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LOK SABHA DEBATES 

LOK SABHA are reports that PLA is striving to have links 
wHh TNV. 

Wednesday, March 16, 19S5/Pha/guna 26, (b) Does not arise. 
1909 (Saka) 

(c) A close watch is being maintained 
on the activnies of these organisations which 

The Lok Sabha met at have been declared as 'unlawful associa-
tions'. 

Eleven of the Clock 

[MR. SPEAKER in the Chai~ 

ORAL ANSWERS TO QUESTIONS 

[English] 

Pact Between PLA and TNV 

*303. SHRI BAJU BAN RIYAN: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whetherGovernment are aware that 
the Tribal National Volunteers and People's 
Liberation Army have made a pact in respect 
of their cooperations; 

(b) if so, the details thereof; and 

(c) the measures contemplat8cf in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI); (a) No such 
information about any pact between 
People's Liberation Army (PLA ) and the 
Tribal National Volunteers (TNV) has been 
received by the Government. However there 

SHRI BAJU BAN RIVAN: Sir, the first 
part of my question whether India has made 
any pact w~h the Burma Government for a 
combined flushing operation in Burma's 
Western border area so that the hideouts of 
the PLA can be restored? 

SHRI CHINTAMANI PANIGRAHI: 
could not hear what he said. 

SHRI BAJU BAN RIVAN: Whether In-
dian Government has made any agreement 
with the Government of Burma to combine 
the flushing operation to check the PLA 
hideouts in Burmese area? 

SHRI CHINTAMANI PANIGRAHI: 
There is no kind of such agreement. But we 
are having negotiations, talks with the Gov-
ernment of Burma to s~e that these activities 
in the border are checked. 

SHRI BAJU BAN RIVAN: In this re-
speet, I request the Government to look to 
the news item which appeared in I Am rita-
bazar , date 19.1.1988 where details are 
given. My second question is whetherthare 
is any information that more than one Minis-
ter in the Congress(l) and TUJS alliance in 
Tripura are directly involved with the Tripura 
National Volunteers and Peoples Liberation 
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Army in this respect about which the corre-
spondence has appeared in the local dai-
lies? 

SHAt CHINTAMANI PANIGRAHI: t 
hope the fact is otherwise. One Mr. Dinanda 
Jamatia and his whole group of nearly about 
80 members when they surrendered, they 
joined the CPM, they became their cadres 
( Interruptions) 

SHAI SAIFUDDJN CHOWDHAAY: Af-
ter surrendering( Interruptions) 

SHAI CHINTAMANI PANIGAAHI: Our 
reports are that (Interruptions) 

You have asked the question and I am 
answering (Interruptions) 

SHRI BASUDEB ACHARIA:You reply 
t J the question (Interruptions) 

SHRI SAIFUDDIN CHOWDHARY: He 
is distorting. 

MR. SPEAKER: Order, Order. 

( Interruptions) 

SHRI BASUDEB ACHARIA:That was 
not his question (Interruptions) 

SHRI CHINTAMANI PANIGRAHI: Nei-
ther TUJS nor any Minister of Congress (I) 
is involved with TNVor PLA. Forthe Informa-
tion of the Han. Member, TUJS, at every 
time, wanted that the entire State of Tripura 
should be declared a disturbed area to check 
TNV activ~ies. Therefore, there is no,ques-
tion of any link with TNV or PlA.lt is only the 
CPM cadres and the ex-Chief Minister of 
Tr;pura who went and visited all the relatives 
of TNV guerill!ls. He was visiting their rela-
tives. When he was asked as to why he was 
visitIng and contacting their relatives, he 
said that he was trying to persuade them so 

that the TNV gives up the terrorist activity. It 
is the CPM which ( Interruptions)... I an-
swered his question, what do you mean by 
that? (Interruptions) ... You are in league with 
the TNV guerillas. They are in your cadres. 
And therefore when we declared it as a 
disturbed area, you are so much 
agitated ... ( Interruptions) ... 

SHR I BASUDEB ACHARIA: I want to 
know whether the Government is aware of 
the fact that Tripura National Volunteers 
Force Tripura anti-national Volunteers 
force-is trained in Banglaadesh and Bangla-
desh is being used as a hinterland. I would 
like to know whether this matter has ever 
been taken up with the Bangladesh Govern-
ment by the Government of India. 

SHAI CHINTAMANI PANIGRAHI: 
About all these activities of the TNV gueril· 
las. we are taking up with the neighbouring 
Government. 

SHAt BASUDEB ACHARIA: I would 
like to know whether the Prime Minister has 
taken up this matter, that the TNV guerillas 
are being trained there, w~h them. 

Advanced Computer Research Centre 
at Pune 

*304. SHAI K.S. AAO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government have a pro-
posal to set up an Advanced Computer 
Research Centre at Pune to design and 
manufacture super computers in the coun-
try;' 

(b) If so, the details thereof: 

(c) the details of expenditure likely to be 
incurred on the establishment of the Centre 
and when it will be established; and 

(d) whether any foreign company is 
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being consurted in the establishment of this eration computer system. 
Centre and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRt K.R. NARAY-
ANAN): (a) to (d). A statement is given 
below:-

STATEMENT 

(a) and (b). The Government is setting 
up Centre for Development of Advanced 
Computing Technology (C-DACT) at Pune 
for development of supercomputers based 
on parallel processing architecture. C-
DACT is a time bound Technology Mission 
Project for development of advanced com-
puters in the country. The know-how to be 
developed by C-DACT will be transferred for 
manufacture at the approprjate tIme. 

(c) The estimated expendIture likely to 
be incurred in three years on the establish-
ment of the centre is Rs. 37 crores and C-
OACT will be established as a scientrfic 
society shortly. 

(d) No. Sir. 

SHRI K.S. RAO: There are a good 
number of people W '\0 are supposed to be 
experts in computers technology working In 
United Sta1es and other European coun-
traes. Particularly there is one by name Mr. 
Raja Reddy who is supposed to be the top 
expert in Jhat country itself. I wish to know 
from the Hon. Minister whether they want to 
associate some of the NRls with thiS proJect. 

SHRI K.R. NARAYANAN:We wou'd 
like to associate some of the NAls in thiS 
project. As regards Shrr Raja Reddy, he ;s 
already inthe international expert committee 
formed for the development of the 5th gen-

SHRI K.S. RAO: Is association of the 
NRls is only with regard to their participation 
in obtaining the technology and know-how or 
are they also being asked to participate in 
share capital or financial involvement? 

SHRt K.R. NARAYANAN: As far as the 
project for the development of the parallel 
processing is concerned, we are not asking 
any NRls any foreign countries to partici-
pate. This is a completely indigenous Indian 
programme. If there are distinguished NRls 
who would like to associate with the project 
which is Indian project, we woutd like to invite 
them. 

SHRI D.N. REDDY: May I know from 
the Government whether there is a policy to 
extend computerisation in almost all the 
Departments? If SOl is the Government 
aware that it would lessen the employment 
opportunItIes of our young men in the whole 
country? 

SHRI K.R. NARAYANAN: Strictly 
speakIng, the question is not about the 
development of computer technology. This 
IS about the applicatton of technology Gov-
ernment offIces. But 1 can tell the Hon. 
Member that we have a programme for using 
computerisatlon in the offices without dis-
plaCing employment. 

SHRI ANANOA GAJAPATHI RAJU: I 
would like to know from the Hon. Minister 
why the purchase of the supercomputer has 
been delayed so much. « it is further de-
layed, then the monitoring of agro-climatic 
zones and other meteorological necessities 
will not be there. In case the Americans do 
not gtve this super-(X)mpu1er will the Gov-
ernment consider taking from Japanese and 
Russians? 

SHRI K.R. NARAYANAN: The hon. 
Member knows that we have already signed 
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an agreement with the U.S. forthe purchase 
of the super-computer Cray XMP-14. This 
computer will arrive some time this year. 

Schemes under District Rehabilitation 
Centres 

*305. DR. KRUPASINDHU BHOI: Will 
the Minister of WELFARE be pleased to 
state: 

(a) the number of disabled in rural areas 
benefited and the amount spent under the 
pilot scheme of District Rehabilitation 
Centres in different States dUring 1985-86. 
1986-87 and 1987-88, State-wise: 

(b) whether any evaluation of the per-
formance of the scheme has been under-
taken and if so, the outcome thereof; and 

(c) the details of the plan to introduce 
the scheme to other States? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI):(a) A Statement is 
given below. 

(b) Internal evaluation on the perform-
ance of each ORe project, on the basis of 
their individual Monthly Progress Reports is 
continually undertaken by the Office of the 
Project Director and suitable corrective 
steps advised to the concerned State Govts. 
However, no formal evaluation by any out-
side agencies has as yet been undertaken. 

(c) This is a pilot project under implem-
entation and any large scale expansion of 
the project will depend upon the results of its 
evaluation and availability of resources. 
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OA.KRUPASINDHU SHOt: Although 
the answer given by the hone Minister is 
exhaustive yet the main aim of my question 
was that this problem is so big and large that 
in the Year of Disabled and evaluation was 
made that 2.5 to 3 per cent in our country are 
dis-abled and they require rehabilitation. In 
that context the pilot schttme was introduced 
in different districts but in the answer the 
hone Minister has given the performance of 
the district pilot scheme. It is a very meagre 
amount allocated under this schHle. It is 
just like pelting a stone over a mountain or a 
drop in an ocean. In tllis context I would like 
to know what are the types of dis abilities in 
our country and how the Minister is going to 
tackle after taking cognizance of the Bhore 
Committees recommendations. 

DR. REJENORA KUMARI BAJPAI: 
There are four types of disabilities-physically 
handicapped, visually handicapped, deaf 
and dumb and mentally handicapped. When 
the ORCs were started they took up physi-
cally handicapped but now we have included 
in our programme visually handicapped and 
mentally handicapped as well. I agree that 
this task of rehabilitation of disabled persons 
in our country is very important and it is 
growing day by day. About 1.25 crore people 
are suffering from dis-abilities. Recently we 
have constituted a committee under the 
Chairmanship of Justice Behrullslam and 
this Committee is going into the details about 
the problems of their rehabilitation and how 
society should take the dis-abled. After the 
receipt of the report we wtll be able to formu-
late our national policy on this. As regards 
the Bhore Commission report that is aJso 
part of our national health programme. 

DR. KRUPASINDHU SHOI: I am happy 
about the answer from the Minister. I would 
like to know(1 ) This pilot scheme should nol 
have been started. It should not have been 
run as National Disabled Eradication Pro-
gramme because All India Institute of Physi-
cal Medicine and Rehabilhation is there in 

the Department of Health in Bombay. May I 
know whether the Minister will propose to the 
Prime Minister to take this organisation 
under the Welfare Ministry and start a crash 
programme which should include all the 
districts under this National Disabled 
Eradication Programme. H so, then W8 can 
achieve the health for aU by 2000 A.D. 

DR. RAJENORA KUMARI BAJPAI: Sir, 
Bombay Institute of Physically Handicapped 
was started long ago. It is looked after by the 
Ministry of Health, The rehabilitation is one 
of the programmes in that Institute. Now. 
with the acceptance of our ORe programme 
on a national basis for an the four disabled 
classes, four national institutes have already 
been established. Zonal institutes are also 
established. If we think that it is necessary to 
coordinate with the Bombay Institute, then 
we can think of that. 

SHRI CHINTAMANI JENA: While 
placing her statement, the honourable 
Mintster has not mentioned about the 
amount disbursed to some of the States 
where such programme is being 
implemented. May I know from her the 
reasons for not disbursing any amount to 
those State during 1987 -S8, particularly in 
the S1ate of Orissa, where this programme is 
being implemented? I would also like to 
know whether such amount is being 
disbursed to the State of Onssa in that 
financial year. 

DR. RAJENDRA KUMARI BAJPAI: In 
Orissa, the first ORe was established in 
1983-84. It was attached with the 
Bhubaneswar hospital. In the beginning, we 
are starting our ORe by attaching it to some 
d ist rict hospital. Afterwards, when the 
bUilding is construded, then only we shift to 
the other place. Orissa also got all the help .. 
In 1983, Rs. 6.60 lakhs was the recurring 
expenditure in Orissa. Money was given~ 
Non-recurring expenditure amounting to Rsi 
10.40 lakhs was also given. From year tal 
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year. we are giving recurring and non-
recurring expenditure (Interruptions). 

[ Translation) 

. SHRI V. TUlSI RAM: Mr. Speaker, Sir. 
the hone Minister said just now that a 
committee is being set up to examine it and 
give a report. I want to know whether the 
Government is considering a proposal for 
reservation in jobs for the handicapped? 

MR. SPEAKER, Sir, these people are 
handicapped for one reason or the other. 
Some do not have arms while others don't 
have legs. But we people after becoming 
Memuers of Parliament, become 
handicapped in spite of possessing 
everything. We of course sometimes create 
disorder in your presence. But I want to know 
whether the committee would consider as to 
how physically mentally and psychologically 
handicapped persons could be cured? What 
steps are being taken to help them? 

DR. RAJENDRA KUMARI BAJPAI: Jf 
you want, I could get you cured. 

SHRI V. TULSI RAM: We have a 
number of methods for cure But Mr. 
Speaker, does not permit us. 

[English] 

Public Grievances Directorate 

-307. SHRI BANWARI lAL 
PUROHfT:t 

SHRI V. SREENlVASA 
PRASAD: 

w,,, the PR\ME M\N\STER be pleased \0 
state: 

(a) whether Government propose to set 
UP a Public Grievances Diredor31a under 

the Cabinet Secretariat to look into the public 
complaints; 

(b) the nature of complaints that will be 
looked into by the Directorate; and 

(c) when the proposed Directorate will 
start functiol)ing and to what extent the 
general public will be benefited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHf):(a) Yes, Sir. 

(b)and (c). A statement is given below: 

STATEMENT 

The proposed Diredorate of Public 
Grievances, under the Cabinet Secretariat, 
will start functioning from 1.4.1988. To begin 
with, the Directorate's ambit will cover the 
MinistrieslDepartments of Railways, Posts 
and Telecommunications, and the Banking 
Division of the Department of Economic 
Affairs, Further expansion to cover other 
Ministries and Public Sector Undertakings 
will be decided in the light of experience 
gained. 

The Directorate shall entertair. the 
complaint only after the complainant fails to 
get satisfactory redressal from the 
concerned MinistrylDepartment within a 
reasonable period of time and the same has 
to be of grave nature to merit a detailed 
scrutiny in the Directorate. The Directorate, 
however, will not concern itself with the 
policy matters arising in any Ministry/ 
Department or with petitions already 
disposed of at the level of Minister incharge 
of the Ministry/Department. It will also not 
en\erta\n gnevance re\a\\ng \0 S8N\Ce 
matters(excluding those relating to payment 
of terminal benefits). commercial contracts 
or cases which are subjudice or where 
quasi-judicial procedures are prescribed for 
decision making. 
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[Translation] (i) Internal grievance redress 
machinery within each Ministry/ 

SHAI BANWARI LAL PUROHIT: Mr. Department. 
Speaker, Sir, I need your protedion. My 
question is: 

[English] 

the nature of complaints that will be 
looked into by the Directorate. 

r Translation] 

But the reply is 

[English] 

the Directorate, however, will concern 
itself with this. It will also not entertain this. 

[ Translation] 

The hon. Minister's reply Indicates what 
the Directorate will not do, whereas, I have 
specifically wanted to know about the 
functions of the Directorate and the nature of 
complaints that it would deal with. The hon. 
Minister should have given a categorical 
reply to all this. 

[English] 

SHRI CHINTAMANI PANIGRAHI: It 
was in consequence of the Prime Minister's 
broadcast to the nation on 5.1.1985: he said 
that an effective machinery for redressal of 
public grievances will have to be set up in 
offices and departments with large public 
dealings'. There 1s need to know the 
inadequacies of the administrative systems 
wh\ch fJ\ve r,sa to gr\evanc9s.1nere\ore, \t 
will not be only on a casA-by-case basis but 
should also deal with systemic 
administrative denciencies that we find in the 
system. The hone Member wantad to know 
the mairf objectives of this Grievances Cen 
that has been set up which are as fonows: 

ii) External machinery in the form of 
monitoring by Department of 
Administrative Reforms & Public 
Grievances. 

iii) An independent grievance 
redressal authorny under the 
Cabinet Secretariat. 

Therefore, this Public Grievances Cell 
will mett on jJvery Wednesday which was 
started on the 1 st March 1988. Every 
Ministry will send ,ts representative to that 
meeting and whatever grievances have 
come will be met by this Committee and 
these cases Will be studied and whichever 
complaints were not dealt with by the 
respective Ministries, we have four 
Ministries now-if they are not taken up there 
within the time-bound programme, then this 
grievance Secretariat Welfare Cell will look 
into the grievances so that the public will get 
help In redressal of their grievances. 

[ Trans/ation] 

SHRI BANWARI LAL PUROHIT: Mr. 
Speaker. Sir, I have specificaUy asked as to 
how the common grievances of the public 
will be redressed? For instance, corruption 
in contract system. You have indicated 
clearly that commercial grievances will not 
be entertained. I would like to know that if a 
contractor has indulged in corruption, who 
will deal wm this grievance? Can a poor man 
approach this Directorate directly in case a 
bank refuses to sanction loan to him? Would 
other \m~rtant mattetS rome undet th\s 
Directorate? I mean to say whether the 
grievances and problems of the masses 
would be solved through it. , want a 
categorical reply 1rom the hon. M't\ister in 
this regard so that we can tell the peop\e 
about it. 
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[English] 

SHRI CHINTAMANI PANIGAAHI: It 
has been give,. in the stateme"t that the 
Directorate shall entertain the complaint 
only after the complainant fails to get 
satisfactory redressal from the concerned 
MinistrylDepartment within a reasonable 
period of time. Therefore, that is being 
worked out. That will go first to the Ministry 
concerned and if the Ministry does not 
dispose of that complaint within a 
reasonable time, It will directly come to the 
Cabinet Secretariat and then it will be looked 
into. Therefore, all these things are there. 

SHRI A. CHARLES: There are 
hundreds of cases in which the grievances 
are not redressed for a number of years. 
Now, the hon. Minister has stated that these 
comptaints will be looked into and redressal 
given within a reasonable time. The word 
reasonable is always unreasonable. May I 
know whether a time limit will be fixed, say 
three months, six months or one year, within 
which these complaints will be looked into 
and final reply given? 

SHRI CHINTAMANI PANIGRAHI: We 
have decided on a time-lim it. If this is not 
disposed of by the Ministry within 3·4 
months, then it will directly come to the 
Directorate of Public Grievances. 

SHRI ATAUR RAHMAN: Ever since 
194 7, we have been hearing about 
grievance cells, but in actual practice 
nothing happens. I would like to know 
whether there would be any link between the 
proposed Grievance Cell here and the State 
Grievance Cells or not. In almost all the 
States. we have State Gnevance Cells 
worKing either under the Chief Minister in 
lOme cases or under the Home Minister in 
thl other cases. Many of the States have 
them. Will the Central Grievance C.II 
auperviM or give necessary advise to the 
StIt.Governments to dispose of some very 

serious grievances with which the Stata. are 
concerned? 

SHRI CHINTAMANI PANIGRAHI: 
Once our Directorate of public Grievances 
Works very well, this model we will sand to 
the State Government for looking into the 
complaints of the people there and help 
them. 

SHRIATAURRAHMAN:lwanttoknow 
whether you have a distrid level Grievance 
Cell in your scheme of things. 

SHRI CHINTAMANI PANIGRAHI: 
Central Government offices are also 
working in different States. If the complaints 
given to them are not attended to properly, 
naturally the persons concerned can submit 
their complaints directly to this Directorate. 

SHRIATAUR RAHMAN: My question is 
regarding the grievances field in the States. 

[ Translation] 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH).Mr. Speaker Sir. We have 
no objection to that. If this House thinks it 
proper, then 

[English) 

We are prepared to monitor the 
grievances even in the States through the 
Ministry of Home Affairs. 

Report of US State Department 

-308. PROF. K.V. THOMAS: 
SHRMATI BASAVARAJES-

WAR': 

Will the Minister 01 EXTERNAL AFFAIRS be 
pteased to state : 

(8) whether Go'/ammant ara awara of a 
report of the US Stat. Otpartmlnt which 
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reportedly mentions that human rights are 
not protected in India; and 

(b) H so, the details ... thereof and the 
reaction of Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NATWAR SINGH): (a) Yes. Sir. 

(b) While critical of India in some 
respects, the Report says. "The overall 
Indian hUrT'an rights s~uation in 1987 
remained relatively unchanged, but there 
was some variation in practice from State to 
State. India remains a basically democratic 
polity w~h strong and legally respected 
safeguards for individuals. but its many 
domestic difficulties continue to generate 
significant human rights problems.· 
Obviously, government was not involved in 
the preparation of the Report and does not 
share all the assessments contained 
therein. 

PROF. K.V.THOMAS: Sir, there is a 
well-organized attempt by private agencies 
and the agencies of the United States 
Government to malign lnaia. Attempts are 
made to create an impression that the 
minority communities, specially the Sikhs 
and the Muslims, in India are flarassed and 
their rights and privileges are not protected 
What are our emissaries abroad, specially in 
the United States, doing to give a clear 
picture of the polhical events taking place in 
our country. 

SHRI K. NATWAR SINGH: I would 
have hoped, Sir, that the hon. Member would 
confine himself to the question which relates 
to a Report which is being brought out by the 
United States Department They bring one 
out every year. h is mandatory for them to do 
10 and they do it for aU countries of the world. 
We have seen this Report. It has both 
poabive and negative aspects but what I 
would lummit to the House and to the Hon. 

Member is that this country does not. need 
certificates from any other country about 
what it does on human rights and ot,* 
issues of similar nature. We have seen this 
Report. 

Now, with regaFd to what our 
repr~.sentatives are doing abroad, first of all 
we have a free Press. People read what is 
happening here. Newspapers are available 
and as and when we deem it necessary to 
bring a particular matter about which we feel 
strongly. we do so through our Missions 
abroad and it is being done constantly 
whether it is Un~ed States or any other part 
of the world. 

PROF. K.V. THOMAS: There is an 
attempt to malign our interest through the 
media in the United States. A very large 
number of Indians are holding important 
pos~ions in the Un~ed States Government 
as well as in the private agencies. Similarly 
there 81e a large number of our own cultural 
organisations. like in Kerala In every city in 
the United States. we have got a Malya'ee 
organisatton. So, what attempt is made, 
through these persons holding important 
positions in the United States and other 
private agencies. as well as through our own 
o;ganisat~ns. to give a clear picture of the 
events? H some shooting takes place in 
Punjab or some communal disturbance is 
taking place in Hyderabad, very often a 
distorted picture is given in the media in the 
United States. What attempt is being made, 
through our own cultural organisations to 
give a clear picture of our country? 

SHRI K. NA TWAR SINGH: There are a 
very large number of organisatIOns of 
various Indian communities in the United 
States. They keep \n touch with the \ndian 
Embassy and our consulates GeneraJ in 
NeW York and San Fransisco. As I said. 
whenever a particular incident takes place. it 
ii immediately taken up by our own 
Embasl". This q\Mtion re&ates to • 
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Report produced by the United ~tates 

Government on Human Rights. And I am 
trying to confine my answer to this particular 
matter only. If the hon.Member wants some 
more information about what the Indian 
communities is doing there, he should give a 
notice and I will satisfy him . 

SHRIMATI BASAVARAJESWARI: Sir, 
will the Han. Minister be pleased to state that 
the reports which are being published are 
only to defame India !n the eyes of other 
nations or is it politically motivated? What is 
the reaction of the Government to it? I would 
like to know whether such a problem was 
discussed at the recently held meeting at 
Geneva 

SHRI K. NATWAR SINGH: The Press 
in the United States is free. The Press in 
India is free. They publish all sorts of things 
every day. Although I do not spend 
sleepless nights over what they write and I 
do not think she should do so either if a 
particular news item appears in the United 
States. If it is factually incorrect and 
impinges adversely on our relations with that 
country, we take it up. J do not know what the 
hen. Member has in mind about the Geneva 
meeting. I did not understand her problem. 
So, could you please repeat it. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Diplomats ever since do not have 
sleepless nights. 

SHRI K. NATWAR SINGH: You try and 
give us sleepless nigh~. 

SHRIMATI BASAVARAJESWARI: Sir, 
I did not follow what he said. 

SHRI R.L. BHATIA: The Hon.Minister 
in his reply has tried to give a profile of low 
key. I would like tJ know from the 
Hen.Minister wh&ther he has a definite 
information of a Report mentioning about 
what is happening in 'ndia And H he thinks 

that there is one such report, may I know 
whether the Minister has lodged any protest 
against them either diplomatically or 
otherwise to tell them that they have no 
business to interfere in our internal affairs? 

MR.SPEAKER : He does not want to 
sophisticate the matter. 

SHRI K. NATWAR SINGH: We have 
said this on a number of occasions. If the 
hon.Member goes through this report, it has 
some positive and negative aspects. The 
instances which came to the notice last year 
was that in August, 1987, 17 Members of 
Congress wrote to the US Ambassador in 
the United Nations alleging human rights 
VIOlations in India about the treatment of 
sikhs. We immediately took this up with the 
US Government - both here and in the 
United States. The US. Ambassador to the 
United Nations Mr. Vernon Wahers wrote a 
letter to these 17 Congressmen. This letter 
was not ahogether to our satlsfadion we said 
so. We immediately took this up. The hon. 
Member is quite right that when a matter of 
this kind comes up which gives the picture of 
India which is distorted and which is likely to 
arose passions, we should immediately take 
it up. We try to oorrect is as soon as possible, 
if it ;s possible. and if necessary at the 
highest levels. 

PROF. N.G. RANGA: Mr. Speaker, Sir, 
In view of the fact that USA as wall as India 
are very keen on developing friendly 
relations with each other culturally and in 
other respeds also, would the Government 
consider the advisability that at least now to 
call their Ambassador here in India and 
apprise him of the position in regard to the 
human rights her. in our country? My hon. 
friend was saying positive as well as 
negative. 

So fa, as negative things .r. 
concerned, you should be able to inform hlm 
and 'hen to advise him to &II that IUCh 
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things are not published or not prepared or 
not acted upon by the lI. S. A. which might 
adversely affect the interests of India. 

SHRI K. NATWARSINGH: As the hon. 
Member knows-being the senior most 
Member of the House ~ is not an issue which 
is new and it comes up from time to time. We 
keep in close touch with the U.S. 
Ambassador. This Annual Report comes 
out avery year. This is not a unique thing it 
comes out every year for every country in the 
world. This is the American system. We 
cannot change their system. All we can say 
is that India is a free country and anyone can 
come and have a look at India. They have a 
large Embassy here. They have a senior 
Ambassador here. When we deem It 
necessary, we bnng it to hIS notIce. He reads 
Indian newspapers. He sees the Indian 
Television. He meets Members of 
Parliament. He can go where he likes. And if 
he is gOing to give a pICture whICh is 
distorted, we will certainly put It nght. 

SHRI V.N. GADGll: I would like to 
know from the Minister whether our 
Govemment has any proposal to present 
similar Report about Human Rights violation 
in the United States? 

SHRIK.NATWAR INGH:Wehaveno 
law which would requllt: us to prepare such 
a Report, but the House will remember the 
hon.Member had been a senior MInister 
himseH, he knows that - that In the case of 
treatment of Blacks in the United States, we 
have not hesitated to be critICal openly both 
in this House and in the Press or for that 
mattar any other violation by any other 
countty. Why only USA? 

*309 . DR. PHULRENU GUHA: Will the 
...... at LAW AND JUSTlCE be pleased 
tD ... : 

(a) whether Govemment propos. to 
hold Lok Adalats to settle dowry cases; and 

(b) H so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI P. SHIV 
SHANKER): (a) and (b). Civil cases which 
are taken up at the Lok Adalats cove, 
matrimonial matters including dowry 
disputes. 

DR.PHUlRENU GUHA : How many 
Dowry disputes are pending in the Civil 
Courts upto 1987 and how many are settled 
upto 1987~ 

SHRI P. SHIV SHANKER: I am sorry, 
the questIOn IS not w~h reference to the 
usual courts. The question IS with reference 
to lok Adalats. What has been explained is 
that the matrimOnial cases that have been 
disposed of so far according to the 
Committee on the Implementation of the 
legal Aid Scheme is 2979 w.,ich inctude the 
Dowry cases, bu1.ihe specific quantum ofth. 
dowry cases is not known. 

DR. PHULRENU GUHA : I would I •• to 
know whether any review of the ~rking of 
the Lok Adalats has been done '..0 tar; if 10, 
what IS the quantitatIVe and qualitativ. feed 
back regardirig the results achieved ? 

SHRI P. SHIV SHANKER: lok Adalat 
has been supplementing the work of usual 
court. Accordingtotha information available 
so far, there war. 1658 Lok Adalats that had 
been held and more than a mHlion cases 
have been settled. To be precise, 1053618 
cases have been sorted oLl:1 through ~ 
process of these Lok Adalats. Having hid 
the experience for qui\e • few years in the 
system of lok AdalSt and the legal AId 
Committee. we have gone on for the law itse, which this House had passed in \he .. 
year. The rules of that law are being now 
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framed so that it could be notified for the 
purposes of bringing it into force. 

DR.PHULRENU GUHA : Excuse me. 
My question has not been fully replied. I have 
asked whether any review of the working of 
Lok Adalats has been done so far. you 
please say, yes or no. 

SHAI P. SHIV SHANKEA : I said that 
having had the experience for qu~e a few 
years about the working of Lok Adalats, we 
have now gone on for the Legal Services 
Authority Ad 1987 which had been passed 
last year so that these Lok Adalats could be 
given statutory powers for the purpose of not 
only summoning witnesses etc. but 
whatever decisions take place, that would 
be deemed as the decree of the civil court for 
the purposes of this court. 

DR. CHANDRA SHEKHAR TR I PATH I : 
The word 'dowry' is very comprehensive. It 
includes various sorts of atroc~iec;, bride 
burning Jegal separation and so on. May I 
know from the hon.Minister how many cases 
of bride burning have been disposed of 
during two years by the Lok Adalats or these 
Adalats are actually disposing of cases of a 
very simple nature avoiding complicated 
nature of cases in the country ? 

SHAt P. SHIV SHANKAR : I have 
answered the question when tt was posed 
with reference to the dowry cases itself that 
the numerical strength of the dowry cases 
has not been passed on to us from the 
Committee on Legal Aid. Therefore, it IS 
equally not possible for me to give the 
correct number of cases of bride burnIng 
which have been sorted out by the 
Committee on Legal Aid. 

PROF. N.G. RANGA : Daily disease. 

SHRI P. SHIV SHANKER: The hon. 
member is aware that we have passed a law 
on the amendment with reference to the 

Dowry Act and these matters could take care 
of ~. But since I am oonfining my answer only 
to the matter of Lagal Aid Committee and the 
Lok Adalats, I would like to submit that as 
and when the details are made available by 
the Committee on Legal Aid. those things 
would be passed on. Now the question 
which the han. member asked was whether 
the Legal Aid Committee was disposing of 
very small cases. It is not like that. In fact, the 
information is that quite a lot of heavy 
matters have also been sorted out through 
the process of this Legal Aid Committee and 
the Lok Adalats, and compensation to the 
tune of more than Rs. 50 crores have been 
provided to the various people under the 
accident. 

[ Tranlation] 

SHRIMATI USHA THAKKAR: Mr. 
Speaker. Sir, I want to know whether there is 
a proposal to set up a committee to deal with 
the dowry problems in our society? 
Implementation of law is quite important but 
I think that what is more important is to create 
public opinion against dowry. Is there a 
proposa~ to set up a committee of women 
and youth to work for exerting social 
pressure on the people and youth against 
dowry system? 

SHRI P. SHIV SHANKER: The hone 
Lady Minister is sitting beside me. She will 
give reply to your question on some other 
occasion. 

[English] 

expansion of HAL Complex Bangelor. 

·310. SHRI 'J.S. KRISHNA IYER: Wli i 

the Minister of DEFENCE be pleased to 
state: 

(8) whether there is • ICQP8 for 
expansion at Hinduatan Aeronauticl limited 
Complex. Bangalore; 
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(b) if so, the staps taken in this direction; 

(c) whether any new assignment will be 
given to HAL Complex at Bangalore: and 

(d) if so, the details of the same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
PRODUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL): (a) to (d) : The facilities at HAL 
Bangalore Complex have been established 
primarily to cater to the Defence needs. The 
Sangatore Complex which started with one 
Division has grown over the years and now 
has six Divisions. An Aerospace Division is 
likely to be added shortly. 

Anyfurtherexpansionofthe Bangalore 
Complex will be dependent on future 
requirements. The production of Advanced 
Light Helicopter and light Combat Aircraft, 
when fully developed, is also likely to be 
entrusted to the Bangalore Complex. 

SHRI V.S. KRISHNA IYER : I am glad 
that one more Division, an Aerospace 
Division is likely to be added to HAL, 
Bangalore and also that the produdion of the 
Advanced Light Helicopter and Light 
Combat Aircraft will be entrusted to it May I 
know how much time it win take for the HAL 
to design and develop these two , that is, the 
Advanced light Helicopter and the light 
Combat Aircraft, and who are the 
collaborators in this task, from which country 
you are importing the technology ? 

SHRI SHIVRAJ V.PATIL : In fact, this 
Advanced Light Helicopter is developed by 
our own people and the Light Combat 
Aircraft is also being developed by our own 
people. But in certain matters w. are taking 
the help from other countries like the U.S.A 
Ind France. 

SHRI V.I. KRISHNA IYER : The time, 

by which time the production wnl start, may 
I know that and whether only the transfer of 
technology or our Indian engineers, who are 
capable, will be able to absorb the 
technology? How much is it indigenous and 
how much of it is going to be the imported 
portion in these aircraft ? 

SHRI SHIVRAJ V.PATIL : The 
prototype for the Advanced Light Helicopter 
will be ready next year. The production may 
start in 1992. The prototype for the Light 
Combat Aircraft will be ready in early 
nineties and the production may start in 
1993-94. 

THE MINISTER OF DEFENCE (SHRI 
K.C.PANT) : I may add that the objective is 
to absorb the technology entirely. 

SHRI INDRAJIT GUPTA: Just 
adjacent to the Hindustan Aeronautics 
complex. the National Aeronautics 
Laboratory was set up so that they could 
complement each other's activities. I would 
like to know whether is is not a fad, as hal 
been reported in many journals, that due to 
an increasing trend towards reliance on 
imported technology for our defence aircraft. 
the purpose for which this National 
Aeronautics laboratory was sat up--it has 
done some very good work in the past also, 
V\z. \0 deve\op OUf own des\gns w\\h 
,ndlgenous techno\ogy-that \abora\ort \s 
languishing tor lack of adequate work and 
the large body of ehgineers and experts who 
are working are starved of adequate work to 
keep them busy and to utilise there talent. 

SHRI SHIVRAJ V. -ftATIL: This 
laboratory has certain projeds and is 
working on those projects. It is not that the 
laboratory gets the orde,. and then starts 
WQrl( on that. They have theJr own projIcIs 
a'so. This IIborllory and the upIftI. 
scientists and technologlatl in this 
laboratory .. ~ the .. tapment ~ 
the light Combat Airalft aIIo. Their 
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expertise is available in many other areas 
also. . 

SHRt AJAY MUSHRAN : The 
hon.Defence Minister has just mentioned 
that the intention is to absorb the technology 
in toto. Now so far as the manufacture of the 
Advanced Helicopter and the Light Combat 
Aircraft is concerned, to ensure that they are 
manufactured on target, will the hone 
Minister be kind enough to state if there is 
any scheme to have in-built research and 
development at HAL because at the moment 
there does not seem to be any, so that day to 
day research and development may be done 
with an aye to ensure manufacture of these 
aircraft. 

SHRI SHIVRAJ V. PATIL: Absorbing 
the technology is really a very big problem. 
Technologies are of different kinds -
technology to produce the material, 
technology to produce the components, 
technology to produce the system, 
technology to produce the equipment, 
airframe, avionics, engine and all those 
things. We do have certain technologies. In 
certain areas, it has become necessary for 
us to get help from outside. We get help from 
outside and try to absorb that technology. 
We do not stay there. But we improve upon 
having takan it from outside. This process is 
going on. HAL is spending a certain amount 
of money on development of technologies. 
They do have R&D organisation. In 1986-87 
they have spent about As. 44 crores on 
technology development whereas in 1982-
83 they spent only As. 11 erores. Thus the 
attempt is being made to develop the 
capacity in order to develop the technology 
in HAL 

Cemra' Aalistance for Foodgratns 
Production 

*311 SHRI H.B. PATIL: Will the 
MINISteR OF PLANNING be pleased to 
stale: 

(8) whether Government have evolved 
any new Action Plan and Criteria for financial 
assistance to the State. to achieve 
foodgrains production of around 175 million 
tonnes by the end of the Seventh Five Year 
Pian; and 

(b) W so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRV OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRt 
BIREN SINGH ENGTI): (a) and (b). A 
statement is given below. 

STATEMENT 

(a) and (b). A Task Force under the 
Member Incharge, Agricubure, Planning 
Commission has formulated a Framework 
Action Plan for achieving foodgrains 
production level of atleast 175 million tonnes 
by the end of the 7th Five Year Plan. The 
Framework Action Plan adopts a selective 
approach for districts having potential for 
higher production which can be realised in 
the short period. A total of 169 districts in 14 
Stc-tas are to be taken up in respect of the 
Five foodgraios crops of rice, wheat, maize, 
gram and arhar. The strategy frame of the 
Action Plan envisages the identification of 
production constraints operating in the 
selected districts and the measures required 
to remove them. The resources raquired for 
this purpose are to alme mainly from the 
existing provisiOns available under on-going 
schemes and programmes with marginal 
increases, where critically necessary, for 
removing a specific constraints w~hin tho 
limited time frame of two years. Detailed 
di~rid-wise Adion Plans are to be framed 
by the State Governments to b. 
operationalised from Kharif, 1988. At the 
Central lave' nodal responsibility for 
implementing the Framework Action Plan 
would be with the Department of Agricu .... 
& Coop. in the Ministry of Agriculture and 
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SHRI H.B. PATIl: May I know from thl 
tlDn. Minister nam •• of districts selected in 
Karnataka by the Action Plan for 
identification of production constraints 
operating in those districts, cropwise and 
district-wise? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI P. SHIV 
SHANKER): In Kamataka the districts that 
have been seleded are Belgaum. Hassan, 
Coorg. Chikmagalur, North Canara, 
Dharwar, Shimoga, Gulbarga and South 
Canara. All these 9 districts have been 
selected for rice. 

SHRI H.B. PATIL: Is the Government 
aware that the prices of foodgrains fixed by 
the Agricultural Prices Commission are very 
loW than the commercial crops and, 
therefore, the farmers are opting for more 
commercial crops than foodgrains? Does 
the Government propose to have any 
scheme to make foodgrains production 
more remunerative in order to achieve the 
target by paying more supportive prices? 

SHRI P. SHIV SHANKER: This 
supplementary is not connected with the 
question itself. This deals with the 
Agricultural Prices Commission which is 
dealt with by the Agriculture Ministry. So a 
separate question is required for that. 

SHRI C. MADHAV REDDI: The action 
plan II reported to have thought of evan at 
the dlstrid level. I would like to know whether 
the details have been worked out; whether 
the Stat.. have been consulted; If not, 
wheth.rthe proposal will be discussed in the 
nut NOC meeting which is scheduled to be 
held on 19th because here is the question of 
Incr.aing thefODd production by 175 minion 
tonMI. which is not a joke. I would lI<e to 
know whether c:onaete plans have bien 

di8CU8S8d with the States. 

SHRI BIREN SINGH ENGTI: Sir, the 
Central Government. before finalisation ci 
the selected dIstricts. had discussions with 
the State Governments on 7th February 
1988. Only efter discussing with the State 
Governments, this proposal of selecting 
distrids in fourteen States was finalised. 

SHRI C. MADHAV REDDI: That you 
have already stated. 

SHRI P. SHIV SHANKER: Your 
question was whether the State 
Governments wera taken into oonfidence 
and "discussions had taken place. My han. 
colleague is trying to reply to you saying that 
on 7th February 1988 there was a meeting 
where the State officials of all these fourteen 
States were called and details war. 
discussed. They gave certain alternate 
plans also. That was also discussed. 
Matters of details, with reference to each 
distrid, were also discussed and finally we 
have come to the conclusion that 169 
distrids must be earmarked for this purpose. 

I would like to submit that the Agriculture 
Minister has called a meeting m the Chief 
Ministers and the Agric"ltur8 Ministers on 
18th. for the purposes of giving thrust to this 
programme and to discuss with those 
authorities also. 

SHRI VLJAY N. PATIL: This is an 
important question. Sir. Half-an-hour 
discussions should be allowed on this. 

SHRI SURENDRA PAL SINGH: Sir, the 
biggest agricultural assistance or incentive 
that the Central Govemment can give to 
farmers today for increasing production. is II) 
give them remunerative prices. May I know 
in this connection whether the Government 
is aware of the fact that the farmers today do 
not consider the _latIng support ~ • 
remuneratiworfair? In thiaconilldlDn. may 
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I know whether the Govemment of India is 
prepared to considtu the desirability of an 
upward revision of these remunerative 
prices? 

SHRI P. SHIV SHANKER: Sir, the 
matter is under consideration of my 
colleague, the ~riculture Minister. 

PROF. MADHU DANDAVATE: Sir, in 
the Budget Speech, the hen. Finance 
Minister has already admitted that this time 
the food production has declined by ten to 
fifteen million tonnes. It comes to nearabout 
seven to ten per cent. In view of this fact, will 
the hone Ministertell us, since our agricuhure 
at present depends very much on the 

. vagaries of the rains, what concrete plans is 
he taking up to see that dependence of our 
agricultural production on the vagaries of 
rains is considerably reduced through better 
water management? If they accept this fact, 
then what are the concrete details of the . , 
schemes of water management that they 
propose to take up? 

SHRt P. SHIV SHANKER: Sir, the hon. 
Member has asked the question about the 
better management of the water itself. In 
fact, I would like to answer, at the outset, that 
the estimation of the Agriculture Ministry, as 
also of the Planning Commission, is that in 
the terminal year we will be falling short by 
about eight million tonnes of foodgrains. 
Instead fa achieving the target of 175 million 
tonnes. we might end up 10 round about 166 
or 167 million tonnes. It is to offset this and to 
achieve the target of 175 million tonnes that 
this Task Force was appointed, which has 
gone into the details of the crop pattern, the 
water management, the seeds supply, the 
fertiliser and so on. The whole gamut has 
been gone into. They have taken into 
account each and every district, taking into 
consideration what better produce can be 
effected in that arita. Well, n will take qune a 
good time for m. to read out as to what steps 
have been taken, but I have noobjedion that 

after ... (Interruptions). 

PROF. MADHU DANDAVATE: But do 
you agree that so far we are depending 
mainly on the vagaries of thB rains? 

SHRI P. SHIV SHANKER: I agree that 
to a great extent we have been depending on 
the nature itseH. That is why in order to get 
overthe dependGnce on the nature itseH and 
to work out our own strategy, this Task Force 
was entrusted' w~h the job. One of the points 
that this Task Force was given was to go into 
the question of the soil type, the'major 
constraints to higher produdion, that is, 
inadequate irrigation, poor drainage. seeds, 
pest problems ... (Interruptions) . 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Studies Re. Effect of Radioactivity from 
Nuclear Power Stations on Incidence of 

Disease ate 

*302. SHRI P.R. KUMARA· 
MANGALAM: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any scientific, controlled, 
independont studies have been conducted 
to determine the effects of radioadivny in the 
vicinity of nuclear power stations in the 
country on incidence of disease, ailments, 
fall in the birth rate, etc.; 

(b) whether such studies in the UK. 
USA and elsewhere have revealed 
disturbing trends; and 

(c) H so, the corrective steps takenl 
proposed to be taken? 
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T'-tE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENT OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Comprehensive medical 
surveys have been carried out on 
employees and family members who reside 
in the departmental colonies in the vicinity of 
the nuclear power stations. Based on these 
medical records it can be said that there are 
no indications amongst them. of any 
increase in the incidence of disease, 
ailments, fall in birth rate etc. 

(b) Various scientific studies in other 
countries have revealed no such disturbing 
trends. 

(b) Environmental monitoring is 
undertaken on a continuing basis by the 
Hea~h Physics Division of the Bhabha 
Atomic Research Centre to ensure that the 
radioactivity in the vicinity of nuclear stations 
is well within safe limits. 

Rate of Impoverishment and Poverty 
Alleviation 

*306 SHAI K. MOHANDAS: Will the 
Minister 01 ;JLANN ING be pleased to state: 

(a) the percentage of people living 
below poverty line at present in the country; 

(b) the prOjection by the end of the 
Seventh Plan; 

(c) the rate at which poverty alleviation 
takas place; 

(d) whether Government have any 
estimate as to the rate of impoverishment in 
villages as well as cities; and 

(8) If so, the details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI P. SHIV SHANKER): (a) The 
latest estimates of persons living below 
poverty line, based on the 38th round of 
National Sample Survey of household 
consumer expenditure, are available for the 
year 1983-84. According to these estimates 
37.4% of the persons were below the 
poverty line in the year 1983-84. 

(b) The percentage of population below 
poverty line is projected to be reduced to 
25.80/0 by the e'nd of the Seventh Plan. 

(c) The percentage of persons below 
poverty line declined from 48.3 in 19n-78 to 
37.4 in 1983-84. 

(d) and (e). The estimates of persons 
below poverty line are made for rural and 
urban areas separately. The percentage of 
persons below poverty line declined from 
51.2 in 19n-78 to 40.4 in 1983-84 in rural 
areas, and from 38.2 to 28.1 in urban areaL 

[ Translation] 

Arrests under National SecurHy Act, 
1980 

*312. SHAl JAGDISH AWASTHI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of persons arrested 
under the National Security Act, 1980 during 
1987 all over the country. State-wise and 
Union Ttrritory-wise; 

(b) whether some of these persons 
have been released by the courts; and 

(c) H so, the number thereof? 

THE MINISTER OF HOME AFFAIRS; 
(S. aUTA SINGH): (8) to (c). A statement is 
given below. 



WtllAlnAnlllwl MARCH 16, 1988 WIItM7 AnIwM 4D 

STATEMENT 

S.ND. Name of StatBlUT Persons PelIOn. 
arrested ,., .. ed 

byooultS 

1 2 3 4 

1. Andhra Pradesh 4 

2. Assam 

3. Bihar 4 3 

4. Gujarat 24 17 

s. Haryana 

8. Himachal Pradesh 

7. Jammu & Kashmir Not applicable Not applicabie 

8. Kamataka 

9. Kera/a 

10. Madhya Pradesh 121 8 

11. Maharashtra 284 192 

12. Manipur 33 14 

13. Meghalaya 11 

14. Nagaland 

15. Orissa 40 6 

18. Punjab 272 63 

17. Rajasthan 77 26 

18. TamHNadu 5 

11. Tripura 

zo. Ult.-Pr8desh 225 80 
21. Welt8engal 
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1 2 

22. Siddm 

23. Goa 

24. Mizoram 

25. Andaman & Nioobar 

28. Arunachal Pradesh 

27. Chandigarh 

28. Oadra & Nagar Haveli 

21. Delhi 

SO. Labhadweep 

31. Pondicherry 

Total 

[English) 

SttwIgth of Judges and Disposal of 
P8nd1ng ca •• In SUpreme Court and 

High Courts 

*313. DR. A.I<. PATEL: 
SHRI K.D. SULTANPURI: 

WI the Minister of LAW AND JUSTICE be 
pleased to Itate: 

(a) the sanctioned strength and also the 
\W:.1CiII of Judges in the Supreme Court 
... In uch High Court as on 31 January. 
1186. 31 January 1987 a.nd 31 January. 
1988; 

3 4 

1 

9 4 

16 

5 

1130 414 

(b) the number of pending cases in the 
above mentioned courts on the same dates; 

(c) the progress made in reducing the 
number of pending cases and in filling the 
vacancies of Judges in these 12 month 
periods; and 

(d) the reasons for delay in appointing 
the Judges against the vacant posts and the 
likely time by which all these vacancies wit 
be filled up? 

I 

THE MINISTER OF LAW AND 
JUSTICE (SHRI BINDESHWAR' DUBEY): 
(a) Requisite information in respect of the 
Supreme Court is • taIows:-

42 
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As on 
Supreme Court 31.1.86 

Sanctioned 18 
strength 

Vacancies 3 

Statement I showing the sandioned 
strength and also the vacancies in each High 
Court as on 31.1.86, 31.1.87 and 31.1.88 is 
given below. 

(b) Statement II is given below. 

(c) and (d) Statement III indicating steps 
IIbn from time to time to reduce pendency 
In Court is given below. 

As on As on 
~1.1.87 31.1.88 

26 26 

12 9 

Selection of Judges' involves 
deliberation in consultation with concerned 
consthutional authorities and ;s a continuous 
process. Government makes aU possible 
efforts to ensure that the vacancies of judges 
are filled in expeditiously. It is not possible to 
indicate any defin~e time for filUng up 
vacancies of Judges in the Supreme Court 
and High Courts. 

STATEMENT I 

As on 31.1.1986 As on 31, 1,1987 As on 31.1.1988 

SL High Court SanctionsiJ No. of Sanctioned No. of Sanct .. No.of 
No. strength vacancies strength vacancies ioned vacan-

strengtmies 

1 2 3 4 5 6 7 8 

1. Allahabad 60 13 60 11 60 10 

2. Andhra Pradesh 26 8 26 3 26 5 

3. Bombay 43 3 48 4 48 2 

4. Calcutta 41 2 41 42 1 

5. Delhi 27 4 27 2 27 5 

8. Gauhati 9 1 10 2 10 2 

7. Gujarat 21 4 21 5 21 4 

8. Himachc:! Pradesh 6 6 1 6 3 

9. Jammu & Kashmir 7 1 7 7 



45 Written Answers PHALGUNA 26, 1909 (SAKA) Written ~S_II 48 

1 2 3 4 5 6 7 8 

10. Kamataka 24 3 24 4 25 2 

11. Kerala 18 21 21 1 

12. Madhya Pradesh 29 5 29 1 29 5 

13. Madras 25 4 25 6 25 7 

14. Orissa 11 2 12 3 12 3 

15. Patna 35 3 35 5 35 7 

16. Punjab and 23 6 23 7 23 6 
Haryana 

17. Rajasthan 22 1 22 1 23 

18. Sikkim 3 1 3 1 3 1 

430 61 440 56 443 64 

STATEMENT·II 

Pendency Position in Supreme Court 

As on 1.1.1986 As on 1.1.1987 As on 1.1.1988 

166319 152969 175748 

Pendency of cases in the High Courts as on 1st January of 1986, 1987 1988. 

Pendency as on 

Name of the High Courts 1.1.1986 1.1.1987 1.1.1988 

1 2 3 4 

1. Allahabad 266804 312006 .. 
2. Andhra Pradesh 90617 92378 80060 

3. Bombay 112088 125298 139548 

4. Calcutta 148330 158701 .* 
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5. Delhi 67109 

6. Gauhati' 16285 

7 .. Gujarat 41750 

8. Himachal Pradesh 10933 

9. Jammu and Kashmir 30022 

10. Kamataka 87608 

11. Kerala 118112 

12. Madhya Pradesh 52079 

13. Madras 158518 

14. Orissa 31362 

15. Patna 56904 

16. Punjab & Haryana 40285 

17. Rajasthan 48921 

18. Sikkim 63 

-Total 13m90 

3 

76266 

17868 

49100 

8820 

35658 

66141 

121919 

53888 

187250 

35398 

56061 

51366 

47063 

33 

1495814 

4 

n627+1~ 

1856 

•• 

9633 

37025 

72190 

42390 
(Main cases) 

40922 

•• 

.* 

64110 

60962 

52998 

59 

*14432 cases filled under 'company application' by the Official Liquidator are 
yet to be registered in the High Court 

·*Information not available. 

STATEMENT II 

Staps taken from time to time to reduce 
pendency in courts 

1. 8imination of arrears in all courts had 
been diacussed in the Conference of 
Chief Justices, Chief Ministers and Law 
..... of States held on 31 It August 
• 1 at September, 1985. and the 

Resolutions of the Conference had 
been commended to the High Courts 
and the State GoYernments for 
implementation. 

2. The Code of Civil Procedure w. 
amended in 1978 to abolish Lett .. 
Patent Appeal from judgment of SiIgII 
Judge Of the High Court In Second 
Appeal (vide Section 1OQ-A). 
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3. The Code of Criminal Procedure, 1973 
was amended in 1978 to expedite trial of 
criminal cases. 

4. The sanctioned strength of the High 
Court Judges has been increased from 
351 in March 1977 to 443 as on 29th 
February, 1988. 

5. The recommendations contained in the 
79th Report of the Law Commission on 
delay and arrears in High Courts and 
other Appellate Courts are being 
implemented by the High Courts. 

6. The High Courts are taking the following 
step3 to expedite disposa cases:-

(a) Cases involving common 
questions are being grouped 
together, 

(b) Matters are fixed for hearing by 
giving short returnable dates; 

(c) Pnnting of records is dispensed 
with, in many cases; and 

(d) Priority IS given to cases 
requiring qUick disposal. 

7. The G.)vernment have entrusted the 
Law Commission, the study of the 
judicial system of administration of 
justice by: 

<a> the need for decentralisation of 
the system of administration of 
justice by: 

(i) establishing, extending a"d 
strengthening in rural areas 
the institution of Nyaya 
Panchayats or other 
mechanisms for resolving 
disputes; 

~q letting up •• ystem of 

participatory Justice with 
defined jurisdiction and 
powers in sukable are. and 
centres; and 

(iii) establishing other tiers or 
systems within the judicial 
hierarchy to reduce the 
volume of work in the 
Supreme Court and the High 
Courts; 

(b) the matters for which Tribunals 
(excluding Services Tribunals) 
as envisaged in Part XIV -A of the 
Constitution need to be 
estabhshed expeditiously and 
various aspects related to their 
establishment and working; 

(c) the procedural laws with a. view 
generally to disposing of cases 
expeditiously, eliminating 
unnecessary litigation, delays in 
hearing of cases and reforms ir1 
procedures and procedural laW! 
and particularly to devising 
procedures appropriate to tht 
fora envisaged in items (a) (i] 
and (a) (i'); 

(d) the method of appointments to 
subordinate courts, subordinatfl 
JudICiary; 

(e) the training of Judicial OIfars; 

(f) the role of the tegal profession ir 
strengthening the system 01 
administration of justice; 

(g) the desirability of formulation 0 
nomlS, which the Govemmen1 
and the Public Seetol 
Undertakings should follow ir 
the settlement of disputes 
including a raviIw of the presen 
system for conduct of titigatior 
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on behaH of the Government and 
such Undertakings; 

(h) the cost of litigation whh a view to 
lessening the burden on the 
Inigants; 

(i) formation of an All India Judicial 
Service; and 

U) such other matters as the 
Commission considers proper or 
necessary for' the purposes 
aforesaid or as may be referred 
to it from time to time by the 
Government. 

8. The Judges strength of the Supreme 
Court has been raised from 18 to 26 
(including the C.hief Justice) with effect 
from 9th May, 1986 by amendIng the 
Supreme Court (number of Judges) 
Act,1956. 

9. The following steps are being taken in 
the Supreme Court to expedite be 
disposal cases:-

(i) Mattels involving common 
question of law are grouped 
together and listed in gIVups so 
that they can all be disposed of 
together. 

(ii) In most of the matters, printing of 
the appeal record is dispensed 
with, which saves a lot of time 
and expenses of the litigants. In 
crimmal appeals, counsel for the 
appellant is required to fite 
cyclo:ityled record to save time, 
which would otherwise be taken 
in getting the record the save 
time, which would otherwise be 
taken in getting the record 
printed. so that the matter could 
be heard early. 

iii) To save the Court's tiMe, 
Hon'ble the Chief Justice is 
taking mentioning matters, 
which takes about one hour on 
each day, after the court hours. 

(iv) Supreme Court Rules have 
been amended empowering 
Hon 'ble Judge in Chambars and 
the Registrar to dispose of 
certain types of matters, which 
were previously being listed in 
the court. This has been done to 
save the Court's time. 

(v) Specialise,d benches are 
constituted by Hon'ble the Chief 
Justice and particular types of 
matters are assigned to such 
specialised benches for quick 
disposal. 

(vi) Computer technology is soon 
going to be introduced in the 

. Supreme Court, which Is 
expected to help, reduce the 
backlog of cases considerably. 

(vii) Recently Hon'ble ,he Chi .. f 
JustICe has directed that the 
counsel in each matter should 
file written arguments, each 
side. The oral arguments on 
each sides are now restricted to 
five hours unless the Court feels 
that mora time is to be given to 
the counsel in which case a 
maximum of ten hours are given 
for oral arguments by counsel of 
each side. The length of oral 
arguments by counsel of both 
the sides has thus bean curtailed 
wit" a view to securing quick 
disposal of matters. 

(viii) A Court Administrator-cum-
Registrar General. who ia a 
senior judicial Officer, has been 
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appointed vary racently so that in 
conjunction w~h the prasent two 
Registrars there can be a I e-
organisation of the working of 
the Registry and improving ~s 
techniques and efficiency. 

Aefresher Course. for Allindi. 
Services and Central Services Offlclala 

*314. SHRI P.M. SAYEED: Win the 
PRIME MINISTER pleased to state: 

(a) whether Government have taken a 
decision that officers of All India Services 
and Central Services group 'A' officers must 
undergo at loast three refresher courses 
during 20 years of service; 

(b) n so, the main objectives to be 
achieved and various courses of training; 
and 

(c) the other important cnanges made 
in the Rules applicable to the members of AU 
India Services and the Central Services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. 

(b) and (c). A statement giving the 
details is given below. 

STATEMENT 

(b) In pursuance of the Government's 
decision to restructure the training of the 
members of the CivU Service so as to 
develop competence and a wort< culture 
.u~1CI to the service of the people, 
instructions have been issued to cadre 
controlling authorities for formulating 
training pian •• stipulating that every member 
of the Mlndia and Group A Central Services 

should be put through at least 3 refr .... 
courses in a span of about 20 years. The 
training plans drawn up in the light of th ... 
instructions are under implam9ntation. 

In respect of the Indian Administrative 
Service, for instance. the three stages are at 
(2) 6-9 years of service, (b) 10-1 ti years of 
service; and (c) 17-20 years of service. The 
focus at the three stages ;s respectively on 
Programme Implementation; Management 
concepts and Decision making; and Policy 
Planning and Analysis. 

(c) Certain changes have brought out in 
the All India Services Rules incorporating 
the revis;on of the syllabus for lAS 
ProfessionaJ course; revised fomlats for the 
confidential reports to make them a tooi of 
human resources development; Fourth Pay 
CommiSSIon Recommendations; and 
revision of reserves like State Deputation 
Reserve, Training RSf\erve and Lcaave 
Reserve. 

SImplification of Passport Rules 

*315 SHRI SHANTARAM NAIK: Wli 
the MINISTER OF EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government p!'OpOS8 to 
simplHy further the Ru'es in connection with 
the issue fa passports; and 

(b) H SO, the details thereof? 

THE MINISTEq OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
K. NA TV~AR SINGH (a) and (b). The 
procedures reiating to issue of passports 
remain under constant review with a view to 
further streamlining them. Whenever 
changes in procedures invt'lve amandm ... 
of the Passport Rules, copies of relevant 
Gazette Notifications are laid on the tllble of 
the House. 
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Crash of IAF Planal1l.r TaJpur 

*316. SHRI SUBHASH YADAV:-
SHRt MANIK REDDY: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether Government's attention 
has been drawn 10 the news·item appearing 
in -The ~findustan Times" dated 13th 
January, 1988 wherein ~ has been stated 
that an Indian Air Force Fighter plane 
crashed near Tejpur on 11 January, 1988; 
and 

(b) whether any inquiry has since been 
conducted in this regard? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): (a) Yes, Sir. An IAF airc"aft 
crashed lIear Tejpur Airfield on the 11th 
January, 1988. 

(b) A Court of Inquiry is in progress. 
However, its findings and reoommendations 
would be classified and cannot be disclosed 
in the public interest. 

Lok Adalats 

*317 SHRI G. BHOOPATHY: Will the 
M"mister of LAW AND JUSTICE be pleased 
to state: 

(a) ho~ many Lok Adalats have been 
held in the country so far; 

(b) the percentage of reduction of 
admissions in the courts on account of 
estab6shment 01 Lok Adalats; and 

(c) the alternative measures being 
t*en by UnOn Government to reduce the 
case in the courts" 

(a) On the basis of the information available 
with the CILAS, 1658 Lok Adalats have bean 
held in different parts of the country by the 
middle of February, 1988. 

(b) Total number of cases disposed of 
in Lok Adalats up to end of 1987 was ,above 
a million. At lok Adalats disputes which have 
not gone before courts are also taken up~ It 
is not possible to indicate the percentage of 
reduction of inst~ulion of cases in courts but 
it is expected that a sizeable load would be 
taken by the lok Adalats. 

(c) The Government havs taken a 
series of measures to reduce the pendency 
in the courts. Some of the important 

... measures are:· 

(i) amendment of CPC to abolish 
Letters Patent Appeals from 
judgment of Single Judge of the 
High Court in the Second 
Appeal; 

(ii) amendment of Cr. P.C. to 
QxpeeJne trial of criminal cases; 
and 

(iii) the sanctioned strength of the 
Judges in the High Courts and 
the Supreme Court has been 
increased to 443 and 26 
respectively. 

THE "'"ISTER OF LAW AND 
JUSTICE (SHRI BINDESHWARI DUBEV): 

In addition, High Courts and Supreme 
Court have taken steps to exped~e disposal 
of cases by grouping cases involving 
common questions; fixing matters for 
hearing by giving short returnable datls; 
dispensing with the printing of records in 
many cases; Constitution of Special.ad 
B&nches~ adoption of Computer techno\oQy 
etc. Further. the Governmen\ ha, enttu"td 
the Law Commission to study the Judicial 
System and \0 reoommend nece,,1IY 
reforms with a view to enluring Ixptdltioua 
disposal of the C8I8I ".c. 
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Projects under packag. Scheme for 
Jammu and Kashmir 

*318. SHAI MUlLAPPALL Y 
RAMACHANDRAN: Will the MINISTER OF 
PLANNING be pleased to state: 

(a) the details of projects/schemes 
completed under the Rs. 1000 erore 
package scheme sanctioned last yearto the 
State of Jammu and Kashmir; 

(b) the projects under constructionl 
pending completion; and 

(c) whether more projects are proposed 
to be taken up during 1988·89 and If so, the 
details thereof? 

THE MINISTER OF PLANNING AND 
MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI P. SHIV 
SHANKER): (a) and (b). The projects/ 
schemes under the package are at various 
stages of implementation. The details are 
given in the statement below. 

(c) No, Sir. 

STATEMENT 

L.S.S.D.No. 318 
PACKAGE FOR JAMMU AND KASHMIR (Rs. Crares) 

1 2 

1. Cable Car Gulmarg 1400 

2. International Golf Course, Snnagar 2.50 

3. Development of Patnl-Top 1 50 

4. Jammu - Udhampur Railway tine (1987-88) 3.00 

5. Kandl Watershej Project 57.00 (over 7 years) 
(To be posed to World Bank) 

6. DAL development 5.00 (1986-89) 

7. ExtenSion of NatIOnal Highway 4.75 
Bypass, Snnagar 

8. Bypass, Spore 1.00 

9. \nd\ra Gandh\ Road 3.00 

10. Bypass, Batot 0.60 

11. HMT Extension 3.75 

12. Development of toUrist flCil~ies 4.06 
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1 2 

13. Sher-e-Kashmir Agricu~ural Univers~y 9.00 

14. Allocation of foodgrains 5.85 

15. Release of share cap"al (J&K HPMC) 1.20 

16. Import of I Angora' goats 0.21 

17. Uri Hydel Project 25.50 

18. Zero brtdge and Budshah Bridge In Snnagar 16.00 

19. Improvement of transmission system 2.00 

20. Setting up an Eco Task Force 1.00 

21. Sports facilities 2.70 

22. Fur farming 0.15 

23. Dulhasti Project 670.00 

24. 400 KV Transmission Line 140.00 

25. Revamping distribution network 5.00 

Grand Total 978.78 

........... (Say about Rs. 1000 crores) 

Pension to Partl9ipants of Punnapra 
Vlyalar Struggle 

*319. SHRIINORAJITGUPTA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether several participants of 
Punnapra-Vayalar struggle in Kera'a, who 
are now old and ailinq, have still not got 
freedom fighters pension atthough the 
martyrs of the struggle were given 
recognition when recentty the soil from the 
martyrs memorial from Punnapra-Vayalar in 
KIrIIa WIt brought to Delhi alongw~h the 
101 from all the important places where 

heroic freedom struggle took place, and 
mixed at Rajghat and in those sands 
saplings planted during t"e 40th anniversary 
of India's Independence; 

(b) ~ so, the reasons for not giving them 
pensions as yet; and 

(c) what steps Government propose to 
grant them the pensions without further 
delay? 

THE MINISTER OF HOME AFFAIRS: 
(S. BUTA SINGH): (a) to (c). The 
Government have not recognised the 
Punn~pra Vayalar struggle in Kerela as part 
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of the National Freedom Movement. 

[ Translation] 

Recruitment of Youth from Madhya 
Pradesh In Ar~y 

*320 SHRIKAMMODILALJATAV:WiII 
the Min!ster of DEFENCE be pleased to 
state: 

(a) whether Government propose to 
have a Special Scheme in Madhya Pradesh 
to recruit the youth in army keeping in view 
the unemployment s~uatlon there; 

(b) if so, the percentage reserved for 
the youths belonging to Scheduled Castes 
and Scheduled Tnbes; and 

(c) the time by which this scheme is 
likely to be introduced? 

THE MINISTER OF DEFENCE (SHRI 
K.C. PANT): (a) to (c). There IS no proposal 
to have a special scheme in Madhya 
Pradesh to recruit youths in Indian Army. 
Recr'Jitment of eligible youths fro", all parts 
of the cOL'ntry is made according to 
requirement from time to time and not on the 
basis of the un&mplcyment situation. 
Recruitment is open to all sections of society 
In all parts of the country, irrespective of 
caste, creed or religion, provided they satisfy 
the laid down physical, medical and 
educational standards. 

[English] 

.. Proposals to speed up Court TrIals 

·321 SHAI C. MADHAV REDOI: 
SHRI K. KUNJAMBU: 

Will the Minster of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government haVe 

formulated any new proposals to speed ~p 
court trials and reduce mounting arrears in 
the courts: Including the High Courts and 
Supreme Court; 

(b) if so, the details thereof; 

(c) whether any legislative measures 
are also contemplated in this regard; and 

(d) the details of the action taken or 
proposed to be taken on the. 
recommendations of the Law Commission 
and the National Police Commission in this 
regard? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI BINDESHWARI DUBEy): 
(a) and (b). The Government have entrusted 
to the Law Commission the study of judicial 
system, to introduce necessary reforms. 
One of the terms of reference is the study of 
procedural laws w~h a view generally to 
disposing of cases expeditiously, 
eliminating unnecessary litigation, delays in 
hearing of cases and reforms in procedures 
and procedural laws. 

(c) and (d). The Government propose to 
amend the Code of Criminal Procedure 
shortly. The proposed amendments to the 
Code of Criminal Proc$dure are based on 
the decisions taken on the 
recommendations made by the law 
Commission and the National Police 
Commission and on the suggestions 
received from State Government and 
others. Some of these amendments would 
have the effect of expedning disposal of 
criminal cases and have been indicated in 
the Statement below. 

STATEMENT 

The Government contemplate, the 
following further amendments to the Cod. of 
Criminal Procedure, 1973 based on the 
decisions taken on the racommendatiDnl 
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Insartion of new Section 29-1 .. A 
with a view of making 
memorandum of identHicaticn 
admissible in evidence w~hout 
formal proof of" facts stated 
therein. 

made by the Law Commission, the National (5) 
Police Commission and suggestions 
received from State Govemments and 
others, which wou~d have the effect of 
expeditIng disposal of criminal cases:-

(1) Amendment of Section 173 to 
insert a new sub-section to 
enable the police to take no~e of 
the dosire of the parties to 
compound the offence 
enumerated in Table appended 
to Section '320 (2). 

(2) Amendment of Section 223 to 
extend the provisions thereof to 
the Court of Session providing 
that the Judge may direct joint 
trial of accused persons, even H 
they do not fall in the categories 
specified, H he is satisfied that 
such persons would not be 
prejudicially affected thereby. 

(3) Ame'ldment of Section 228 to 
empower the Sessions Judge to 
transfer the case either to the 
Chief Judicial Magistrate or to 
any other Judicial Magistrate of 
the First Class and to fix a date 
for the appearance of the 
accused. 

(4) Amendment of Section 260:-

(i) to specify that in respect of 
offences mentioned in sub-
section (1) thereof, summary 
trial should be mandatory; and 

(ii) to provide that the offence of 
theft and other cognate 
offences may be tried 
summarily where the value of 
the property involved does not 
exceed two thousand rupees 
instead 0' two hundred rupees 
at present. 

(6) Amendment at Section 296 to 
specify that the evidence of a 
w~ness to prove certain facts like 
the inquest and its report, entries 
1n the general diary of a Police 
StatiOn and other such fads be 
given by affidavit and read in 
evidence like any other evidence 
of a formal character and should 
form part of his examination-in-
chief. 

[ Trans/ation] 

Extradition Treaty with Britain 

*322. SHRI DILEEP SINGH 
BHURIA: 

SHRI S.M. GURADDI: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the progress mad& so far in regard 
to the proposed extradition treaty with BrRain 
to check tha terrorist activities; and 

(b) the reasons for not signing tne treaty 
so far? 

THE MfNISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
K. NATWAR SINGH): (a) Experts of India 
and U.K. have met on four occasions since 
January 1986, so as to reach agreement on 
concrete legal arrangements tor the 
purposes of dealing with anti-Indian terrorist 
and extremist activity inside the U.K., 
including on a draft extradHion Treaty. 

(b) Abhough there has been lOme 
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narrowing of differences batw ... n the two 
Governments on the provisions in such a 
Treaty, we have not yet been able to reach 
agreement on an acceptable text. 

(English] 

extension of Service of Gov.rnment 
Employee. beyond the age of 

Superannuation 

3251. SHRI AMARSINH RATHAWA: 
Will the PRIME MIN ISTER pleased to state: 

(a) whether Union Government have 
put a ban on the extenstOn of the services of 
Government employees after attaining the 
age of superannuation; 

(b) the number Of employees of the 
various departments of the Union 
Government who were given extension 
since January, 1987; and 

(c) the reasons for giVing thgm the 
extension? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) No. Sir. 

(b) and (c) As the appropriate 
authorities in respective Ministries! 
Departments are competent to grant 
extension in sarVice, in public Interest, to 
Government emptoyees belongmg to 
various groups working in and under them, 
the information is not centrally mon~ored in 
this Department. 

Fire due to EIecttIc Short Circuits 

3252. SHRI KAMLA PRASAD SlNGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the details of the incidents of fire 
caused by electrical sh?rt circu~ in Delhi 
during the last twelve mOnths; 

(b) the estimated loss of JKe and 
property; and 

(c) the measures/steps taken to check 
such incidents of fire? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 3571 fires 
were caused due to eledric short circuit from 
1 st March, 1987 to 29th February, 1988. 

(b) 5 persons died in fires caused due 
to electric short circuit and the estimated loss 
of property is Rs. 3.5 crores approximately. 

(c) Installation of miniature circuit 
breakers and earth leaking circuit breakers 
in high-rise buildings, industrial complexes 
and housing societies have been 
recommended to prevent fires due to electric 
short cirCUits. 

Preclusion of Complaints against DDAI 
DESUIMCD/Delhl Water Supply from 

Public Grievances Directorate 

3253. SHRISANATKUMARMANOAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the proposed Public 
Grievances Directorate is precluded from 
receiving complaints regarding the public 
deahng with the Delhi Development 
Authority, Municipal Corporation of Delhi, 
Delhi Eledric Supply Undertaking. Delhi 
Water Supply; 

(b) whether In view of the great 
harassment trom which the pu~\c in the 
capatal suffers at the hands of these bodies; 
Government would consider the desirability 
of bringing them also within the net of the 
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Grievances machinery set up at the Central 
level; and 

(c) if not, the reason~ therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
O~ HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (c). Yes, Sir. To 

. begin with, the Directorate 01 Public 
Grievances will have in its ambit only four 
Central Ministries/Departments viz., 
Railw8¥s, Posts, Telecommunications and 
Banking Division of the Department of 
Economic Affairs. Further expansion to 
cover other Ministries and Public Sector 

I 
Undertakings/Autonomous Bodies will be 
decided in the light of experience gained. 

Site Selection Committe. 

3254. SHRI SYEO SHAHABUDDIN: 
Will the PRIME MINISTER be pleaSed to 
state: 

(a) the composition ofthe Site Selectiol"l 
Committee of the Department of Atomit 
Energy to determine th& sitas of future 
Nuclear Power Stations; 

(b) the date of setting up of the 
Committee; 

(c) the date of submission of its report; 
and 

(d) the main recommendations of the 
Committee? 

-mE ~\N\olER Of SlAlE IN THE 
MINISTRY OF SCIENCE • AND 
TECHNOLOGY AND MINISTER OF 
STATE 'N THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOM'C 
ENERGY, ELECTRONlCS AND SPACE 
(SHRI K.R. NARAYANAN): (a) The Site 

Selection Committee of the Department of 
Atomic Energy to determine the sites for 
future Nuclear Power Stations consists of 
experts of Deptt. of Atomic Energy and 
representatives of Central Electricity 
Authority and Department of Environment of 
Government of India. 

(b) The Site Selection Committee was 
originally constituted on. September 15, 
1983. This was re-const~uted on April 4, 
1984. A member representing Department 
of Environment was subsequently 
nominated as Member on May 6, 1985. 

(c) The Site Selection Committee has 
submitted its reports for Southern, Northern, 
Western and Eastern Regions separately 
and on different dates. 

(d) The Site Selection Committee has 
recommended certain sites in all the 4 
regions 01 the country I for setting up of future 
Nuclear Power Stations. The 
recommendations are under consideration 
of the Government. 

Arrest of Terrorists Involved In Deihl 
Shooting Incident 

3256. SHAI JITENDRA PRASADA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the terrorists involved in 
shooting incident in South Delhi on 21 
October, 1987 have been arre~led; and 

(b) ~ not, the reasons therefore? 

THE M1N1ST~A OF STATE IN THE 
M1N'STRY Of: PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS: (SHR' P. 
CH'DAMBARAM): (a) and (b). Theterrorlstl 
invaNed in the incident have been identH\ed. 
Two of them, Avtar Singh @ Patwari and 
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SatnamSingh@Satta@SurjkSingh,have (a) whether it has com. to 
been killed in encounters. The third Surjit Government's notice that the Borough 
Singh @ Penta ;s absconding. Council of Hartsmere in West London (U.K.) 

has decided to close Hindu Temple in 
Construction Work of Eastern India 

Electronic Test Laboratory 

3257. SHRI MATILAL HANSDA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the construction work of 
Eastern India Electronic Test Laboratory 
has started; 

(b) ff so, the details thereof; 

(c) when the said laboratory will be 
ready; and 

(d) the nature of research in which the 
laboratory will specialise itself? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENT OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yas. Sir. 

(b) Foundation work completed. First 
floor is in progress. 

(c) July, 1989. 

~ (d) Assisting through test, calibration 
and development support in the R&D efforts 
while developing prototypes by electronic 
industry particularly small and medium scale 
sectors. 

Hindu Temple In Letchmore. West 
London 

3258. OR. B.L. SHAllESH: wm the 
Minister of EXTERNAL AFFA'RS be 
pleased to state: 

Letchmore: 

(b) whether an appeal has been mad. 
by Indians in the U.K. to save this Temple 
which is being visited by the Hindu devotees 
from all over Britain to attend religious 
ceremonies conducted from time to time; 
and 

(c) if so, the steps which Government or 
the Indian High Commission in London have 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNALAFFAIRS (SHftl 
K. NATWAR SINGH): (a) The International 
Society for Krishna Consciousness 
(ISKCON) in U.K. has been using the 
premises located at Letchmore Heath called 
Bhaktivedanta Manor for purposes of 
religious worship and religious festivals. The 
Borough Council of Hertsmere has, on 8th 
January, 1987, issued an enforcement 
notice to the owners of Bhaktivedanta Manor 
asking them to discontinue the use of the 
said prem ises for purposes of a religious 
community and public worship and public 
entertainment in connection with religious 
festivals. It IS understood that this notice was 
issued because utilising the Manor as a 
religious place has resulted in substantial 
curtailment of amenities for the residents of 
the place whD were inconvenienced by 
noise, volume of traffic and indiscriminate 
parking of vehicles as well as general activity 
resulting from the congregation of large 
number number of visitors to the Manor. 

(b) Devotees of the International 
Society for Krishna Consciousness as well 
as some members of the Indian community 
have held protest marches and issued 
appeals to the U.K. authorities tor the 
continued functioning of the Templa in its 



Written Answers MARCH 16, 1988 Wnlten Answel8 72 
piasant premises. 

(c) The High Commission of India has 
been in touch with the British authorities. The 
present position is that a public enquiry 
under the Borough Council Regulations 
postponed till 9th May, 1988, to enable the 
representatives of the Temple as well as the 
Borough Council to explore the possibility of 
finding an amicable solution. 

Adoption of Children 

3259. SHAI H.B. PATIL: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether in the field of Child Welfare, 
an important aspect utterly negleded in the 
country, is the adoptiol"l of children as there 
is no uniform or comprehensive law which 
could be resorted to by people of all casteC3, 
creed and nationality; and 

(b) if so, measures proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRt 
H.R. BHARDWAJ): (a) No, Sir. The Hindu 
Adoption and Maintenance Act, , 956 
permits adoption among certain classes of 
persons to which this Act is applicable. The 
question of framing of uniform law on 
adoption had been considered by Govt. in 
the past but in view of vehement opposition 
from certain minority community would be 
made lJnless the initiative therefore comes 
from the community itself and there is an 
ascertainable consensus of the community 
for such a change. 

(b) Does not arise. 

Manufacture of Aircraft. 

3260. SHRI MOHANBHAI PATEL: Will 
the Minister of DEFENCE be pleased to 

state: 

(a) the number of aircraft. 
manufactured in the country annually and 
their make; 

(b) the names of the aeronautic 
fadories in the country; 

(c) whether Governm&nt propose to 
establish mora such factories in the country; 
and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
PRODUCTION AND SUPPLIES IN lliE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL): (a) to (d). Under the Ministry of 
Defence, there is an aircraft manufacturing 
company, namely Mis Hindustan 
Aeronautics Limited (HAL) which has a 
number of Divisions at various places in the 
C',ountry. The number and make of the 
aircraft manufactured in HAL each year 
depe"d on the requirements of the 
customers, primarily the Defence users, and 
the available production capacity. 

There is no proposal, at present, to 
establish any other dircraft manufacturing 
company under the Ministry of Defence. 

[ Translation] 

MisSing Students 

3261. SHRIKAMl-APRASADRAWAT: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether attention of the 
Government has been drawn to the news-
item appearing in thi daily MJansatta· dated 
13 January, 1988 regarding missing sd100I 
children: 
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(b) if 80, the number of such incidents 
which taokplaca in Delhi since 1987todate; • and 

(c) the details of the measures being 
taken by Government to check incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) Ves, Sir. 

(b) Since January, 19,87 upto 29th 
February, 1988, 3853 children were 
reported missing. 2882 out of them have 
been traced. 

(c) In most of the cases the children 
disappear for various domestic/personal 
reasons. The police can only help in tracing 
the missing persons. For this purpose a 
missing persons squad is functioning. 

[English] 

Pak Espionage Activities In Kutch 

3262. SHRI T. BALA GOUD: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Pakistan has increased its 
ground spying activities in the sensitive 
Kutch distrid; 

(b) whether a Pakistani spy net work 
working under the cover of a construction 
company came to light recently near one of 
the Indian Air Force basis in Banara, 
GUJarst; and 

(c) if so, the staps taken to check these 
activities and protect over defence 

rear 

1887 
1988 
(upto 29.2.1988) 

No. of cases of 
robberies reported 

197 
26 

establishfTIents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' PERSONNEL. PUBLIC 
GRIEVANCES 'NO PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). Information is being col-
lected and will be laid on the Table of the 
House. 

Robberle. In Deihl 

3263. SHRI HAFIZ MOHO. SloOIO: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of robberies committed 
in Delhi during 1987 and during this year and 
the number of persons killed therein; 

(b) how many robberies remain un-
solved as yet. with reasons therefor; 

(c) how does the figures at (a) compare 
with the figures of 1984, 1985 and 1986; 

(d) the reasons for the increase in the 
robbery cases and large number of them 
remaining still unsolved; and 

(e) the detal\s oi compensation pa,d to 
the robbery victims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt P. CHIDAMBA .. 
RAM): (a) The requisite figures are indicated 
below:-

No. of persons 
killed 

5 
2 
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(b) 32 cases of robberies reported in 
1987 have been flied as untraced as no clue 
wu available. 

(c) and (d). The number of cases of 
robbery reported during 1984, 1985 and 
1986 are indicated below:-

Year Cases ;epotJed . 

1984 235 

1985 

1986 202 

There is decline in robbery cases re-
ported in 1987. Thttre is also decline in the 
number of cases filed as untraced. 

(e) Nil. 

Smuggling of Uranium 

3264. SHRI YOGESHWAR PRASAD 
VOGESH: Will the PRIME MINISTER be 
pleased to state: 

(a) ~ther the uranium is being 
smuggled out to China and Pakistan from 
Jaduguda Mines; 

(b) the number of persons arrested and 
inquiry instituted for such crimes; and 

(c) the steps being taken to stop such 
_smugg~ing activities? 

THE MINISTER OF STATE FOR SCI· 
ENCE AND TECHNOLOGY AND MINIS-
TER OF STATE IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC EN .. 
ERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) No. Sir. 

(b) and (c). On different occasions, 

Police had arrested some persons and 
seized material alleged to contain uranium. 
Hbwever. sa~ples of the seized material 
were analysed and tt was found thatthey did 
not contain any uranium. Strict security ex-
ists both in Uranium Mine and Mill at 
Jaduguda under Central Industrial Security 
Force (ClSF) 

Bench of Bombay High Court at Pun. 

3265. SHRI V.N. GADGIL: Will the 
M;Oister Oi LAW AND JUSTICE be pleased 
to state: 

(a) whether Government have received 
representations for locating a Bench of the 
Bombay High Court at Pune; and 

(b) if so, the reaction of Government in 
the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ): (a) Representations had 
been received earlier for locating a Bench of 
the Bombay High Court at Pune. 

(b) Action in this regard is taken by the 
Central Government only on a proposal from 
the State Government. No such proposal 
has been received. 

foreign Religious Mission 

3266. RAM PARKASH: Will the Minis· 
ter of HOME AFFAIRS be pleased to state: 

(a) the number of foreign religious 
missions working in the country; 

(b) the amount of money invested by 
these missions annually in India for their 
works; 

.(c) whether Government prepare or 
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collect reports about their activities; 
(d) whether there are some adverse 

reports aboutthe activities of such agencies; 
and 

(e) H so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) The exact number IS 
not available. 

(b) to (e). Donor-wise information IS 'lot 
kept for action under Foreign ContributIOn 
(Regulation) Ad. 1976. Action is taken 
under various other legal provIsions, 
whenever there are.adverse reports against , 
members of such agencies. 

20-Polnt Programme In Gujarat 

3267. SHRIMATI PATEL RAMABEN 
RAMJISHAI MAVANI: Will the MInister of 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether GUJarat IS leading In 
comparison to other States In the 
implementatIon oftha 20-Polnt Programme, 

H so, the details thereof; 

(b) the position of various States in the 
implementation of the 20-Point Programma 
as on 1 January, 1986, l.January, 1987 and 
on 1 January, 1988; and 

(c) the financial and other resources 
made available to Gujarat for the 
implementation of 2O·Point Programma and 
that of family planning programme during 
the last three years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI 
SIREN SINGH E~GTI): (a) No, Sir. 

(b) A statement giving the ranks 
obtained by States in implementation of 
certain selected items of the 2O-Point 
Programme as on 1.1.86, 1.1.87 and 1.1.88 
IS grven below. 

(c) Outlays forthe 2O-Point Programme 
are not fixed s~ifically and separately. 
These are derived from the relevant Plan 
heads. The outlays for the 20-Point 
Programme and Family Planning in Gujarat 
during the lastthree years are shown below:-

1985-86 1986-87 
(Rs. in CfOt8s) 
1987·88 

20-Point Programme (State Plan) 586.12 639.17 584.86 

Family Planning 21.83 21.93 21.90 

STATEMENT 

Position of various States In the implementation of 2D-Point Ptogramme as on 1.1.1986, 
1.1 1987 and 1.1.1988. 

Stat~ As on 1.1.86 As on 1.1.87 As on 1.1.88 
Rank Rank Rank 

~ 2 3 4 
1. Himachal Pradesh , 2 8 

2. Punjab 2 4 5 
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1 2 3 4 

3. Haryana 3 9 16 

4. Andhra Pradesh 4 2 4 

5. Gujarat 5 11 9 

6. Sikkim 6 1 2 

7. Rajasthan 7 8 10 

8. Uttar Pradesh 7 12 11 

9. Tamil Nadu 7 5 3 

10. Madhya Pradesh 7 5 1 

11. Maharashtra 11 14 6 

12. Karnataka 12 7 17 

13. Bihar 13 16 7 

14. Tripura 14 12 12 

15. Nagaland 14 21 24 

16. Orissa 16 17 12 

17. Kerala 17 10 17 

18. West Bengal 18 20 15 

19. Assam 19 19 19 

20. Manipur 20 14 23 

21. Jammu & Kashmir 21 18 21 

22. Meghalaya 22 22 20 

23. Goa* 14 

24. Arunachal Pradesh· 22 

25. Mizorame 25 
-rhase States were formed in 1987. 
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Survey to Asse .. Brain-Drain 

3268. SHRI SHARAD DIGHE:WiII the 
PRIME MINISTER be pleased to state: 

(a) whether any survey has be&n re· 
cently conducted to assess brain drain from 
the country; and 

(b) if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND l':CHNOL· 
OGY AND MINISTER OF STAT:: IN THE 
DEPARTMENTS OF OCEAN DEVELOp· 
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRI 
K.R.NARAYANAN):(a) No natIOnal survey 
to assess the migration of all scientists and 
technologists from the country has been 
undertaken but a pilot study in respect of B. 
Tech gradu~tes form India Institute of T ech-
nology, Bombay who passed out during the 
5 years penod from 1973 to 1977, has re· 
cent'y been comp'eted. The total number 01 
such alum nI covered under the study is 1262 
which constitutes only 20% of all "8. Tech 
Graduates of liT, Bombay. 

(b) The findings of the above pilot study 
are as follows: 

The total percentage of alumni 
who went abroad was 39,4. Of 
these 8.6% have returned and 
30.8% have stayed back. 

Out of those abroad, 82.6°/., are 
in USA/Canada, 7.80/0 In the 
Middle East and only 9.6% in all 
other foreign countries. 

The most dominant factor Influ-
encing the decision to go over-
seas was the desire to take 
advantage of wider and better 
opportun~ies abroad. 

The three main reasons for stay-
ing back overseas are: 0) the 
alumnus could adjust well in his 
profQSsion; (ii) the low and in-
adequate pay in India as com-
pared to the eamings abroad; 
and (iii) the good educational 
experience encountered over-
seas. 

A 'comfortable standard of living' 
is ranked as the most positive 
feature of a western society 
which influences Indians to stay 
abroad. On the other hand leul-
tura: incongruence' is perceived 
as the most negative feature 
which influences them to return. 

About 690/0 of those who have 
returned stated that they have no 
regrets for having returned til 
India while 22.5% did have some 
reservations. 

[ Translation] 

Foreign Contribution Received by 
Organisations trom Abroad 

3269. SHRI BALWANT SINGH RA-
MOOWALlA: 

SHRI TARIQ ANWAR: 

Will the Minister of HOME AFFAIRS be 
pleased to state the total contribution re-
ceived by the voluntary organisations from 
abroad during the years 1985,1986 and 
1987, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCE, AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF. 
HOME AFFAIRS: (SHRI P. CHI::lAMBA-: 
RAM): 1985 & 1986 flQures relating to For·' 
eign Contribution (Regulation) Ad. 1976 are 
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under computerisation. 

For 1987 the returns are still being re-
ceived. 

Leave Travel Concession Facility 

3270. SH~I RAJ KUMAR RAI: Will the 
PRIME MINISTER pleased to state: 

(a) whether Government provide Leave 
Travel Concession facility for the parents of 
employees who do not reside with Govern-
ment servants; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBARAM) 

(a) No. Sir. 

(b) The parents, who are not residing 
with the Government servant do not form 
part of the family as defined under the Sup-
pllmentary Rules for the purpose of Leave 
Travel Concession Facility. The facility is not 
proposed to be extended to them on grounds 
of economy. 

[English] 

Agreement with Soviet Union for Joint 
Research and Development 

3271. SHRI G.S. BASAVARAJU: 
SHRI V. KRISHNA RAO: 

Will the PR'ME MINISTER be pleased to 
state: 

(a) whether a delegation of the Soviet 
Union for Science and T achnology visited 
India in January. 1988 and has identified 
... for joint ,. ... ch and development: 

(b) N so, whether any agreemer:rt in this 
regard has been reached; 

(c) if ao, the details thereof; and 

(d) thetime by when they are likely to be 
implemented? 

.THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF QCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R.NARAYANAN) 
~ (a) to (d). A number of Soviet scientists 
have been visiting India under the aegis of 
the Integrated Long-Term Programme of 
Co-operation in Science and Technology for 
furthering the implementations of various 
programmes under the Co-operation Agree-
ment. 

[ Trans/ation} 

Illegal Arms 

3272. SHRIMATI MANORAMA 
SINGH: Will the Ministerof HOME AFFAIRS 
be pleased to state: 

(a) the estimated number of illegal arms 
in the country; 

(b) the norms laid down by Government 
to make available material used in manufac-
tUring of illegal arms; 

(c) the steps taken by Governme"t to 
unearth the illegal arms manufacturing units 
and to seize the illegal arms; and 

(d) the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCE AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA· 
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RAM) :(8) and (b). Central Government do 
not have any information about the esti-
mated number of illegal arms in the cou",ry. 
No norms can be laid down in making avail-
able material used in the manufacture of 
illegal arms. 

(c) and (d). Enforcement of the Arms 
Act, t959 and the Arms Rules, 1962 vests 
with the State Governments and Union Ter-
r~ory Administraticns. Instructions are is-
sued to State Governments/U.T. Admini-
stration from time to time to take vanous 
measu~es like organising raids, surprise 
checks on manufacturer~, setting up of 
Special Un~s where crime related La arms !s 
rampant, etc., to check clandestine activities 
connected with arms. As a resuh, according 
to the !nformatlon received from the State 
Governments/U.T Admmistrations over 
4,000 raids were conducted throughout the 
country during the period from 1.1.1984 to 
31 stJuty, 1987 and 764 illegal arms manu-
facturing un~s were unearthed and the of-
fenders proceeded against. 

[English] 

Laws for Welfare of Women 

3273. SHRt GURUDAS KAMAT: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether anention of Gcvernment 
has been drawn to the news Item appearing 
in 'Hindustan Trmes' dated 21 February, 
1988 wherein tit has been stated that suff,-
cient laws do not exist for welfare of women: 
and 

(b) if so, action proposed to be tah8r' In 

this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHAI 
H.R.BHARDWAJ) :(a) Ves, Sir, . 

(b) The required information ~iII be 
colleded and laid on the Table of the HouU 
in due course. 

Representation by Young SCientists 

3274. SHRI PRATAP BHANU 
SHARMA: 

SHRI VLJOY KUMAR YADAV: 
SHAI P.M. SAYEEO: 

Will the PRIME MINISTER be pleas~ to 
&tat9: 

(a), whether Union Government have 
received any representation from young 
scientists of CSIR and other science Institu-
tions In regard to their diffICulties and de· 
mands; 

(b) if so. the main points of the repr •. 
sentation; and 

(c) the remedial measures Government 
propose to take to remove discontentment 
among the young scientists? 

THE-MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMlC ENERGY, ELEC-
TRONICS AND SPACE(SHRI 
K.R.NARAYANAN) : (a) Yes, Sir. 

(b) The rna;", demands of the young 
SCientists related to: 

i) Upward revision of research fel· 
Iowships, 

ii) ImplementatIOn of revised pay 
scales for research scientists. 

iii) Improvement in service terms 
and conditions, 

iv) Instituting In organised rt-
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search service. and 

v) Representation of young scien-
tists in national policy and plan 
formulation. 

(c). A high level committee was consti-
tuted under the chairmanship of Prof. Yash 
Pal, Chairman, UGC to look into the de-
mands of theyoung scientists. The commIt-
tee finalised its recommendations and sub-
mitted the same to the GoYi. The recommen-
dations are now under active consideration 
of the Government. 

Norms For ISlUlng Caste Certificates In 
Maharashtra 

3275. DR. DAnA SAMANT: Will the 
Minister of WELFARE be pleased to state: 

(a) the suggestions made by Govern-
ment of Maharashtra to the Union Govern-
ment for relaxing norms of Union Govern-
ment while issuin.g caste certificate to 
Scheduled Castes lnd Scheduled Tribes In 
Maharashtra and eSpecially in Bombay; and 

(b) the decision Government have 
taken '" this matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATIORAON): (a) The Government of 
Maharashtra had made a suggesttOn that 
the present cut off point of the 1950 I.e. issue 
of first Presidentaal Order specifying Sched· 
uled Castes and Scheduled Tribes, for .nt-
grants from outside the State needs to be 
revised, in views of the fad that 37 years had 
passed since and as such persons who had 
been residing in given State for the last 15 
years, Ihould be considerfH1 eligible for 
gIIling benefits ,.tated to their being Sched-
uled CMtI in the! State . 

(b) According to the existing guidtlina 
a Scheduled Caste person, who has mi· 
grated from the Stat. of his origin. which is 
considered to be his ordinary place of resl· 
dence after the issue of the Presidential 
Order. 1950, can gat benaf~s from the State 
of his origin and not from the State to which 
he has migrated and as such the cut off point 
of 1950 for migration as suggested by the 
Government of Maharashtra cannot be 
changed. The Govt. of Maharashtra wu 
given a reply accordingly. 

Grant for Designing Scientific Equip. 
ments 

3276. SHRI VLJOY KUMAR YADAV: 
wm the PRIME MINISTER be pleased to 
state: 

(a) whether the Scientists are given 
grants by the Government to design scien-
tii~ equipments: 

(b) if so, the details of the money 
granted for such purposes during the last 
three years and the patented equipments by 
this Depanment; 

(c) whether any such equipment. are 
since being manufadurad in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE I~I THE 
MINISmV SCIENCE AND TECHNOLOGY 
AND 'THE MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON· 
IC~'\··AND SPACE (SHRI K.R. NARAY· 
ANAN) :(a) Vea, Sir. Grant -in-aid are giitfl 
to R&D institute. to design Scientific instru-
ments. 

(b) DetaIls are given below: 
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lhn,,=ln-ald gIVen 

1985-86 17.44lakh 

1986-87 53.60Iakh 

1987-88 52.251akh 

N.".oIth. 
in"".""", 

1 2 

1. 3- Refracting Telescope. 

2. Grain MoistUre analyser 

3. Profile Projector 

4. Pyranometer 

5. Sun shine Recorder 

6. Shading Ring 

7. Microfiche Reader 

8. Microfilm reader 

9. Mirror Stereoscope 

10. Pocket Stereoscope 

11. Optical Pantograph 

12. Audio V.uaI Systems 

13. Halogen Lamps 

14. IR AepIca Gratings 

15. Photon Counter 

Department of Science & Technology 
do not issue ." patent for th8 sdMlIc 
equipment designed by the various Instlu-
tions. The participating industries In the 
programmes are absorbing the technology 
for subsequent production. 

(c) and (d). Ves. Sir. The details are _ 
folbws: 

Namedthe 
manufacturer 

3 

MIl. Punjab EIactnHJpIo 
system Ltd. MohaD, Chandigarh. 

Rajasthan Electronic 
Instruments Ltd. J~r. 

National Instruments Ud. Calcutta. 

Nationallnstrumen1S Ud. Calcutta. 

National Instruments Ltd. CaIcutIa. 

National Instruments Ltd. Calcutta. 

National Instruments Ud. Calcutta. 

National Instruments Ud. Calcutta. 

National Instruments ltd. Calcutta. 

Nationallnstrumants Ud. Calcutta. 

National Instruments Ud. Calcutta. 

Central Electronics Ud. 
Sahibabad. 

Central Electronics Ud. 
Sahibabad. 

Central Electronics ltd. 
Sahibabad. 

Central Electronics LtcL 
Sahibabad. 
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1 2 
16. CO2 Gas laser (100 w. CW) 

17. High Intensity Monochromator. 

[ TnIIJSIation) 

Unauthorised Guest House. 

32n. DR. CHANDRA SHEKHAA 
TRlPAlHl: Will the Minister of HOME AF-
·FAIRS be pleased to state: 

(a) whether unauthorised guest houses 
have been construded in large number of 
Delai; 

(b) if SO, the number of such. guest 
houses; 

(c) whether Government propose 10 
issue temporary licences to these quest 
houses; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCE AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHIDAMBA-
RAM) : (8) Yes, Sir. 

(b) 253 

(c) No, Sir. 

Cd) licences are granted after aseer-
. taining the suitability of place from hygenic, 
fire _ely and traffic point of view. TheS8 
gU8II houMa do not fulfil these require-
ments. 

3 
Central Electronics ltd. 
Sahibabad. 

Central Electronics Ltd. 
Sahibabad. 

[Eng/ish] 

Corruption and Malpractice. In Qovlm-
ment Departments and Public 

UndertaklnO· 

3278. SHRI H.N.NANJE GOWDA: Will 
the PRIME MINISTER be pleased to state: 

(8) whether Central Vigilance Commis .. 
sion propose to strengthen its machinery to 
check corruption and malpractices in Gov-
ernment departments and public sector 
undertakings: 

(b) if so, the details thereof; 

(c) the number of cases reported about 
corruption and malpractices in Government 
Departments during the last thraa years; and 

(d) the action taken against the guilty 
persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA· 
RAM): (a) and (b). Ves. Sir. A proposal has 
been received for setting up a Vigilance 
Training Cell in the. Central Vigilance 
Commission. 

(c) The number of cases reported to the 
Commission for advice during Ihelalt three 
years is as follows; 
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1085 1903 

1988 2113 

1987 2407 

(d) The Commission recommended the 
Imposition of a penalty in 345 cases in 1985, 
349 casas in 1986 and 261 cases in 1987. 

Brld. Bumlng ca ... 
3279.' SHRI VAKKOM PU-

• RUSHOTHAMAN: 
SHRI RAM BHAGAT 

PASWAN: 
DR.T.KALPANA DEVI: 
SHRIMATI USH" CH-

OUDHARY: 
, 

WiD the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of incidents of bride 
burning reported in the country during the 
last three years State-wisa and Union Terri-
tory-wisa; 

(b) the number of dowry death casas 
out oftham; 

. ' 
(c) whether such instances are re-

ported to be on the increase; 
(d) if so, the measures taken by Gov-

ernment to check such incidents; 

(.) whether there is • decision to .. 
point dt:Mry prohbition officers who would 
be Ulisted by Advlaory Boards In each 
Stat.; and 

(f) I 80, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM) : (a). figures of incidents of bride 
burning as such in the C9untry are not com-
piled by the Central agencies. Statements I 
and II showing Stal8Y'ise and Union T ano-
rywise the number of ~ deaths reported 
during 1985-86 and 1987 are given below. 

(b) Statements III and IV showing 
number of cases of doWry suicides by bum-
ing and dowry murder by burning are given 
below. 

(c) 1986 figures show an increase ov.-
1985 figures. Figures fen 1987 ara not cam-
plete and comparable. 

(d) Implementation of criminallawlll 
the responsibUity of the State GovernmanIL 
They have to take steps to check crime • 

(c) and (f) A provision exists in .. 
amended Dowry Prohibition Ad for appoint-
ment of such offlC8fS. 

STA TEMEIIT-I 

Number of Cases Reported as Dowry Dsaths During the YealS 1985 and 1986. 

SI.No. StatesAJ. T.5 Dowry Deaths 

1985 1986 

1 2 3 4 
--

STATES 

1. Andhra Pradesh 13 79 
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1 I S .. 
2. Assam 1 9 

. 3. Bihar 18 62 

4. Gujarat 10 9 

6. Haryana 99 47 

8. Himachal Pradesh 3 3 

7. Jammu & Kashmir Nil Nil 

8. K.-nataka 35 54 

9. Keraia 5 4 

10. Madhya Pradesh 153 200 

11. Maharashtra 136 107 

12 Manipur Nil Nil 

13 Meg'-Iaya Nil Nil 

14 Nagaland Nil Nil 

15. Orissa Nil Nil 

1e. Punjab 32 40 

17. Rajasthan 29 34 

18. Skkim Nil Nil 

19. TamlNadu 12 38 

20. Tripura Nil Nil 

21 Uttar Pradesh 323 461 

22. Wast Bengal 88 58 

Total 955 1.255 

23. AI Nisland Nil Nil 

24. Arunachal Pradesh Nil ND 
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1 2 3 4 

25. Chandigarh 2 HI 

•• 01 NHaven NO HI 

27. Delhi 33 .. 
28. Goa, Daman 1 Diu Nil • 
29. Lakshadweep NO HI 

30. Mizoram Nil HI 

31. Pondicherry Nil HI 

Total (U.T.s) 35 84 

Grand Total 990 1,319 

STATEIIENT .... 

Number of cases Reported as Dowry Death. During the r .. 19B7 

SI.No. States/Union Dowty o.aths RMIaIb 
Territories 

1 2 3 
STATES 

1. Andhra Pradesh 166 upto July 1987 

2. AN tachal Pradesh Nil 

3. Assam 3 

4. Bihar 408@ 

5. Goa Nil 

8. Gujarat 23 

7. Haryana 7 upto Febiwry. 1.7 

8 Himachal Pradesh 4 

I. Jammu & Kllhmir 10 upIO November, 1117 
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f 2 3 4 

10. Kamataka 83 

11. Karala 2 

12. Madhya Pradesh £ 85 upto May, 1987 

13. Maharashtra 250 

14. Manipur Nil 

15~ Maghalaya Nil upto November, 1987 

16. Mizoram N.A 

17 . .- Nagaland Nil 

18. Orissa 2 

19. Punjab 68 Upto November, 1987 

20. Rajasthan 113 

21. Sikkim Nil 

22. TamO Naclu 49 

23. Tripura 3 

24. Uttar Pradesh 553 

25. West8engal 76 upto September, 1987 

UNION TERRITORIES 

26. A. & Nisland Nil 

27. Chandigarh Nil 

28. 0& NHaveli Nil . 
21. DeH 78 upto November, 1987 

30. o.m.tlDlu N.A 
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123 4 

31. Lakshadweep Nil upto August. 1987 

32. Pondicherry Nil 

NOTE: 1) figures are based on monthly crime statistics and may be treated as provisional. 

2) N.A stands for NOT AVAILABLE. 

3) • Figures of Kidnapping of women and girls in the state of Bihar are excluding the 
months from April, 1987 to June, 1987. 

4) •• Figures of Molestation and Eve-teasing are combined in Bihar and are 
excluding the months from April, 1987 to June, 1987. 

5) @ Figures of Dowry Deaths in resped of Bihar are from January, 1987 to March, 
1987. 

6) £ Figures in the State of Madhya Pradesh are excluding six districts. 

STATEMENT ·111 

Figures of bride burning during the Years 1985 and 1986. 

SLNo. StateslUnion 1985 1986 
T .",oriss No. of No. of No. of No. 01 

Dowry Dowry Dowry Dowty 
suickJe murder suicide murder 
by by by by 
buming buming burning burning 

1 2 3 4 5 6 

STATES 

1. Andhra Pradesh 8 3 28 18 

2. Assam Nil Nil 1 NI 

3. Bihar • 9 NA Nill 38 

4. Gujarat NA NA NA NA 

5. Haryana 58 2 24 Ni 

8. tfimachal Pradesh 2 Nil Nil HI 
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1 2 3 .. 5 I 

7. Jammu & Kashmir NI NI HI HI 

8. Kamallk. 13 1 15 & 

9. Kerala NI 1 HI HI 

10. MadhyaP ...... h 15 20 100 20 

11. Maharuhtra 11. ? a 14 

12. Manipur Nil NI NI HI 

13- Maghalaya NI HI NI NH 

14. Nagalandl NU NI HI HI 

15. Orissa Nil NI ND HI 

18. Punjab 15 NO 7 8 

17. Rajasthan 6 5 18 17 

18. Si<kim NIL. NO Nil NI 

19. Tamil Nadu 2 Nil 6 8 

20. Tripura Nil NO NO NI 

21. Uttar Pradesh NA NA NA NA 

22. West Bengal 13 3 18 4 

Total (States) 305 37 281 130 

UNION TERRITORIES 

23. A & N Islands Nil Nil NH NH 

24. Arunachal Pradesh Nil Nil ND NI 

25. Chandigarh NA NA NI HI 

a. 0& N HaveR Nil NO HD ND 

27. 081\1 20·· ••• .7 13 
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1 2 3 4 5 8 

28. ~Daman&Diu Nil Nil Nil HI 

21. l.akIhadweep NU Nil Nil" NI 

30. MIzoram Nil NO NH NI 

31. Pondicherry Ntl Nil Nil NI 

Total (UTs) 20 8 47 13 

GrandTolal 325 45 301 143 

Hal.: 

1. ·Fegur .. in respect of Bihar Stat, ... excluding August & September 011985. 

2., N.A stands for NOT AVALABLE. 

3. FlgUI'8I, are basad on monthly crime statistics and .. provisional 

4. .. Revised figure for both heads is 38. Its braak-up not available. 

ITA TEMENT-IV 

rlgUIW d Bride Burning During the Year, 1987. 

SLNo. StatNlUnion 
TenIIotIes 

Numbtlrof Numl»rof 
Dowry Dowry 
Suicide by Mutderby 
Buming Buming 

1 2 3 4 5 

STATES 

1. Andhra Pradesh 102 1 upm JuIy.1987 

2. Arunachal Pradesh NO NI 

3. 1 HI 

4. Bihar NM 40£ Uplo ..... 1987 

5. Goa NI HI .. 23 
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1 2 3 

7. Ha,yana 2 

8. Himachal Pradesh Nil 

9. Jammu & Kashmir 5 

10. Karnataka 17 

11. Kerala N.A 

12. Madhya Pradesh 42 

13. Maharashtra 69 

14. Manipur Nil 

15. Meghalaya Nil 

18. Mizoram N.A 

17. Nagaland NH 

18. Orissa 1 

19. Punjab 7 

20. Rajasthan 21 

21. Slkkim Nil 

22. Tamil Nadu 16 

23. Tripura 1 

24'. unar Pradesh 171 

25. west Bengal 17 

.. 
3 

Nil 

5 

9' 

Nil 

5 

15 

Nil 

Nil 

N.A 

NO 

NU 

'3 

18 

Nil 

5 

NI 

187 

Wrlten An .... 1.01 

5 

upto February, 
1987 

upto November 
1987. 

upto May, 1987. 

upto November. 
1987. 

upto November. 
1987 

upto September. '.7. 
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1 2 5 

UNION TERRITORIES 

26. A & N Islands Nil Nil 

27. Chandigarh Nil Nil 

28. Dadra & Nagar Haveli Nil Nil 

29. Delhi 8 50· upto November 
1987. 

so. Daman & Diu N.A N.A 

31. Lakshadweep Nil Nil upto August, 
1987. 

32. Pondicherry Nil NU 

NOTE: 

1. £ for January I 1987 to March. 1987 in respect of Bihar. 

2. @ The figures excluding six district in respect of M. P. 

3. It include 42 cases of Dowry Deaths by burning UIS 304 (8) IPC in Delhi UT 

4. The figures are based on monthly crime statistics and may be treated as 
provisional. 

5. N.A. Stands for NOT AVAILABLE. 
tncra ... In the Incidence of Impersona-

tion In Maharaahtra 

3280. SHRI R. M. BHOYE:WiII the 
Minister of WELFARE be pleased to state: 

<a) whether Incidence of impersonation 
by non-trbals as tribals to wrast the cream of 
facilities meant for upliftment of the back-
ward cI_ people is on the inae.. in 
~ in flC8nt times; and 

(b) if so, whether any study has been 
made in this regard and if'so. the ckJtails 
regarding its recommendations if any? 

THE DEPUTY MINISTER IN THE 
MtNISTRY OF WELFARE (SHRltlATI 
SUMATIORAON) :(8) and (b). The required 
information has been called for from the 
Govt. of Maharashtra. As lOOn &I • is re-
ceived, the sama win be laid on tM Tabla ~ 
theHouae. 
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3281. SHRI MAHENDRA SINGH: WiD 
the MInister of DEFENCE be pleased to 
stat.: 

(a). whether there are Govemment', 
inItructiona for Defence Instal4l1ons to pr0-
cure fill( from Government dairy farms or 
cooperative mi. producer societi.s only 
.... such farms or societies exist; 

(b) if so, the names of places of defence 
..... latians where inspite of theSe instruc-
tiona, m. is procured from private milk dis-
tibias and the reasons for non~pIi
... of Government instrudions; and 

(c) the names of places of defence 
installations where milk is procured from 
Government dairy farms or cooperative milk 
producer societies? 

THE MINISTER OF STATE IN THE 
~IN~ OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) to (c). Defence 
instatIatianl are required to procure milk 
fram Government dairy farms and coopera-
tive mik producer societies at places where 
tt.y exist. provided they are prepared to 
auppIy mRk to such Defence instaliations. 

In order to monitor impiementatjon of 
this policy, the National Cooperative Dairy 
Federation of India, _ the coordinatini 
agency, had agreed in October 1987 to 
fumI8h the list of such stations where coop-
erative mil< schem. were prepared to 
supply fill( to the Defence Services. A fist of 
stations where the Army w. in need of milk 
was also agreed to be supplied to the 
NCOFI 

While the requisite information has 
been fumlshad 10 the NCOFI, complete in-
formation has yet to be received from the 
later about the atatbns where cooperative 

.. 
• rlGovt. Mile Schemel are willing to 
su~ mik to the Armed Forces. 

The-list given in the Statement· 1 below 
indicates the stations where mik Is being 
purchased from private suppIi... Accord-
Ing to available Information. thar. is no offer 
for the supply of mil< by Co-operativelGovt. 
Dairies at moat of th_ places. 

Statement -II below contains a list of 
stations where milk is being procured from 
Govt. Dairy farm/Cooperative Societies. 

Amongst the reasons why Cooperativel 
Govt. Dairies do not afways come forward to 
supply milk to the Defe.,ce Services are the 
following:-

(i) Small quantities being required. 
or the requirement baing inter-
mittent in nature. 

(ii) The distance of the point 01 aUp-
ply from the normally demar-
cated area of supply by the c0n-
cerned scheme. 

(iii) The time at which supply is re-
quired by Defence Services 
being unsuitable to the milk 
scheme. 

STATEMENT .. 

List of Stations Where Milk is Being 
Putehased from ASC ContractorsIPrivat. 

Supp .... 

SI.No. Stations 

1 2 

1. Rawatbhata 

2. Vellachi 

3. Ambamath 



113 WrlIMAnI ... PHALGUNA 28. 1808 (SAKA) WrInM AntttwI 114 
... 

1 2 1 2 
4. Mount Abu 29. Coach Behar 

5~ Naliya SO. Oigaru 

6. Karanja 31. Panaeri 

7. Tarapore 32. Mega 

8. Shivanagar 33. Ambala 

9. Mudh 34. Chandigarh GP 

10 wadsar 35. Shahjahanpur 

11. Okha 36. Chakrata 

12. Porbandar 37. Ncwgong 
, 

13. Amla 38. Gopalpur on Sea 

14. Gandhidham 39. Rewa Rango 

15. Khavda 40. Pachmari 

16. Purandhar Fort 41. Sigarahi 

17. Bidar 42. Blhta 

18. Suryalanka 43. Darbhanga 

19. Shankarapalli 44. Jamalpur 

20. ITezu 45. Balasore 

22. Lakhabali 46. Bhuvaneshwar 

23. Miss 47. Almora 

24. Adra 48. Kathgodam 

25. Diamond Harbour 49. Akola 

28. Kalaikunda 50. Namaura 

27. Katihar 51. Bakshi-ka-Talab 

28. Purnea 52. Hempur 
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53. Dhakuli 76. Fattehgarh 

54. Kamola 77. Gay. 

55. Babugarh 78. Oanapur 

56. Kalshi 70. 8elgaum 

57. Landiour(Mussoria) 81. 8engdubl 

58. Saharanpur 81. Ferozapur 

59. Sarsawa 82. Agra 

60. Sorana 83. Allababad 

61. Nainital 84. Bareilly 

62. Kairkuli (Mansauri) 85. Dehradun 

63. Katni 86. Jabalpur 

84. Muradnagar 87.- · Kanpur 

85. Bandipur 88. lucknow 

86. Jindrah 89. Mhow 

67. Jammu 90. Srinagar 

68. Samba 91. Gauhati 

69. Bangalore 92. Ahmedabad 

70. Jaipur 93. Tazpur 

71, Nasirabad 94. Baroda 

72. Secur.derabad 95. Jodhpur 

73. Pimpri 96. Kamptee 

74. Colaba 97. Visakhapatnam 

75. Bkaner 98. Calcutta 
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90. ShUlong 13. Udaipur 

100. Bhopal 14. Bhuj 

10t Gwalior 15. Dharangdhara 

102. Saugor 16. Shandara 

103. Pathankot 
17. Bhusawal 

104. Alwar. 
18. INS Shivaji, Lonavala 

STA TEMENT·II 
19. Aurangabad 

Names of Stations where milk is Procured 
from Govt. Dairy Farms/Cooperative 20. Trombay 

Societies. 
21. Nagpur/Ambajari 

SI.No. Name os the 
Stations 22. Pulgaan 

1. Jamnagar 23. Burdang . 

2. Coimbatore 24. Rangli 

3. Madukarari 25. Ambala (Nahan) 

4. Sulur 26. Bhatinda 

5. Cannanore 27. Ganganagar 

6. Trivandrum 28. Hissar 

7. Jassi 29. Ludhiana 

8. Jaisalmar 30. Suratgarh 

9. Pokaran 31. Shimla 

10. Ajmer 32. Tibri (Gurdaspur) 

11. Bharatpur 33. Sangrur 

12. Dholpur 34. Patti 
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35. Bajju 58. Oehradun 

38. Bamala 59. Amrit •• 

37. Basia"a 80. Jalandhar 

38. Sirsa 61. Ahmednagar 

39. Nat 62. Deolali 

40. Gurgaon 63. Margota 

41. Hindon 64. Kirke8 

42. Maneswar (NSG) Negotiation. WHh all India Association 
of Storek .. plng Staff 

43. Pachmarhi 
3292. SHRI AJAY MUSHRAN: Will the 

44. Varanasi Minister of DEFENCE be pleased to state~ 

45. Haldwani (a) whether the All India Association of 
Storekeeping Staff of the Army Ordnance 

46. Almora Corps has saved a notice on Government for 
holding a rally on 19 March, 1988 in support 

47. Banbassa for their demands; and 

48. "arsi (b) if so, the details thereof and the 
action taken by Government in this regardl 

49. Katan; 
THE MINISTER OF STATE IN THE 

50. Madras MINISTRY OF DEFENCE (SHIR SON· 
TOSH MOHAN OeV): (a) Yes, Sir. 

51. Wellington 
(b). The notice was served in support of 

52. Gangtok the undermentioned demands made by the 
All India Association of Storekeeping Staff of 

53. Namkome the Army Ordnance Corps, which have been 
forwarded to the r.oncerned Defence Organ-

54. Sacunderabad isationlServica HOrs of consideration:-

55. Jodhpur (i) RevisIOn of ration between the 
four grades of the StorekMplng 

56. Kota Staff in line with th, staff workiIg 
in the Air force, Navy, R&d and 

57. Ja~r Railways. 
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(ii) Implementation of the Award 
given by the Board of Arbitration 
on 12.8.1985 in favour of Store-
keeping Staff vide CA reference 
No.9 and ·10 of 1983. 

(iii) Implementation of the Package 
Deal signed by the Mintstry of 
Defence on 9.5.1983 and 
change of the recru~ment rules. 

(~v) Anomalies in pay scales arising 
out of the recommendations 
made by the 3rd and 4th Central 
Pay Commission. 

('I) Special Pay for Storekeeping 
Staff of the Army Ordnance 
Crops under FR 9 (25) 

(vi) Creation and authorisation of 
Ordnance Officer Civilian 
(Store~) in field Ordnance De-
pots and Field Ammunition De· 
pots as per authorisation of other 
civilian staff. 

(vii) Creation of Senior Civilian Staff 
Officer (Ord)' (Stores) posts In 
the Army Ordnance Corps at par 
with AFHQ cadre. 

[ Trans/ation] 

cases pending In Uttar Pradesh High 
Court and Appointment of Judges 

*3283. SHRI HARISH RAWAT: Wi"the 
Minister of LAW AND JUSTICE be pleased 
tost8te: 

<a) The total number of cases pending 
In . the Uttar Pradesh High GOIJrt and ~s ~ 

Lucknow bench as on 31 December, 1987; 

(b) whether Government propose to 
increase the number of judges in the High 
Court; and 

(c) if so. the time by which the number 
of judges of U.P. High Court is likely to be 
increased? 

THE MINISTER OF STA.TE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R.BHARDWAJ):(a) Information is being 
colleded and will be laid on Table of the 
House. 

(b) and' {c). The present sandia ned 
strength of Allahabad High Court is 55 per-
manent Judges and 5 add~ional Judges. It 
has been decided to sanction 2 more posts 
of AdditIOnal Judges in the High Court. It is 
not possible to indicate any definite time by 

... which the appointments would be made. 

[Eng/ish] 

SC/ST lAS and IPS Officers 

3284. SHRI VIRDHI CHANDER JAIN: 
Will the PRIME MINISTER be pleased to 
state the total number of officers in Indian 
Administrative Service and Indian Police 
Service, respectively, and the total number 
out fo them belonging to Scheduled Cast~s 
and Scheduled Tribes respectively, in each 
of the'services, State-Wise:? 

THE MINISTER OF STATE IN THE 
MINISTR.V OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER·OF STATE IN ThE MINISTRY OF 
HOME AFFAIRS(SHRI P. CHIDAMBA-
RAM): (a). A statement is given below:-
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STATEIENT 

Cadre I.AS. LP.s 
(As on 1.1.1988) (AI on 1.12.1987) 

Total SC ST Total SC ST 

1 2 3 4 5 6 7 

Andhra Pradesh 320 38 11 179 18 8 

Assam-Meghalaya 191 8 as 10&- r 16· 

Bihar 363 30 20 182 19 8 

Gujarat 214 25 10 108 11 6 

Haryana 186 33 2 83 15 
, 

Himachal Pradesh 118 9 13 50 7 3 

Jammu & Kashmir 94 8 4 40· s- ,. 
Kamataka 240 37 6 107 10 5 

Kerala 161 23 3 87 7 3 

Madhya Pradesh 381 38 19 241 30 12 

Maharashtra 334 39 10 1~ 1r 3-

Manipur-Tripura 122 5 25 70 2 7 

NagaJand 42 21 

Orissa 204 15 7 106 .- 3 

Punjab 185 27 1 102 22 . 
Rajasthan 234 24 15 115 8 7 

Sl<kim 45 4 16 15 7 

Tamil Nadu 302 47 8 126 24 5 

. Union Territories 189 19 21 106 12 2 

Uttar Pradesh 490 73 9 321- sr .. 
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1 . 2 3 4 5 8 7 

West Bengal 287 30 13 204 19 11 

Total 4702 533 269 2510 29541(1; 

*As on 1.1.1987 

Study to Preserve Ozone Layer In the 
Atmosphere 

3285. PROF. P.J.KURIEN:Wirr the 
PRIME MINISTER be pleased to state-

(a) whethar any study has been con-
duded on the destruction of Ozone Layer in 
the atmosphere; 

(b) if so, the details thereof; 

(c) whether any action plan is being 
chalked out to stop the further destrudion of 
this layer; and 

(d) if SOt the details thereof? 

THE MI~ISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TEOHNOl-
OGY AND .THE MINISTER OF STATE IN 
lHE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRt K.R. 
NARAYANAN) : (a). Yes, Sir. 

(b). Research studies abroad have 
indicated -that the ozone layer might be 
adversely affected by chemicals like chlo-
rofluoro carbons (C.F.Cs) used in refrigera-
tion and as aeros~' propellants. However, 
there is no such evidence over Indian area 

(c) an international oonvention know as 
the Vienna convention for the protection of 
ozone lay ~r was adopted in 1985 by -a 
number of countries. An international Proto-
col was signed in Montrea' (Canada) in 
September. 1987 where the objective is to 

li~it the production and consumption ~ 
C.F.Cs India attended the meeting _ .. 
observgr. India is not a signatory either to 
Vienna convention orthe Montreal Protocol. 

(d) Does not arise 

freedom Fighters' Pension ca.. 

3286. SHRt MUKUL WASNIK: WiD the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether several cases for grant of 
Central Government pension for freedom 
fighters are still pending with the Gove~ 
ment; and 

(b) the steps Government propose to 
take for an early decision? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (a) and (b). 
Out of 4,46.062 applications received under 
the Freedom Fighters Pension Scheme 
1972 and the Swatantrata Sainik Samman 
Pensi9n Scheme 1980, as on 
31.1. 1988. 1231 cases are awaiting finatisa-
tion. Out of them, 442 cases are those hav-
ing some special features which could not be 
disposed of during the special drive in the 
last financial year, 784 cases are to be 
scrutinised by the Committee on Non-Otfi .. 
cials on Arya Samaj movement casas and 5 
cases pertain to the Committee on SInd 
cases. 
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. The concerned State 8overnme'lt are 
baing actively pursued to expedite their 
reports/recommendations to enable the 
Ministry to dispose off cases having special 
features. The remaining cases will be final-
ised on r8Ceipt of the report of the concerned 
Non-Official committees after scrutiny. The 
application for review of rejected cases are 
being reviewed as and when received. 

Computer Professionals for Computer 
Technology 

3287. SHRI K. RAMAMURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) the steps taken to encourage new 
young computer professionals in taking up 
computer technology as a teaching profes-
sion and 

(b) the steps o.ing taken to promote the 
Ule of Indian languages in Data Processing 
In the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNOLOGY 
AND DEPARTMENTS OF ATOMIC EN-" 
ERGY , ELECTRONICS, OCEAN DEVEL-
OPMENTANDSPACE (SHRIK.R. NARAY-
ANAN) :(a). Department of EJedronics has 
instituted a number of Schemes to encour-
age Computer Professionals in taking up 
computer technology as a teaching profes-
sion. The main schemes are as under: 

1. Department Qf Electronics Fel-
lowship for Ph. D.in Computer 
Science 

Department of Electronics 
awards attractive Fellowship of 

\" Rs. 1500/ .. per month plus con-
tingency As. 5000/- per year 
doing Ph. in Computer Science. 
Preference is given to teaching 
professionals. The Research 
Fellow is also required to under-

take some teaching work In the 
Institution where he carried out 
his research study. This way 
besides assisting the institution 
in teaching. the Fellow is ex-
pected to get interested in teach-
ing and on completion of the 
research, he may adopt teach-

I ing as his career. 

2. Teachers Training Programme 
for Diploma in Computer Appli-
cations (DCA) 

The programme is being imple-
mented since 1984. Under this 
programme, teachers of other 
disciplines are given intensive 
training in computer discipline at . 
the level of DCA through four 
modules of six weeks duration 
each. 

3. Teachers Training Programme 
for Master in Computer applica-
tions (MCA) 

This programme meant for train-
ing teachers for MeA is also on 
the lines of DCA Teachers Train-
ing Programme. Three institu-
tions are currently running this 
programme. 

4. Cross Migration Programme 

This programme is i?eing final-
ised and is expeded tobe imple-
mented from the year 1988-89. 
Under the programme, teachers 
wnh Ph. D. in other related disci-
plines like Mathematfcs, Statis-
tics ancf Physics will be given 
intensive training for 18 months 
and awarded M.Tach in Com-
puters. During training. they will 
given a Fellowship of Rs. 1500/-
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per month plu~ contingency of 
Rs. 5000/- per year. The pro-
gramme will be implemented in 
ten institutions in the first phase. 

(b). Various hardw,re and s01t-
ware products are available in the country for 
the use of Indian Languages in Data Proc-
essing. These products include Indian 
Scripts terminals developed under a project 
sponsored by Department of Electronics at 
liT Kanpur. These terminals can be .. con-
nected to a number of computer systems 
and can be used for data processing applica-
tions using some of the standard software 
packages on these systems. Besides this, 
many other companies have developed 
software products for this purpose. 

introduction of New Model for District 
Admlnistratlon In States 

3288. SHRIMATI N.P.JHANSI 
LAKSHMI:WiII the PRIME MINISTER be 
pleased to state: 

(a) whether Union Government pro-
pose to introduce a new model for district 
administration in the States: 

(b) H so. the details thereat; 

(c) whether a meeting of the Chief 
Minist~rs and Chief Secretaries is proposed 
to be called; and 

(d) tf so, the details thereof? 

THE MINISTER OF ,sTATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM) : (a) to (d). The subject of District 
Administration is within the competence of 
State Governments. However. the District 
Admlnlltration constitutes the cutting-edge 

for implementation of various development 
and poverty alleviation programmes, includ· 
ing these funded by the Government of In-
dia. The Government of India is currently 
exploring the ways .and means of making this 
level of administration more efficient and 
responsive to the needs and aspiration of the 
people. Discussions have acmrdingly been 
initiated on the subjed in various forms and 
a series of Workshops of CollectQrs is being 
organised on the theme of Responsive 
Administration. It is hoped that, from these 
discussions and Workshops broad views 
and guidelines for improvements in District 
Administration would emerge. As such when 
a conference of Chief Secretaries 01 chief 
Ministers is convened the conclusions that 
emerge for the workshop may be placed 
before them for consideration. 

Introduction of Mobile Ballot Boxe. 

3289. SHRI KRISHNA SINGH :WilIthe 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) what steps are contemplated to 
have free election process in the country 
from the effects of muscle power, especially 
in rural areas of the country; and. 

(b) the deCision taken on the proposal to 
introduce mobile ballot boxes, especially in 
the rural areas where show of this power in 
election is more prominent? 

THE MINISTER OF STATE iN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R.BHARDWAJ) :(a) It is presumed that 
the Hon'ble Member is referring to instances 
of intimidation of the aledor for preventing 
him form going to the polling station/casting 
his vote. The Election Commission has for-
mulated specific proposals as part of the 
proposals for electoral reforms to "deal with 
this matter. A statement containing such 
specific proposals is given below. No final 
decision has been taken yet on these pro-
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. posals.

. '(b) The Election Commission had tried
. the scheme of mobile polling stations in
some.previous elections, The results were
found to be favourable in the sensa that the
percentage of the poll was much higher than
the normal percentage.

The Election Commission has reported
that the problems of intimidation and coer-
cion have ben found to exist mostly in the
States of Bihar.Haryana and Uttar Pradesh.
In 1hese States, the Election Commission
has fu~her identified the specific constituen-
cies where large scale intimidation was
generally' apprehended. The concerned
Chief Electoral 'Offices have been advised
by the Election Commission that' in those
areas, if for some reasons, setting up of
mobile polling stations did not become pos-

/sible, additional' polling should be provided
right hi the heart of those areas-to help the
voters-to exercise their franschise without
fear or lntirnidation..

. It may also be mentioned that this ques-
tion of locating polling stations within ~he
easy reach of electors particularly in areas
occupied by weaker sections of the society is
kept under constant review by the Election
Commission and appropriate instructions
are also conveyed to the Chief Electoral
OffiQers concerned as and when necessary.

STATEMEtiT .

Booth-C~tU~i~

The Commission had decided to take
effective measure to nip this evil practice in
the bud. AcCordingly, it has been recom-
mended to insert a new section 135A to the '
Reoresentation ot the People. Act, 195 ~
somewhaton the foilowing rines:-

'(1) A person shall be guilty of booth-
capturing at "an'election if he

. (a) arms himself with. lethal weap"
ons.: seizes a polling booth or
station, makes the polling party
surrender the ballot paper..
marks them the voting mark in
favour of a candidate of his
choice and fills up the ballot
boxes with these ballot paper;

(b) takes possession of polling
booth or station and allows only
his known supporters to exer-
cise their franchise and drives-
away other;

(c) . entertains polling officials with
food, drinks, etc and influences
them to act in a manner se as to
subserve his interest; or

(d) threatens any elector and pre-
vents such elector from going to
the polling booth/station to cast
his vote.

(2) Any person guilty of an offences
under this section shall be punishable with
imprisonment for a period which may extend
to two years with a minimum of sixmonths or'
with aflns which may extend to two thou-
~_andrupees-or-with both.

(3) An offence punishable under sub-
section (2) shall be cogniiable and attempt
or abetment shall also constitute an offence.

A new section 10B has also been pro-
posed somewhaton the following finest-

10 B. Disqualification for committing
the offences of.bootn capturing. If the
Election Commission is satisfied that a
person is guiity of the eieCtor~loJ-' .
fences ofbocth-c~pturing, including
attempt or abetment thereof. Men-
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tIonad in aacIion 13M of this Ad" the 
ElectIon Commission shaI, by order 
putilShed in the Official Gazette, d. 
clarA hin 10 be disqualliad for a period 
of six yecn from the1fate of the order. 

It has also been suggested that if after 
an enquiry !he Commission is satisfied that 
booth-caplUring has taken place at any poll-
ing station in a constituency it would have the 
power to cancel the pool in the entire con-
stituency and order a repone 

Reforms In Ind.., Administrative 
Service 

3229. SHRIMAnJAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

Ca) whether. Government propose to 
make soma reforms in the Indian Adminis-
trative Service; and 

(b) I so, the de taOs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). All aspects of the working 
of the Indian Administrative Service are 
reviewed on a continuous basis and 
changes are effeded in the policy and rules 
as and when necessary. As regards training, 
the Government has started one-week re-
fresher courses and longer duration training 
courses for members of the service. Another 
decision taken by Government is regarding 
system of cadre aRocation of direct recruits 
in such an order so as to e!1sure equitable 
distribution of high ranking and low ranking 
candidates among states and to effect 
greater inter-regional . mobility_ Certain 
changes have been brought about in the lAS 
(Probation) Rules and lAS (ProbatIOners' 
Final Examinaifon) ReotIlations so as to 

implement the Government decision on the 
recommendations of the Study Group ap-
pointed for the purpose. The format for the 
Confidential Report of the members of the 
service has been revised with a view to make 
it objective and a tool of human resource 
development. The seniority rules for pro-
motee I.A.S. offICers has also been revised 
giving due weightage to the length of service 
rendered by them under State Govts. Im-
provements in the procedure for selection of 
the State Civil offICers to I.A.S. officers has 
also been revised giving due weightage to 
the length of service rendered by them under 
State Govts.lmprovements in the procedure 
for selection of the State Civil Service to 
I.A.S. are under consideration. 

[ Translation] 

Staffing in Police Stations In Deihl 

3292. SHRI BHARAT SINGH: WiD the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether keeping in view the increas-
ing population of Delhi, police stations have 
been opened in Kanhawala, Paschim Vihar, 
Dabadi Mod and Vasant Kunj to maintain 
peace and law and order, 

(b) whether adequate staff has been 
provided in these police stations; 

(c) if not, the time by which shortage of 
staff would be met in these police stations; 
and 

(d) whether Government wo~ld also 
provide jeeps and motor-cycle Wlre'.~ss to 
these police statior.s? 

THE MINISTER OF S-;ATE !N THE-
MIN'STRY OF PERSONfJE:L. PUBLIC 
GRiEVANCES AND PENSION ,a,N~ MINIS-
TER OF STATE if'i THf MI\lISTRY OF 
HOME AFFAIRS (SHR: P CHIDAMBA· 
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RAM): (8) Yes. Sir, 

(b) No, Sir. 

(c) Deeember 1989. 

(d) Jeeps and motor-cycles fitted with 
Wireless sets have already been provided to 
these Police Stations. 

New Industrial Policy Document by the 
Planning Commission 

3293. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of PLANNING be 
pleased to state: 

(a) whether the Planning Commission 
has prepared a document - New Industrial 
POlicy initiatives in September, 1986; 

(b) the salient features of this docu-
ment; 

(c) whether Government have decided 
to implement some of the major proposals . 
incorporated in the said document; and 

, 
(d) whetheF various Ministries like Fi-

nance, Commerce, Industries etc.; have 
also been consulted about these proposals 
and if so, their reactien thereof? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (a) No, Sir. 

(b) to (d). Do not arise. 

Generation of Resources by Public 
Sector During Seventh Plan 

3294. SHRI Y.S.MAHAJAN :WiII the 
Minister of PLANNING ~ pleased to state: 

<a) whether all the Central Public Sector 

Undertakings including the Railways and 
Posts and Telegraphs are expected to gen-
erate only 45 per cent of their total Seventh 
Five Year Plan int&rnal resource generation 
target in the first three years of the present 
plan; and 

(b) if so, the remedial measures taken 
or are proposed to be takeD to remedy the 
s~uation? 

THE MINISTER bF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO· 
GRAMME IMPLEMENTATION (SHRI BI-
RENS INGH ENGTI): (a) The Centra~'Public 
Sedor Undertakings including raUways and 
Tele-Communication are likely to generate 
43.1 % of their total Seventh Plan estimate of 
Internal and Extra-Budgetary resources 
during the first three years of the Seventh 
Plan. 

(b) The Enterprises have been taking 
various measures to improve their financial 
operatIOns which, among others. include:-

(i) Improvement in capacity utilisa-
tion; 

(ii) Diversification of product-mix; 

(iii) Up-gradation of technology; 

(iv) Modernisation and rehabilita-
tion; 

(v) Re-structuring of organisation 
and (Tlanagement; 

(vi) encouraging workers' participa-
tion in management and 

(viii) dtawing up a Memorandum of 
Understanding between the 
Government and selected Inter-
priMS to achieve specific objec-
tives. 
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Acquisition of Land for Naval Base 
Centr. at Arakonam 

3295. SHRI R. JEEVARATHINAM . 
Will the Minister of DEFENCE be plea~ed te 
state: 

(a) the extent of land acquired for ~ening 
up Naval Base Centre at Arc-konam in Tamil 
Nadu; 

(b) whether proper compensation has 
been paid to the land-owners whose land 
was acquired for the purpose; 

MiNISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE AND THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA· 
RAM) :(a) There is no proposal to further 
amend the Indian Administrative Service 
(Regulation of Seniority) Rules, 1987, as 
amer'Jded on 1 $3.1.1988. 

(b) Does not arise. 

Violence In North East 

3298. SHRI RADHAKANTA DIGAL: 
WI" tfie Minister of HOME AFFAIRS be 

(c) whether Government propose to. pleased to state: 
provide jobs for the wards of such land 
owners in the centre; and 

(d) the estimated expenditure for set-
ting up the above Centre? 

THE MINISTER 0-= STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN OEV) : (a) and (b). 930.49 
acres of private land is bemg acqUired for 
this project by the Government of Tamil 
Nadu. Compensation for the land acquired 
has been paid as per the Land AcqUisition 
Ad. of the Government of Tamil Nadu. 

(c). ThiS will be considered during the 
construction phase of the proJ~ct. 

(d). The estimated expenditure for the 
project !s Rs. 99.24 crores. 

lAS Seniority Rulas 

3296. SHAI SOMNATH RATH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
amend lAS seniority rules: and 

(bi if so, the details thereof? 

THE MINISTER OF STATE IN THE 

(a) whether Government are aware crI 
the growing violence in North Eastern State; 
and 

(b) if so, the steps taken to curb the 
vlqi.ence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCE AND PENSIONS AND MINIS· 
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 
P.CHIDAMBARAM): (a). ExceptforTripur.a. 
the violent activities of the extremists in other 
States have been generally at a low. key 
during the current year (Upto 9.3 1988). 
However in Tripura , though the situation 
deteriorate in the beginning of 1988, no 
incident of violence has been reported aftar 
5.2 1988 till 9.3 1988. 

(b) The whole of Tripura has bean 
declared as disturbed area under the Armed 
Forces (Special Powers ) Am., 1958. The 
whole of Manipur already stands declared 
as disturbed area under the above Ad. The . 
Central Government have declared the 
Meltel extremist organisations and TNV as 
unlawful unJer the Unlawful activities (pre-
ventlon) Act, 1967, adequate para-military 
forces have been placed at the disposal of 
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the State Governments. Army has been 
deployed in the areas which have been 
declared as disturbed. 

Amendment to Criminal Procedure 
Code 

3299. SHRI YASHWANTRAO 
GADAKH PATIL:WiIl the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether there is a proposal under 
constderation of Government for amending 
the Criminal Procedure Code to reduce the 
arrears of criminal cases; and 

. (b) if so, the details thereof? 
: 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND Mlf~
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 
P.CHIDAMBARAM) :(a) and (b). The Gov-
ernment contemplates making further 
amendments to the Code of Criminal pr0ce.-
dure based on the decisions taken on the 
recommendations made by the Law 
Commission & National Police Commission 
and the suggestions received form State 
Governments and others. The details of 
some of these amendments, which would 
have the effect of expediting disposal of 
criminal cases, are indicated in the State-
ment below:-

STATEMENT 

The Government contemplates the fol-
lowing furth~r amendments to the Code of 
Criminat Procedure, 1973 based on the 
decisions taken on the recommendations 
made by the Law Commission, the National 
Police Commission and suggestions re-
ceived from State Government and others, 
which would have the effect of e~pediting 
d"l$pOssl of criminal cases:-

(1) 

(2) 

(3) 

(4) 

(i) 

(ii) 

(5) 

Written An._11 140 

Amendment of aaction 173 to 
insert a new sub-section to en-
able the police to take not. of the 
desire of the parties to com-
pound the offences enumerated 
in Table appended to section 
320 (2) 

Amendment of section 223 to 
extend the provisions thereof to 
the Court of Session providing 
that the Judge may direct joint 
trial of accused persons, even if 
they do not fall in the categories 
specified, if he is satisfied that 
such persons would not be 
prejudicially affected thereby. 

Amendment of section 288 to 
empower the Sessions Judge to 
transfer the case either to the 
Chief Judicial Magistrate or to 
any other Judicial Magistrat. of 
the First Class and to fix a dati 
for the appearance of the ac-
cused. 

Amendment of section 260 

to specify that in respect of 
offences mentioned in sub-
section (~) thereof, summa .. y 
trial should be mandatory; and 

to provide that the offence of 
theft and other cognate of-
fences may be tried summa-
rily where the value of the 
property involved does not 
exceed two t~ousand rupees 
instead of two hundred rupees 
-at present. 

Insertion of new section 291 A 
with a view to making memoran-
dum of identification admissible 
in evidence without formal proof 
of facts stated therein. 
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(8) amendment of section 296 to 
speoify that the evidence of a 
witness to prove certain facts like 
the inquest and its report, entries 
in the general diary of a Police 
Station and other such facts be 
given by affidavit and read in 
evidence like any other evidence 
of a formal charader and should 
from part of his examination-in-
chief. 

Research In Atmosphere Science 

3300. SHRt SRIBAllAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to 
establish a Regional Centre in Orissa for 
research in atmosphere science; 

(b) if so, when such atmosphere sci-
ence centre is proposed to be set up in that 
State: 

(c) the steps taken in that direction; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
0pMENT' ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI 
K.R.NARA YANAN) :(a) There is no such 
proposal under the consideration of the 
Government 

(b) to (d). Do not arise 

Pollution By I.R.E. Alwaya 

3301. SHRI V. TULSIRAM: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Indian Rare Earths 

Plant at Alwaye has caused an environ· 
mental problem and pollution due to Its dis· 
charge into the Periyar river; 

(b) if so, whether a high powered 
committee of experts has been set up by 
Government to find out the details and 
causes thereof; and 

(c) if so, the time by which the report of 
the cornmittee is expected together with the 
composition and terms of reference of the 
committee? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELop· 
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN) : 
(a) No, Sir, 

(b) and (c). In order to allay the 'ear8 in 
the minds of the public arising out of varbua 
press reports or the occupational health 
hazards at Indian Rare Earths, Alwaye 
Government of India sat up an indepenC:ent 
Expert Committee, the composition and the 
terms of reference of which are as under: _ 

Composition 01 the Committee: 

(1) Dr. M.S. Valiathan,_Diiector, Shri 
Chitra Tirunal Institute of Medi .. 
cal Sciences & Technology. Tri-
vandrum. 

(2) Prof. Balakrishnan Nair, Ex-Offi-
cio Secretary and Chairman of 
the Science & Technology 
Committee, Government of Ker· 
ala, T rivandrum. 

(3) Dr. B.D. Gupta. Prof. & Head, 
Department of Radiotherapy I 
Post Graduate Institute of Medi-
cal Education & Research,' 
Chandigarh. 
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(4) Dr. K. Sundaram, Former Direc-
tor. Bk>-Medical Group, Bhabha 
Atomic Research Centre, Bom-
bay. 

Terms of reference of the 
Committee 

(1) To analyse the cases of deaths 
of workers of Indian Rare Earths 
Alwaye, that occurred during the 
period 1970 till datt., and to de-
termine the number of deaths 
due to cancer and whether they 
were as c co!1sequep of the 
work environment and whether 
the incidence of cancer cases 
among IRE workers at Alwaye is 
higher 1han that in nearby plants 
and the general population; 

(2) To analyse the data relating to 
infertility among the workers of 
IRE, Alwaye, and genetic disor-
ders among the offsprings and to 
comment whether there is any 
linkage of these incidence~ to 
occupational Fadiation exposure 
of the workers; 

(3) To examine the health care 
scheme in IRE's Alwaye Plant 
and to determine its adequacy; 

(4) To axaminethe safety practices 
adopted by the company in the 
disposal of radioactive wastes 
generated in the IRE Plant, Al-
ways and to ascertain whether 
any health problems to the gen-
eral public or the workers are 
caused thereby; 

(5) To examine whether the checks 
and monitoring conducted by the 
Health Physies Division of 
Bhabha Atomic Research 
Centre are adequate and 

whether thair recommendation, 
are implemented by the com-
pany from time to time. 

(6) To ascertain whether any exces-
sive radioactivity beyond the 
permissible levels results in the 
operation of IRE at Alwaye. The 
Committee submitted its report 
in November. 1987 and the re-
port has been released to the 
public. 

Rehabilitation of Juvenile Delinquents 

3302. SHRIMATI USHA CH-
OUDHARY: Will the Minister of WELFARE 
be pleased to state: 

(a) the number of juvenile delinquents 
rehabilitated so far after the implementation 
of Juvenile Justice Act in October 1987, 
State-wise; 

(b) the number of rehabilitation centres 
opened for them State-wise after the im-
plementation of the Ad; 

(c) whether Government propose to 
monitor the rehabilitation and care taking 
services in those rehabilitation centres; and 

(d) W not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) and (b). Facts are 
being collected from the StateslUrs and will 
be laid on the table of the House. 

(c). Yes, Sir. 
(d) Does not arise. 

Proposal to Increa .. the Working Days 
of SUprema Court and High Court. 

3303. SHRI HAROOBHAt MEHTA: Will 
the Minister of LAW AND JUSncE be 
pleased to 8tat8: , . 
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(8). the number of working days in the 

Supreme Courts and'"High Court in the year 
1987 and the projected number in the year 
1988; and 

(b) whether there is a proposal to in-
crease the number of working days of Su· 
prame Court and High Courts as a step to 
tackle the question of dely in disposal of 
cases? 

THE MINISTER OF STATE IN THE 
MINI~TRY OF LAW AND JUSTICE (SHAI 
H.R.BHARDWAJ) : (a) and (b). The Su-
preme Court was having 220 working days if' 
a year. At our suggestion, the Supreme 
Court has decided to increase the number of 
working days to 222. 

Earlier, the High Courts had been askec 
to regulate their vacations in such a way that 
the number of working days does not fall 
t>elow 210 in a year. The Chief Justices of 
High Courts do not consider any increase lfi 
the number of working days feasible. 

Conversion of Dry-Type Latrines Into 
Water-Borne Ones In Kanpur Canton-

ment 

3304. SHRI V. SREENIVASA 
PRASAD: WiH the Minister of DEFENCE be 
pleased to state: 

(a) the follow-up action taken after 
issue of notices under section 135 of the 
Cantonment Board Act by Cantonment 
Board, Kanpur; 

(b) whether the residents/owners have 
not yet taken any adion to dispense with the 
services of the scavangers to carry night-
soil; 

(c) if so, the detai!s thereof; and 

(d) further action proposed to be takan 
to ensura that dry-type latrines are con-

verted into water-borne ones to avoid carry-
ing of nig~t-soil in Kanpur Cantolfment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN OEV) : (a) to (d). Notices 
under sedien 135 of the Cantofiments Act, 
1924 were issued to the bungalow owners in 
the Cantonment area asking them to abolish 
dry system of laterines and to construd flush 
type latrines. Notices wero pub1ished in the 
newspapers also. Last date for such conver-
sion was given as 30th September, 1987. 
Representations wer& received that the time 
given for conversio" was too little. These 
representations were considered by the 
Beard and the people were advised that they 
should make requests for extension of time. 
Such requests would be considered fa-
vouraoly as fai as possible. 9 applications 
were received seeking construction of la-
trines/saptic tank etc. 4 of them were sanc-
tioned and the work has also been com-
pleted. The Cantonment Board is inconstant 
touch with the residents of the remaining 
bungalows and is trying to get the conver-
sion of dry type laterines into flush type 
latrines as early as possible. Such conver-
sion. however, depE;nds unon the availabilily 
of water supply. 

As and when dry latrines are converted 
into ilush type 'aterines, the work of carrying 
night -soil on head wiU automatically be 
stopped. 

Computer Training Schools 

3305. SHRI AMARSINH RATHAWA: 
WiH the PRIME MINISTER be pleased to 
state: 

(a) whether there is any proposal to. 
locate computer training schools in the 
country; 

(b) if SOt the cri!eria fixed by Union 
Government in this regard; and 
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(c) the names of the districts In Gujarat 
where computer training schools have been 
aIIattad .net by when they wilt start function· 
ing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOp· 
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R.NARAYANAN) :(a) 
Yes, Sir. 

(b) Department of Electronics has been 

implementing programlM on Gerwatlan of 
Manpower of Computers since 1883 14. 
This programme is being Implemented 
jointly with Ministry of Human Resource 
Development University Grants CommIs-
sion, Directorate General of Employment 
and Training and State Governments. The 
main criteria for selection are the potential 
and the infrastrudure of the institution to run 
computer courses. 

(c) The list of institutions in Gujarat 
where computer courses have been initiated 
is ,:,'en in the statement below:-

STATEMENT 

LIst of Institutions in Gujarat Supported U,uJer Programme on Generation of Manpower 
For COrrt)utefs 

Name of the City 

1 

•• Name of State: Gujarat 

Ahmedabad 

-do-

-do-

-do-

-do. 

Baroda 

-do-

tourseName Name of the Institute 

2 3 

DCA Teacher's TrainIng Vikram A. Sarabhai 
Programme 

M.Tsch. 

MeA 

PGDCA 

PPDCA 

PPDCA 

B.Tach. 

DCE 

MITICh 

Community Science 
Centre 

l.D.Coliege of 
EngineerinO 

Gujarat University 

GOvt. Polytechnic 

Gavt. Polytechnic for 
Girls. 

M.S.University of Baroda 

-do. 

-do-
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1 2 3 
• 

Baroda MeA -do-

-do- PGDCA -do-

Nandiad MeA 0.0 Institute of 
Tectmology 

Rajkot PPDCA A.V.Parekh Technical 
Institute 

V.V.Nagar DCA Teacher's 
Training Sardar Patel University 
Programme 

-do- MeA -do-

-dQ- PGDCA -do-

.... tailing of Manall·Leh Highway 

3300. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of DEFENCE be 
pleased to state: 

(8) whether the Government has 
chalked out any programme for the metalling 
of Manali-leh Highway and ensure its open-
ing to public traffic for a greater part of the 
year; 

(b) if so. the details of the programme 
along with the likely date of the completion of 
the work on metalling; and 

(c) it not, whether any such programme 
would be eha'ked out during the remaining 
years of the Seventh Plan? 

THE MINISTER OF DEFENCE (SHRI 
K.C.PANT) : (8) Yes, Sir; the road is opened • 
to publip traffic for 4-5 months in a year, 
depending on weather oonditions. 

(b) and (c). About 63% of the surfacing 

work has been completed so far and the 
remaining work is planned to be completed, 
by October 1991. 

Data Collected by Antarctica Team 

3307. SHRI SAN AT KUMARMANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a). whether any feed back data h. 
since been received from the team presently 
in Antardica; 

(!)) if so, the details thereof; 

(c) how is it being processed; and 

(d) ~he use to which the data collected 
by the earlier expeditions has been pr0c-
essed and made use of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF ()t'."EAN DEVELOP-
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ME-NT. ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY· 
AN~N): (a) The summary reports received 
from the Seventh Indian Scientific Expedi-
tion indicate that in spite of extremely bad 
weather conditions prevailing in Antardical 
this year, the expedition has been able to ... 
accomplish art the objectives. These include 
repair and maintenance of living and work-
ing accommodation and the continuation of 
research jn the disciplines of geolOgy, geo-
physics, geomagnetism, meteorology, up-
per atmoshphere, oceanography, and biol-
ogy. Planned work for laying the foundation 
of the second Indian Station in ice- free area 
is also accomp:ished. 

(b) and (c). The data and information 
colleded during all the exped~ions are 
analysed and used by various institutions in 
the country and the results of research are 
pubJished. Scientific reports of the first four 
expeditions giving 90 original papers have 
already been published. Besides these, a 
substantial amount m"Original science has 
been published in the international journals. 
Reports of the wintering parties staying in 
Antardica for the whole year are published 
separately. Reports pertaining·to the F~th 
and Sixth Expeditions ~re now being proc-
essed. 

(d) The information and data collected 
during t~e earlier exped~ions have been 
used on the development of infrastructure. 
living and working facimies in the icy conti· 
nent. ScientifiC data have been used for 
understanding the hitherto unknown and 
mysteriol1s Antarctica Phenomena .. 

case. In Family Courts 

3308~ SHRI SyeD SHAHABUOOIN: 
WID the Minis ... r of LAW AND JUSTICE be 
pleased to state: 

(8) the number of cases filed in t~ 
Family Courts as on 31 December. 1987. 
State-wiselUnion Terr~ory-wise: 

(b) tHe categorisation of the cases by 
course of action; and 

(c) the status of the cases, undertrial or 
decided as on 31 December, 19871 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHAI 
H.R. BHARDWAJ) :(a) to (c). Statistics of 
this nature are not maintained in the Govern-
ment of India. 

Vacan, . .posts of Judge. In Supreme 
Court end High Courts 

.3309. PROF. NARAIN CH~ND PAR-
ASHAR: Will the Minister of LAW AND 
JUSTICE be pleased to refer to the reply 
given on 11 Novembel', 1987 to Unstarred 
qllestion No. 706 regarding vacancie. of 
judges in Supreme Court and High Courts 
and state: 

{a) the number of vacancies out of the 
10 in the Supreme Court and 43 in the High 
Courts (as on 1·1 0·1987). which have since 
been filled up as on data; 

(b) the efforts being made to fill the 
remaining vacancies at an early date in view 
of the accumulation of the work; and 

(c) 1he number of posts forthe Supreme 
Court and each one of the 18 High Courts, 
where vacancies have not been filled for 
over (I) 3 years (il) 2 yeas (iii) 1 year after the 
occurrence and the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF LAW ~ND J~STICE (SHRI 
H.R. BHARDWAJ): (~) Since 1.10.87, 5 
frash appointments in the High Courts and 
appointment of a Judge in the Supreme 
Coutt have been made. 

(b) and (c). A statement showing the 
number of vacancies which have not been 
fillad for over 1 year. 2 years and 3 years 

from their occurrence is given below: 

Selection of Judges involves delibera-
tion in consultation with the concerned con-
stitutional authorities and is a continuous 
process. Government make all possible ef-
forts to ensure that the vacancies of Judges 
are filled in expeditiously .It is not possible to 
indicate any time for filling up vacancies of 
Judges in the Supreme Court and High 
Courts. 
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Implementation of SEMFEX Schama all concerned for a vigorous implementation 

of the scheme. Seminars on SEMFEX 
3310. PROF. NARAIN CHAND PAR- scheme are also being organized in all the 

ASHAR: Will the Minister of OEFENCE be State capitals to propagate the scheme. 
pleased to state: 

(a) whether Government have 
launched a new scheme caUed S.E.M.F .E.X 
in order to encourage Self-employment 
venture by Ex-servicemen w~h effect from 1 
April. 1987; 

(b) if so, the exact details of the scheme 
and the names of the districts, State-wise, in 
which it has been implemented along with 
the number of Ex-Servicemen who have 
benef~ed from the scheme and the total 
utilisation of funds out of the allocations 
earmarked for this purpose during the year 
1987-88. 

(c) whether it is proposed to extend the 
scheme for other districts/States; and 

(d) if so, the details of programme for 
extension? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN OEV): (a) Yes, SIr. 

(b) The details of SEMFEX Scheme are 
given in Statement -, below. The Scheme is 
being implemente(:f through Zila Sainik 
Boards and Rajya Sainik Boards. Since the 
progress of the scheme is being monitored 
State-wise through the Rajya Sainik Boards 
and Industrial Development Bank of India, 
the details of the progress ,of the scheme 
upto State level only are available. State-
wise progress, as received from lOBI, till 5th 
February 1988 is given in Statement -II be-
low. 

(c) and (d). The scheme is operative in 
.. the States and Union Territories and is 
..... for all districts. All the States have 
... bien requested to issue instructions to 

STATEMENT ... 

Self-Employment Scheme for Ex-
Servicemen (SEMFEX) 

SEMFEX (Self-Employment for Ex-
Servicemen) Scheme formulated by the 
Centre with the assistance of Industrial 
Development Sank of India (IDSI) was 
'Iaunched on 1.4.1987 to encourage and 
assist ex-servicemen, disabled service per-
sonnel and widows of ex-servicemen to take 
to self -employment ventures. The detaHs 
and special features of SEMFE)(-I ScJ,eme . 
are given in the succeeding paragraphs. 

Special Features 

(a) Selection, training, consultancy 
servIce, writing of project report, 
and sanction of loans will form 
one complete package; 

(b) From the Central Welfare 
Funds, the Directorate General 
Resettlement will invest Rs. one 
cror annually with lOBI and cre-
ate a revolving funds for Seed 
capital assistance for seH-em-
ployment ventures ofax-serv-
icemen, widows of servicemen, 
and disabled personnel. An 
equal amount will be contributed 
by lOBI. A seed capital loan upto 
a maximum of Rs. 1,80,000 
would be provided on soft terms, 
without any security or collateral; 

(c) Promoter's contribution will be 
only 10 percent, as against mini-
mum promoter's oontrbution of 
12.5 percent to 22.5 percent of 
project cost under normal lOBI 
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Scheme; 

(d) Central and State subsidy will 
not be taken into account to-
wards means of finance of the 
project cost. Such Subsidy and 
other concessions available will 
be retained as cushion for work-
ing cap~al by ex-servicemen 
etrepreneurs; 

(e) No collateral or security other 
than the assets of the project 
would be necessary. 

(1) T arm Loans will be refinanced by 
lOBI. 

(g) The Ex-Servicemen intending to 
avail of assistance under this 
scheme would approach the Zila 
Sainik Boards (Z5Bs) and fur-
nish information (in quadrupli-
cate) in the prescribed format. 
After satisfying themselves 
about the eligibility of the ex-
servicemen under the Scheme, 
the ZSBs would forward 3 copies 
of the apDlication wkh necessary 
certification to Aajya Sainik 
Boards (ASBs), who would in 
turn forward 2 copies thereof to 
the concerned State Financial 
Corporation (SFC) headquar-
ters. On receipt of the reference 
from ASBs. the SFCs would get 
in touch with the enterpreneurs 
and obtain necessary applica-
tion forms in the appropriate 
form for grant of assistance. Af-
ter carrying out the scrutiny. the 
SFC will refer the proposal to the 
Screening Cdmmittee within one 
month from the date of receipt of 
the reference from the ASB. For 
sanctioning loans, there will only 
be one committee at the State 
level to be known as Screening 

Committee consisting of (i) 
Managing Director of the SFC 
conc!erned (Convenor), (ii) Sec-
retary, Aajya Sainik Board 
(AS8),(iii) Representative of 
lOBI and (iv) representative of 
participating bank, if identified. 
There will be no quorum for the 
meeting of the Screening 
Committee, the Committee may 
meet atleast once a meet. After 
the proposal is cleared by the 
Screening committee, the loan 
as well as Seed Capital Assis-
tance would be sanctioned by 
the SFC without delay. 

Other Salient Aspects of 
SEMFEX: 

Eligible Projects: (I) All projects 
unc;erthe purview of KVIC, Agro-
based industries, New Industrial 
Projects under Small Scale 
Sector including transport and 
other eligible Industries which 
qualny for assistance under the 
Refinance Scheme for lOBI, will 
be converted under this scheme. 

(ii) The cost of project shall not 
exceed Rs. 12 lakhs. 

(iii) Loans upto Rs. 50,000 will be 
covered under the existing com-
posite Loan Scheme of 1081. 100 
percent amount will be financed 
by SFClBank and refinanced by 
lOBI. No promoter's contribution 
is required. The loan will bear a 
concessional interest of 10 per-
cent per annum n located in no-' 
tified backward area and 12 
percent per annum of located in 
other areas. 

(iv) Assistance for purchase of ve-
hicles by ex-servicemen would 
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(a) 

(b) 

(c) 

(a) 

(b) 

be limited to purchase of two 
vehicles per ex-servicemenl 
unit. The maximum number of 
Vehicles per borrower coopera-
tive/company will be 20. 

SOUrrJ9 of Funds 

The project cost (for other than 
Composite Loan Scheme) com-
prises cost of land, buiiding, 
plant and machinery, other fixed 

Promoter's contribution 
(10% of total projed cost) 

Soft seed capital assistance 
(upto 100/0 of Total project cost) 

Term Loan 
(75% of total pmjed cost) 

Interest 

Soft Seed Capitai AssistaftCe: 
Nominal Interest cf 1 o/v p.a in 
the nature of Service charge 
payable annually. The rate wilt 
be subject to review during the 
currency of the soft se&d capital 
assistance. H one financial posi-
tion and profitability of the unit 
permits, a higher rate of interest, 
not exceeding the applicable 
rate for normal tt:lrm loan, will be 
charged. 

Term Loan: The term loan will 
not exceed Rs. 9 lakhs. It will 
carry oohcasaional rate of inter-
est 12.5 percent per annum, if 
located in notified backward 
.... 8Ild 13.5 percent I located 

assets and margin for working 
capital and is financed by 
promoter's contribution, soft 
seed capital assistance and 
term loan. Under the Scheme, 
promoter's contribution will be 
10 percent shared equally by 
DGR and lOBI and term loan 75 
%.. The maximum project cost 
permissible under the SEMFEX 
Scheme is As. 12 lakhs. As an 
example, if the project cost is Rs. 
1 l&khs, the components will be : 

Rs.10,Ooo 

Rs. 15,000 (Ri. 7,500 
each by DGR & lOBI) 

Rs.75,000 

---------
Rs 1.00,000 

-- ------ ---
in other a'eas. In the case of 
loans for acquiSition of vehicles. 
a uniform rate of 12.5 percent 
per annum will be discharged. 
Assistance for purchase of ve-
hicle3 by ex-servicemen would 
bo tm~cd upto 2 vehicles per 
entarpren8ur/unit. 

Repayment Period 

The soft seed capital assistance 
will be repayable over a period of 
upto 10 years including an initial 
moratorium upto 5 years. The 
term loan would be repayble 
ovar upto 10 yaars including 
usual grace period of 1 to 2 
years. Transport loa". will be 
repayabla in 5 years. 
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Security 

As stipulated in the Scheme, no 
security I including collaterals, 
sh'Juld be insisted upon for soft 
Ned capital assistance. In re· 
sped of term loans, SFC should 
take the normal security by way 
of charge on the assets created 
out of the assistance provided by 
it and collateral security or third 
party guarantee need not be 
i~sisted upon. 

Procedure fOl Channelising 
Assistance 

State financial Corporations 
(SFCs) or State Industrial Devel· 
opment Corporations (which 
combine in them the functions of 
SFCs) in their respective State/ 
Reglon will act as agents or 1081 
for sanction, disbursement and 
recovery of soft seed capital 
assistance, as well as normal 
term loan for the project. Loan 
will be sanctioned after assess-
ing the viablility of the projects. 

Trainir 1 

(a) EDPtraining is not to betaken as 
an essential conditions for assis· 
tance under, the Scheme. Train· 
ing will, however, be arranged 
where it is considered necessary 
by the Screening Committee. 
Sanction/disbursement of assis-
tance ;s not to be held up on 
account of the Ex-servicemen 

having not undergone training. 

(ii) Each StatelUT has been re-
quested to earmark suitable 

,accommodation for conducting 
training. Adm inistrative cost in-
curred in collecting the spon-
sored candidates as also pay-
ment of stipends for the duration 
of training, where applicable, will 
be borne by the Rajya Safnik 
Boards. 

(iii) The Directorate General of Re-
settlement has earmarked part 
of its income for promoting self· 
employment, StatelUnion Terri-
tories are advised to apportion. 
likewise, part of their income 
from their Welfare Funds for s81f· 
employment assistance. 

(iv) All training expenditure. like cost 
of training, papers/mS:terial in-
cluding remuneration, if any, to 
faculty will be met by lOBI. ex-
penditure towards preparation d 
project reports. consultancy 
services, etc., from T eehnical 
Consultancy Organisationl 
Small Industries Service Insti-
tutelOth&r agency w!1I also be 
borne by lOBI, subjed to a maxi ... 
mum of Rs. 2,500 per person. 

Course Duration 

The oourse duration will be de-
cided by T &Chnical Consultancy 
Organisation. 
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STATEMENT .. ' 

Written An,.,. 188 

Numbsr of Ex-SelVicemen Benefited Under SEMFEX Scheme. 

51. No. Name of No. of No. of No.of/oan Amount 
RSBoard application Application sanctioned sanctioned 

registered forwarded Rs. in 
toSFCS Lalchs) 
byRSB 

(a) (b) (c) (d) (8) (I) 

1. Andhra Pradesh 68 59 6 NA 

2. Assam 51) 56 6 3 

3. Bihar 261 261 58 75 

4. Gujarat 67 67 1 5 

5. Haryana 53 53 12 38 

6. Himachal Pradesh 6 6 

7. Jammu & Kashmir 144 144 

8. Karnataka 210. 196 8 25 

9. Kerata 225 50 5 16 

10. Madhya Pradesh 48 48 , 8 

11. Maharashtra 30 30 19 45 

12. Manipur Report awaited 

13. Meghalaya Nil Nil 

14. Nagaland Report awaited 

15. Orissa 4 4 2 14 

18. Punjab 15,2 152 11 22 

17. Rajasthan 555 555 



189 Written Answers PHALGUNA 26, 1909 (SAKA) Written Answers 170 

(8) (b) (c) (d) (e) (f) 

18. Sikkim Nil 

19. Tripura 23 23 Nil 

20. Tamil Nadu 20 20 

21. Uttar Pradesh 535 535 58 153 

22. West Bengal 40 40 16 

23. Arunachal Pradesh Report awa~ed 

24. A & Nisland -do-

25. Chandigarh Report awaited. 

26. Delhi 248 

27. Goa,daman 
& Diu 2 

28. Mizoram 62 

29. Pondicherry 2 
------. 

2B11 

Judicial Districts In Deihl 

3311. DR. S.L. SHAILESH: Will the 
Minister of LAW AND JUSTICE b.e pleased 
to state: 

(8) whether the proposal to creaht fIve 
judicial districts in the capital made almost 
seven years ago is still hanging fire even 
after the Government had chosen some 
sltes for the courts and got prepared the lists 
of pending cases classified district wise; 

(b) H so, the reasons therefor; and 

(c) the staps Govemment propose to 
take to implement this proposa1 without any 

218 31 88 

2 

62 62 54 

2 1 3 

2583 297 547 

further delay in the larger interest of the 
litigants and general public in the capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R. BHARDWAJ) :(a) NO,Sir. The Govern-
ment do not propose to bifurcate the lower 
civil courts in Delhi. 

(b) and (c). Does not arise. 

Freedom Fighters' Pension casas from 
Goa 

3312. SHRI SHANTARAM NAIK: Will 
the Minister of HOME AFFAIRS be pleased 
tos\ate: 
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(8) the number of pension cases of Goa\ 
freedom fighters pending with Government; 

(b) by what time these cases are likely to 
be disposed of; and 

(c) the reason$ for the detay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF·STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CHINTAMANI 
PANIGRAHI) :(a) to (c). No application from 
Goa received within the time lim~ is pending 
for disposal. A total number of 3257 applica-
tions had been received ftom Goa undsr the 
1972 Pension Sch,!me and the liberalised 
Pension Scheme, 1980 . Out of these, pen-
sion has been sanctioned in 708 eligible 
cases. 

AtrocHles Ct'mmitted on Women by 
Policy Officials 

3313. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the "umbe~ of incidents of rape and 
atrocities committed or wom~n by polic.e 
offiCials during 1987, S!a·e-wls~. 

(b) how does the figures for 1987 
compare with thef;gures for 1984,1985 and 
1986: and 

(c) the steps to check the incidence of 
such crimes? 

lHE M\N\SlER Of S,AlE \N THE 
U'N\STRY OF PERSONNEL, PUBL\C 
GRIEVANCES AND PENSIONS AND M:N-
ISlER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 
P.CHIOAMBARAM) : (a) to (c). The statistics 
regarding incidents of rape and atrocities 
committed on women by Police Officials are 

not compHed on all .. lndia basis. As per En-
tries No.1 (Public Order) and 2 (Police) in 1111 
-11-State Ust of the Seventh Schectule to the 
Constitution, it is within the competence of 
the State Governments to take necessary 
steps to check such crimes. Law itself pro-
vides some safeguards to women during the 
course of investigation by the Police. In-
structions have also been issued to the State 
Governments that whenever any incident 
about alleged offences committed against 
women by the Police came to notice, prompt 
-enquiries should be instituted which should 
be completed in the shortest possible time 
for expeditious t(illow IJP action. 

News Item Captlor.qd 'Touts Role In 
Passport Office Flayed' 

3314. SHRt JITENDRA PRASADA: 
Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the attention of 'Govern-
ment has been drawn to the news item 
captioned "Touts role in Passport Offices 
'Iay3d" whIch appeared in the Hindustan 
Ti",es dated 18 January, 1988, 

(b) if so, the reaction of Government 
ther~to: and 

(c) the step$ take"lproposed to be' 
taken to save the general public from har-
assment by the passport officers and police 
officials entrusted with the enquiries about 
!he passport applicants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NAlWAR SlNGH) : \a) 'les, S\f. 

(b) (i) As regards the refarance in the 
news-item" to the proposed shifting of Re-
gional Passport Office, Delhi from the Shas-
tri Shawan to the Indian Oil Bhawan on 
janpath, it is confirmed that due to ahot1llg. 
of accommodation for the Passport Offici in 
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Shastri Bhawan where some other Minis-
trieslDapartments of the Govt. of India have 
to be accommodated, the Govt. have de-
cided to shift the Passport Office to the 
Indian Oil Bhawan. The exact date of shifting 
bas however not yet been fixed. 

(ii) As regards the recommenda-
tions of the all India Passport 
Officers Conference held at New 
Delhi from 14-16 January, 1988 
and my observation at the Con-
ference, necessary follow up 
adion has already been initi-
ated. 

(iii) In so far as the news-item refers 
to reported harrasment of pass-
port applicants by touts, steps 
have bean taken to restrict the 
entry into the Passport Officas 
as far as possible to genuine 
passport applicants and recog-
nised travel agents. 

(c) The Government is not aware of any 
generalised harassment by the passport 
OffioeralPolica offICials entrusted with the 
enqUiries about the passport applicar.ts. 
However, individual reports of alleged har-
assment are investigated and appropriate 
action taken on them. 

Attack on Ships In Hooghly By Pirates 

3315. SHRJ T. BALA GOUD : Will the· 
Minister of HOME AFFAIRS be pteased to 
state: 

tal whether pirates are attack\ng sh\ps 
in the Hooghly; 

(b) whether these pirates come dis-
guised as fishermen; and 

(c) if 80. stlpS taken to meet the situ-
ation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 'AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS(SHRI P. CHIDAMBA· 
RAM): (a) to (c). The registration, investig. 
tion and prevention of.crime is the responsi-
bihty of the State Govemments. Necessary 
information is, however •. being collected 
from the Govemment of West Bengal and 
will be laid on the Table of the HouS8'. 

Indo-8unna eoop.atlon 

3316. SHRI S.M.GURADDI: 
SHAI G.s. BASAVARAJU: 
SHRIMATI JAYANTI PAT· 

NAIK: 

Wmthe Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether India and Burma have 
agreed to cooperate in the fie!d of trade, 
education and culture; 

(b) n so, whether any agreement was 
reached in this ieg ~rd recently; and 

(c) if'so, the salient featuros of the 
agreement? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALAFFAIRS(SHRI 
K. NATWAR SINGH) : (a) Yes, Sir. during 
Prime Minister recent" Isit to Burma, the two 
sides undertook to step up cooperation in the 
fields of trade and culture. 

(b) and le). Agreed Minutes were 
singed between the Uintstertor Finance and 
Commerce and Minister of Trade of Burma, 
during the latter's visit to India In February. 
1988. It W8I agreed that the two sides will 
taka staps to increase trade and sttengIhen 
economic relations. 
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3317. SHRI MATILAL HANSDA: Will 
the Minister-of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the names of the countries visited by 
the Prime Minister during the last three 
y~,year~;and 

(b) the total expenditure incurred in 
each of the visits, year-wise and country -
wise? 

THE MINfSTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NAlWAR SINGH) :(a) The Prime Minis-
ter visited the following countries:-

1985: USSR, Egypt, France, Algeria, 
USA, Sw~erland, Bhutan, UK, Bahamas, 
Cuba. Netherlands, Oman, Vietnam, Japan 
and Bangladesh. 

1986: Maldives. Swaden. Zambia, 
Zimbabwe, Angola, Tanzania, Mauritius. 
UK, Maxim, Indonesia, Australia, New 
Zealand and Thailand. 

1987: USSR, Sir Lanka, Japan(transit). 
Canada, USA, Netherlands(transit), Nepal 
and Burma, 

1988: Pakistan (to pay respects on the 
demise of Khan Abdul Gaffar Khan) and 
Sweden. 

(b) The information is being collected 
and will be laid on the Table Gfthe House as 
soon as available. 

Irradiation of Potatoes and Onions 

3318. SHRI P.R. KUMARAMANGA-
LAM: W\\\ the ClR\UE. U\N\SlER be ~\eased 
to state: 

(a) whether Government are embarking 

on commercial irradiation of potatoes and 
onions as reported in the Times of India 
dated February 1, 1988; 

(b) whether irradiation is banned in UK 
and West Germany and is no longer popular 
elsewhere specially in view of data collected 
from Nagasaki, Hiroshima, Post-Chernobyl 
and from areas surrounding nuclear power 
stations around the world; and 

(c) whether Government have seen 
data PlJblished by Rosalie BerteU of Canada 
who was recently in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MEN1: ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAYANAN) 
: (a) The Government has accorded claar-
a.,ce for the irradiation of onions and pota-
toes in principle. Commercial irradiation of 
onions will be feasible in the near future. 

(b) Irradiation is not banned in UK or 
West Germany Presently 29 countries have 
cleared radiation processing of food items 
numbering more than' 40. Food does not 
become radioactive when irradiated and as 
such it cannot be compared with nuclear fall 
out arising out nuclear accidents such as 
Chernobyl or the nuclear catastrophes of 
Hiroshima anc;t Nagasaki. 

(c) Yes, Sir. Government are aware of 
th~ paper presented recently in India in the 
International meeting of ·Concerned Scien-
tists and Citizens for Nuclear-free World- by 
Dr. Rosalie Bertell , Director of Research, 
International Institute of Concern of Public 
Health, Toronto. Canada. The paper is her 
assessment 0\ the nuc\eat \ndustry, \nc\ud-
ing the nudear armament industry. It does 
not comment on uses 01 nucle. eneygy ior 
food irradiation. 
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Agreement with Banglade.h for Com- erores as against As. 1558.40 erar.s pro-
blned Flushing Operations Again" . posed by the State Government. 

T.N. V. ActIvH"8 

3319. SHRIBAJUBANRIYAN:Willthe 
Mjnister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether there is a proposal for an 
agreement with Bangladesh for a combined 
flushing operation so that the T.N.V. activI-
ties could be checked; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL Af-FAtRS (SHRt 
K. NATWAR SINGH) : fa) No, Sir. 

(b) Does not arise. 

Plan Outlay for Andhra Pradesh 

3320. SHAI K.S. RAO: 
SHAI V. TULSIRAM: 

Will the Minister of PLANNING be pleas~d 
to state: 

(a) whether Government of Andhra 
Pradesh has represented to Union Govern-
ment that the Plan outlay for the State as 
approved by the Planning Commission for 
the year 1988-89 is inadequate; and 

(b) the Plan outlay suggested by the 
State Government and as approved by the 
Planning Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI) : (a) No, Sir. 

(b) The Annual Plan of Andhra Pradesh 
tor 1988-89 has been Uxed at Rs. 1250 

RehabllHation Council tor Disabled 

3321. DR. KRUPASINDHU SHOt: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether Government ha',,'e set up a 
Rehabilitation Council for disabled; 

(b) if so, the main fundion of this Reha-
bilitation Council; and 

(c) the works undertaken by the Reha-
bilitation Council in Orissa in 1986-87 and 
1987-88? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) Yes, Sir. 

(b) A statement is given below. 

(c) The Rehablhtation Council does not 
undertake any rehabilitation work in any 
State since it is concerned with regulation & 
standardization of courses for various cate-
ganes of professionals in the fiE:t1d of rehabili-
tation of the disabled on all India basis. 

STATEMENT 

The Rehabilitation Council d9als with 
training policies and standardisation of 
trainmg courses of rehabilitation profes-

sions. 

Its functions are as follows:-

(i) To prescribed minimum stan-
dards of education and training 
of individuals. 

. ~\\) ,. 0 tegu\a\e \hese standards ,n 
Government institutIOns unHor-
ma\\y throughout the country. 
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(iii) To recognise qualifications. 

{iv) To recognise foreign qualifica-
tions on reciprocal basis to get 
Indian qualif~tions recognised 
in foreign countries. 

(v) To withdraw recognition of quali-
fications. 

(vI). To collect information regarding 
education and training from insti-
tutions in India and abroad. 

(vii) To inspect examinations con-
duded by training institutions. 

(viii) To inspect examinations con-
ducted by training Institutions. 

(ix) To maintain an Indian Rehabili~ 
tation Register. 

Central Assistance to Karals 

3322. SHRI K. MOHANDAS: Will the 
Minister of PLANNING be pleased to state: 

(a) whether Union Government have 
issued any general instruction~ on allocation 
of funds for different sectors; 

(b) H so, the details thereof; and 

(c) whether Union Government have 
any scheme to help States w:,ich give 
emphaiss on education and social security 
of so, the details thereof? 

THE MIN!STER OF STATE IN THE 

MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI): (a) No, Sir. 

(b) Question does not arise 

(c) No. Sir. 

Allocations to Drought Affected StItes 

3323. SHR' K. MOHANDAS: Will the 
Minister of PLANNING be pleased to state: 

(a) whether the assistance to drought 
affected StateslUnion Territories has been 
adjus!ed against the' annual plan allocation 
of each of these States; 

(b) if so, the details thereof; and 

(c) to what extent this adjustment has 
affected the development plan tn thesa 
States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO· 
GRAMME IMPLEMENTATION (SHRt BI· 
REN SINGH ENGTI) : (a) Yes, Sir. The 
Advance Plan assistance given for drought 
relief has been duty adjusted while determin-
ing the Annual Plan outlays of the concemed 
States for 1988-89. 

(b) A statement is given below. 

(c) Tna Plan size as approved for each 
State is fuUy funded. Hence the question of 
these adjustments affecting the develop-
ment plans these Slates does not arisa. 
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Adjustment of R.lief Assistance in 1988-89 

(Rs. crores) 

1 2 

STATES 

1. Andhra Prades 40.13 

2. Arunachal Pradesh 

3. Assam 1.04 

4. Bihar 2.94 

5. Goa 

6. Gujarat 13.44 

7. Haryana 8.82 

8. Himachal Pradesh 1).80 

9. Jammu & Kashmir 0.42 

10. Karnataka 24.13 

11. Kerala 3.66 

12. Madhya Pradesh 29.45 

13. Maharashtra 45.42 

14 Mampur 0.15 

15. Meghalaya 0.03 

16. Mizoram 

17. Nagaland 

18. Orissa 8.22 

19. Punjab • 
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1 
-----
20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

TOTAL 
--------
• Annual Plan 1988-89 yet to be finalised. 

Colour Picture Tube Plants 

3324. SHRt BANWARI LAL PURO-
HIT: 

SHRI BALWANT SINGH RA-
MOOWALlA: 

Will the Minister PRIME MINIST~R be 
pleased to state: 

(a) whether some colour picture tl'be 
plants set up in tlle country at a heavy cost of 
Rs. 200 crores are lying idle; 

(b) if so, the reasons thereof; and 

(c) the steps being taken to start the 
plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOp· 
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE !SHRI K.R. NARAY-
ANAN): (a) No, sir. 

(b) and (c). 00 not arise. 

2 

13.56 

16.51 

0.38 

12.42 

8.35 

234.87 

Acquisition of MIG·29 for IAF 

3325. PROF. K.V. THOMAS: Will the 
Minister of DEFENCE be pleased to state: 

. (a) The number of MIG-29 intercepter 
Aircrafts acquired by Indian Air Force; 

(b) the cost of these Aircrafts; and 

(c) how many more MIG-29 will be re-
quired by Indian Air Force in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHAI SON· 
TaSH MOHAN DEV) : (a) to (c). The Gov· 
ernment have acquired a certain number of 
MIG-29 aircraft for the Indian Air- Force. h 
would not be in the public interest to disclose 
the number and the cost of the aircraft as well 
as the future requirements of this aircraft for 
thg Air Force. 

Rural Urban Per Capita Income Ratio 

3326. DR. PHULRENU GUHA: Will the 
Mintster of PLANNING be pleased to state: 

(a) whether the 20- point programme 
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and other rural development schemes are 
planned to reduce the disparities in rural-
urban incomes; and 

(b) if so, the rural-urban per capita in-
come ration in 1970-71, 1980-81, 1986-87 
and 1987-88 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI) : (a) The 20-Point 
Programme and other rural development 
schemes are planned to eradicate poverty, 
raIse productivity, impwvs the qual~y of life 
and reduce dispar~ies between the rural and 
urban incomes. 

(b) According to the estimates com-
piled by the Central Statistical 
Organisation(CSO) for the year 1970-71 the 
ratio of per capita income for rural and urban , 
areas was 1 :2.4 . No oorresponding ratio is 
availab!e for the subsequent years. 

Crime Against Women 

3327. DR. PHULRENU GUHA: 
SHRI BALWANT SINGH RA-

MOOWAlIA: 
SHRI AMARSINH RATHAWA: 
SHRI S.G.GHOLAP: 
SHAI KRISHNA SINGH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether crimes against women in 
the country are increasing rapidly; and 

(b) the State-wise break-up of aimes 
against women during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI P. CHIDAMBA-
RAM): (a) and (b). Statewise and Union 
Territorywise against women reported dur-
ing the years 1985.1986 and 1987 are given 
in statements I,ll, and III. 
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CIvil Servant. Appointed A,IA5nPS In IASIIPS. 
Kamltaka 

3328. SHRI V. S. KRISHNA IYER: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of civil servants in Kar-
nataka appointed to IASIIPS during the last 
three years; 

(b) whether these lAS/IPS Officers are 
not taken on deputation to the Centre; 

(c) whether there is any proposal to 
discontinue the practice of appointing State 
Civil Officers to lAS/IPS; and 

(d) W so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE M1N1STRY OF 
HOME AFFAIRS (SHRI 
P.CHIDAMBARAM): (a) A total number of 
10(ten) State Civil Service and non State 
Civil Service Officers of Kamataka have 
been appointed to the lAS 'during the last 3 
years. An equal number of State Police 
Officers of Karnataka were appointed to the 
IPS during t~is period. 

(b) The State Government Officers 
after appointment to the lAS/IPS are also 
taken on deputation on the Centre subject to 
their being offered for deputation and being 
found su~able for appointment in the Govt. of 
India. 

(c) There is no proposal before the 
Government to disoontinu8 the practice of 
appointing Stat. Government Officers to the 

(d) Does not arise. 

Freedom Fighter.' Pension ca •• of 
Karnataka 

3329. SHRI V. S. KRISHNA rVER: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) the total number of applications for 
the sanction of Central Government's Free-
dom Fighters' pension received from the 
Government of Karnataka so far; 

(b) the number of applications cleared ; 

(c) the number of applications to be 
settled; and 

(d) when the remaining appIicat~:lS will 
be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRt 
CHINTAMANI PANIGRAHI): (a) to (d). A 
~otal number of 18,547 applications had 
been received from Karnataka under Free-
dom Fighters Pension Scheme. 1972 and 
the Swatantrata Sainik Samman Pension 
Scheme, 1980. Out of these, pension has 
been sanctioned in 9,836 cases as on 
31.1.1988, which also includes cases relat-
ing to delayed applications where pension 
was sanctioned after condoning the delay. 
67 cases relating to Arya Samaj Movement 
of 1938-39 are pending as on 31.1.1988. A 
Committee consisting of prominent non-offi-
cials connected with the Arya Samaj Move-
ment has been set up to scrutinise such 
cases. 
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Handicapped for Slkklm Working In 
Central Government 

3330. SHRIMATIO.K.BHANDARI:WiII 
the Minister of WELFARE be pleased to 
refer to the reply given on 1 Apr", 1987 and 
26 AugUst, 1987to Unstarrad Question Nos. 
5250 and. 4935 respectively regarding 
ha~ of Sl<kim ~ing in Govern-
ment offices and state: 

(a) whether the information on handi-
capped parsons working in Central Govern-
ment offices in rural areas of Sikkim has 
Iince been coIkcted: 

(b) if 10, the data. thereof; and 

(c) I not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAQ: (8) Yes, Sir. 

(b) and (c). There is no handicapped 
person of rural areas working in Central 
Govemment offices in Sikkim. 

Training FacIIItIM to Member. of Asia 
Electronics Union 

3331. SHRI P.M. SAYEED: Wdl the 
PRIME MINISTER be pleased to state: 

(8) whether India has offered training 
facilities to the members of the Asia Elec-
tronic Union (AEU) to assist in their own 
manpower development programme in 
electronics; 

(b) if so, the number of such training 
centres in the country; 

(c) the other details of the offer made by 
india; and 

(d) wheth..( a .. minar was held r .... 
cetdIy bJ Asia Electronics Union in India and 

H so, the main recommendatio.. made 
therein? 

THE MINISTER OF STATE ,IN THE 
MINiStRy OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARAYANAN): (8) 
Yes, Sir. 

(b) Depending upon requests from the 
Member countries, the centres will be iden-
tified out of the existing institutes. 

(c) India has specifically offered the 
following facilities in order to ad as a catalyst 
for promoting the Regional Cooperation. 

1. Manpower training through edu-
cational inslitutions, test and 
calibration laboratories, solder 
workshops. Video teleteach pro-
grammes and Centres for Elec-
tronics Design Technology. 

2. Assistance in setting up indus-
trial estates and in preparation of 
related Project Reports. 

3. Data Base build up. 

4. Independent testing and inspec-
tion (including Callntion exper-
tise and aervices). 

(d) YIS, Sir. A Seminar entitled liRa-
gional Cooperation in Elactro~ica and Tale-
communication-Industry and T echnologf' 
was organised on February 1a-13, 1988. 
The recommendations of the Seminar are 
given in the statemant below. 

STATEMENT 

The Tenth Alia Electronics Un~n 
(AEU) General Allembly was held on Feb-
ruaty 11.1188 .twn twenty three tcnign 



PHALGUNA 26, 1909 (SAKA) Wlflen AnI...,., 210 

delegates from nine member countries and velopment and increase in de-
forty delegates from India attended the vetopment of trade. 
General, Assembly. 

2. Pooling of expertise for plan-
Presentation of country Reports by ning, operarsonal maintenance 

various member muntries was very useful in of telecommunication networks 
terms of sharing experience with one an- in new technologies and rural 
other and as to" how various countries /ire technologies. 
putting in efforts to propagate.. the usage of 
Electronics and Telecommunication and 3. Evolution of' a mechanism for 
also to ensure availability of these products overcoming sho. of Com-
at lower prices. ponants. 

Shri K.P .P. Nambiar, Secretary, De- 4. Use of Space as a vehicle for 
partmant of Electronics was elected as the Regional Cooperation espa-
President of AEU with Dr. R.P. Wadhwa dally in areas relating to Relnote 
(India) and Shri T. Husslin (Bangladesh) as Sensing for identification of 
two Vice-Presidents, Mr. Eizi Kyogoku natural resources. 
(Japan) as DeJ?U1y SeCretary General. Shri 
Nambiar emphasised that he would spare 5. Constitution of a Spacial Group 
no efforts in revitalising AEU through a spe- for identifying areas of sub-con-
cial group and new programmes for techno- trading and complimentation. 
logical development. 

6. Setting up of an Institute of Infor-
Combined with the General Assembly, matics to impart training in 

a seminar entitled "Regional Cooperation in higher skill. 
Electronics and Telecommunication-Indus-
try and T echnotogy· was organised on Feb- 7. Cooperation between AEU and 
ruary 12-13, 1988. The Seminar was inau- UNIDO in preparation of a Dirac-
gurated by Shri N.D. Trwari, Honble Minister tory containing information on 
of Finance and Commerce and the Session sources of technology supply 
was presided over by Shri Nambiar, the and capability of each country. 
newly elected President of the Union. 
Broadly, four areas were covered. namely 8. Creation of a tflSk force to ad· 
Consumer Electronics, Components, T ele- dress itself to tachrDagicai tore-
communication and Computers & Informa· cast for the region and to identIy 
tion Technology. There wete nine papers gap areas in production. 
from countries like Japan, Bangladesh, In· 
donesia and five papers from India covering 9. Satting up of a data bank at the 
different aspects of Regional Cooperation in AEU Headquarters for covering 
these four areas. The Seminar ended with such areas as demographic and 
the Plenary Sission some oftha recommen- market information. status of the 
dations and the Summary of the Seminar are Electronic Industry. R&D actM-
given below. ties. future technolagicaJ pr0j-

ects and availability of materials. 
1. Evaluation of common stan-

dards for drawing upon each 10. ldently .. as of stIangth.1n .. 
others resources for faster de- spacI of 8ICh Member country 



211 Wtilten AnI..,. MARCH 16, 1988 Written An.... 212 

and exploit the same to the 
maximum possible extant in 
order to make the ragion as a 
whole stronger. 

Such kind of programmes could also 
help in promoting joint ventures for setting up 
cost effective prodUdion and other related 
activities in Membar countries or evan in 
non-membar countries. 

India has specifically offered the follow-
ing facilities in order to ad as a catalyst for 
promoting the Regional Cooperation. 

L Manpower training through edu-
cational institutions, tes~ and 
calibration laboratories, solder 
workshops. Video teleteach pro-
grammes and Centres for Elec-
tronics Design and Technology. 

b. Assistance in setting up indus-
trial estates and in preparation of 
related Project Reports. 

C. Data base build up. 

d. Independent tasting and inspec-
tion (including calibration exper-
tise and services). 

It is hoped that as a follow up w~h regard 
to these recommendations additional in-
vestments would oome in for setting up joint 
ventures for manufaduring facilities for vari-
ous electronic and telecommunication prod-
ucts in the regional oountries. This would 
also help in promoting trade. Programme for 
various SamiftarsJConferences to be or-
ganised in different Member countries de-
pending on their interest and under the 
auspices of AEU is being finalised. This is a 
continuous feature. 

The next General Assembly would be 
held in 8angJadeIh around end of '989. 

Sellctlon of eMlnet Seer"'ry 

3332. SHRI MANIK REDDV: Will the 
PRIME MINISTER be pleased to state: 

(a) the procedure of selecting the 
Cabinet Secretary; 

(b) whether there is any codified criteria 
set for this purpose; and 

(c) if so. the datails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME-AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). The post of Cabinet Secre-
tary to the Government of India is covered 
under the Senior Staffing Scheme in accor-
dance with which tha services of individual 
officers are borrowed on deputation from 
their respective cadre authorities. the ap-
pointment is generally made from among 
officers who are serving as Secretaries to 
the Government of India or as Chief Secre-
tarias of State Governments, keeping in 
mind their experience and suitability for the 
assignment 

Consultation Regarding Appointment of 
Governor •• " 

3333. SHRI C. MAOHAV REDOI: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether there is any convention for 
consutting Chief Minister of a State while 
appointing a Governor for that State; and 

(b) H so. Whether all the concerned 
Chief Minister. ware consulted while ap-
pointing Governors recently for six States? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): (a) and (b). Ve., Sir. 
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[ Tf!UJ"at/on] 

CJ.A. Agent8 

3335. SHRI DIlEEP SINGH BHURIA: 
WHI the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the attention m Govern-
ment has been drawn to the book entitled 
'Secret Wars of the CIA 1981-87' wherein Its 
author Mr. Bob Woodward, US Journalist, 
has stated that CIA agents are active in India 
and they have examined the def 'nee deals 
with the Soviet Union; and 

(b) H 80, the reaction of Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). Government is aware of 
thl allegation made in th.I book entitled 
-secret Wars of CIA, 1981-87". There is no 
information available to substantiate the 
tame. It ma) be pointed out that constant 
vigilance is maintained by agencies con-
cemed with internal security to deted, un-
earth and neutralise all espionage and sub-
versive activities. 

[English) 

AgrlMllnt wtth Sri Lanka to Share 
Expendltur. 

3336. SHRI DILEEP SINGH BHURIA: 
Withe Minist.rof EXTERNAL AFFAIRS be 
pIe.ed to 1t.1: 

(a) whither any agreement has been 
signed with Sri Lanka for the payment of the 
expendlure incurred on Peace Keeping 
Foa;and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
K. NAlWAR SINGH): (a) No, Sir. 

(b) Does not aris8. 

Indo-French Collaboration In Defence 
"-reb 

3337. SHRI S.M. GURADDI: WiU the 
Minister of DEFENCE be pleased to state: 

(a) whether India and France agreed to 
collaborate in defence research in certain 
specific areas; 

(b) if SO. the areas that will be covered 
under the agreement and to what extent our 
defence will be improved after collaboration 
with France; and 

(c) the total expenditure involved in 
having defence research centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHAI SON-
TOSH MOHAN DEV): (a) and (b). The areas 
of collaboration and cooperation between 
India and France in the field of defence 
Research and Development are identified 
and decided based on our requirement and 
mutual agreement between the two coun-
tries. Certain areas haye baen identHied and 
the work is in progress. It would not be in 
public interest to give further detaRs. 

(c) The annual budget of Defence 
Research and Dwelopment Organisation 
(DRDO) during 1.987-88 is estimated to be 
Rs. 536.00 Croras (RE). The actual expen-
diture will be knowrl only when thl accounts 
are finally doeed after the closure of thl 
accounting year. 
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AalatMceIoW_ ..... 'aov.nm.nI in 'The Trilune' dated 22 February. 1188 
to ..... ONLF Agitation wherein it has been stated that Pakistan II 

providing certain facItIa. to the US Navy tor 
3338. SHRI S.M. GURADDI: WUI the its operations In the Peraian Gulf; 

Minister of HOME AFFAIRS be pleaaed to 
state: (b) if so, the details thereof; and 

(8) whether Government of West Ben-
gal requested Union Govemment to give 
additional police force to curb the GNLF 
militants; and 

(b) I so, the details of assistance pro-
vided by Urnon Govemment to the State 
GoYammant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN .. 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIOAMBA .. 
RAM): (a) and (b). The Govemment of West 
Bengal made requests for additional para-
millaly fon::eslike CRPF and BSF from time 
to time. Keeping in view the demands for the 
force received from vwioua State Govem .. 
ment and also the reserves available in 
hand, the Central Govemment did pnwide 
maxinum possible aaistance to West 
Bengal Govemment by way of deploymerc 
of para-mHlaly forces in that Stat •. It wII nat 
be in the public intel'llt to dilclo8e the 
strength of the para-mUitary forceIlMd. 
available to West Bengal from time to time. 

[ TranIIaIion) 

Flacluu. to US Navy In P8kIItIn 

3340. SHRI BALWANT SINGH RA .. 
MOOWALIA: 

SHRI KAUPRASADPANDEY: 

WIthe Mintlterof EXTERNAL AFFAIRS be 
pt •• ldto ... : 

\a) ... GIMmmIrt, ...... 
........ hwnto1he ........ "'''_Ig 

(c) the reaction of the Union Govern-
ment In this regard? 

THE MINISTER OF STATE IN THE 
Mt4ISTRYOF EXTERNAL AFFAIRS (SHRI 
K. NAlWAR SINGH): (a) Yas, Sir. 

(b) According to the US Government ita 
military aira-aft, including maritime surveil-
lance aircraft. periodically transit Pakistan 
with the approval of the Government of 
Pakistan. Thalattar has also confirmed this. 
stating that the Provision of such facilities 
was a normal practice. 

(c) The setting up of foreign bases or 
facilities in ~ur neighbourhood adv ...... 
affects the security environment of the entlnt 
region. Government hav. made known their 
concern. in this ragard to Pakistan and the 
USA. 

[English) 

WorkIhops tor Police Ch .... 

3341. DR. B.L SHAILESH: Wi. the 
Minister of HOME AFFAIRS be pleued to 
atlle: 

(a) whither in view 01 th8.UCC8IIful 
experiment of holding the workshops of the 
Coillcloraand DiatrictMlGiltrat ... Bhopal 
and HyderabMt theAI it any pRJpOIII for 
holding lim .. workIhopa for Police Ch_ 
allot .they we prinarly reeponliblefor1he 
maintenance of law and order In • diltrld 
and .. cIrtcdy iwoMd in Mating wlh \he 
general P\dC: ... 

(b) 110. when Iftd the detIiII .... , 
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THE MINISTER OF STATE iN.THE them? 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA·· 
RAM): Ca) No. Sir. 

THE DEPUTY .. ISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SOMA TI OAAON): (a, There are no aborigi-
nal tribes ramgnisad _ such under the 

(b) 00 •• not arise. 

. Aborlglnal Tribe. 

Constitution of India. However, 73 trbaI 
groups have been identified as Primitive 
Trbts in different parts of the CDUnIry 81 
shown in the statement below • 

3342. SHRI K. KUNJAMBU: Will the 
Minister of WELFARE be pleased to state: 

(b) and (c). Information available wiIh 
Govemment do not indicate that some trbd 
communities ara slowly becoming extind. 

(a) the namee of aboriginal trIJes In 
dlfarant parts of thl country; (d) Health car. constitutes an importn 

component of the micro-projects formulated 
for wlnarable tribal groups Iik. primitive 
tribes during 7th Plan. Health studies for 
such groups have been initiated with assis-
tance from Union and State Govts. These 
are in addition to the normal Health Pro-
grammes implemented in tribal areas. 

(b) whether some of these tr"" are 
slowly becoming extinct; 

(c) if so, the details thereof; and . 

(d) the steps being taken to protect 

STATEMENT 

LIST OF APPROVED PRIMITIVE TRIBAL GROUPS 

1. ANDHRA PRADESH 

2. BIHAR 

3. GWARAT 

4. KARNATAKA 

1. BODO GADABA, 2. BONDO POROJA. 
3. CHENCHU; 4. DONGARIA KHONDA; 
5. GUTOB GADABA; 6. KHOND POROJA; 
7. KOLA; 8. KONDA REDOI; 9. KONDA SAVARAS; 
10. KUTIA KHOND; 11. PARENGI POROJA; 
12. THOll; 

13. ASURS; 14. BIRHOR; 15. BRlIA; 
16. HILL KHARIA; 17. KORWAS; 18. MAL-

PHARIAS 19. PHARIYAS; 20. SAURIA PAHARIA 

21. SAVAR; 

22. KAllIODl; 23. KOlWALIA; 2~. PADHAR; 
25. SIDDI; 26, KOlGHA; 

27. JEHU KURU8A; 28. KORAGA; 

a. ~lAA'f* \A Sed\Qn d 
ICattWlaicklnl) 30. KADAR; 31. leA nuN 
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6. MADHYA PRADESH 

7. MAHARASHTRA 

8. MANIPUR 

9. ORISSA 

10. RAJASntAN 

11. TAMil NADU 

12. TRIPURA 

13. UlTAR PRADESH 

14. WEST BENGAL 

15. A. & N. ISLANDS 

MARCH 18, 1988 

AICKANS; 32. KURUMBAS; (See also al. 73) 

33. ABUJARIAS; 34. BAIGAS; 35. BHARIAS; 
36. HILL KORBAS; 37. KAMARS; 38. SAHARIAS; 

39. KA TKARIA (Kathodia); 40. KOLAM; 
4 ..... MARIA GOND; 

42. MARRAM NAGAS; 

43. BIRHOR; 44. BONDO; 45. DIDAYI 
46. DONGRIA KHOND; 47. JUANGS; 
48. KHARIAS; 49. KUTIA KHOND; 50. LANJIA 

SOURAS; 51. lODHAS; 52. MANKIDIAS; 
53. PAUDI BHUYANS; 54. SOURA; 

55. SEHARAIA; 

56. KATTU NAICKANS; 57. KOTAS; 
58. KUAUMBAS; 59. IAULAS; Sj). PANIYANS; 
61. TODAS; 
62. AEANGS; 

63. BUXAS; 64. RAJIS; 

65. BIRHOR; 66. lODHAS; 67. TOTOS; 

68. GREAT ANDAMANESE; 69. JARAWAS; 
70. ONGES; 71. SENTENELESE; 72. SHOMPENS 
73. ·KORAGA 

·KORAGA IN KERALA IDENTIFIED during Jan, 1987. 

Mppolntment of Commltt .. for Removal 
of Anom.lII. 

3343. SHRt KAMLA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(8) whether Govemment have decided 
(i) to revise the income ceiling of the depend-
ents; and (ii) to appoint a committee to sort 
out the anomalies arising out of 
Govemment's decision on Fourth Pay 
Commission recommendations; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (8) (I) The income ceiling of depend-
ents for the purpose of Travelling Allowance 
Rules, was enhanced from As. 2501-per 
month to As. 5001- per month in November, 
1 i88 based on the recommendations of the 
4th Pay Commiasion. 

(8) (iiJ Yea, Sir. 

(b) A .tatement II given below. 
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(1) Deflnitlo~ of Anoma&: 

the anomalies which could be dis-
cussed in the Anomalies Committees (both 
National and Departmental) are those which 
arise out of fixation of pay in the revised 
scale, date of increment, exercise of optbn, 
fixation of pay of employ_ who eJect the 
revised scales from the date later than the 
prescribed date of 1.1.1986, stagnation In-
cr8ment, juniorlsenior problems, C8I8I of 
loss in existing emoluments atter refixation, 
ate. 

Requests for modifications of the scales 
of pay recommended by the Pay Commis-
sion and accepted by. Government on 
grounds of anomalies based on inter-job and 
inter-departmental comparisons would nor-
mally be outside the purview of the Anoma-
lies Committees. However, exceptional 
cases of this natura may be brought before 
the Anomalies Committee. lbe Anomalies 
Commltt .. would examine sUch cases and 
rafer then to the Ministry of Finance for 
dilpolal. 

(2) Compositiotr. 

There will be 2 'eve I. of Anomalies 
Commltteea, National 8,ld Departmental, 
consisting of representatives of the Qfficials 
Side and the Staff Side of the NatiQnal 
Council and the Departmental Council r. 
spectively . 

(3) The National Anomalies Committee 
Will deal with anomalies common to two or 
more Departments and In respect of com-
mon categories of employees. The Depart-
rnental Anomalies Committee wilt deal wtth 
AnomaUea pertaining to the Department 
concerned. These AnomaHts Committee 
will fUnction under the JCM Scheme. 

(4) Tht ~nom_ Commltt .. win 

compIet. thair dtlbtrations wlhin a period 
of &Ix months from the date of their appoint-
ments. 

(5) Decisions relating to anomalies 
which ariM as a result of acceplance of the 
speciflc recommendations of the Pay 
Commission.without modifications or modi-
fications which result in improvement Over 
the Pay Commission's recommendations. 
as a r .. un of discussion in the Anomalies 
Committees, wiD not be arbitrable for a pe-
riod of five years. 

indifference of Authorltlea In DIlling 
wfthpubllc 

3344. SHRI KAMLA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government are aware of 
the indifference of Government authorities in 
their dealings with the public; and 

(b) if SO, the steps taken to improve the 
situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME-AFFAIRS (SHRI P. CHIDAMBA .. 
RAM): (a) and (b). Government are a .... of 
the need to promote a more responsive 
attitude on the part of its officials in their 
dealings with the public. Point 20 of the 
Twenty Point Programme, 1986 focusaes 
attention specifically on this theme. Action 
taken in pursuance of Point 20 is regularly 
review8ci. Following are some 01 the impor-
tant measures commended to deal with 1It-
te"".eaentatbns receNed tmm public: 

(i) Each communication from a 
member of the public should 
ordinarily be rapIed to .... 15 
days. 
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(ii) Where delay is anticipated in 
sending 8 final reply. or informa-
tion has to be obtained from 
another Ministry or another of-
fice, an interim reply may be sent 
indicating the possible date by 
which a final reply can be given. 

(iii) Where the request of a member 
of publiccouJd not be accededto 
for any reason, reasons for not 
acceding to such a request 
should be given. 

(iv) As far as possible, requests from 
members of public should be 
looked at from the usar's point of 
view and not solely from the 
point of view of what may be 
administratively convenient 

Responsiveness and courtesy while 
deaUng with the public is also an aspect that 
is taken into account while assessing the 
performance of officers. 

Reports of Advisory Council on Project 
Implementation 

3345. SHRI SHARAD DIGHE: Will the 
Minister of PROGRAMME IMPLEMENTA-
TION be pleased to state: 

(a) whether Advisory Council on Proje 
act \mp\ementat\on was set up under the 
Chairmanship of Shr; Ratan Tata to advise 
Ministry of Programme Implementation on 
improvement in Project Implementation 
System and Organisation Development; 

(b) H so. whether the Advisory Council 
has submitted its report; 

(c) if so. the main recommendations 
made by the Committee; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI): (a) and (b). Yes, Sir. 

(c) and (d). The recommendations 
contained in the Report are under consid-
eration of Government and the contents 
cannot be db(ulged at this stage in public 
interest. 

Introduction of working Improvement 
T.ame 

3346. SHRI H.N. NANJE GOWDA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether his Ministry has asked 
Government Departments and the major 
public s~or undertakings to introduce 
Working Improvement Teams (WIT) in order 
to streamline the working in the depart-
ments/undertakings; 

(b) H so. whether any improvement has 
been shown after introduction of WITs; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME-AFFAIRS (SHRt P CHIDAMBA .. 
RAM): (a) to (0). The Department of Admin-
istrative Reforms & Public Grievances has 
asked a faw selected MinistriesJOapart-
mants, including the Department of Public 
Ent8tpriaes. \0 88\ up Wolk \ml)l'OYement 
Teams (WITs) (derived from the concept of 
Quality Circles developed in Japan). Thls 
approach of WIT. has also been expert-
m4lnted withAn Singapore and the Philip-
pines in theiroHicea and public sector under .. 
takings. Most of the Miniltri. addl8ll8d 
have already taken Itepa to constitute WIT. 
with a view to improving productivity 8Itd 
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total performance of the organiaation, 
through the' active involvement of the em-
ployees. The reports received from them so 
far indicate that this concept has been intro-
duced in many organisations like: 

Postal circles in Derhi, Tamil 
Nadu, West Bengal and Mahar-
ashtra, 

Emigratio~ Division of the Minis-
try of Labour, 

Die~81locomotive works at Var-
anasi and Chittaranjan locomo-
tive works under the Ministry of 
Railways. 

Delhi Development Authority. 

Public sector banks etc. 

The preliminary results are said to be 
encouraging. 

Strength of IPS cadr. 

3347. SHRI SyeO SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the State-wise strength of the IPS 
cadre as on 31st December, 1987; 

\ 

(b) the number Of cadre posts, state-
wise, atth,level of DGP, IGP and DIG; and 

(c) the number of IPS officers on ex-
cadre deputation, State-wise, as on 31 st 
December, 19871 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
'STER OF STATE IN THE MINISTRY OF 
HOME-AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a> and (b). A sta!ement is given 
below. 

(c) The information is being collected 
and will be laid on the Table of the House. 

STATEMENT 

s. No. Name of the Cadre Total Autho- No. of Cadrs Post. 
rised strength DGP /GP DIGP 

(1) (2) (3) (4) (5) (6) 

1. Andhra Pradesh 179 1 3 20 

2. Aasam-MaghaJay.a 121 1 3 12 

3. Bihar 219 1 5 25 

4. Gutarat 136 1 2 15 

5. Haryana 93 1 1 8 

6. Himachal Pradesh 58 1 5 

7. Jammu a Kahmir 80 1 4 8 
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(1) (2) (3) (4) (5) (8) 

i. K8mataka 130 1 4 11 

9. Kerala 111 1 3 11 

10. Madhya Pradesh 303 1 4 27 

11. Mah8l8lhtra 207 1 4 20 

12. Manipur-T~r 95 2 8 

13. Nagalana 42 1 4 

14. Orissa 123 1 2 14 

15. Punjab 119 1 1 • 
18. Rajasthan 136 1 2 1. 
17. Sikkim 22 1 2 

18. Tamil Nadu 159 1 3 19 

19. Union T enitories 129 2 12 

2()_ Uttar Pradesh 350 1 4 29 

21 W88I Bengal 264 1 7 22 

( Translafi)n] MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES PENSIONS AND MINIS· 

D.A. to Pensioner. TRY OF STATE IN THE MINISTRY OF 
HOME-AFFAIRS (SHRI P. CHIDAMBA· 

3348. SHRI HAJ KUMAR RAt: Will the RAM): (a) Yes, Sir. 
PRIME MINISTER be pleased to 1t8l.: 

(b) Consequent upon the increase In 
(a) whether on. mora instalment of the 12-monthly av.fIg. of All India Con· 

deamesa allowance has become due to the sum.r Prtce Index Numbers for the month 
pensioners of Central Government from 1 ending 31.12.1987 over the index average 
JanU8lY. 1988; and of 608. the revised rat .. of dearn .. relief 

admiasbl. to the Central GeM. penabners 
(b) if 80. the details theraof and the w.I.f. 1.1.1988 wi be 18% of balc pension 

deciliDn taken in this regard? not .ceeding RI. 1750/· 13% of baIIc 
pension exCMding RI. 17501· but not .-

1lE UWISTER OF STATE IN THE CHdIng RI. 3000/. and 11 % of baIic pen-
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slon exeNdlng RI. 3,0001- per month. 111e 
matter II under consideration and. dedllon 
win be taken lOOn. 

[ Translation] 

Military Dairy FaJ'IM 

3349. SHRI MAHENDRA SINGH: Win 
the Mintater of DEFENCE be ple889d to 
state: 

(e) the number of military dairy farms. 
their locations. capacity I produdion and the 
amount invested in each of them; 

(b) the number of such diary farms 
running In profit and those incurring IoIS88 
aIongwIth the amount th.reof in the last 

three y ..... ; and 

(c) whethert'" Government propose to 
close down the military dairy farms in those 
areas where mlk production and distrbution 
Is being done by the Government dairyfarms 
andth. farm .. co-operativa mik produaera 
8OCiety? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON-
TaSH MOHAN DEV): <a, Tha information is 
given in statement below. 

(b) A Statemem-llshowing the prall & 
loss for the last ttlr .. yaars is given below. 

(c) Th.a is no such decision taken at 
present. 
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Viall of North Kor •• n Prime Minister 

3350. SHRf MAHENDRA SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the North Korean Prime 
Minister paid a four day day visit to India In 
February, 1988; and 

(b) if so, the outcome of the dISCUSSIon 

held with him? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI , 
K. NATWAR SINGH): (a) Mr. Li Gun Mo, the 
Premier of the Administrative Council of the 
Democratic Peoples Republic of North Ko-
rea Visited India form 18 to 21 February, 
1988. 

(b) The visit provided an opportunity for 
a useful and constructive exchange of views 
between India and the DPR Korea on mat-
ters of mutual concern. It was decided to 
explore new areas of cooperation in the 
economic and commercial fields to add 
greater economic content to our relations. 

Recruitment of Mor. Employ ••• for 
Ordnance Factorl •• 

3351. SHRI AJAY MUSHRAN: Will the 
Minister of DEFENCE be pleased to state: 

(8) whether Government propose to 
recruit more workers keeping in view the 
establishment of new production lines in 
JqlpurlKatni factories in near future; and 

(b) if so, the details of the requirement 
of man-power in each category? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
nON AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. PATll): 
(a) As and when new production lines are 
established in the said factori., the r&de-
ployment and/or recruitment of necessary 
manpower is considered. 

(d) Does not arise at this stage. 

Freedom Fight .... ' Pension ca_ 

3352. SHRr VIRDHI CHANCER JAIN: 
WIll the Minister of HOME AFFAIRS be 
pleased to sta1e: 

(a) the State-wise total number of 
applications of Freedom Fighters pending 
for grant of pension as on 1, March, 1988; 
and ' 

(b) the time by which these applications 
are likely to be disposed of? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRt 
CHfNTAMANI PANIGRAHf): (a) As on 
31.1.1988, 1231 cases are awaiting finalisa-
tion. out of tham, 442 cases ara those having 
some special features which could not be 
disposed of during the special drive in the 
last financial year, 784 casas are to be 
scrutinisad by the Committee of Non..()ffi· 
cials on Arya Samaj Movement Cases and 5 
cases pertain to the Committee on Sind 
cases. State-wise position has been shown 
in the statement below. 

(b) The cases having special features 
will be finalised on receipt of verification 
reports from the concer'l8d State Govern-
ments. The remaining cases will be flnallNd 
on receipt of the report of the concerned 
Non-Official Committees after scrutiny. 
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STATEMENT 

(8) CaSBS having special featurtlS: 

Name of the state Pending cases 

1 2 

Andhra Pradesh 45 

Bihar 276 

Karala 10 

Madhya Pradesh 46 

Maharashtra 28 

West Bengal 37 

442 

(b) Arya Samaj Committ98 cases 

Andhra Pradesh 96 

Bihar 193 

Delhi 33 

Gujarat 1 

Haryana 104 

Himachal Pradesh 4 

Jammu & Kashmir 2 

Karnataka 67 

Madhya Pradesh 8 

Mahar_htra 2S 

Punjab 189 

Rajasthan 26 
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1 

Uttar Pradesh 

West Bengal 

C Sind CommlltH casss 

Total • 

Separation of Religion from Polltlca 

3353. SHRt VIRDHI CHANDER JAIN: 
Win the Minister of HOME AFFAIRS be 
pleased to state: 

Ca) whather Government propose to 
introduce a Bill for separation of religion from 
politics; and 

(b) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOME ~AIRS CSHRI P. CHIDAMBA· 
AAM}. (a) and (b). The question of suitabie 
legislation in respect of separating religion 
from palllics'is. sensitive matter. The Gov-
ernment is considering this matter in depth 
from various angles. 

Welghtage to Stat .. CIvil Services In 
P.romotlon 

3354. PROF. PJ. KURIEN: W~I the 
PRIME MINISTER be pleased to state: 

(a> whether there is a proposal to give 
men weightage to the persons belonging to 
... Civil s.vices In promotion to lAS; and 

(b) 110. the dItda thereof? 

2 

35 

1 

7a4 

5 

1231 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME-AFFAIRS (SHRI P. CHIDAMBA-
RAM): (8) No, Sir. 

" 

(b) Does not arise. 

Periodic Work.hops and Refresher 
COu ..... 

3355. PROF. P.J. KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(8) whether periodiC workshops and 
refresher courses are being held to ton. up 
the administration; 

(b) if 10, the details thereof; 

(c) whether any concrete steps havi 
been taken to cut down administrative d. 
lays; and 

(d) if 10, the details and re8u~ thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINiSTRY OF 
HOME·AFFAIRS (SHRI P. CHIDAMBA· 
RAM): (a) and (b). Yea Sir. Short duratlon 
rlfr .. her COUrN and Iong.r duf'ltk)n train-
ing prograrnm. are being held trt aeveral 
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eMr. controlling authorities of All India and 
c.ntr:al (Group A) Services to develop 
competence and inculcate a work culture for 
the .ervice of the people. In respect of lAS, 
for which this Ministry is the cadre controllng 
authority, theae comprise on week refresher . 
courses in 27 specialisms and 4 week train-
ing programmes at 3 stages in the career of 
an officer viz. 6-9 years ot service on Pro-
gramme Implementation; 10-16 years of 
service on Management Concepts and 
Decision Making and 17-20 years of service 
on Poli~' Planning and Analysis. 

(c) and (d). A statement is giving below 
containing the details Steps taken include: 

i) simplificatioo and raticnalisation 
of procedures; 

ii) preparation of time -bound action 
plans by the ministries regarding 
their fundional areas and regu-
lar monitoring of the results 
achieved; 

iii) fixation of levels by the ministries 
for taking decisions on various 
categories of cases and the 
channel of their submission to 
speed up decision making and to 
emorce accountability; 

iv) delegation of powers by the 
Ministry of Finance to adminis-
trative ministries and by admin-
istrative ministries to their lower 
formations; and 

v) fixation of time limits for disposal 
of applications for licenceslap-
provals racaived from pubUc. 

The position in this regard is reviewed 
from time to tim •. To cit, a few examples of 
improvements made: the pace of dispnaal of 
applications in ImportlExport Trade Control 
OrpiIaIlon, Department of Company At· 

fairs and Department of Industrial D8V.~ 
ment has quickened; the time taken for fi-
nancial clearance of schemes is reduced; 
Railways have substantially improved posi-
tion regarding settlement of clams; pr0ce-
dures for procurement and disposal of ord-
nance stores have been simpfified and the 
overall disposal of business by the ministries 
is further streamlined. 

Annual Conf •• nee of lncllan SocIety of 
Aerospace u.dlclne 

3356. SHRI K. RAMAMURTHY: Will 
the Minister of DEFENCE be pleased to 
state: . 

(a) the principal findings of the 30th 
Annual Conference of the Indian Society of 
Aerospace Medicine held at BangaJore on 
January 8 and 9,1987; and 

(b) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THt 
MINISTRY OF DEFENCE (SHRI SON-
rOSH MOHAN DEY): (8) The 30th Annual 
Conference of the Indian Society of Aero-
space Medicine held at BangaJore Jis-
cussed the fo'~ ';ng topical subjects:-

i) Recent trends 1n diagnosis and 
management of ischaemic heart 
disease. with special ratefance 
to falselposilive tra~miU r. 
sponse; 

Ii) Hazards of S8'-medication I7f 
aircrew; 

iii) Problems connectad with high 
altitud, operations by aircraw, 
specially in rasped of Cardio-
respiratory and other systems of 
the body; 
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made in the conference have been sent to 
the concerned authorities. 

Software Export Plan by Computer 
Society of India 

3357. SHRI K. RAMAMURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the software export 
plan submitted by the Computer Society of 
India; and 

(b) the adion being taken therebn? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN ~E 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRONIC 
AND SPACE (SHRI K.R. NARAYANAN): (a) 
and (b). Department of Electronics have not 
received any specific software export plan 
from Computer Society of India. However, 
Department of Electronics is receiving vari-
ous suggestions from industry from time to 
time which are considered and necessary 
action taken. 

International Conference on Composite 
Materials and Structur .. 

3358. SHRI K. RAMAMURTHY: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the principal findings w~h reference 
to specific re$8archltechnology areas sucn 
as Light Combat aircraft, missiles, launch 
vehicles and satellites reached at the Inter-
national Conference on Composite Malari-
aIs and Structures held at the Indian Institute 
of Technology, Madras on January 6, 1987; 
and 

(b) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON· 
lOSH MOHAN DeV): (a) There were Panel 
discussions at the conclusfon brought out 
that advanced fibres should be produced 
within the country to facilitate effectively 
Composites Product Development. It also 

. observed that there was a need to generate 
Design data handbook based on the data 
available in various departments. A short 
term plan for Research & Development in . 
composition materials and products should 
be drawn up. 

(b) The recommendations of the con-
ference will be followed up with concerned 
departments by the Convener of the confer· 
ence. 

Seminar on ··Electronlcs In India 
Growth Prospects and Problems" 

3359. SHRI K. RAMAMURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of proposals finalised in 
the two-day National Seminar on -Electron-
ics in India: Growth. Prospects and Prot; 
lems" organised jointly by the Department of 
Electronics, Development Commissioner, 
Small Scale Industry and the consortium of 
Electronic Indus1ries in Karnataka at Banga-
lore on 18th and 19th December, 1.987; and 

(b) the adicn taken on the said propos-
als? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): <a) Recommendations of the two-
day National Seminar held at Bangalore are 
underfinalisation byth. Consortium of Elec-
tronic Industries In Kamataka at Bangalore 
and the 11m ... yet to ba received by the 
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(b) Does -not arise. 

Duty Structure for Electronics Industry 

3360. SHRIMATI BASAVARAJES-
WARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Electronics Commis-
sion has suggested a three-tier duty struc-
ture for the electronics iAdustry and physical 
policy for a minimum period of three years; 
and 

(b) W so, whether Government have 
considered the suggestions of the Electron-
ics Commission? 

THE MINISTER OF STATE 'IN THE 
MINISTRV OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY· 
ANAN): (a) ~o, Sir. 

(b) Does not arise. 

High Technology from Japan 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Ves Sir. Japan has been one of 
the countries from which India has imported 
technologies in the past including high tech-
nology areas. Such Collaborations can be 
with equity investment, lumpsum payments 
or royalty for transfer of technologies. Japa-
nese investment in India is less than 0.1 % of 
its global investment and as such there are 
opportunities for further Japanese invest-
ment in India. 

. (b) and (c). In the recent official trade 
talks between India and Japan in November 
1987, the position with respect to our policies 
and measures on investments have be«1 
clarified and explained to the Japanese in 
response to the points made by the Japa-
nese delegation such as: share of foreign 
equity participation; limitations of areas in 
such investment; infrastructure; rates d 
royalty and taxes; procedures for clearances 
and remittances. 

Pending ca ... Befor. Central Adm In I. 
3361. SHRI G.S. BASAVARAJU: Will trattv. Tribunal 

the PRIME MINISTER be pleased to state: 

(a) whether Government are looking for 
substantial equity investment and transfer of 
technology from Japan particularly in high 
technology areas; 

(b) H so, whether Government are re-
viewing some of the policy maasures 
pointed out by the Japanese as disincen-
tives for investment In India; and 

(c) if so, what art the points mad. by the 
Japanes~ and whether Government h. 
agreed to review any policy me.aUfes in that 

3362. SHRI HAFIZ MOHO. SIDDIO: 
SHRI SHANTARAM NAIK: 

Will the PRIME MINISTER be pleased to 
refer to the reply given on 18 November, 
1987 to Unitarred Ouestion No. 1716 re-
garding pending casas before Central 
Administrative Trbunal at New Delhi and 
state: 

<I) whatherthere hu been any prog-
ress in strengthening the benches of the 
Central Administrative Tribunal partlcularty 
the Principal Bench at New 0.1\, where the 
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pendency of the -cases is mor.; 

(b) if not, the reasons therefor; 

(c) the number of cases pending before 
the different benches of Tribunal at present; 
and 

(d) the additional benches of Tribunal 
propose to be established and their Ioca· 
tions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
HOM-AFFAIRS (SHRr P. CHIDAMBA· 

RAM): (8) V •• , Sir. A Vice-Chairman has 
already bean appointed to the Princlpat 
Bench ofthe Central Administrative Tribunal 
recently. 

(b) Does not aris •. 

(c) A Statement indicating the number 
of case, pending before various Benches of 
the Central Administrative Tribunal as on 
31.1.1988 is given below. 

(d) The Government have already 
decided to establish permanent or circuit of 
the Central Administrative Tribunal at all 
pJaces where there are seats of the High 
Courts. 

STATEMENT 

51. No. Nam. of Bench Pendency 

1 2 3 

1. Principal Bench 3380 

2. Ahmedabad Bench 1298 

3. Allahabad Bench 3812 

4. Bangalore Bench 394 

5. New Bombay Bench 1494 

6. Calcutta Bench 2532 

7. Chandigarh Bench 848 

8. euttack Bench 517 

9. Gauhati Bench 164 

10. Hyderabad Bench 1285 

11. Jabalpur Bench 1248 

12. Jodhpur Bench 2541 
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1 2 

13. 

14. 

Madras Bench 

Patna Bench 

B.E.L'S Plan to make Appllcltlon 
SpecUla Integrated Circuit 

3363. SHRI Y.S. MAHAJAN: Will the 
Minister of DEFENCE be pleased to Itate: 

(8) whether the BEL has submitted 
plans to the Government to make Applica-
tion Specific. Integrated Circuit (ASIC) in 
collaboration with RCA of US; 

3 

1602 

352 

Total. 21465 

(c) ,not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. PATIL): 
(a) No, S~r. BEL does not possess the tech-
nical know-how and infrastructural facilities 
for the production of a large number number 
of components which go into the manufac-

(b) if so, the decision takan by Govern- • ture of a colour television set. 
ment in this regard; and 

(c) the saving in terms of ioreign ex-
change if BEL undertakes the manufacture? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLft:S IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. PATll): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Manufacture of CTY Components by 
B.E.L 

3364. SHRI V.S. MAHAJAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Sharat Electronics has 
got the technical know-how and infrastructu·· 
raJ arrangemlnts to manufacture compo-
nents required for colour television sets; 

(b) H 10, whether Government propose 
to manufaur. the comppnents for colour 
television S.I; 

(b) In view of repty to pan (a) above, (b) 
does not arise. 

(c) The objectives of BEL necessitate 
focussing of its managerial, financial and 
technical resources in other areas. 

Digital Radio DIsplay equipment 
Developed by B.E.L 

3365. SHRI V.S. MAHAJAN: Will th8 
Minister of DEFENCE be pleased to stat.: 

(8) whether BEL has developed the 
120-Channll UHF digital radio relay equip-
ment suitable for public telecommunication 
expansion programma; 

(b) if so, details thereof; and 

(c) the amount of foreign exchange 
savings per annum on commissioning the 
BEL equipment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PROOUC-
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TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. PATIL): 
(a) to (c). MIs Bharat Eledronics Ltd., have 
developed 120-channel UHF radio relay 
equipment for the Department of Telecom-
munications. Four equipments supplied to 
that Department in October, 1985, are work-
ing successfully. Atil Production level of 150 
numbers per annum, foreign exchange 
saving will be Approximately Rs. 300 lakhs. 

Ordnance Factory Employees Affected 
by Bus Accident on Jabalpur-Mandla 

Road 

3366. SHRI AJAY MUSHRAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) how many employees belonging to 

Ordnance Factory, Khamaria; GCF, VFJ 
and GIF were involved in the bus accident on 
4 February I 1988 in Balai river on Jabalpur-
Mandla road and were killed or permanently 
incapachatad or seriously injured; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken for 
their rehabilitation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI SHIVRAJ V. PATIL): 
(a) to (c). Five employees of Jabalpur Group 
of factories were killed in the said bus acci-
dent while proceeding as a marriage party. 
They were: 

Ordnance 
Factory 
Khamaria. 

Shri Rama Shankar 
Rajak, Charge men Gr. l. 

Shn Sanjay Mukerjee, LOC. 
Shri Bhagwant Lal, Electrician. 

Vehicle 
Factory 
Jabalpur 

Shri A.K. Narula, Planner. 

Gun Carriage Shri C.A. Lawrence, LDC. 
Factory 
Jabalpur ----------- --- --

No employees of the said factories was 
either permanently incapacitated or sen· 
ously injured. Application for employment on 
compassionate or seriously injured. Appli-
cation for employment on compassionate 
ground has been received so far only from 
the w1te of 'ate Shr\ C.A. Lawrence. LDC and 
it is under veriftcation as per rules to enable 
it to be approved. 

Appointment, In Indian Council for 
Cultura' Relation. 

3367. SHRI RAJ KUMAR RAI: WiUthe 
Minister of EXTERNAL AFFAtRS be 

pleased to state: 

(a) whether the Indian Council for Cul-
tural Relations has appointed Assistant 
Programme OffICers, Assistance. Junior 
Stenogrcp,ers and Clerks against tempo-
rary and permanent post without notifying 
posts to the employment txchang.; ~ 

(b) W so, the raasons thlrtfor; 

(c) the authority competent to .anction 
thIM posta and prlacrbed educational 
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qualHicatlons, age and experience for each 
post. 

(d) whether higher grades have been 
given to the appointees for Festival of India 
Cell; and 

(8) if so, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINlsmv OF EXTERNAL AFFAIRS (SHRI 
K. NATWARSINGH): (a) and (b). The Indian 
Council for Cultural Relations has appointed 
during the past one year Assistant Pro-
gramme Officers, Assistants and Clerk 
against temporary and permanent posts. 
The ICCR Service Rules perm~ recruit-
ments through advertisement and from 
amongst those registered with the Council. 
There is no stipulation for notification to the 
Employment Exchange. in the ICCR Service 
Rules. In the case of permanent posts. the 
vacancies were advertised in National Dai-
lies. The candidates had to undergo written 
tests conducted by the Institute of Secretar-
iat Training & Management of the Govt.of 
India, Deptt. of Personnel & Training. Those 
candidates who passed the written tests 
were called for interviews for final seledion. 

In regard to the temporary staff tor 
Festival of India, posts were required at 
ICCR headquarters in New Delhi and in the 
RegIonal Offices. As the initial spadework 
was to be done at the Headquarters on 
urgent basis. ~ was found necessary to 
undertake recruitment at Delhi at short-no-
tice. Consequently the list of eligible candi-
date.s was compiled from list of those ~ho 
had earlier worked for previous Festivals of 
India, or the Council and those registered 
with the Directorate of Training & Technical 
Educatton. Delhi Administration. In case of 
se'ection tor Regiona\ Ott ices the posts were 
advertised in tocal newspapers. 

(c) • Director General. Indian Council tor 
Cuhural Relations is thecompetant authority 

for sandioning posts upto Assistant Pro-
gramma Officer leval in the Council. 

The requisite details in respect of per-
manent posts are as follow:-

Assistant Programme Officer.-

Qualification Essential: Bachelor of Arts 
in II Division: Desirable: Knowtedge of Indian 
History and Culture and 3 Year's experience 
in organising tours of foreign dignitaries, 
lectures, seminars, public relations work and 
office procedures. 

Age:- Not below 25 years. 

Pay Scale: 1640-2900 plus aUowances. 

Assistant 

aual~ications: B.A. (Hon~ or B. Com. 
. (Hons) with 5 year experience in establish-
ment and accounts matters. Speed in typing 
30 words Per Minute. 

Age: below 30 years. 

Pay Scale: 1400-2600 plus allowances. 

Jr. St8nographer (English) 

Qualifications & Experience Essential: 
10+2 passed. Speed in ShorthancilTyping 
100/40 w.p.m. with about three years expe-
rience. 

Desirable: Graduates to be preferred. 

Age: below 25 years. 

Pay Scale: Rs. 1200-2040 p'us allow-
ances. j 

elenes 

Qualification & Experience: 10+2 
passed but Graduates to be preferred. Typ-



259 Written An_r.:J MARCH 16, 1.1988 Wr/Ir." Answ.. 260 

ing speed 30 w.p.m. 3 years experience In 
office work. 

Age: Below 25 years. 

Pay Scale: 950-1200 plus allowance. 

In regard ~o the temporary appoint· 
ments the qualifications prescribed for 
comparable permanent posts were kept in 
view with special weightage given to work 
experience in travel agencies, hotelltourism 
industries and those who had earlier worked 
in previous Festivals of India. 

(d) and (e). As regard the emoluments 
of temporary Festival of India staff, these 
were fixed keeping in view the fad that the 
appointments were purely temporary in na-
ture and in~ially only for a period of 6 months; 
it lacked usual facilities such as overtime & 
medical etc. applicable to regular employ-
ees of the Council and the heavy work load 
and working at odd hours over a sustained 
period of time. The temporary Festival of 
India staff were appointed on a contradual 
basis with consolidated emoluments and not' 
on the basis of any grade/pay scales. Con-
sequently such appointments can not be 
treated at per w~h those of regular employ· 
ees. 

Slum In Television Manufacturing 
Industry In Mlhara.htrl 

3368. SHRI YASHWANTRAO 
GAOAKH PATIL: Wrll the PRIME MINISTER 
be pleased to statr: 

(a) whether there is a slump in the 
television manufacturing industry in Mahar-
ashtra; 

(b) if so, the detaits thereof and the 
reasons thete\Qr, and 

(c) measures proposed to be taken to 
help the industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN llfE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (8) No, Sir. 

(b) and (0). Do not arisa. 

Relaxation In Pension Rules 

3369. SHRI SRIBALLAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have made 
some relaxation in the pension rules for the 
Central Government employees; 

(b) H so, the basis on which the relaxa-
tion has been made and; 

(c) the years of service after which a 
Central Government employees can take 
retirement with pensionary benefits? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME·AFFAIRS (SHRI P. CHrOAMBA· 
RAM): (a) to (c). Rationalised pension struc· 
ture for Central Govt. employees was intro-
duced with effect from January, 1986 on the 
recommendations of the Fourth Central Pay 
Commiss;on. 

A Government servant can normally 
seek voluntary retirement with pensionary 
benefits on completion of twenty years of 
qualifying service. 

Development of Sc\lnce and Techno'· 
OQY\n Or\ua 

3370. SHRI SRIBALLAV PANIGRAHI: 
Wilt the PRIME MINISTER be pteased to 
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stat.: 

(a) whether Government are taking 
staps for development of Science and Tech-
noloqy at the State level; 

(b) whether Council on Science and 
Technology has been constituted for that 
purpose in different States; 

(c) it so, the steps taken by the Orissa 
Council on Science and Technology for the 
development of science and technology in 
that State so far; 

(d) the assistance given by the Centre 
to that State Council of Science and Tech-
nology tor that purpose in last three years; 
and 

(8) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT. ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) Yes Sir. 

(b) Yes. Sir. 

(c) Orissa State CouncillDepartment of 
Science & T echnorrJQY has been supporting 
research schemes in various institutions of 
the state. As many as 1 a schemes have 
been identified under ~s 5& T promotional 
activities for implementation during 7th Plan 
period. 

(d) and (e). During the last 3 years the 
financial provisions made for the develop-
ment ot sCtence and technology in Orissa 
state under Plan budget head "Sc\ent\f\c 
S,N\ces and Reseatch· afe as 'o\\ow: 

1.1985-S6-Rs.40.00 lakhs 
2.1986-87 -Rs. 65.00 lakhs 

3. 1987 -B8-Rs. 72.00 lakhs 

Apart from above, Department of Sci-
ence & Technology. Government of India 
has also given a catalytic financial support 
for setting-up/strengthening of their S& T 
Secretariat of Rs. 7.00 lakhs; Rs 11.00 
lakhs and Rs. 6.0S1akhs for the years 1985-
86. 1986-87 and 1987·88 respectively. 

framing of Aul •• under laOsl Aid Act 

3371. SHRI HAROOBHAI MEHTA: 
Will the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have framed 
rules under the Legal Aid Act passed by the 
Parliament last year; and 

(b) if not, the time by which the Govern-
mentpropose to frame rules and set up legal 
aid authorities at the Central level and in 
States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H.R.BHARD\yAJ) :"(a) and (b). Necessary 
steps have been taken to finalise the rules 
under the Legaf Service Authorities Act in 
consultation with the $tate Governments 
and the Chief Justices of the High Courts. 
The Legar Serviqes Authority at the Central 
level would be set up as soon as the rules, 
etc. are almost finalised. 

The rules relating to the Constitution of 
State Authorities ara being finalised in 
constitution with the different States and 
when the same .... finalised the Act would 
be brought into force in the States. 

'nvoIVetMnt of Po'lee Personnel In 
Rape ea.. Aga\nst SC • ST 

3372. SHR\YAT\ USHA CH· 
OUDHARY: Will the Minister of WELFARE 
be pleased fo state: 
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(a) the number of rape casas against 
Scheduled Caste and Scheduled Tribe 
women in the cpunlry during the last three 
months; 

(b) the number of police personnel 
involved in such cases during the same 
pariod;and 

(c) the Steps Government have taken to 
chad< people in uniform form committing 
such aimes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMAn 
SUMATI ORAON) : (a) The information to 
the extent available is given in the two state· 
ments (Statement -J for Scheduled Castes 
and Statement-II for Scheduled Tribes) be-
low. 

(b) The information is not readiJy avail· 

able. 

(c) The State Governments have been 
cautioned about the need to curb mis-be-
haviour by the police with women and de-
tailed guidelines have been communicated 
to the State Governments by the then Union 
Minister of Home affairs and the then Union 
Home Secretary. 

Recently, it has further been impressed • on the State Govts. by the Welfare Minister 
that even if no formal complaint has been 
made by the SCIST victims of rape and in 
case a Government Officer comes to know 
of such offences, immediate action to todge 
the FIR must be taken suo-moto as provide 
in the Criminal Procedure Coda (Cr. p.e) 
and the culprits must be arrested within 24 
hours, if the offenders could be identified or .... 
were mentioned by name. 

STATEMENT·I 

Number of Raps Cases Against Scheduled Caste Women in the country During the 
Period from Dscember, 1987 to February 1988 as reported by the State Govemments! 

U. T. Administrations. 
------

SlNo. StatelU. T. No. of Rape Period upto 
Cases 

1 2 3 4 
-------

1. Andhra Pradesh 1 Dec.1987 

2. Goa Nil Jan.198B 

3. Gujarat Nil Dec.1987 

4. Haryana 4 Jan.198B 

5. Himachal Pradesh Nil Jan.1988 

6. Jammu and Kashmir Jan.1988 

7. Karnataka Nil Dec.1987 
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1 2 3 4 

8. Madhya Pradesh 10 Dec.1987 

9. Maharashtra Nil Dec.1987 

10. Orissa Nil Dec.1987 

11. Punjab Nil Dec.1987 

12. Rajasthan 7 Jan.1988 

13. Tamil Nadu 3 Jan. 1988 

14. Uttar Pradesh 14 Dec. 1987 

15. Pondicherry Nil Jan. 1988 

16. Chandigarh U.T. Nil Jan. 1988 

17. Daman & Diu Nil Jan. 1988 

18. Sikkim Nil Dec. 1987 

Note: Information has not been received from other State GovernmentsAJ. T Administrations. 

STATEMENT -II 

Number of Raps cases Against Scheduled Tooe Women in the Country During the Period 
from Decsmber., 1987 to February, 1988 as Reported by the State GovemmenfsIUT 

. Administrations. 

51. No. StateAJ. T No of rape cssss Periodupto 
-------

1 2 3 4 

1. Gujarat 1. Dec.1987 

2. Himachal Pr~desh Nil Dec.1987 

3. Karnataka Nil Dec.1987 

4. Maharashtra Nil Dec.1987 

5. Manipur Nil Jan.1988 

6. Orissa 1 Dac.1987 
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1 2· 3 4 

7. Rajasthan 5 Jan. 1988 

8. Sikkim Nil Jan.1988 

9. Tripura Nil Dac.1987 

10. Uttar Pradesh N" I. Dec.1987 

11. A & N Islands Nil Jan.1988 

12. 0& N Haveli Nit Oec.1987 

13. Goa N~ Jan.1988 

14. Daman & Diu Nil Jan.1988 

15. lakshadweep Nil Jan.1988 

Note: Information has not been received from other State Govts./U.T. Administrations. 

Study on Famine Early 'r1arninp 
System Developed In U.S 

3373. DR. B.L SHAILESH: Will the 
PRIME MINISTER be pleased to state: 

(3) whether Government are aware of 
the Famine Early Warning System devel-
oped by the US Agency for international 
Development which has given the U.s and 
the International community a valuable new 
tool in the fight against hunger; 

(b) whether this system is capable of 
giving as much as one year's advance no-
tice that famine-producing conditions exist 
in a specific geographic area; 

(c) if so, whether Government have 
undertaken any studies of this system in 
view of the continuous famine in some 
States in the country; and 

(d) if not, whether Government propose 
to consider the use of this system in the 

country; 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DE~ARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHAI K.R. 
NARAYANAN): (a) to (d). Information is 
being collected and will Le laid on the ~able of 
the House. 

Licence. Issued for Setting up Elec-
tronic Units. 

3374. SHRI MOHANBHAI PATEL: Will 
the PRIME MINISTER be pleased to state: 

(2) the details of licences and letters of 
intent issued for setting up Electronic Units in 
th&country during the last three years; 

tb) their number sta\e-w\se~ 

(c) the number of electronics units es-
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tablishad in each State which have been 
issued licences; 

(d) whether a large number of applica-
tions are still pending; and 

(e) if so, their number State .. wise and 
the steps taken to clear them and issue 
necessary licences? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT , ATOMIC ENERGY, ELECmON· 
ICS AND SPACE (SHRI K.R. NARAY-

ANAN): (a) and (b). 356 licences and 867 
letters of intent were issued during last 3 
years for setting up Electronics Units in the 
country. State-wise details are given in 
statement-I below. 

(b) Number of units which have been 
licenced and reporting production are also. 
given in the Statement-I for each State. 

(d) No, Sir, 56 applications for grant of 
Letters of Intent are pending. 

(8) Statewisa position of pending appli-
cations is given in statement -II below. 
These applications are at various stages of 
processing. 

STATEMENT·I 

51. No. State Name Industrial Letters of Licenced Units 
Licence(IL) Intent Reporting Prodn. • 

1 2 3 4 5 

1. . Andhra Pradesh 31 70 29 

2. Assam 2 5 2 

3. Bihar 8 11 

4. Chandigarh 3 3 2 

5. Delhi 17 46 31 

6. Goa, Daman & Diu 2 18 7 

7. Gujarat 31 56 25 

8. Haryana 20 42 21 

9. Himachal Pradesh 4 30 4 

10. Jammu & Kashmir 4 16 3 

11. Karnataka 52 110 47 

12. Kerala 10 16 21 
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.. 
1 2 3 4 5 

13. Mad~a Pradesh 10 32 13 

14. Maharashtra 49 99 79 

15. MeghaJaya 1 1 

16. Orissa 4 14 5 

17. Pondictwry 2 4 

18. Punjab 19 31 20 

19. Ra;asthan 13 42 12 

20. Tamil Nadu 30 73 42 

21. Uttar Pradesh 42 123 49 

22. Wast Bengal 9 28 35 

·The number includes atl units which have been licenced so tar. 

STATEMENT -II 

SLNo. Name of the States! Numbsr of Psnding Applications 
Union Territory 

1 2 3 

1. Anethra Pradesh 2 

2 Delhi 2 

3. Kamataka 9 

4. Maharashtra 7 

5. U.P. 11 

6. Tamil Nadu 2 

7. West Benga' 2 

8. H\machal Pradesh 7 

8. Rajasthan I 
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1 2 3 

10. Kerala 1 

11. Punjab 2 

12. Goa 1 

13. Haryana 1 

14. Gujarat 2 

15. Madhya Pradesh 1 

Total 56 

Smugglers Arrested Along Indo-pak (c) BSF is on alert on Indo-Pakistan 
Border border. Government have also sanctioned 

add~iona' battalions of BSF for Indo-Paki-
3375. SHAI LAKSHMAN MALLICK: stan border to increase vigilance. 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(8) whether some smugglers have been 
detected .and arrested on the Khemkaran 
Sector of the Indo-Pak border during last six 
months; 

(b) if so, their number and the details 
regarding the smuggled goods seized from 
their possessions; and 

(c) the steps taken by Government to 
tackle the problem? 

THE MINISTER OF STATE IN THE 
MINI& .-RY OF PERSONNEL. PUBLtC 
GRIE\'ANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHR' P. CHIDAMBA· 
RAM) : (I) No smuggler has been deteded 
or arrtsted by the BSF on the Khtmkaran 
sector of the 'ndo-Pak borde, during the 'ast 
III months, 

(b) Doll not ...... 

Computer Re_arch Centres 

3376. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether ~mm8nt have a pro-
posal to set up some Computer Research 
Centres during 1988-89; 

(b) if so. the p;aces selected for the 
setting up of such Cqrnputer Research 
Centre (Stat.wise); and 

(c) the details about such Computer 
Research Centres? 

THE MINISTER OF STATE IN THE 
M'NIS~Y OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELop· 
MENT, ATOMIC ENERGY. ELECTRON-
\CS AND SPACE (SHR\ K.R.NARA Y ANAN) 
: (I) to (c). Government is aatting up Centre 
for DeveloPment of Advanced Computing 
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Technology (C-OAdT) at Puna, Maharash-
tra during 1987-88. C-DACT is a time bound 
Technology Mission project for the devefop-
ment of advanced computers based on 
parallel proc8saing architecture. 

Additional OUtlly. for Irrigation 
Schemes 

33n. SHRI SYEO MASUDAL HOS· 
SAIN: Will the Minister of PLANNING be 
pleased to state. 

(a) whether the Planning Commission 
has approved additional outlay for various 
irrigation schemes to different States under 
flood and drought relief programme; and 

(b) if so, the amount of additional outlay 
approved for irrigation schemes under the 
aforesaid programme, State-wise details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI B.S. 
ENGT:) :(a) Yes, Sir. 

(b) State-wise details of additional out· 
lay of Rs. 236 crores approved for Irrigation 
Schemes under the Drought Relief Pro-
gramme are given in the statement below: 

STATEMENT 

Additional Outlays tor Irrigation Worlcs to be taken up under Drought Relief Programme as 
Sanctioned by Planning Commission on 6.10.1987 

51. No. Name of State 

1 2 

1. Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Himachal Pradesh 

5. Jammu & Kashmir 

6. Kamataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Nagaland 

Amount of Additional outlay 
sanctioned (Rs. Cf'Oms) 

3 

22.00 

30.00 

2.00 

1.10 

6.40 

25.00 

5.50 

27.00 

26.00 

0.50 
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1 2 

11. Orissa 

12. Ra;asthan 

13. Tamil Nadu 

14. Uttar Pradesh 

TOTAL 

Plctur. Tubal Un" In Andhra Pradelh 

3378. SHRI C. SAMBU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is any proposal of 
setting up of colour television picture tubes 
unit in Andhra Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl· 
OGY ,t.ND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRt K.R. NARAY· 
ANAN) : (a) Yes. Sir. 

(b) Mis. Andhra Pradesh Electronics 
Development Corporation Ltd., have sub-
mitted a proposal for Foreign Collaboration 
with MIs. Philips. Holland for setting up a 
r:rojlCt with an annual capacity of 1 million 
nos. of colour television piaure tubes. 

Crltlclam of IPKF In Sri Lankan Parll. 
mint 

3379. SHRI BFWAMOHAN Me-
HANTY: Win the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Govemment have come 
ICfOII thl criticism of IPKF in Sri Lankan 

3 

22.00 

37.50 

3.00 

28.00 

236.00 

Parliament accusing Indian forces of ex-
cesses against civilian population; 

(b) whether apprehensions have been 
expressed in Sri Lankan Partiament thai 
IPKF are to stay permanently in Sri Lanka in 
two north and east provinces; and 

(c) if so, the reactioa of Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF F.XTERNAL AFFAIRS (SHRI 
K. NA TW AR SINGH) : (a) Yes. Sir 

(b) Yes, Sir. 

(c) The IPKF has gone to Sri Lanka at 
the request of the Government of that coun-
try, to implement the Indo-Sri lanka Agree-
ment and ensure the security and safety of 
an communities living in the Northem and 
Eastern Provinces of Sri Lanka. The ques-
tion of the duration of the IPKPs stay in Sri 
Lanka will have to be decided in that context. 
There is no question of the IPKF staying in 
Sri Lanka permanently. 

Mentally Retarded 

~. SHRI R. M. BHOVE: ¥raUtM 
Minister of WELFARE be pleased to state: 

(8) whether any survey has been con-
ducted regarding the mentaIy handicepped 
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persons in the country; 

(b) if so. the numbsr 01 mentally handi-
capped perspns age-wise and State-wise; 

(c) whether any National Trust has 
been set upon by the Government for the 
welfare of the mentally handicapped per-
sons in the country; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MrNISTRY OF WELFARE (SHRrMATI 
SUMATIORAON) : (a) White no such sur-
veys for mentally handicapped persons 
were held, a National Sample Survey was 
carried out to identify children having de-
layed mantal development through informa-
tion on behavioural pattern of children. 

(b) The percentage of children having 
delayed mental development in the age 
group 5-14 years was 1.050/0 in rural areas 
and 1.23% in urban areas. Information for 
other9g8 groups and State-wise break-up is 
not avajJabJe. 

(c) No Sir. 

(d) Does not arise. 

implementation of Poverty Alleviation 
Programme 

3381. SHRIV.S. VLJAYARAGHAVAN: 
WiD the Minister of PLANNING be pleased to 

state: 
(a) the name of Stat.s which could not 

fully implement the pov,rty .'''vIMJon pro-
grammes in 1987-88: 

(b) the State-wise break-up of alloca-
tions and actual amount ~pent during 1987-
18;8nd 

(c) the steps being taken to ensure the 
implementation of these programmes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTAflON (SHRI BI-
REN SINGH ENGTI) : (a) and (b). The year 
1987-88 is yet to complete and, therefore, it 
may not be possible to indicate the names of 
the States which could not fully implement 
the poverty alleviation programmes during 
this year. However, State-wise allocations 
under the major poverty alleviation program-
mes, namely; Integrated Rural Develop-
ment Programme (IRDP), National Rural 
Employment Program me(NREP) and Rural 
Landless Employment Guarantee Pro-
gramme (RLEGP) and the utilisation upto 
December, 1987 (provisional) under the&e 
programme ara given in the statement I,ll 
and III below. 

(c) Close mOnitoring. evaluation, and 
modifICation of guidelines, whenever neces-
sary, are some of the steps that are taken on 
an ongoing basis for the improvement of 
implementation of thela programmes. 

STATEMENT .. 

(Rs. in Lllkh) 
--~--'------------------------~----------~--~ States Allocation Utilisation 

1 2 3 

Andhra Pradesh 4347.72 3801.55 
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1 2 3 

Arunachal Prad.h 384.00 78.54 

Assam 1385.18 819.48 

Bihar 8410.88 8368.40 

Goa 80.00 53.09 

Guja'at 2123.03 1659.91 

Haryana 673.45 592.28 

Himachal Pradesh 385.76 441.83 

J&K 606.14 374.47 

Karnataka 2593.47 1346.99 

Karela 1635.49 1171.56 

Madhya Pradesh 5851.95 3688.08 

Maharashtra ~4.25 279409 

Manipur 129.14 115.09 

Maghalaya 192.96 56.63 

Mizoram 160.00 "193.88 

Nagaland 168.00 165.n 

Orissa 3244.50 205428 

Punjab 728.95 722.35 

Rajasthan 2879.05 1914.54 

Slckim 32.00 25.79 

TamlNadu 4234.50 2839.60 

T~ra 153.12 346.30 

Uttar PI'IIdeIh 11851.58 7781.11 
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1 2 3 

West Bengal 4725.10 2648.45 

Union Territories 

A & N Islands 40.00 16.96 

Chand ig arn 0.75 

Dadra & Nagar Haveli 8.00 7.02 

Delhi 40.00 24.91 

Daman & Diu 16.00 5.88 

• Lakshadweep 21.25 12.03 

Pondicherry 32.00 25.82 

nil December, 1987 (Provisional) 

STATEMENT·II 

States •• Allocation Uriiisation· (Rs.laJch$) 

1 2 3 4 

Andhra Pradesh 4119.70 3609.45 

Arunachal Pradesh 36.06 8.96 

Assam 1371.82 688.71 

Bihar 4523.67 53n.51 

Goa 76.90 46.86 

Gujarat 2263.72 1931.04 

Haryana 637.84 372.56 

ffimachaJ Pradesh 410.38 190.n 

J &K 506.18 498.33 
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1 2 3 4 

Karnataka 3153.00 1206.24 

Kerala 2274.00 1294.53 

Madhya Pradesh 5620.73 3 881.89 

Maharashtra 4421.20 1915.02 

Manipur 74.50 53.09 

Meghalaya 104.46 45.30 

Mizoram 34.06 9.47 

Nagaland 82.54 68.00 

Orissa 3013.13 2048.07 

Punjab 681.00 243.20 

Rajasthan 2664.95 1735.62 

Sikk1m 53.69 30.29 

Tamil Nadu 5387.2 2779.10 

Tripura 223.68 207.87 

Uttar Pradesh 12225.36 5848.87 

West Bengal 5242.08 2449.21 

Union Territories 

A & N Islands 66.46 35.30 

Chandigarh 20.06 2.69 

Dadra & Nagar Haveli 33.69 11.06 

Delhi 32.09 7.50 

Daman & Diu 
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t 2 s 
Lakshadweep 20.00 80.70 

Pondichany 66.46 44.28 

• THI December, 1987 ( Provisional) 
•• Excludes foodgrain and transport subsidy. 

ST A TEIIENT ·111 

(Rs. nJ ''''''s) 
Allocation •• Utilisation • 

1 2 3 

Andhra Pradesh 6232.32 3868.17 

Arunachal Pradesh 54.06 12.20 

Assam 1305.82 733.93 

BIhar 8966.39 5694.18 

Goa 91.90 48.67 

Gujarat 2158.72 1291.18 

Haryana 608.84 462.75 

Himachal Pradesh 403.38 223.65 

J&K 489.18 141.12 

Karnataka 3012.00 1Sn.13 

KeraJa 2452.80 1149.97 

Madhya Pradesh 5410.86 2855.79 

Maharaahtra 4160.20 1547.76 

Manipur 74.50 56.23 

Meghalaya 97.46 29.05 
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1 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Union Territories 

A & N Islands 

Chandigarh 

Dadra & Nagar Haveli 

Delhi 

Daman & Oil 

Lakshadwe8p . 

Pondicherty 

• nil D808mber. 1987 (provisional) 
•• Exclud .. 1oodgraina and transport subsidy. 

Provision of Homel Facilltl •• for SC 
Ind IT Boy. ind Olrla 

3382. SHRI CHINTAMANI JENA: Will 
thl MinI.., d WelFARE be pleased to 
1tIt.: 

2 3 

54.06 29.98 

80.54 52.00 

2874.13 2113.41 

849.00 586.05 

2558.95 1454.85 

52.69 41.25 

51a3.23 33M.7I 

217.69 147.50 

11634.20 8807.70 

4938.28 2592.11 

68.48 "19.71 

18.08 

33.69 8.66 

42.09 13.74 

17.96 t.ee 
66.46 43.80 

Ca) whether under the Centrally Sp0n-
sored Scheme Union Qowrnm8ftI have 
provided funds 10 Orissa for constriactian 01 
Girls' hostels; 

(b) wMther the Orissa Govemlnant 
had appI08Ched the Union Go¥nIIlMt IDr 
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the inclusion of schemes for construction of 
boys hostels also under the Centrally Spon-
sored Scheme; and 

(c) I so. action taken by Government in 
this regard? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATIORAON) : (a) Yes, Sir. 

(b) Yas, Sir. 

(c) Central assistance of Rs. 12.44 
lakhs has been sandionad to the GeM. of 
Orissa during 1987-88 under the Centrally 
Sponsored Scheme of Girts' hostels for 
Scheduled Castes for the construclion of 4 
hostel buildings at M. Ramapur College, 
Distt. Kalahandi, Jawahar Ucha Vidyapith, 
Koksora. Kalahandi Distt., Indravati Col-
lege, Jayapatha Oistt. Kalahandi and Dar-
mgbadi Kanyashram. Distt. Phulbani with 30 
inmates in each hostel. An amount of Rs. 

o 

26.50 lakhs has been sandioned as Central 
Assistance to the Govt. of Orissa during 
1987-88 for the completion qf hostels sanc-
tioned during 1986-87 for Scheduled Tribes. 

The proposal to extend the scheme to 
boys hostels for SCIST students has been 
agreed to in principle from 1988-89 and 
details are under formulation in consultation 
with the State Govts. and the Administra-
tions of the Union Territories. 

Crime In Punjab 

3383. SHRI KAMAL CHAUDHARY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of cases of bank dacoi-
tillhabberies and murders raported in 
Punjab during the last two years anding 
December, 1987; 

(b) the number of persons arrested in 
this regard and the number of CIMS solved; 

and 

(c) the steps taken to check such 
crimes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC, 
GRIEVANCE AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. Ct:iIDAMBA-
RAM) : (a) to (c). The information is being 
collected and will be laid on the Table of the 
House 

MealUfe. to Incrta .. Purchasing 
Power of Trlbals 

3384. SHRr BHADRESWAR TANTI: 
Will the Minister of PLANN ING be pleased to 
state: 

(a) whether any measures have been 
taken to increase the purchasing power ~ 
the tribal people who live beklw the poverty 
line; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANN ING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN S'NGH ENGTI): (a) Yes, Sir. 

(b) The strategy for the development of 
Scheduled Tribes during the Seventh Frve 
Year Plan under Tribal Sub-Plans is to pro-
vide income generating schemes to the 
tribals under the integrated rural deYelop-
ment and allied programmes 80 as to raise 
their living standards and ensure adequate 
income to enable them to cross the poverty 
line. The emphasis during the Plan is to raise 
the productivity of the sectors in which 
Scheduled Tribes families participate like 
agriculture. hort1b!1tur., forestry, animal 
husbandry.' vOl age and cottage industries bf 
providing such Inputs u improved seeds, ,.rt ..... irrigation, institutional credit. raw 
malerial, training etc. Baldes. ·_istance Is 
provided in marketing their agricultural and 
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forest produce so that the tribals get remu-
nerative price of their produce. These meas-
ures help in increasing the purchasing 
power of the tribals who are below the pov-
erty line. 

[ Translation] 

Seats Reserved for Trlbals Under Tribal 
Sub-Plan 

3385. SHRI MANKURAM SOol: Will 
the Minister of WELFARE be pleased to 
state: 

(a) the number of seats sandionedl 
reserved for tribal male and female students 
in the hostels of middle schools, High 
schools and Higher Secondary Schools 
under the Tribal sub-plan; and 

(b) whether a policy has been laid down 
for increasing seats in hostels according to 
increase in the total enrolment in the 
schools? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) and (b). Hostels 
constructed under the Centrally Sponsored 
Scheme for Construdion of Tribal Girls' 
Hostels are available exclusively for the use 
of tribal gil Is. The totai number of seats in the 
hostels constructed so far for tribal girls is 
33604. The scheme permits State Govern-
ments to draw 50 per cent of the construdiOn 
cost from the Central Government and 
money is released subject to the a~ailability 
of resources. Besides the residential 
schools commonly known as Ashram 
Schools constructed by State Govts. provide 
hoste' accommodation to tribal boys and 
girts. The tota' number of Ashram Schools so 
far is 2864. 

(English) 

November, 1984 Riots Victim. 

3386. SHAIMATI GEETA MUKHER-
JEE: Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether about 800 families of the 
victims of November 1984 riots have not 
been properly rehabilitated as reported in 
the Times of India dated 16 February 1988; 

(b) H so. the details thereof; and 

(c) Government's rsadion the~eto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAI 
CHINTAMANI PA~GRAHI) : (a) to (c). 
According to Delhi Administration almost all 
cases of payment of gratuitous relief in 
cases of death, injury and damage to dwell-
ing units and alJotment of tenaments where 
claims were duly received and verified, have 
been settled. Furthermore. ad-hoc relief at 
the rate of Rs. 400/- par month is being 
sandioned to riot affaded widows who could 
not be provided any employment or who are 
incapable of doing any job. Similarly. ad-hoc 
relief at the rate of Rs. 400/- per month to the 
aged riot affected persons who lost their 
earningtwould be earning members, is being 
sanctioned. Nearly 400 widows have been 
given appointments in various Government! 
Semi-Government organisations in Delhi in 
relaxation of age and educational quaJifica-
tions. For the marriage of the widows and 
their daughters. Delhi Administration is giv-
ing Rs. 5,000/- and As. 3,000/- respectively 
as financial assistance. The Government of 
India has atso decided to give exgratia 
amount at the rate of 50% of the estimated 
loss subjed to a maximum of Rs. SO,OOQl- to 
those who lost their uninsured business 
properties during riots. T anamants have 
been provided to mora than 1900 widows! 
other riot victims. 
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Some families have constructed jhug-
gies in TiIak Vihar area and are claiming to 
be November, 1984 riot victims. The Delhi 
Administration is oonsidering· shifting of 
these families to some other areas for giving 
them sitas and services. 

Modified Area Development Approach 

3387. SHRI MUKUL WASNIK: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government have identi-
fied fifty four villages from Jalgaon (Jamod) 
and Sangrampurtalukas of Buldana district 
to form a pocket to be covered under the 
Modified Area Development Approach 
(MACA); and 

(b) if so, the details of the amount spent 
on this MADA pocket during the financial 
year 1987-881 

THE DEPUTY MINISlER IN lliE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) : (a) Yes, Sir. 

(b) The information is being collected 
from the State Govt. and win be laid on the 
Table of the House. 

Scholarahlpt for Dllablld Studenta 

3388. SHRI RADHAKANTA DIGAL: 
WiD the Minister of WELFARE be pleased to 
state: 

fa) whither scholarships are provkted 
to disabfed students for genera'. prof .. 
sbnaI and technical courses; and 

(b) If 10, the number of students In 
Orissa and other Stat .. have been bane-
fited under the above programme in 1988-87 
and 1987-88? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMATI ORAON) :<a) Scholarships are 
provided by Gov!. of India for disabled stu-
dents for general education from dass IX 
upwards and for professional and technical 
courses. 

(b) The number of students who bene-
fitted in 1986-17 is 22117 in an the States 
induding 567 atudents in Orissa. In 1987·&8 
25,000 students are expected to ben.,. 
from the scheme. 

Crime Agalrwl Women 

3389. SHRI SYED SHAHABUDDIN: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the C8I8I of aim .. against women 
reported during the year 1988, and 1987, 
State-wise; 

(b) the num~r of C8I8I filed under the 
Dowry Prohibition Ad, 1961, the Immoral 
Traffic (Prevention) k1. 1986 and the vari-
ous provisions of the Indian Penal Cod. 
during the year; and 

(e) the status ~ the 'cas .. repor18d 
during 1986 fled, or under proucution or 
decided? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC. 
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GAIEV ANCE AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
HOMe AFFAIRS (SHRI P. CHIDAMBA· 
RAM), (a) State-wise and Union Territory-
wise Statements I and II of crime against 
women reported during the years 1986 and 
1987 are given beioWi. 

(b) Separate figures of cases filed by 
the State Governmentsl Unbn Territory 
Administrations underthe Dowry Prohbition 

Act, 1961 and Indian Penal Code crimea ... 
not compiled br the central agencies. A 
Statement III showing the available 
Statewise and Union Territort .... figures ~ 
cases reported during the years 1988 and 
1987 underthelmmoraJ Traffic (Prevention) 
Id., 1988 II given below. 

(c) This infonnation is not compiled by 
the central agencies. 
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STATEMENT .... 

SLNo. StatesJUnion Territories Number d Immoral R.matlcs 
TrafflC(Prevention) 
Act cases rtlgist9l8d 
during 

1986- 1987 

1 2 3 4 5 

STATES 

1. Andhra Pradesh 4780 1517 Upto July 1987 

2. ~nachalPrad8sh Nil Nil 

3. Assam 3 11 Upto October 
1987 

4. Bihar 19 2 

5. Goa 67 68 

6. Gujar3t 7 4 

7. Haryana , Nil Upto Feb.1987 

8. Himachal Pradesh Nii Nil 

9 Jammu & Kashmir 1 Nil Upto Nov. 1987 

10. Kamataka 1871 1502 

i 1. Kerala 47 153 

12. Madhya Pradesh 1 1 Upto May.1987 

13. Maharashtra 987 1020 

14. Manipur 8 8 

15. MeghaJaya Nil Nil Upto Nov. 1987 

16. Mizoram Nil NA 

17 Nagaland Nil Nil 
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f 

1 2 3 4 5 

18. Ort_ 4 5 

19. Punjab Nil 3 Upto Nov. 1887 • 
20. Rajasthan 28 111 

21. Sikkim Nil NI 

22. Tamil Nadu 8972 8908 

23. Tripura N'I t. NO 

24. Uttar Pradesh 570 442 

25. West Bengal 85 55 Upto Sept.1987 . 
Total States 17451 

UNION TERRITORIES 

26. Al N Islands Nil ND 

27. Chandigarh 1 NI 

28. 0& N Haven NU HI 

29. Delhi 41 22 ~Nov.1987 

SO. Daman & Diu NA NA 

31 lakshadwetp NH NO UpIO Aug .• 1987 

32. Pondicherry 1 2 

Total (U.T .) 43 

Grand Total 17494 

Note: 1) Figures are based on monthly crime statistics and may be treated as provisional. 
2) N.A standI for Not Available. 

ArnencImenti to Wild Act 
(a) the Stat .. and Union Territariel 

3390. SHRI SYED SHAHABUDDIN: where the amended WIld Ad is enforced; 
WI the Minist. of WELFARE be pleased to 
1IIte: (b) wtwIher. is proposad m amend the 
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Wakf Actfurthar • demanded byth. Muslim 
Community; 

(c) whether the n8C8l88ry amend-
ments have been finalised; W so, when the 
dial is likely to be introduced; 

(d) the reason for not promulgation non-
controversial provisions of the amended Ad 
so far; and 

(e) whether the Government have re-
ceived demands for the immediate profTIul-
gation of the non-controversial provisions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (OR. RAJ EN-
ORA KUMARI BAJPAI) : (a) to (e) . Two 
provisions, inserted by the Wald (Amend-
ment) Act, 1984 namely. those contained in 
new sections SSG and 6SH have since been 
enforced in all the States and Union Territo-
ries in which the Wakf Act, 1954 is in forc~. 
In view of the pbjections raised by various 
Sedions of Muslim community against the 
provisions of the Wakf(Amendment) Act, 
1984, the implementation of the remaining 
provisions of the Amendment Act has been 
kept in abeyance while the changes pro-
posed in the Wakf (Amendment) Act 1984 
are under consideration of Government. No 
date can be indicated for introduction of a bill 
in this connection. 

Vacant Post of Linguistic Commt8-
slone, for Mlnorltl •• 

3391. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of WELFARE be 
pleased to state: 

<a) whether the post of Linguistic 
Commissioner tor Minorities ;s lying vacant 
for a number of years leading to the neglect 
'of work in this vital sector; 

(b) if 80, thl exact date w.e.f which the 
post h. fallen and remained vacant: 

(c) the reasons for not fiRing the post 
and the alternate arrangements mad. for 
carrying on the work; and 

(d) the likely date by which the post 
would be filled up? 

THE MINISTER OF SrATE OF THE 
MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI) : (a) to (d). The post 
of Commissioner for Unguistic Minorities 
has been vacant since 17th May 19n and 
orders have been issu~d to fill it up. During 
the period of its vacancy th~ day-to-day 
functions fa the post have been looked after 
by the Deputy Commissioner. 

Import of Lines of Electronic Telephone 
Exchange. from Japan 

3392. SHRI BALASAHEB VIKHE 
PATIL: Will the PRIME MINISTER be 
pleased to state: 

(a) whetherthe requestto import lines of 
,electronic telephone exchanges from Japan 
has been turned down; 

(b) n so, the reasons therefor; and 

(c) whether any pressure is mounted 01'1 
the department to clear tho import of such 
Itnes? 

THe MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRt K.R. NARAYANAN): ta) Yes, 
Sir. 

(b) Governmenl of India has licensed 15 
companies in the Central and State public 
sador including the Mil. Indian Telephone 
Induatriea (Ltd ITI) tor the manufacture of 
rural exchanges baled on equipment tndi-
QW'OUIIy developed by the Centr. tor 0. 
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velopment of T elematics (0.001). The ITI 
Ltd., llso has developed hs own Integrated 
local cum trunk exchange (IL 1). another 
digital rural exchange which are currently 
unqar production in ITI. The produdion 
based on C-OOT technology from ITI and 
oth~r companies is expected to be made 
available during the course of 1988. 

(c) No, Sir. 

Spurious Television Seta 

3393. SHRI SHARAD DtGHE: Wilt the 
PRIME MINISTER be pleased to state: 

(a) whether spurious television sets are 
flooding the market resulting In huge tax 
evasion and heavy damage to the genuine 
industry besides loss to the consumer; and 

(b) if so, the steps Govomment propose 
to take for detection of such spurious units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC, ENERGY, ELECTRON-
ICS AND SPACE (SHP K.R. NARAY· 
ANAN) : (a) Spunous telth/lStOn sats are not 
flooding the ma.Ket 

(b) Does not arise. 

Demand for Ho8tII Facllltle. for se and 
STStudents 

3394. SHRI K. KUNJAMBU: Will the 
Minister of WELFARE be pleased to stat.: 

(8) whether there is a demand for more 
host,' facilities and ir.creased amount of 
scholarships for the students belonging to 
Scheduled Cutes and Scheduled Tribes; 

(b) if 10. the detaila thereof; and 

(c) the d6cision of Government 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMAT1 
SUMATIORAON): (a) Yes Sir. 

(b) and (c). The Government of India 
have been implementing only the scheme of 
Girls Hostels (construdion of buildings). 
While soma States have asked for more 
number of hostel buildings, some have pro-
posed a Centrally Sponsored Scheme for 
hostels for SCIST boys also. The proposal to 
include boys hostel has been agreed to in 
principle. 

There have been demands for increas-
ing the rates of Pcs1·Matric scholarships in 
view of the Increase in the cost of living. A 
High Level Committ~ const~uted has gone 
Into this issue and submitted ns report, which 
is under consideration. 

The Government of India have been 
giVing Pre-Matric scholarships to the chi-
drsn of those engaged in unclean occupa-
1ion. The rates of scholarships in the case of 
these prematrrc students ware increased 
last year i.e. from Rs. 145/- per month per 
child to Rs. 200/- per month per child for 
those studying In classes VI to VIII and to As. 
250 per month per child for those studying in 
classes IX and X. 

Per-Capita Income of Kerala 

3395. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of PLANNING be plaasedto 
state: 

(a) whether K~lralats per capita income 
has ragistered any increase during the past 
three years; 

(b) if so, the year-wise break-up; 

(c) how does it compare with the n. 
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tional average; 

(d) whether Govemment propose 
gNat. Central investment in the States 
whose per capita income is below the na-
tional par capita income; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI) : <a) to (c). A statement 
Is given below. 

Cd) and (e). No, Sir. However in the 
IIDcation of Central _istance for State 

0) Population 

(ii) Per capita tax efforts 

Plana ~htag. Is giYen for such Stat .. 
whoae per capita income II below the n. 
tlon&l average. 

Relatively larger resources are made' 
availabl. to the economically Ie. devel· 
oped States as compared to ottmr Stat •• 
Out of total dividM pool of Central Ass'. 
tance, a lumpsum amount is set apart for 
special category States. The balance 
amount is then allocated among the remain-
ing States on the basis of a formula which 
also is weighted in favour of the less devel-
oped States in terms of their per capita 
income. The formula for distribution of Cen-
tral Assistance, generatly known as Modified 
Gadgif Formula, has the following weight· 
age:-

We;ghtipB assigned 
(Percent.) 

60 

10 

(iii) P. capita assistance going to States 
having per capita income below natIOnal average 20 

(vi) Special problems 

Under the poverty alleviation program .. 
mes, due consideration is given to incidence 
of poverty in the States. Two-thirds of alloca· 
tion under IRDP has been allocated to the 
Stat .. on the basis of incidence of poverty 

10 

during 1987-88. The St_as aIIobenefltfrom 
the Central investment sub8idy to the Indus-
trial undertakings in backward areas varying 
between 10 and 2S per cent of the fixed 
capital investment. 

STATEMENT 

1984-85 
1985-86 
1988-87 

____ fin Rs.}_ --------
P., Capita Nflt St. Dom9Stic 
Product at Currtnt Prices 
KefsJa National AVMfgfI 

2104 
2140 
2371 

2355 
2596 

----------------------------------------------------
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lIctor ...... Plan Allocation for Punjlb 

3396. SHRI- KAMAL CHAUDHARY: 
Withe Minister of PLANNING be pleased to 
state: 

(a) the particulars of plan allocation 
made for the Punjab State for 1988-89 
Sector-wise; 

(b) the allocation sought by Punjab 
Govemment for the annual Plan 1988-89; 
and 

(c) the additional resources to be 
mobilised by Punjab State to achieve tne 
target? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-

\ 

REN SINGH ENGTI) : (a) Size of the Annual 
Plan 1988-89 of Punjab has not yet bean 
finalised. Sector-wise allocation wiD be 
made after finalisation of tha plan size. 

(b) Government of Punjab have sought 
• plan of Rs. 850.88 ere res for 1988-89. 

(c) The target of ARM for 1988-89 
would only be known at the time of the 
finalilation of the State's plan size. 

( Translation] 

Study About Unemployed and Under 
Employed 

3397. SHRI RAJ KUMAR RAI: Will the 
Minister of PLANNING be pleased to state: 

(a) whether any study has been con-
ducted by the Planning CommissIOn about 
the unemployment and under employment 
of the educated or skilled/semi skUIed per-
IOnl in Uttar Pradesh; tnd 

(b) H so, thetargata fixed in this regard 
and the results achieved 80 far trt providing 
the direct and indirect employment opportu-

nities in the Seventh FIY8 Year Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI) : (a) and (b). No such 
specific study for Uttar Pradesh has been 
conducted by the Planning Com missi6n. 
However, a review of tha problem of edu-
cated unemployment in India covering Uttar 
Pradesh also has been recently prepared in 
the Planning Commission; the review did not 
fix targets for the Seventh Plan. 

[Eng/ish] 

Shortage of Black and White PIcture 
Tuba 

3398. SHRI R.M. BHOVE: Will the 
PRIME MINISTER be pteased to state: 

(a) what~erthe production of black and 
white paur. TV tubes is trailing behind the 
demand and there is an acute shortage in 
the market; 

.(b) whether the growth areas for biD 
and white picture tubes in immediate future 
are China and India; 

(c) if so, the details regarding the 
average production of. China and India 
touching the market at present; 

(d) .the problem being experienced by 
India in manufacturing black and white 
tubes; and 

(8) the measures Government propose 
tor mora incentives to this industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI KR. NARAYANAN) :(8) 
A temporary shortage of 51 an. black and 
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white TV picture tubes has occured due to
interruption of production in a new ur.it owing
to the roof collapse. With new units going
into production between .Juns and October,
1988; the gap will be fully bridged.
. (b) Yes, Sir.

(c) Rroduction of black and white picture
tubes in India during 1987 was approxi-
mately 3.2 million nos. Authentic information
on' production in China of black and white
television picture tubes is not available.

(d) and (e). No major problems are
being faced in the manufacture of Black and
White Picture Tubes. Presently, GO'!0rn-
ment has no plans to provide any more
incentives specifically to this industry. -

Achievement of Indian Missions
Abroad In Projecting Country's Image

3399. SHRI MOHD. MAHFOOZ All
_~ KHAN;_Wiii the_Minister. of EXTERNAL

. AFFAIRS be pieaseo to state the precise
role' and achievements of the Indian Mis-
sions abroad in projecting the country's
ir:nage and what are the shortcomings no-
'iced in achieving the objectives?

"i'NiSTER OF STATE IN THE
MINI~ ~R'f OF EXTERNAL AFFAIRS (SHRI
K. NATW.t..R SINGH) :Our ~~;<;c;ionsabroad
are continuotrslyrequlred : »oject our for~
eign policy perspectives and to promote a
better understanding of various facets of our
national life including the inherent strongth
and resilience of our democratic institutions,

.the economic and technological potential of
the country and our rich and diverse cultural
heritage. In order to assist the Missions to
fulfil this role, they are continuously provided
with information inputs-both printed and
audio-visual, about developments in India.
The work of toe Indian Missions abroad in
projecting the country's image is revi~wed

_ from time to time and improvements where
considered necessary are' effected.

Presentation of Reports by Scheduled
Castes and Tribes cemmlselon
3400. SHRIBANWARI LAL BAIRWA:

Will the Minister of WELFARE be pleased to
state: .

(a) whether Scheduled Castes and
Tribes Commission has not been able to
present its report for the year 1985-86 and
1986-87 till date;

(b) whether the Commission has not
been getting full cooperation of various
Government Departments in compilation of
data and information required; and

(c) the reasons for inordinate delay in
presentation of reports by the Commission

. - and the steps taken by the Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WEL~ARE (SHRIMATI
SUMATIORAON) : (a) The Report of the
Commission for the year 1985-86 has been
presented to Govt. and printed copies for
Tabling in Parliament are awaited from the
Commission. The' Report for the year 1986-
87 as reported by the Commission is nearly
ready.

(0) No such specific instances have
been brought to the notice. Although there
may be some instances of deJays of corre-
spondence to no case of lack of full coopera-
tion has been reported.

(c) The delay can be largely attributed'
, in the past to the time taken in getting printed

copies. The Commission have been advised
to expscte its reports and to undertaketrans- ,.
lation and printing simultaneously to elim!:
nate delays.

Malnutrition Among SC/ST Children
3401. SHRI K, KUNJAMBU: Will the

Minister of WELFARE be pleased to state:
(a)whether malnutrition among Sched-

uled Castes and Scheduled Tribes children
is more;

. (b) if so, the factual position in this
regard;

(c) the steps taken in this regard; and
(d) the result achieved so far?
THE DEPUTY MINISTE.R IN THE

MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) to (d). The informa-
tion is being collected from various Minis-
tries/Departments and will be tald on the
Table of the House when received.
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New 111m captioned" Bunalng to Trlbll 
leheme. AIIegId· 

3402. SHRI BALWANT -SINGH RA· 
MOOWALIA: WlI the Minister of WELFARE 
be pleaed to atate: 

(a) whetharthe attention of Govemment 
h. been drawn towards a newa-Item ap-
pearing in the Indian Expr_ dated 22 
February. 1988 under the caption -Bungling 
of TrbaI Schemes Alleged"; 

(b) If so. the facts in this regard; and 

(e) the new steps taken by the Govem-
m'nt in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRfMATI 
SUMATI ORAON): (a) Yes, Sir 

(b) and (c). Tribal Sub-Plan strategy 
has been the chief instrument for de"elop-
mant of Scheduled Tribes from the begin-
ning of the fifth Pian. The emphasis under 
the strateoy has been both on the tribal .rea 
development and the development of tribal 
people. In the Sixth Pian. against the target 
ot 28231akh trbaJ families. 39.67Iakh tribal 
families wer. ecnnomically assisted. The 
target for the Sty fI1th Plan is 40 Iakhs tribal 
families and by thJ .nd of January. 198827 
takh tribal families have been provided ec0-
nomic assistance. 

Budgetary mechanisms have been 
evotved against diversion of funds ear-
marked tor tribal development for other pur-
poHS. There is a separate machinery in the 
States from the project level to the Statlleval 

for planning and overse.ing the implemen-
tation of tribal development programmes. 

BackIDg In appointment of SchlClullcl 
CUte and Scheduled Tribe. Qandl-

datea 

3403. SHRI UUKUL WASNIK: Will the 
PRIME MINISTER be pleased to stat.: 

(8) whether ther~ is a considerable 
backlog in the appointments of Scheduled 
Castes and Scheduled Tribes candid ... 
aspaciaIIy in Class I and Class II leve. of 
Central services; and 

(b) if 80, the eteps taken to til the . 
reserved VICaI acies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNel PUBLIC 
GRIEVANCES AND PENSIONS AND MW-
ISTER OF STATE IN HE MINISTRY OF 
HOME-AFFAIRS (SHRI P. CHIDAMBA· 
RAM) :(a) A statement showing the number 
of vacancies reserved for the Scheduled 
Caste and Scheduled Tribes actually ap-
pointed against th ... vacancies during the 
year 1986. is given below. 

(b) Various cancessions in age. trav-
elling aIowance. mlninum Itandard ~ .. 
leetion, reIIXaIPn m pnIICI'I)ed period of 
experience in cInM:t recrulment. _81 ... 
exemption and separate int.view of cancI-
dates betonging to these communtiea haw 
baan provided to SCIST candidates. • II 
hoped that with theM steps the rapr ••• nta· 
tion of SC'JST In CenraI Govt I8MceI wII 
improve further. 
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..... on Dlwlopmlnt of 
Scheduled Trlbn of U.P. 

3404. SHRI HAAISH RAWAT: Win the 
Minister of WELFARE t» pteaaed to state: 

(a> whether any .minar hu been or-
ganised in the recent past on the develop-
ment of Scheduled Trbes of U.P.; 

(b) if so, the suggestions made dJlring "* .. minar for the Welfar. of Bhotra. Byas 
'Md Box. tribes of U.P.; and 

(c) the Government's r.action thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRIMATI 
SUMAn ORAON) :(a) Yes, Sir. 

(b) and (c). The required information 
has been called for from the Govt. of Uttar 
Praah. As soon 81 it is received, the same wi. be laid on the Tabla of the House. 

l~lishl 

TrIn8Ier of Electronic Technology 
FromJlpan 

340S. SHRIMATI BASAVARAJES .. 
WARt: Will the PRIME MINISTER be 
pIe.td to Itat.: 

(a) whither JIPM iI maintaining a Ii· 
lint on ttanlf.r of ~\c Technok)gy to 
India; 

IJI (b) • 10, whitt. an Indian d.legation 
hlMt Yided Tokyo; 

(e) 110. whether Japan del.gatIon w. 
.,mpIl1hIIIc to india', MId to upgr8de b 
tlChnolacw; and 

Cd) I 10. .. ... reMOnt tor not 

h~lping on transfer of .lectmnlc high tech-
nok)gy to India by Japan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY.AND MINISTER OF STATE IN THE 
MINISTRY OF OCEAN DEVELOPMENT , 
ATOMIC ENERGY, ELECTRONICS AND 
SPACE (SHRI K.R. NARAYANAN) :(a) No, 
Sir. Japanese firms have given know-how 
for the manufacture of Data Acquisition 
Systems, Digital Distributed Control Sys-
tems, Computer Petl»herals such as Dot 
Matrix printers, Fbppy Disk Drive, MICR 
Encoders, Winchest. Disk Drives. Japan 
has also offered technok)gy. transfer to 
manufacture VCRNCP. Howev., the Gov-
ernment of Japan has tightened their pr0ce-
dures which have resulted in some delays In 
transfer of tachnobgy between Indian Md 
Japanese parties. 

(b) to (d). No specific delegation had 
gone to Japan to discuss thII question. 

3401. SHRI K.S. RAO: ""the Mirtialr 
of WELFARE be pl ••• d to ••• : 

(a) the datails ~ v.ious adMtmes lor 
Voluntary OrganiIationa under the Ministry 
of welt.,.; 

(b) the MIMI of various voIuntaIy 
Organisationl In various St ... which 0b-
tained grants under the Sc:hemea Md de-
taBs of gram sanctioned during .. last 
th .... y ... ;ancI 

(e) the bases on whiCh the grants .. 
sandbned? 

THE DEPUtY MINISTER .. THE 
MINISTRY' OF WELFARE (SHRIMATl 
SUMAn ORAON): (a) A statement c:ontIM-
ina the 1st of varioullChemll in the MiniItry 
of W." .... unW which ....... _ 
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ProtectIon of Minor.'" to Voluntary Ofganisationi is given below. 

(b)and (c). Information spread over a 
large number of files is bf!ing complied and 
will be laid very soon on the Table of the 
House. 

STATEMENT 

SLNo. Name of Scheme 

1. Central Scheme of Aid to volun-
tary Organisations for the wel-
fare of Scheduled Castes. 

2. Scheme of grant to Voluntary 
Organisfltions for the benefit of 
Trbals. 

3. Scheme for,prevention and con· 
trol of Ju"eniie Social Maladjust-
ment. 

4. Scheme for weHare of Childrar, 
in need of care and protection. 

5. Scheme of Assista. lea to Volun-
tary Organisations for education 
work for prohib'tIon, counselling 
and rehabilitatIve work for alco-
holics, drug addicts and other 
victims of social crime. 

, 
6. Scheme of organisational assis-

tance to Voluntary Social Wel-
fare OrgCV'iaations. 

7. Schema of General Grants-in· 
aid to Voluntary Organisations in 
the field of Social Welfare. 

8. Scheme of Assistance to Organ-
isations for the Disabled Per-
sons. 

8. Scheme of AuiItance to 011· 
IbIed Persons for PulChalelfit-
tingof_ 

3407. SHRI RADHAKANTA DIGAL: 
win the Minister of WELFARE be pteased to 
state: 

(8) whether Govemment are takin~ 
staps to give protection to minorities aU ovar 
the country; 

(b) whether State Go~ernm.nts have 
been issued guidelines to give proper pro .. 
tection to them; and 

(c) K so, the d8t~ils thereof? 

THE MINISTER OF STATE IN TH~ 
MINISTRY OF WEtFARE (DR. RAJEN· 
ORA KUMARI BAJPAf) : <8' Ves, Sir. 

(b) Yes. Sir, 

(c) Resides the Prime Minister's 150-
Point Programme which incorporates cer .. 
tain guidelines to ensure safety of life and 
property of minority groups, the Ministry d 
Home Affairs has issued instructions from 
time to time the Stat. Governments for the 
maintenance of communal harlT.ony. 

Manufacture of T ".phon. tnatrumenta 

34Q8. SHfiI SHANT ARAM NAIK: Will 
the PRIME MINISTER bo pleased to state: 

(a) the total quantity f:A talephone instru-
merrts manufactulVd in India in a year; 

(b) the total yearly requirement d 
Gov8mm&nt; 

(c) the year by which Government 
propose to achieve .. 1f .ufficiency in manu .. 
facture of telephone instruments; 

(d) the types of telephone inItrumenta 
quantity ..... ; manufactured in IncIa; Md 
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(e) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT. ATOMIC ENERGY; ELECTRON-
ICS AND SPACE (SHRI KR. NARAY-
ANAN) :(8) At present. total quantity of Tele-
phone instruments manufadured in India in 
a year is about 9 lakh numbers 

(b) At present, the total yearly require-
ment Qf Govemment is about 8.5 lakh num-
bers. 

(c) Self sufficiency has been achieved 
in the manufacture of telephone instru-
ments. 

(d) and (e). Mainly two types of tele-
phone instruments are being manufactured 
in the country. These are rotary dial type and 
push button type. In the current year the 
production of rotary dial type t~jephones is 
nearly 7.5 lakh numbers and the production 
of push button electronic telephona~ ;s 

(i) 1985-86 (Actuals) 

(ii) 1986-87 (Actuals) 

(iii) 1987-88 (RE) 

(b) While it might be often necessary to 
initially import design and technology from 
abroad, our objective has always been to 
r~ the import content through indigen-
isation. Substantial progress has been 
achieved in increasing the indigenous con-
tent of major items of equipment. Appropri-
ata steps are constantly taken to review, 
modemise and update plant and machinery 
and the production technology. 

(c) During tha year 1988-87 , the gross 
production in Ordnance Factories was As. 

nearly 1.5 lakh numbers. 

SaH-r.llance In Defence RequII'eJMl1la 

3409. SHRI JAGDISH AWASntl: WIll 
the Minister of DEFENCE be pleaed to 
state: 

{a} the total amount needed annUally to 
meet the requirements of defence; 

(b) out of the total spendings on de-
fence, how much is met form the ind"lQenouI 
production; 

(c) the total value of the production of 
the defer.ce producttnn in the last year,-and 

(d) the staps being taken by Govern-
ment to achi8've self-reliance in the matter« 
defence requirements eX the country ? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SON· 
rOSH MOHAN DEV) : (8) The Defence 
expenditure since 1985-86 is as follows:-

Rs:8,513 crores 

As. 10.4n crores 

Rs. 12,000 emr •. 

1,598 crores. The vaJue of production in 
Defence Public Sector Undertakings in the 
Year 1986-87 was Rs. 1,954 crores. 

(d) Self sufficiency in S<4)histicatad 
arms in absolute t.-ms is "-acult because 
the cost of development and production of 
latest technology weapon systems is pr0-
hibitive whU. the rile d ct\IOlecencI of the 
weapon system is vary fIPid. However, -
have achieved a large meuure of saI-reI-
anee through indigenous development and 
licInce produc:lim of vMous .. .". .,. 
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, ..... At the 181M time, conaldlrlbll prog-
NIl .... been made through our Defence 
RIIun:h and Development for the i_ 
nauapradUdion of aophistiCatad technology 
weapon systems Ike Main Battle· Tank 
(MBT). Light Combat Aircraft CLOA) low 
L8V8I Radar ate.. 

Fleedom Flghterl' Penalon ca_ from 
H.P. 

3410. PROF. NARAIN CHAND PAR· 
ASHAR: 

SHRI K.D. SUl TANPURI: 

WI .... dll., of HOME AFFAIRS be 
.... dID .... : 

(8) Whett. a large number of applica-
tions tor grant of Freedom Fighters penaion 
.... naived form Himachal Pradesh dur-
ilia the past ttne years or more; 

(b) whether a Committee was set up to 
ICI'UIiniIe u.. ~; and 

(c) 1_ the outcome thereof anciwhen 
u.. C8III .. lbIy to be cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHQ :(a) No, Sir. 

(b) No. D. 

(c) Does nat .... 

PIll PIMIdInt'. AInwkIIbout I(a. 
.... 1II1nbImatIona1 Conflrenol on 

...... IcUnIty 

3411. SHRI SHARAD DIGHE: 
SHAI MAHENDRA SINGH: 
SHRI SURESH KURUP: 
8H~1 KRISHNA SINGH: 

WlthlllnllterafEXlEANALAFFAIRSbi 
p ... lldto .. : 

fa) whether Go¥8mmenr. IlIMIion 
h. bien drawn to CIrtIIn' remarklllbout 
Kashmir mad. by the P,..ident of Pakiltan 
at the International. Conference on islamic 
Unity held at Islamabad In February. 1988; 

(b) If 10, whether the mll.r has been 
taken up with Government of PIkIatan; and 

(c) if 80, with what I'IIulla? 

THE MINISTER OF STATE IN THE 
MINISTRVOFEXlERNAL AFFAIRS (SHRI 
K. NATWAR SINGH) : Ca> and (b). Ves, Sir. 

(c) Pakistan's poaIion on K .. hmir 
remains unchanged • 

Conferenoe on IIIImIc Unity HIId at 
lalamabad 

3412. PROF. K.V. THOMAS: Will the 
Minist.r of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the MIMI of Indians who partici-
pated in the Int.m.tlonll Conference on 
181amk: Unity held It Islamabad in February. 
1988; 

(b) whither any lIIOIutionadetrimem.J 
to the interelt 01 india we,. palld It the 
Conf"ence: 

(c) whither indiana attending the Con· 
f ... nee hid oppOMd thole relOlutions: and 

(d) 1M ructiIn of Government 01 India 
to the lIIOIution about matterI c:onc»mlng 
Incia paaed at the Conference ? 

THE MNISTEA OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHAI 
K. HATWAR SINGH) :(a) and (b). SI,.. 
India did not have any official r • ..malion 
In the Conf.rence, It II not poIIIbIe tor 
GoYemmentto aaywhether or not the IndIIn 
particf)anta, who may have attended the 
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oonterence In their Individual capacIy, op-
poI8d to rllOlutlonl adopted. The Confe,-
ence passed two resolutions, one on Ka-
shmir and another on minoriliea in India, 
which were crttical of India.' Government 
vIewI these resolutions with concem and 
have convayad this to the Govemment of 
Pakistan. 

AllocatIon tor Antl-Poverty Programme 
In Rajasthan 

3413. SHRI VIRDHI CHANDER JAIN: 
wm the Minister of PLANNING be pleased to 
state: 

(a) the details of afIocatIon made for the 
State of Raj_than for anti-povMy program-
m .. for the Seventh Five Year Plan period; 

(b) whether Government prapou to 
.ncreas. the allocation of funda for the pro-

IRDP 1587.83 

NREP 1280.00 

RLEGP 1395.80 

(b) and (c). Allocations to the S1at .. 
under the poverty alleviation pmgrammes 
are rude ICCDrding to • fixed criteria. In 
CMa of IRDP allocations "ring 19B5-88 
and 1886-87 were made fifty petCIfIt on 
incidence of poverty and .flfty percent on 
unlorm allocation per Block. for 1987-88, 
two third amount had been allocaled on 
irdtence of poverty and one third on unI-
form allocation per Block. Under NREP and 
AlEGP, thllb:atIons are made 50% on 
population of agricuftural laboure", mar-
ginal farrMII. and marginal work .. (mar-
ginal work." added In 1886-87). 

gramme in aeverely continuous drought af· 
fected .... of Rajasthan;" and 

(c) if not, the reasons thereOf? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF PlANNING AND MINISTER 
OF STATE IN nte MINISTR1 OF PR0-
GRAMME IMPLEMENTATION (SHRI Sl-
REN SINGH ENGTI): <a) The mapr anti-
poverty programmes •• : the Integrated 
Rural Development Programme (IRDP) 
National Rural Employment Programme 
(NREP) , and Rural Landless Employment 
Guarantee Programme (RLEGP). No 
Statewise 8J1ocationI have been made for 
these programmes far the entire Seventh 
FIV8 Vear Plan pe~. However, the aJIoca. 
tlons made for 1985..a8, 1988-87, and 1 saa7. 
88 under these Programmea in Rajasthan 
ar8 as follo .. :-

(Rs. IIIIthaJ 

1986-87 ,.7-88 
2523.54 2879.05 

2337.35 2664.95 , 

2523.00 2558.95 

Scaling Down of cap.cIIy and Produo-
lion r_aN In Major IndustrIM 

3414. SHRrMAn BASAVARAJES-
WARI: 

SHRI YASHWANTRAO 
GADAKH PATIL: 

WIRth. Miniaterof PlANNING be pleased" 
atat.: 

(a) whether the Ptaming Commission 
proposed to scale down aubItantIaIIy the 
capacIly and production taJgets iI ,...a of 
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11 major industries; 
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(b) if so, the main reasons therefor; and 

(c) the names of major industries? 
t 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMENTATION (SHRI BI-
REN SINGH ENGTI): (a) to (c). The aU$S~ 
tion presumably relates to the Seventh Five 
Year Plan targets of industry. Keeping in 
view the adual Jjroduction, nnd other indica-
tors of the economy, it appears tikely that the 
anticipated production in the terminal year of 
the curren~ plan may in some cases either 
exceed or faU short of the target. The areas 
of shortfall may inctude some items of 
cham icals , steel forgings, 'mining machin-
ery, tractOrs, and domestic refrigerators. 

Linking of Bhubane8war and Dallas 
In USA through Satellite 

3415. SHRI SOMNATH RATH: 
SHRI CHINTAMANI JENA: 

Will the PRIME MIN ISTER be pleased to 
state: 

(a) whether the Electronics Commis-
sion had announced Bhubaneswar (Orissa) 
would be a sottware city; 

(b) whether !olloWlrlg the same the 
Department of Electronics had announced 
that Bhubaneswar and Dallas in USA would 
be linked up through satellite; and 

(c) what would be the total COtSt of 
project and whether any adion has been 
taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELop· 

MENT. ·ATOMIC ENERGY, ELECTRON· 
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a~ to (c). It has been decided to 
promote software teehnology activities at 
Bhubaneswar including setting up of a soft-
ware technology park. The following prelimi-
nary steps have been taken In this regard: 

i) The National Informatics Centra 
{NfC) under the Department of 
Electronics has installed a very 
large mainframe computer in 
Bhubaneswar. 

ii) Plan for setting up of one of the 
four Indian Institutes of Informa-
tion Technology (lilTs) at Bhu-
baneswar has been progrtssad 
with the fuij involvement of the 
representatives of the Govern-
ment of Orissa. Land for this 
institute has been idttntHied. 

iii) The Director of the Orissa Com· 
putsr ApplicatIOn Centre which 
is a Govemment of Orissa enter-
prise, acoompanied a delegation 
led by the Department of Elec-
troniCS to USA for software ex-
port campaign in six cities of the 
United States. 

The offICial held di~ussion. with the 
local au1horitie$ of the city of Dallas. industri· 
alists and Bankers. A proposal in this regard 
it baing formulated. The cost details etc. will 
be know after all the details are worked out. 

Ex-Gratll Payment to Widow • ." 
Railway Employee. 

3416. SHRI SANAT ~UMAR MANOAl: 
Wilt the PRIME MINISTER be pteased to 
Itat,: 

(a) wh.ther Gowrnm.nt, have tlken 
a~ decision on the recommendation of the 
Fourth Pay Gommlilion th. widowelftd 
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dependent children of the deceased railway 
employ .. s who were covered by the Con-
tribut~ p,rovident Fund Scheme and who 
retired or died before 1 January, 1964 may 
be granted an ex-gratia payment at Rs.1501 
• per month; 

(b) if so, the details thereof; and 

(c) if not, th~ reasons therefor and the 
steps proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE. 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS ANL) MIN-
ISTER OF STATE IN THE MINI~ TRY OF 
HOME AFFAIRS (SHRI P. CH.JAMBA· 
RAM): (a) to (c). The matter is stilt under 
consideration of the Government. 

Ex-Gratia Payment to persons killed 
during the Assam Agitation 

3417. SHRt BHADAESWAA TANTI: 

proposar for exgratia payment of Rs. 30,000 . 
which was subsequently proposed for rat .. 
up to Rs. 50,000 to each of the next-of-kin of 
'martyrs' of the Assam agitation. 

(b) The proposal oi the State Govern-
ment was carefully considered and it was 
agreed, in principle, to reimburse eX1Jratia 
payment 0; As. 20,000 to the next-of-kin of 
every one who was killed in the course of 
Assam agitation, w~hout any distindion. 

(c) and (d). Further request of the State 
Government for enhancing the quantum of 
payment of Rs. 50,000 was reconsidered 
but ~ was not found feasible to agree. The 
State Government have been appropriately 
informed of the decision. 

12.00 hrs. 

( Interruptions) 

WI the Minister of HOME AFFAIRS be [Eng/ish] 
pleased to state: 

(a) whether Assam Government had 
requested for the reimbursement of eXiJra-
tia grant of Rs. 50000 to next I.(m of the 
persons killed j., Assam ag~ation; 

(b) ~ so, whether Government head 
agfeed \0 re·imbufse the grant upto Rs. 
20.000 only; 

(c\ if~. whether Assam Govern'llent 
have requested to review the matter and 
raise the grant from As. 20.009 to Hs. 
50,000/-; and 

(d) ~ so, the decision of the Union 
Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SH~t 
CHINT AMANt PANIGRAHI): (a) State Gov· 
""",en' of Assam had initially submitted a 

PROF. SAIFuDDIN SOZ (Baramuna): 
Sir, in view Of the massacre of innocent 
PalestInians a! :"·e h8.,d~ r' !co"aeli "T:r a ... :. 
ers, the agen;,3 ( )raze,,-face: Irnperialists, 
it IS quite wrong that Ind.a wm participate in 
the World Group match at Tel Aviv for the 
Davis Cup. 

MR. SPEAKER: , will take up that. 

PROF. SAIFUDDIN SOZ. Sir, this deci-
sion is against the avowed policy of tM 
Government of India and people of Indt&. I 
urge upon the Government of India to revise 
its decision. 

MR. SPEAKER: I wilt take upthl rnatler. 

[ Translation] 

SHRIINDRAJITGUPTA (Basirhat): Mr. 
Speak.r, Sir. Yllt.ray you told us II) give • 
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it ",., IN hlW /ItJW pJwn 1/ in writing. 

( IntlHTUptions) 

MR. SPEAKER: How can I listen to alt ot 
you simultaneously? 

(English) 

SHRI SHANTARAM NAIK (Panaji): Sir, 
i have given notice at breach of privilege 
against the Chief Minister of West Bengal. 
They have faHed to proted the Union Minis· 
t. t:A State, Shri P.R. (las Munsi. who is a 
Member of this House. Sir, butforthatimely 
resistance of the security man of Shri Munsi. 
one does not know what woufd have hap-
pened. 

MR. SPEAKER: I will consider-that. 

SHRI SHANT ARAM NAIK: Sir, kindly 
look into the matter. 

Wl SPEAKER: I will consider that. 

SHRI BASUOeB ACHARIA (Bankura): 
Sir, yesterday when women were picketing 
in Connaught Place, they were 'lathi-
charged' by the Poa men. 

( Interruptions) 

MR. SPEAKER: I can ask- for informa-
tion. 

(Intenvptions) 

SHRI SAIFUDDIN CHOWDHARV 
(Katwa): Inside the Police Station, they were 
beaten up. 

SHRI BJ,SUDEB ACHAAIA: Sir, the 
Home Minister should make a st~ement. 
Let him ... the photograph. Hav. you seen 
1hia photograph in the newspaper? 

MR. SPEAKER: I will ask for the details. 

~HRI BASUoea ACHARIA: The Hom. 
Mlnisll' /I h'~ $It, IM.lhDvId ",.. • 

statement. 

( Int.nvptions) 

MR. SPEAKER: I have already liked 
for information on thai subject. You pl_ 
sit down. Now. you take your seat. 

( Interruptions) 

12.03 hra. 

PAPERS LAID ON THE TABLE 

(Eng/ish) 

Notfflcatlon under CultON Act 1152, 
Central Ex .. RU1e11144, Central Ex· 
clle and Sin Act 1144 and NotHlcation 

under the Finance Act, '971 

THE MINISTER OF STATE IN THE 
DEPARlMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A.K. 
PANJA): I beg to lay on the Tabl_ 

(1) A copy each of Notification Nos. 
G.S.R. 112(E) to 196(E) (Hindi 
and English versions) published 
in Gazette of India dated the 1 st 
March, 1988 together with an 
explanatory memorandum re-
garding Customs Duty changes 
and exemptions in the context of 
Budget Ploposals pertaining to 

""'" Indired Taxes announced by the 
Finance Minister in Lok Sabha 
on the 29th February, '988 
under section 159 of the Cus-
toms Ad, 1952. [Placed in 
LibrarY. SH No. l T. 5707/88] 

(2) A copy each of Notification Nol. 
, G.S.R. 197(E) to 319(E) (Hindi 

and English v.rsioRl) published 
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in Guilt. of India datld the 11f An,.,., fIIport of Ind Rlvllw on 
M61Ch, 11881DgIIMr with IIJI """'_~w.FItwIt»MJd 

.~natory memorandum r. OWe.." link Ud.1fIdra tor 
girding Centr" Excise Duty 1188-87 
chang .. and exemptions In the 
oontext of' Budget proposals 
pertaining to Indirect Taxes 
announced by the Finance Min-
ister in the Lok Sabha on the 29th 
February, 1988 issued under the 
Central Excise Rules, 1944. 
[placed in Library. See No. L T-
5708188) 

(3) A oopy of Notification No. G.S.R. 
109(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 1 st March, 1988 
rescinding the Central Excise 
(9th Amendment) Rules. 1987 
under sub-section (2) of section 
38 of the Central Excises and 
Sah Act. 1944. [Placed in 
library. See No. L T 5709188] 

4) A copy of Notification No. G.S.R 
327(E) (Hindi and English ver-
sions) published in Gazette oi 
India dated the 7th March, 1988 
together with an explanatory 
memorandum regarding ex-
emption to His Excelleney Dr. 
Cartos Rafael Rodriguez, VICe 
President of the Councils of 
Stat. and of Ministers of the 
Republic of Cuba, accompanied 
by Mrs. Mirth. Rodriguez and 
other nine members of Delega-
tion who visited India from 3rd to 
8th March. 1988, from the pay-
ment of foreign trav,' tax in re-
aped of their international jour-
ney to any place outaidelndla at 
the end of vialt und., MdIon 41 
of the Finance Ad. 1971. 
(placed In library. See No. LT· 
5710188) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHQ: I bag to lay on 
theTabt.-

(1) A copy of the Annual Report 
(Hind and English versions) of 
the Repatriates Co-operative 
Finance and Development Bank 
Limited, Madras, for the year 
1986-87 along with Audited 
Accounts. 

(2) A copy of the Review (Hindi and 
English v.sions) by the Govern-
ment on thewortdng of the Repa-
triates Co-oparative Finance 
and Development Bank Limited. 
Madras, for the year 1986e87. 
[placed in library. Sse No. l T-
5711188) 

Notlflcltlon under Paaaportl Act 
"\ 

THE MINISTER OF STAtE 1N THE 
MINISTRYOFEXTERNALAFFAIRS(SHRI 
K. NAlWAR SINGH): I bag lay on the Table 
a copy of the Passports (Amendment) 
Rules, 1987 (Hindi and English V8fSi)ns) 
published in Notification No. G.S.R. 857(E) 
in Gazette of India dated the 15th Octabar. 
1987 under aub-aIdion (3) of sedion 24 of 
the Passports ~ 1967. (Placed in Lbary. 
SH No. l T -5712188) 

Annual RIport and Annual Acoount8 of 
IIId ..... on a... Chin TIrunaI 
institute for IIIdIcaI ScIInce and 

TlChnology. TrIvMcIrum tor 1...., 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE·14 THE 
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DEPARTMENTS OF OCEAN DEVELOp· 
MENT. ATOMIC ENE,RGY. ELECTRON· 
ICS AND SPACE (SHRI K.R. NARAY· 
ANAN): I beg to lay on the Table-

(1) A copy of the Annual Report 
(Hindi and English versions) of 
the Sree Chitra Tirunal Institute 
for Medical Sciences and Tech .. 
noJogy. Trivandrum. for the year 
1986-87. 

(2) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Sree Chitra Tirunallnstituta 
for Medical Sciences and T ach-
nology, Trivandrum, tor the year 
1986-87 together with Audit 
Report thereon. 

(3) A statement (Hindi and English 
versions) regarding Review by 
the Government on the working 
of the Sree Chitra Tirunal Insti-
tute for Medical Sciences and 
Technology, Trivandrum, for the 
year 1986-87. (Placed in Lbrary. 
See No. L T -5713188) 

NotIfIcatIon under AdmlnlMratlve 
Tribuna .. Act 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC 
GRIEVANCES AND PENSIONS AND MIN· 
tsTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA· 
RAM): I beg to lay on the T8bIe a copy each 
of the following NotifICations (Hindi and 
EnG"'" v .... \ under· aub-Hction (1) of 
lIdion 37 of thl Adm\n_ativl Trbana\s 
1d,1_:-

(1) The Central Administrative Tri-
bunal (Salaries and Allowances 
and Conditions cd Serviol of 
ChIinnan. Vice-Chait1Mn and 
UlmberI) Amendment Rulli. 

".,,, 

1 vee published in NotHicatlon 
No. G.S.R. 9(E) In Gazette of 
india dated the at'" January. 
1988. (Placed in Library. s.. No. 
L T -5714188) 

(2) The Central Administrative Tri-
bunal (Salaries and Allowances 
and Conditions of Service of 
Chairman, Vice-Chairman and 
Membir&) Second Amendmant 
Rules, 1988 published in Notifi-
cation No. G.S.R. 79(E) in Ga· 
zette of India dated the 4th Feb-
ruary, 1988. [Placed in Library. 
See No. L T -57151881 

12.04 hr •• 

CO~.1MITTEE ON PRIVATE MEMBERS' 
BillS AND RESOLUTIONS 

(Eng/ish] 

Forty-nlnth Report 

SHRt M. THAMBI DURAl (Ohar-
mapuri): I beg to p~nt the Forty .. ninth 
Report (Hindi and English versions) ot the 
Committe on Private Members' Bills and 
Resolutions. 

(English] 

SHRI SAIFUDDIN CHOWDHARY 
(Kalwa): Sir_ how can the Police men beat 
the women demonstrators? 

(Intelrllpfiw) 

MR. SPEAKER: I can atk for inform.· 
Ibn. I wi cal tor information and then we wltl 
1M what we can do. 

(""."...) 
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SHRI BASUDEB ACHARIA (Bankura): 
Why don't you direct the Hom. Minister to 
make a statement? Why can't he make a 
statement here? 

(Interruptions) 

SHRI BHADRESWAR TANTI (Kalia-
bar): Sir, the lawyers in Delhi have launched 
a strike and today is the 59th day of their 
strike due to which all the work in the courts 
has been suspended and the litigants are 
suffering. 

[ Translation] 

MR. SPEAKER: I got this matter dis-
cussed on the very first day, so it cannot to 
discussed again. 

[English] 

I got it done first on the first day. Nothing 
can be done now. 

(Interr uptions) 

[ Translation] 

SHRI INORAJIT GUPTA (Basirhat): 
Oon't they have sisters and daughters in 
their homes? Women are being harassed. 
( Interruptions) 

[English] 

MR. SPEAKER: Sit down. Take your 

(S. BUTA SINGH): Sir, I could not make 
out •.• (/ntenuptions) 

( Translation] 

MR. SPEAKER: You want me to ask the 
Minister and when I ask him, you do not 
listen. 

[Eng/ish] 

What are you doing? 

( Interruptions) 

MR. SPEAKER: What you are doing is 
also not less than thal 

( Interruptions) 

S. SUTA SINGH: Mr. Speaker, Sir, I am 
sorry I I could not make out anything. Can 
you frame the question for me? (Interrup-
tions) 

[ Translation] 

MR. SPEAKER I tell you if they allow 
me to speak. 

{English] 

SHRI BASUDEB ACHARIA: You see 
the photograph. (/ntenuptions) 

seats. MR. SPEAKER: What are you trying to 
prove here - your lung power? Please sit 

SHRI SAJFUDOIN CHOWDHARY down. 
(KalWa): Your police have no respect for the 
women. (Interruptions) 

(/nt.nvptions) SHRI SOMNATH CHATIERJEE 
(Bolpur): May I frame the question? Whether 

THE MINISTER OF HOME AFFAIRS women demonstrators ... (Interruptions)·· 

"Not recorded. 
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MR. SPEAKER: I am not allowing him. SHRI SURESH KURUP (Kottayam): 

I have not allowed him. Please sit down. What more information do you want? Photo· 
graph is het'8. (/ntemJption.) 

( Interruptions)·· 

MR. SPEAKER: You are speaking whh-
out my permission, Mr. Chatterjee. 

( Intenvptions) 

MR. SPEAKER: Your Members are so 
unruly and indisciplined tot, I cannot say 
anything. (/ntenvptions) 

Mr. Home Minister, they are asking 
about something which happened yester-
day regarding some demonstration and the 
police ... 

SHRIINDRAJIT GUPTA: That is not the 
question. The question is, whether women 
demonstrators were beaten by police men 
inside the Thana and on the street? (Int.,-
ruptions) 

S. aUrA SINGH: Now let me speak. 

SHRI INDRAJIT GUPTA: Second 
question is-

[ Translation] 

Oon't they have sisters and daughters 
in their homes? 

( Interruptions) 

[English) 

S. BUTA SINGH: I have understood 
what you have said. I will collect the info~a· 
tion and oome with the information to this 
Houle. 

.. Not recorded. 

MR. SPEAKER: Now look here. He is 
collecting the Information and the informa-
tion will come before you. What more do you 
want? 

( Interruptions) 

MR. SPEAKER: Matters under rule 
377. Shri Dharam Pal Singh Malik. 

( Interruptions) 

MR. SPEAKER: Mr Acharia. you 
wanted a statement. And he has agreed to ~. 

SHRI BASUDEB ACHARIA: We want it 
today itseH. 

MR. SPEAKER: You are not a dictator 
here and I am not going to allow this .. 

( Interruptions) 

MR. SPEAKER: I will nama you, W you 
persist. 

( Inttlnuptions) 

MR. SPEAKER: Ves. Mr. MaIk. Only 
what Mr. Dharam Pal Singh Malik says win 
go on fecord. 

(In,.",.",) 

SHAI DHARAM PAL SINGH MALIK 
(Sonapat): Sir, Sonepat city •• big industrial 
city .•... (Int.nvptionI) 

SHRI BHADRESWAR TANTI: Sir. 
about th.lawytrl' .......... . 
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MR. SPEAKER: I gat It done on the fir. 
day. I got It done through calling-attention. 

SHRI DINESH GOSWAMI (Guwahati): 
I want to raise a different maHar of impor-
tance. 

MR. SPEAKER: You give ~ to me in 
writing. 

SHRI DINESH GOSWAMI: I havegivan 
it in writing. (Interruptions) 

MR. SPEAKER: I will look into h. 

( Interruptions) 

SHRI V.S. VIJAYARAGHAVAN 
(Palghat): The'Managing editor of Malayala 
Manorama was attacked ... (Interruptions) 

SHRI T. BASHEER (Chirayinki~): Mr. 
Speaker, Sir. whe., the Hon. Minister col-

. lects the information, will he also collect the 
information that in Kerala yesterday the 
ed~or of Malayala Manorma was man-
handled, by the CPI(M) workers and the 
Doordarshan Director was also attacked. 

(Interruptions) 

.pROF. P.J. KURIEN (ldukki): The Edi-
tor of MaJayala Manorama was assaulted. 

S. SUTA ~INGH: Mr. Speaker. Sir, as I 
have mentioned just now, I am colliding 
information from all over the country, from all 
the States - Kerala, West Bengal etc. - I 
will bring it. 

( Interruptions) 

SHRI V.S. VLJAYARAGHAVAN: The 
Managing Editor of the 100 year old paper. 
Malay .. Mancnma. was attacked by the 
demonstrators. The Doordarshan Director 
and the News Ed." wer. also attacked. 

( 'ntemJpfions) 

SHRI BASUDEB ACHARIA: Why 
25,000 peepa ware arrested in Tamil Nadu? 
You' collect information from Tamil Nadu 
also. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): Sir. I support my colleagues from 
Kerala. The State Govemmentof Karala has 
virtually conspired in the attacks on the 
Central Government Offices including the 
Director of Ooordarshan, Trivandrum. (In,.,-
ruptions) 

The anti-social elements have also 
indulged In the destruction of Central Gov· 
ernment property including vehicles of 
Doordarshan and buses of ISRO. (Interrup-
tions) Prominent media persons including 
the Managing Editor of Malaysia Manorama 
have been attacked and injured. this da-
serves outright condemnation by the House. 

12.11 hra. 

STATEMENT RE DELAY IN PRESENT-
ING THE PUNJAB BUDGET 

FOR 1988-89 

( Int9l1'Uptions) 

[English] 

MR. SPEAKER: Now, Statement by the 
Minister. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN· 
FORMATION AND BROADCASTING 
(SHRI H.K.L BHAGAT): As there was some 
delay in finalisation of the Annual Plan of the 
State of Punjab. the Stat. Budget could not 
be got ready for presentation to Parliament 
today. The revised date of presentation wiD 
be noti\ed to Membars in due course. 

( Interruptions) 
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(English) 

PROF. MADHU DANOAVATE (Ra-
japur): Sir, I want to raise a point which is not 
controversial. Under Rule 193 I have 
brought it to your notice that the Legislators 
in Maharashtra have approached the Centre 
to see that an Inter-State Council is set up so 
that the Karnataka-Maharashtra dispute is 
solved in an amicable manner. 

MR. SPEAKER: It can be considered in 
the Business Advisory Committee. 

PROF. MADHU DANDAVATE: Sir, 
there is nothing controversial, I want that the 
Inter-State Council should be set up. That is 
the demand. 

( Interruptions) 

MR. SPEAKER: Without my permission 
you go on. I have already said that I will 
consider it. 

PROF. MADHU DANDAVATE: I am 
only requesting you to look into ~ and let the 
Home Minister say something about it. 

MR. SPEAKER: I will ask you to parttci-
pate in the Business Advisory Comm~1ee. 

PROF. MADHU DANDAVATE: The 
entire Maharashtra Assembly is concerned 
about It. That is what I am telling. 

( Interruptions; 

SHRI SURESH KURUP (Kottayam): I 
have a different matter to raise. 

MR. SPEAKER: You come to me. I nave 
gone to the next item. 

( Int9rruptions) 

uNot recorded. 

MR. SPEAKER: Nothing doing. you 
know the rules. 

( Interruptions) 

MR. SPEAKER: The hon. Member is 
not· allowed. You know the rule and you 
come under that rull, not otherwise. Now, 
Mr. Dharam Pal Singh Marik. 

( Int9rruptions)** 

12.14 hrs. 

[English) 

MAnERS UNDER RULE 3n 

(i) Demand for an overbridge on the 
ra IIway line near the Sonapat 
Junction Railway Station In Hary-
ana 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Sonepat city is a big industrial 
place having more than 80 thousand popu· 
latian. It IS divided into two parts by the 
Railway line which passes through the heart 
ot this city. There is a great difficulty for local 
vehicles for crossing the Railway line as the 
Railway crossing gats situated on the North 
side of the Sonepat jundion remains closed 
for more than twelve hours a day due to 
heavy traffic of trains on this line. Thousand 
of other vehicles coming from Oethi and 
gOing to Punjab and vice-versa also pass 
through this gate and all are put to great 
difficulties. Accidents are also taking place 
daily al this crossing. It is a longstanding 
demand of the people for an over .. bridge. So, 
the Government is requested to set up an 
overbridge within Municipal limits of 
Sonepat over the Railway line to sol va this 
problem. 
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(II) Demand for effective Implemen-
tation of the Integrated Child 
Development Scheme In order to 
curb Infantile mortality rate 
through provision of medlcln •• 
and nutrition to pregnant moth· 
er. 

DR. KRUPASINDHU BHOI (Sam-
balpur): A study reveals that 29 to 580/0 of 
girls from the vulnerable sections of the 
society in Madhya Pradesh, Uttar Pradesh, 
rural areas of Karnataka, tribal areas of 
Orissa and the slums of Bombay, not only 
marry but also become pregnant before the 
age of 18 years. This has resulted in high 
mortality rate which ranges. from 119 per 
thousand in Madhya Pradesh to 105 per 
thousand in the rural areas of Uttar Pradesh. 
In the tribal districts of Orissa and the urban 
areas of Karnataka, pregnancy before 18 
years is 58% whereas it is 50 to 58% in 
Madhya Pradesh, 26 to 38% in Uttar 
Pradesh, ~bout 48% in the rural areas of 
Karnataka and slums of Bombay, and 29 to 
330/0 in the tribal areas of Orissa Similarly, 
the mortal~y rates among babies born to 
women below the age of 18 is higher than in 
the case of those born to women over 18 
years. Due to poverty, women marry and 
conceive at an early age. They cannot 
complete the term of pregnancy and are 
unable to provide nourishment to the babies. 
The~ also cannot afford ante-natal and post-
natal care they ar d their babies need. 

As such. I request the Central Govern-
ment to Implement the programme pertain .. 
Ing to the Integrated Child Development 
Schema effectively. The pregnant mothers 
should be provided with medicines and nutri-
tious food to curb the high mortality rate. 
[ Translation] 

(III) Demand for ctearance to the Blna 
River Projett of Madhya Pradesh 

SHRI NANDLAl CHOUOHARY (S~
gar): Mr. Speaker. Sir, the Sagar district of 

Madhya Pradesh is very backward from the 
point of view of Irrigation and here the area 
under irrigation is much less than that of 
other districts. As a very low percentage of 
area is covered by irrigation, the farmers 
have to depend only on rainfall. In this con-
nedion, the Bina riverprojact is pending with 
the Central Water Commission since long. 
The clearance to this project is being de-
layed. It is very assential to clear this project 
at the earliest. An expend~ure of Rs. 200 
crores is likely to be spent on it. 

(Iv) Industrial development of 
Kanpur Dehat In Uttar Pradesh 

SHRI JAGDISH AWASTHI (Bilharu): 
Mr. Speaker, Sir, along with other districts of 
Uttar Pradesh, Kanpur Oehat was also de-
clared as a no-industry district some years 
ago. The intention behind it was to achieve 
rapid industrialisation of the area and to 
provide employment to the unemployed 
local people. But it is a matter of regret that 
Kanpur Oehat IS not developing at the pace 
w~h which ~ should have been developed. It 
is because excepting financial assistance 
and bank loans, power. water. coal, raw 
material and transport facil~ies are not being 
made available to the small and big industri-
alists by the Government. 

12.18 hrs. 

[MR. DEPUTY SPEAKER in the Chailj 

On the other hand, the local unem-
ployed are not finding employment in the 
industries which are already there. Instead 
of fanow land. fertile land of the farmers is 
being acquued for setting up industnal units 
and they are not bemg provided with any 
other mE:lans of earning their living. This is 
causing widespread discontent among the 
three classes of peopte. 

Hence. I want to request the Central 
Government to take effective steps at thA 
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[Mr. Deputy Speaker] 
earliest to remove the aforesaid difficulties 
and the discontent prevailing among the 
unemployed, the farmers and the small in-
dustrialists so that rapid development .of 
Kanpur takes place and local people find 
employment. 

[EngJisl4 

(v) DemMd lor Govlmments' 
.nsurlng review of credit loan 
policy by Banks 

SHRI BALASAHE8 VIKHE PATll 
(Kapargaon): Small and marginal farmers 
face great hardships for the development of 
land anet eraation of facilities for irrigation. 
Banks do not give loans to such farmers in 
many cases. Integrated Rural Devvlopment 
Programme has failed to achieve the de-
sired object. In the drought -prone areas, 
farming becomes an uneconomical profes-
sion. There should, therefor., be a change in 
the lending and agricultural ctedit system. In 
drought-prone areas, small and marginal 
farmers must get loans ~ith a nominal inter· 
est of 3% for the short, medium and Iong-
terms. The short .. terrn loan defin~ion for 
these farmers may be changed from on8 to 
3 years, the medium term loan from 7 to 10 
years with interest rate of 4% and the long-
tam loan with interest rate of 6% for 20 
years. In the interest of agricu~ural produc-

" tion, the middl.size farmers who want to 
irrigate th.land by the w811, tube-weU or any 
other method, interest rate should not be 
more than 6% and the r.paym.nt period 20 
years. BasicaJty agriculture is a capital inten-
siva industry. 

Bankers should understand the re-
quirem.nts of the deserving farmers who 
are the backbone of the aaciety 

In view of the above, it is necessary that 
Government should .naur. that the cred~ 
ban poIicr is reviewed by the banks. 

(vi) Dlmand for Ixtlnslon of 
Jabalpur Airport runway to 
accommodate Boling 737 air· 
craft 

SHRI AJAY MUSHRAN (Jabalpur): Sir. 
Indian Airlines will be acquiring Airbus 320 
by middle of 1989 and put on high density 
routes, operated by B-1STs ~ present. In 
that case, B-731'8 spared by the AJrbus 320 
routes will have to be utilised on the routes 
presently operated by AVRO aircraft. Then 
the AVROs will be phased out. Keeping this 
plan in mind, airports served by A VROs now' 
will have to be extended for 8-737'8. In 
Madhya Pradesh, there is only one such 
Airport at Jabalpur. In case the work starts 
now for extension of runway at Jabalpur. It 
will be possible to start Boeing operations to 
Jabalpur by mid-1989. It is possble to 
extend this runway by about 1,500 ft. I under· 
stand that a report has been subm!tted to the 
effect that Jabalpur Airport can be extended 
by 1,500 ft. The discontinuation Of. A VRO 
flight to Jabalpur and introduction of 8-737's 
to Jabalpur will automaticaRy increase the 
capacity of other stations like Bhopal,lndore 
and Raipur. At present, there is a lot of tum 
away traffic at Jabalpur which justifies the 
need for 8 .. 737 operations to Jabalpur. 
Therefor, there is urgent need to look into the 
matter immediately. 

(vII) Demand for unction of hou .. 
building grant. to work.,. of 
T •• Garden. for th.lr rehabilita-
tion 

SHRI ANANDA PATHAK (Oarjeeftng): 
Sir. in the wake of continued disturbances In 
Oarjeeling and Coon area of Jatpalguri 
distriet, more than eight hundred house. of 
tea-gardtn workers have been reduced to 
ash •• and the work .. have beln rend.teI 
homeleu. The Plantation LIbour Ad pr0-
vide. for allotment of pUCCI hoUHI to the 
labourer, and according to thl Plantation 
Labour Housing Sch.m. formed by the 
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Central Government. the Central Govern-
ment 18 obliged to sanction grants and sub-
sidy to the employers for the mnstruction of 
houses for labour. The Minister of Urban 
Devetopment had given an assurance last 
year to look into this matter. 

I, therefore; urge upon the Government 
to seriously consider this matter and take an 
urgent af'd appropriate action to sanction 
House Building grants for the workers oftea-
gardens w~h a view to rehab~itating them as 
early as possibte. 

(vIII) Demand for Import of 1000 tonnal 
of mulberry Silk from China and 
.118whar. In order to tid. over 
Crlsla In Tamil Nadu Silk Hand-
loom. Industry 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Sir, in Tamil Nadu there are one 
lakh Mulberry Silk Handkloms providing di-
red and subsidiary employment and liveli-
hood to nearly ten lakhs 01 peopJe. The 
annual requirement of Muberry Silk for 
Handlooms in Tamil Nadu is about 2500 
tonnes. Since September 1987, the Mul-
berry Silk prices in Karnataka have gone up 
suddenly by 75%. This sudden spurt in 
pri;es of silk has created a severe aisis for 
the silk handloom weavers in Tamil Nadu.1f 
the same trend continues for some tima, 
nearly ten lakhs of people depending on this 
handloom weaving industry will be deprived 
of their income and employment. The follow-
ing reasons are attributed for the short sup-
ply and steep rise of price of Mulberry Silk:-

(1) Non-availability of import~ raw-
silt from China; 

(2) Reduced Muberry Silk produc-
tion in Kamataka due to drought 
condition in that State during 
1987-88; 

(3) Increased demand for raw-silk 

Genl. Disc. 

from the powerloom arid stk 
textiles exporting indUltry; "and 

(4) Dupion Sik (wasta cotton· and 
course aik yam) is uaad trt the 
ail< textiles exporting industry •. 
Recently t charka ,...... po-
ducer. in Karnataka have 
switched over to the produdiDn 
of Duption Sik whoae price ~ 
gone up from As. 1501- to RI. 
SSO/- per kg. 

Hence I request the Govemmenttotaka 
appropriate and ~rgent action for tha import 
of 1000 tonnes of Muberry Silk from China 
and other countries exclusively for the usacf 
Handlooms in Tamil Nadu in order to tide 
over the present aisis in the Muberry Silk 
Handloom Industry. 

12.25 hra. . 

GENERAL BUDGET, 1988-89 - GEN· 
ERAL DISCUSSIONS CONro. 

[English] 

MR DEPUTY SPEAKER: Now we taka 
up next it.n - Further General Discussion 
on Budget (General) for 1988-89. Shri Ram 
Nagina Mishra to cortin .... Try to be brief • 
you have already takan six (ninutes. 

[ Translation) 

SHRI RAM NAG INA MtSHRA (Salem-
pur): Sir, yesterday I was expr8$Sing my 
views on the Budget. HoW&08ver much we 
may praiae the hon. Finance Minister for 
presenting such a Budget. • wi not be 
enough. Yesterday I had a~ilted that this 
is the First Budget about which it may be said 
that b is socialistic in approach and is NrW 
oriented. 
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(Sh. Ram Hagin. MishraJ 
Now I want to draw the attention of the 

hone Minist. towards a few points. I have 
submitted hera earlier also that our Govern-
ment believes in socialism and fortunately 
our hone Minister of Finance also has social-
istic views and has presented a socialistic 
Budget. I have already submitted that as in 
rural areas, land demarcation should be 
done in urban areas as well.' 

Next, I want to submit that reservations 
were made for the weaker sections of the 
society and for Harijans in particular so that 
they are able to rise above the poverty line. 
But under the existing s~uation, these provi-
sions are not benefitting the poor very much. 
This is so because those who have improved 
their economic condition by getting benef~ of 
this provision and have become Members of 
Parliament, Members of State Assemblies, 
Police Officers, Collectors, Tehsildars etc. 
continue to get this facility for themselves 
and for their families. I want to submit that 
such Harijans who have improved their 
economic position should be barred from 
getting this facility and instead it should be 
made available to those harijan families, 
who have not been able to improve their lot 
so far. 

Secondty, the grants given to the poor 
farmers, particularly Harijans are not being 
utilised property. Everyone knows that the 
amounts given as grants are pocketed by the 
Govemment officials. Therefore, I want to 
request the han. Minister that instead of 
giving them grants, interest tree loans 
should be extended to them. This will reach 
the beneficiaries and will be utilised prop-
erty. 

Now I want to draw the attention of the 
hone Minister towards Uttar Pradesh. The 
main crop of this State is sugarcane. There 
.,.104 augarmills in this atateyet .ecannot 
.~ that th_ mils wiD be able to crush 
the entire sugarcan. prod\JC8d ther •. Earler 
there were crushers etc. but nowthey are not 

in a working condition. In fact, only 35 to 40 
per cent of cane was crushed in the mUIs the 
rest used to be crushed by crushers etc. But 
they are in a very poor condition now. There-
fore, I want to subm~ to the hone Minister that 
keeping in view the quantity of sugarcane 
produced in this Stat., the Govemment of 
Uttar Pradesh should be allowed to open 
more and more sugar factories and to en-
courage crushers etc. So that the entire 
sugar-cane is crushed and in future also, we 
have not to face any difficuky in this respect. 
Along with it, it should be seen that cane 
growers receive their payments from the 
factories regularly. 

Now, I want to draw the attention of the 
han. Minister to any ar88 Satempur and 
Deoria district. Deoria is surrounded by riv-
ers, the Narayani is in the North. the Chhhotti 
Narayani is in the middle, the Ghaghra and 
the Rapti are in the South. As a result, this 
district is devastated by floods every year. 
No such project has been prepared so far by 
which Deana can be saved from floods. Due 
to the Pipras; embankment, lakhs of acres of 
land is being washed away every year. No 
dam has been constructed between Bihar 
and Uttar Pradesh till today. Similarly, the 
banks of the river Ghaghara are also being 
eroded. All the villages situated on the banks 
of this river are being washed away. Al-
though Government has constructed Stone 
em-bankments but it is not adequate. The 
Chhoti Narayan; river is also facing the same 
problem. Therefore, I would like that the hon. 
Minister should provide special assistance 
for constructing embankments so that the 
devastation of villages can be prevented. 

Sir, there are 14 sugar fadories in 
Dearia but there is no big factory in Salempur 
tehsil. I want to submit that a paper mill 
should be set there because various raw 
materials like bagaN, tual' and bamboo 
are available there in plenty. Dtoria has all 
the natural resources for this purpose. A 
paper factory should be established in Sa· 
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lempur 80 that the educated persons wnh 
graduation and Post graduation degreeS 
find employment there. 

I want to submR one more point. Our 
villages with a population of 1500 to 2000 are 
not connecled with the main road of the 
district and I want that they should be linked. 
I want that the hone Minister should allocate 
substantial amounts for the development of 
the backward districts and the big villages 
should be connected with the main road. 
Moreover, irrigation facitities are not avail-
able in Salempur Tehsil. Canals are there at 
other places but not at Salempur. Therefore, 
I want to request that maximum number of 
tube wells should be sunk there so that 
irrigation facilities are available and agricul-
ture production is increased. I want to draw 
the attention of the han. Minister especially 
towards Salempur Tehsil. 

Sir, there were certain flaws in the Direct 
Taxes (Amendment) Bill. which was passed 
during the last session. Keeping in View 
those flaws, the han. Minister had then 
promised to bring forward an amending Bill 
to rectify those flaws in public interest. I want 
to request the hon. Minister that this Bill 
should be brought at the earliest as other-
wise our social traditions will be destroyed 
and our small tax payers will have to face 
many difficulties. 

In the end, I want to thank the hon. 
Minister innumerable times for presenting a 
Socialistic Budget by which special relief will 
be provided to the 80 per cent population of 
our country who are engaged in agriculture 
and are living in the rural areas. 

The present Budget has instilled fear in 
the hearts of our opposition parties. They 
have.termed the present Budget as an elec-
tion budget. They know that this Budget will 
satisfy 80% of the country's farmers and that 
is why they did not lik8 to hear anything 
yesterday. I once again thank the han. Min· 

ister for presenting a socialist Budget which 
would benefit the rural people. 

[Eng/ish] 

SHRI H.M. PATEL (Sabarkantha): Mr. 
Deputy Speaker Sir, I must say that this is a 
very ingenioUS budget and an exeelent 
public relations performance. It has created 
an illusion in the minds of almost everybody. 
Everybody is given something. The salaried 
class, the industrial working class, farmers 
- large and smal - children, even the 
ailing have not been left out Therefore, by 
doing this he has created a superb iUusion. It 
is as H the century's most severe drought has 
had no effad on the economy. He has not 
touched any of the major economic pr0b-
lems of the country. 

Taka. for example, inflation. It has been 
suggested though not expressly by him yet 
the Finance Ministry spokesman has said 
that there will be vary little inflationary effect 
of this budget Th. budget which has been 
preceded by two budgets with large defICit 
financing and the vary larger deficit this year 
is bound to increase substantiafty in the 
course of the year. Vet they say that this wiD 
have no effect on prices. In fact, prices are 
bound to be affected. They have already 
been affected. It ;s only by concentrating on 
whole-safe price index that a feeling has 
been created that the consumer prices have 
been affected only in a minor way. That 
unfortunately. is not the case. It is true that 
there might have been much bigger increase 
in prices than has actually taken place. 
Nevertheless the increase in consumer 
priceS has been substantial and it wiH cause 
considerable hardship to the common man. 

There are so many other major prob-
lams that have not been touched at all-the 
problem of unemployment. Frat I would I •• 
to go back to concessions that hav. been 
given and to which I referred earfier. This 
tong list of concessions amount in total relief 
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to a little over RI. 700 croras whereas tax 
burden imposed is of Rs. 1265 crores. The 
net additional burden is thus shown betwHn 
RI. SOO to As. 800 crores. But no mention 
has been made of the burden imposed only 
a little before the budget through admini-
stered prices and through increase in rail-
way freight and fares and various changes in 
postal tarrlf. 

SHRI RAM PYARE PANIKA 
(Robertsganj): You also did in your time. 

SHRI H.M. PATEL: We are talking 
about this budget I wiD tell you about other 
thingil. It was never done Ike that. 

SHRI RAM PYARE PANIKA: You in-
creased the prices of coal to the tune of 55 
par cent whereas our government "has in-
creased it only by 16 par cent. (Interruptions} 

SHRI H.M. PATEL: Somehow the hone 
members opposite have an allergy about the 
shortJanataperiod.lat metelltham t~at Mr. 
Shagat tried to show that the price increase 
during that pe~ was of the highest but he, 
however, admitted that that was in 1979-80. 
In 1977-78 and 1978-79 he had to admit 
there was practically no price increase. Then 
in 1979-80 was not a janata govemment. It 
was a government which was brought into 
being h.~ by you. Further in 1979·80 the 
price rise was considerable because there 
was drought This fact is not mentioned. 
Besides this, there was the second oil shock. 

This is what should have been brought 
out. I don' wish to go into that because h is 
not relevant. to my mind, to this Budget. As 
I .as saying. the burden impoSfd by this 
budget upon the ordinary man..an the laX 
pay .... and the restOt them, the consumera-
ts very nearty AI. 3,000 crorea. This ia what 
WI.houId take into account, the total burden 

· thII has been imposed. Now. therefore, to .,.thaI Government car .. for the people, 
you draw attention to the large number of 

concessions that have been made. And 
certain wall-intentloned, quite welcome and 
Innoyalive schemea have been brought out, 
Again, they should have been spall out little 
more fully. 

Kutirjyoti, for instance. lOundS very 
nice. But in giving effect to that. what will be 
be necessary? Wh8re will It be given? You 
must have power. There are areas where 
electricity has already reached 100 par cent 
in rural areas. These are not the States 
where Kutirjyoti is needed. It will be needed 
in the States in which rural area has not yet 
been electrified to the extent that is neces-
sary. "that is so, where is the power going to 
be brought from? That you will provide one 
lamp in every cottage, every house, is good. 
It is desirable idea. But it Is not something 
which is going to be practicable within a 
reasonably short period of time. 

You take the Jaldhara; the posnion is 
similar same thing. It is a very good scheme 
and would be helpful to the farmers. But 
which farmers? It is the majority of the snfaJl 
1armers that are to be tound \n this (X)untry 
who need help, who need assistance aftar 3 
or 4 drought years thatthey have had to face. 
They ara not going to be assisted materially 
through this scheme. But all the &ame. I do 
admit that thesa are schemes which are 
certainly to be welcomed whenever thay 
come out, provided the machinery for impl. 
manting them is efficient. 

There are a large number of industrially 
sick units in this country now. The number 
exceeds 100,000. Government has 
schemes for helping the industrially sick 
units. But why then 80 many more units 
continue to be added? That is aomathing 
which should have been gone into. If they 
had gone into that. they would have found 
that ~ ii becaUII the machinery they have 
set up however good on paper-is not func-
tioning u efficiently. _ expeditiously • ~ 

should. W .... n an industrial unit goes lick. 
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the first need for it is to have assistance that 
is promised to I given as speedily, 81 effi-
ciently as. possible. That does not happen 
with the result that those who are incipiently 
sick become really sick. H assistance even 
then does not turn up in time. they are 
finished. This. you will find is really on8 of the 
major ressons for the continuous increase in 
the industrially sick un~s. I would have 
expected the Finance Minister to have given 
some attention to this. He probably has. But, 
it so he has not mentioned in his Budget. 

Why has he not made any reference to 
the mounting increase in Government ex-
penditure? It is one of the major problems. 
Particularly, the non-plan, non-davelop-
ment, expenditure is steadily rising. They 
would say, 'yes', because the interest 
charges are increasing. Why are the interast 
charges are increasing? Because there is a 
big revenue deficit. Revenue expenditure far 
exceeds the revenue income and is over 900 
crores. You have to borrow. Then there are 
the subsidies. Can you reduce the subs .. 
dies? It is difficult to reduce them given the 
purposes for which they are given. The same 
is the case with defence expenditure. These 
are the .xpe~res which take a large 
chunk of the total Budget revenue expendi-
ture. Some anention has to be paid to these. 
There is no reference as to how it is pr0-
posed to fiJI the gap. Are you going to con-
tinue borrowing? Borrowing means increas-
ing interest charges and the burden of in-
creasing the interest charges is becoming 
unbearably graat. I think, it has already 
r.ached 30 per cent of the Centra's non-
development expenditure. It is as high as 75 
to 76 per cent of the total borrowings, both 
Intemaland .xternal. This is one ofth. most 
.. rtoul problems that faces1he country and 
at lIast this Houle should have been told u 
to heM Gowmm.nt proposes to tllCld. this 
problem. 

I would refer to certain other m*". 
Why lilt MCI.I.IY for the GcMmmlnt to 

claim that the outlay on agriculture has been 
increased by 40 per cent? The,. arl no 
figures that I can ... in the Budget papar8 
which make this point clear. Indeed. the plan 
allotment of agriculture is less than last year. 
If you add the irrigation. it adl does not 
amount to increase by 40 per cent. I hope 
that the Finance MinistarwRl clear it when he 
replies to the debate. 

THE MINISTER OF FIN,tNCE AND 
MINISTER OF COMMERCE (SHRI NAR· 
AYAN DArrnWARQ: I have already mad. 
it clear in the pag8814 and 15 of the Budget 
Summary under Department of AgriaJlture, 
Cooperation and Water Resources. H you 
look at thew figures, it will be clear. 

SHRI H.M. PATEL: I have seen it. it is 
not claar. Nevertheless, I wiD certainly go 
into it and I will be happy to accept the 
explanation, if it is so. I have no desire that I 
should be proved right in this matter. There 
are other things which I will be glad iI the han. 
M\n\s\er would dariIy because they indicate 
as if Government is committing a Branch of 
Faith. For instance, Govamment iWIia the 
public to subscribe to bonds and debentures 
In which they promised total wealh tax 8X" 
caption. Now. it has been proposed to limit 
it to As. 51akhs. In fact evan in some offers. 
which are even now open. this particular 
exemption of wealth tax is there. II seams to 
ma that the basis on which subsc.11>tions 
were invited should not have been modliad. ' 

Similarly, th .... aresomeotherchangea , 
Long term fiscal policy was p-omiaad to the 
people. You said that you were moving to-
wards a long-term ftSCal policy. But how do 
you propost to do this? When you decided to 
abolish the Estate duty, you really told the 
people that this would not be reintIoduced. 
but you have now brought it in another form; 
not axattly in tM same form. but neverthe-
less It is substatuiatt the ..... kind 0( tax 
and, men or ..... the ..... quMtum c1 
rtturnyou upedto_troml.lbout As. ten 
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crores. You call it transfer of wealth through 
inheritance tax. Wrthin three years the same 
Govemmentchanges its policy and changes 
its attitude. Is this in consonance with your 
promise to have a long-term fiscal policy? 

Further, in regard to excise duty, you 
promised that you were moving towards 
abolishing the multiplicity of rates ang bring-
ing them under some single-rate grouping. 
Here again, it seems as H you have post-
poned the idea of .ffading this change 
because it is certainly not in keeping with 
your promise in the long-term fiscal policy 
proposals. 

Likewise the surcharge was imposed 
only a few months ago to meet the drought 
conditions. You had promised then that that 
would be only tor the period of the drought, 
and now you bave extended it; it is continu-
ing. The excuse given by you is that you do 
not want to destablise; stability has to be 
maintained of tax structure and so on. But 
that does not seem to be wholly consistent 
with whatever has been done in this and in 
certain other respects. The Government 
should not do things which involve dis-
honouring its oWn words. I think that is vary 
vary important These are blatant breaches 
of promises. 

I consider that the Government should 
have shown some candbur: more candour is 
expected of and from the Qo\ternment. In all 
these respects, they shcNld have taken the 
whole House into confidence. 

Then, In regard to public sector .nter-
prises. the Economic Survey tab of 12 par 
cent return and the fact is that if the 011 sector 
_11ft out, the profit earned by the remaining 
public seca ent._ will be either neg'i-
glbll or many be even. minus. 

SHRI MURLI DEORA (Bombay South): 
Not mlnue. but It wi be very .... 

SHRI H. M. PATEL: Even then, why ~ 
12 per cent? Whatever be the good intent-
tions of the Finance Minister, in regard to sq 
many other things too. I would earnast~ 
raquest him to think of setting up some kind 
of a monitoring organization to ensure that 
the expected objectives are achieved. Such 
as the onal mantioned about the industrially 
sick units 

Now, H you are proposing that the agri-
cultural sador should really benefd from the 
various schemes that you have introduced 
through this Budget, and in order that the 
benefit reaches the farmer. small and mar-
ginal farmers or any fanner for that matter, 
then I would suggest that you set up a special 
organisation which will see to it that1his in 
fact happens. By now, you should have 
certainly known that several of your anti· 
poverty schemes. through which large sums 
of money are being distributed, are not in fad 
reaching the parsons who should have bean 
the teal beneficiaries. So, I hope that the 
Government will tell us as to WI lat it proposes 
to do to see that whatever is necessary for 
helding the agriculturiSts. and partiCularly 
the rural sector. will be done that Govern-
ment will give a clear. picture of steps ~ 
proposes to take to control inflation and what 
exactly It has in mind for reviving the induI-
try, the capital market and for building up a 
healthy balance of payment posbion. 

[ Translation) 

SHRI RAM PYARE PANIKA 
(Robal'1lganj): Mr. Deputy Speak.r. Sir, I 
heartily congratulat. the hon. Finance Minis-
ter for pr_nting • Budget whoM str.ngth 
lies in itl emphasis on the upllftment of the 
weaker sections of aocIety. alleviating the 
suffering of farme,., extending aasiatance to 
tribals and Adiva. living in remote are •• 
and solving the problems of rurll art •• na. 
n.r. is hardly any 3ection of our IOCIIty 
whoM prabttml have been overlooked 
while preparing ,this Budget. The bon. fI. 
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nanca Minister has closely examined our 
problems. Even last year's economic posi-
tion has been kept In mind. For this our hone 
Finance Minister deserves to be congratu-
lated. 

What can I say about our han. col-
leagues in the opposition. I thank the people 
of India for what they did yesterday, the 15th 
of March. They did well to avoid falling pray 
to the evil designs of the opposition. The 
opposition was bent on bringing production 
in the country to a hatt. They wanted to take 
the oountry to its doom but for the Indian 
public who cold-shouldered them. All their 
plans went away. Now it seems that for years 
to come the opposition will fight shy of or-
ganising any bandhs. The resutt of the 
bandh is before us. There is an Indian 
proverb which goes like • Khisiyani Billi 
Khamba Noche. • This came true yesterday 
when the hon. Members of the Opposition 
came into the House and tried to insult the 
Chair. Insulting the Chair is insulting the 
House and an insult to the House is an insult 
to the masses of this land. They did not 
bother about the great tradttions of this 
House. Their objective, it seems, is to prog-
re. with the help of misguided policies and 
meaningless programmes. The;r words be-
tray their lack of knowledge of the text of the 
Budget. I have listened to Shri Somnath 
Chatterjee of the C.P .I.[M] and Shri C. 
Madhav Reddi. I have also listened to the 
former Finance Minister Shri Patel who 
spoke just now. After listening to them I have 
bien 10 much disappointed as never bafore. 
That day the hone Finance Minister took one 
hour and forty-five minutes to read the 
Budget speech. As he went on reading the 
.f .. of GpOailion members fell and they 
_nt away dejected. When the press asked 
for their reactions the only thing they had to 
IIY ... that this was an election budget. 
They ant blind to the objaclives and pro-
grammes of this Budget 

13.00 hr •• 

I want to h!ghlight 5 points. Shri Patel 
has now left. I wanted to remind him of what 
happened between 19n and 1979. At that 
time only a few areas in the country were 
affected by drought as compared to the 
present when the entire nation is reeling 
under the effects of drought. Vet the inflation 
during his tenure rose to ·21.8%. H we look 
back at the economy in that period it can be 
seen that agricultural production was down 
by 17 % and industrial produdion by 1.7%. 
Despite this difficulty our Gross National 
Inoome has gone up by 1.2 % whereas at 
that time it decreased by 4.7%. But in com-
parison to that now when our 35 meteoro-
logical sub-divisions have been hit this year 
by floods and drought in the country, the next 
result is that in terms of agricultural output 
we may be short by 7 or 8 million tonnes but 
the last few months have seen industrial 
production rise by 16% and today it is 
averaging around 10.2%. Not only that they 
wanted to disturb the core sector industries, 
close down thermal power stations, stop 
local production and thus to ruin the whole 
economy. Dasp~e the shattered economy 
that this Government inherited from Shri 
Patel's Government the former has man-
aged to increase the output of coal and 
power to 10.2% and 50,000 Megawatt re-
spectively. Economic growth was left at 21 % 
but this Government's efforts have inae8S8 
it to 55%. Is this not a matter of pride? Can 
the han. Member still remain unappreciative 
of this achievement? 

Today iron-ore production stands at 84 
million tonnes. By ina-easing the output of 
iron, cement, power, coal ate. we hav •. 
strengthened the infrastructure of our cora 
industries. And we are moving forward in-
spite of hurdles Uke drought and floods 
because we have developed a sound infra. 
structure to lean on. 

In spite of the trying circumstances. the 
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hone Finance Minister' has presented a 
growth oriented budget .a has been pointed 
out by the Press and the President of the 
Chambarof Commerce. Farmers have been 
given a concession of 2.5% in the payment 
of interest and they win now get money on 
10% interest. 

A revolutionary step has been taken by 
introduction of schemes like tJaldhara'. AJ-
though our target is 175 we should be able to 
achieve upto 160 this year. Apart from dams 
and IargHCale pro;ects, the Government is 
now concentrating on micro-level plans 
keeping in view the needs of the 
situation. The hon. Finance Minister has ke~ 
the basic needs like food, cloth and shefter, 
of the common man in mind while preparing 
this Budget Everyone has praised this 
Budget. Evan the economists of the country 
have expressed their deep satisfaction. All 
this seems beyond the comprehension of 

. our hon.colleagues in the Opposition. A 
leader of the C.P.I.[M] said that there was 
nothing new in this Budget. I once again 
congratulate the hon. Finance Minister and 
the hone Prime Minister for presenting such 
a good Budget 

Ourcoleaguas belonging to Opposition 
talk a lot about inflation. If they bolt at the 
prMent Nationallnoome everything win be 
clear to them. With its Frve-Year Plans the 
prMent Government has pushed the coun-
try on the road to progreta. If the Opposition f 

takas a close look they can _ that this 
Govemment has been successful in control-
6ng inflation to a large txt.nt. Thev aIIO talc 
about d8ficIt financing. I want to quotalOm8 
figures to darify this point. The deficit in 
1984-85. 1985-88 and 1988-87 was 8.14,.. 
0.70% and 9.79% respectivt,. This year 
lnapleofftoodl. drought and other prablema 
the rate of inflation hat been 10.17%. The 
Government has used other r8lOUrCll to 
IIIIIM good thll ahor1age. So I can bllIkt 
thai thII dIIIcIt II negliglJlt. Econom .. 

around the world do not consider a rate of 
10% as very high. Our hone conaagu88 in the 
Opposition are sowing the aeeda of confu-
sion in the minds of the people which Is sur. 
to give rise to fear. They are telling the public 
that our Govemment wants to increaae the 
rate of inflation. 

I thank the hon. Finance Minister and 
the hone Prime Minister for fulfilling their 
promises to the people. I am sure the steps 
taken by our hon. Finance Minister will check 
the growth of infration. The rise in prices will 
also be checked. I feel thalthis Budget has 
been prepared very carefl'"Y. 

Some laaders of the C.P.t[M] have 
accused that the Congress(q Government 
has always been presenting dei icit Budgets. 
They say this trend has continued ever since 
the Congress Party started framing Budgets 
40 years ago. I do not agree with them at all. 
Their only job is to oppose. Whenever our 
han.colleagues from the C.PJ. (M] give a 
speech they usa almost the same words, as 
if thay have everything by heart. last Friday. 
speaking on the Constitution (Amendment) 
BiR, Shri Somnath used the same words 
again without giving any thought to the autr 
jed? Ther. are several new programmes in 
this Budget. This is a growth oriented 
Budget, one which is directed towards the 
poor section of society. An idea has been 
mooted to set up a Financial Corporation for 
Scheduled Caste. and Scheduled TthI. 
this Is certainly a welcome stap that will 
develop our rural areas. 

Just now while giving his spa.ch, Shri 
Patal mentioned IDfMthing about 'Kutir 
JyotI'. The figu .... that he gave on this 1Ub-
ject are totally wrong. Ithlnk he hu not made 
an in-depth atudy of thia lubjeet. The pr8llnt 
Government hu bMn IbIa to provide eIec· 
trIcity to trbal •••. Even the houa. of the 
poor can now boaII of eIIctricly COMIC· 

• tloria. A villtothell hou",will amplypnwe 
my point. We •• continuo"'" movIngonthi 
pith of rapid cIIveIopment. ThlOovtmmInt 
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hat paid col1lldeAlble au.nlbn towards the 
prablaml of fatmel'l. Our hone Minister has 
tried his beet to encourage the farm ... Thll 
Itt the reaaon why our farm .. now are quite 
.nthUliaatic. I th.re any doubt about it? 

[English] 

MR. DEPUTY SPEAKER: You have 
taken fifteen minutes. Others are waiting. 
Give your time to others. 

[ Translation} 

SHRI RAM PYARE PANIKA : I have 
only given an introduction. now I would like to 
give some suggestions to the Government. 
We have encouraged not only farmers but 
also workers engaged in industrial produc-
tion by giving them incentives .. we have 
been doing in the past We all have been 
demanding that and I am in agreement with 
the han. Minister's suggestion. t do not go 
into these details. Wdl not these steps result 
in increased agricultural produdion? Under 
the Jatdhara Schema, water will be made 
available on nominal charges to those poor 
farmers who cannot afford to purchase 
pumpsets, so what objections do the oppo-
Ilion Members have over this. I am aware of 
the confidence the common man has in the 
leadership of the Hon.Prime Minister Rajivji 
because of the Budget presented by the 
Cong..... Government Since the Bandh 
organised by the opposition has failed, the 
opposition Iead.rs are, therefore, talking like 
this. 

I would lit. to stat. what they said 
yesterday. They ta1ked about corruption. 
unemployment and high prices. I don' un-
.. and II to how they talk about COmlo--
tIon. Do they talk about those Chief Ministers 
In regWd 10 whom the High Court has put • 
..... Ion mark·· They talk about corru~ion·· 
thIr tal( about corruption·· they tak about 

corruption of thole who have come inID the g,., of the High ~ for nepotism and 
corruption and now cannot go 8COl tr ... Now 
In order to save them .... they are talking 
in one voice. Out of frustration they are now 
organising themselves immorally. Now just 
888 the Janata Party and the Lok DaI [A] are 
coming together on the basis of casteism 
and communalism and not because of any 
common ideology. Their aim is only to dee-
tabili. the Government which is taki'D 
country on the path of rapid development 
During 19n t they W8r. able to create confu-
sion in the minds of the t)8OpIe and tried to 
annihilate the country and they .. e now 
again raJaing their heads by CXHning to-
gether. Not only this, now Lok DaI (8) is 
joining hands with the Jan Sangh which is a 
communaft8t party. in order to auccead in 
their dirty designs by raising the question of 
casteism communalism and regionalism, 
which ara obstEIeS In the way of achieving 
national integration. They are neither bath-
.red about farmers, nor about workers.. Ther 
have no fa~h in the Public Sector in which 

. they organised 3 to 6 day's strike. They ant 
only interested in giving a set back to indus-
trial and agricultural production in the coun-
try. They conspired to organ:se strike in 
industries so as to close down the Thermal 
Power Station which had only 2 to 3 days' 
coal left with them for power generation. 
They are not well wishers of farmers,labour-
ers and the downtrodden, but are onty int .. • 
asted in gabbing power. What the Hon. 
Prime Minister has said in Hyderabad. it has 
given some hope to the farmers but they ... 
trying to divert the attention of masses by 
raising the bogey of conupIion and tnflation. 
H anybody wants to ... corrupllon, he 
should go to West Bengal Ills nat we who 
are saying this thing. It has already been 
ruted by the High Court. Sir. to mak8 my 
position tlear. 1 .. 1 quote an old pIOV8I'b. In 
rural areas people have both a seNe and a 
winnowing baIkIl Thent .. many holM in 
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the seiva but only one hole in the winnowing 
basket. W. can understand la winnowing 
basket says something. but I a selv. which 
has many holes says something, it becom .. 
very difficult to understand. There are alle-
gations in thousands against the opposftlon. 
If you want to see hOW they are indulging in 
nepalism··how they are be"efiting their 
sons, nephews and their son in law. Just 
see" what ha wants to make his son in law. 
(IntemJpllons). Sir, these hon.Members are 
notne,.sted inoountry's prosperity. Nowa-
days the nation is passing through a crisis 
when both unity and integrity of the nati!m 
are in danger. An of the hone Merhbers 
should attust unite on national issues. The 
Government has triad its level best to It .. 
the muses out of the unprecedented 
dlaught by dint of hard work. The opposition 
IhouId have cooperated with the Govern-
ment In this hour of crisis. But instead of 
extending any co-opperation, they are rais-
ing petty sensitive .ssues lik. cast.ism 
communalism, regionalism and language to 
weaken the country. 1 would like to ISure the 
hone Minister of Finance, that the promises 
he had made through the Budget would be 
achieYed by him successfuHy as he has 80ft 
comer for the poor and because he has long 
experience. 

SHRI JWHAR SfNGHlJhaIaw. ) : Mr. 
~ Speaker, Sir, I welcome the Budget 
for 1988-89 presented byth. hone Minist.rof 
Finance especiaily, because 0( Ita rural ori-
entation. AI of us teel that the development 
m the nation ;1 depended on the develop-
mentof tillages. Our industrial growth is also 
dependent on agricultural prodUdion in rural 
...... 1 would like to thank the hone Minilter 
of FNnca for fixing targets for strenthefting 
the ruraI._ atter understanding thl bajc 
pnJbIIm. I would also Ike to thri the hone 
"~"Iraf Fitance becaUMthta Budget hat 
.... pMpInd In th. &pedal circalnltInCII 
"...." In the country. Many p8ItI of our 
courtly .. In the grip 01 aeverl dIoughl tor 

thalast 3 to .. y ...... Thl .... of Rajathar. 
to which I belong II reeling under-drougid far 
the last four yR"" In order to tide over the 
present calamity. we aD have thought thai 
some or the othertu woukt be imposed but 
instead the Mini8l. h. presented ~ Gudget 
for enlurlng development o! iUral are .. for 
which also lam vary t~.tnktul to him. 

No1!': i would like to highlGht some prob-
lama faced by the people in rural.reu. First 
of all, I would like to apprta. the hone Mam-
bers of the steps taken by the Govemmentto 
solve the bIIic problems faced by the 
people in Yllages. As tar _ I believe the 
basic problem baing faced by the nation Is Of 
population. Through certain m .. sures 
population glOWlh has aImoIt been checked 
among the educated cI_ in urban .,... 
but despite all the .. ,...".. the rat. of 
growth of population contIn .... to be the 
same in the backward Md rural .,. •. 
Despite efforts of the Govemmentthe 'lie of 
growth continues to be hQh. Therefore the 
Government is rsqueated to pay attention to 
this problem which can damagelhe whole of 
the economy. I would not like to speak much 
on this, except thai the Family Planning 
programma ha. gradually become GoY.m-
ment oriented. o.sp;te incentives and dis .. 
bursal of money to coupI_ adopting the 
programme it haa not really taken of. People 
go in for Familly Planning Programme which 
is being ~ bv Government Agen-
ciII on their own, for monetary gains and 
acquisition of land but the rural people have 
become indifferent towards this programma. 
That is why this programme is not catching 
up. This i. a belie problem which should be 
tICkled on priority baail . 

SecondIy.l8riolaeflortl have not been 
mad. 10 dlYef'lily 75 per ce" of the nnI 
population which II dIpendtnt on 19I'icuI. 
ture aloM. Thn hal not bien much devil-
opment In the ...... bll kMpIng. pouI-
teIY. d.., filming. * The people In nnI 
__ t.vt not tIkIn up other occ.ipIIIonI on. _ 1CtIII. Molt of them IN III 
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dependent on agricu.ure. On the other hind 
in developed countries lik. England and 
America fifty per cent of the population II 
employed in allied fie1ds I .. Poultry and 
Dairy farming, etc, but in India the entire 
population continUII to be dependent on 
agricuhure. This Is the reason tor emer-
gence of several problems during the 
drought situation. Some steps have been 
taken by the Government to develop c:oltiVt 
industries but not to the desired extant 

I come from that region of Rajasthan. 
where Canals of the river Chambal flow and 
this has given rise to a seepage problem on 
a large scale. I feel that if fishery is takan up 
seriously in that area and is developed, 
fishery can be weH developed there. It has 
still not started. To achieve rural diversifica-
tion special attention should be paid to cot· 
lage industries and aUiad subjects. 

Thirdly, there is a big problem which 
relates to enviornment. I come from a village. 
The way the forests are baing cut has 
apoUed the whole environment. the cycle of 
rains has changed and the people who live in 
~1ag8S today. firmly believi in their hearts 
~htIy or wrongly thai the change in the cycle 
is a permanent one? Whether there .. 11 be 
timely rain- tsH next Ylar or not and if there is 
no timely rain faU next veartoo, what wiU then 
be the position. I want to submft that whe,e 
the sources of irrigation are avanable. where 
water is available that should be utUised to 
the maximum. My araa is such and I have 
urged many times in this House before while 
speaking on various other demands that 
about 80 par cent area of Jhalawar parlia-
mentary constituency in Rajasthan has the 
requisite potential for irri;lation but we have 
bean able to irrigate only 14 per cent ...... 
Therefore whatlVtr development has been 
madether. is not unHorm. Wh •• verther. is 
• capable lead.,. he get8 development work 
done in hII ..... and lVen gets such things 
done which •• not needed. In compIriIon 
10 ather .... where iTigItion and other 

fld ... art avaUabI., th_ .... .,e being 
neglected continuously and f'IDUIarIr.1 want 
to submit that under special circumstances 
prevailing today when the cyIce of MalOn 
has even changed whatever the resources 
are avaJlable should be utilised to the maxi-
mum posstie extent so tharthesa ar ... can 
also be developed. 

Mr. Deputy Speaker, Sir, there is one 
thing more which is the most important thing 
for development of VIllages. There are no 
means of communications. Due to lack of 
means of communicationa, .. are not able 
to transport whatever is oroduced in that 
area, to the markets. There are some areas 
in my constituency where many rivers flow. 
During rainy season, th .... is obstruction in 
traffic after every 3 to 4 mO .. and our mova-
bility becomes practically nil. Therefore I 
submit that roads should be developedthera 
so that whatever the farmers produce can be 
transported to the markets. Similarly new va--
rieties of seeds have been developed in 
these days and I feel that hone Minister aIIo 
agrees to this that reforestation will take 
many years but the underground water the 
level of which has gone down in the ..... 
can be recharged. W. should ctMd .. 
erosion and make efforts to raise thllevel GI 
water in wens by utilising whatever rail-
water is available and for this purpose WI 
should construct smaD ctMd dams. 

Mr. Deputy Speaker. before concluding 
my speach, I would ike to say one thing 
more. Deforestation has don. maximum 
harm to the viUages, 85 percent trees are cut 
to meet the fuel requirements. Therefore. 
fast growing varieties ot woad, suitable for 
fuel purposes, should be planted. The wood 
used for construction works whose pr0duc-
tivity is alto very necessary ancs which is 
costty too. should be saYed from being .... 
as fuel. Therefore by planting fast growing 
varieties public needs of fuel should be mil 

Mr. Deputy Speaker. though I have III 
to say a lot. but due 10 shDrtIge at time. I 
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conclude and take my aeat. 

f&sIIIshJ 

SHRI P. KOLANDAIVEW (Gobichetti-
palayam): Mr.Deputy Speak.,. Sir,' riaeto 
support the Budget for 1988-89. Our F~ 
nance Minister has shown himself as an 
economist and -.0 as the best Fmance 
Minister in India, Actually this budget is a 
farmer'~ Budget. Some press reports and 
economists and others have stated that it is 
a ~ Budget. I Sincerely think that it is a 
f.mer's Budget. 

It is a skilfully balanced Budget of our 
hone Minister of Fmance. Actually t it will be 
rernembelld as one of the most ingtJnious 
devices of any Government, 40 years since 
India gained her freedom. It serves an eco-
nomic purpose and not a political purpose. 

The Budget has made a very consider-
IlbllIhow of reducing the burden on virtuaHy 
fNety segment of the population. So many 
concesabns have been given not only to the 
tamers but also to the down-trodden 
people. Now, the farmers are actually get-
tiIg loans II substantially lower rate of inter-
8Il Further, the excise duty on ~umpsets 
have been withdrawn. The fertilizer prices 
have also b8en reduced by seven-and-a .. 
hal per cent and that will &dually help the 
paorfanners, who are depending upon agn-
cube. Moreover, the home'ess people are 
also promised to have their own houses at 
tow.r rat. of Interest. This is another boon 
that has been given to the down-trodden and 
to the weaker sections of the community. 
The rural middle-class people have been 
given cheaper soap. cheaper electric bulbs, 
in certain C8188. cheaper toys for their chil-
dren, cheaper cloth .. , cheaper glassware 
and belt of an, all electrical appIiancea and 
............ lbis wilt automaticalv and 
ftIIUnIy .._, the poor people. 

SIr, thlllduction on CUItom8 and 8X-

ciae dut_ on synthetic fIna, If puaad on 
10th, conIUm.,., will also bring widespread 
relief to the urban Iow.,-mlddle class people 
and to the working-clllat people. This is • 
very good .ffort that has bean made by the 
hone FInance Minister in order to help the 
people. A greater and significant attempt 
that has been made by our Finance Minister 
Shri Tiwari was to reduce thl cost of medi-
cines and also the medical-care by exempt-
ing essential drugs and sophisticated medi-
cal equipment. This also helps the poorest 
sections of the people. 

Looking at purely the economic point of 
view. h is evident that many of the conces-
sions announced, made good sense. Actu-
ally, he has use9 his mind in preparing the 
budget. The budget must be to the poorer 
masses and the w"aker sections of the 
people. SO,I have to apprec:ate and con-
gratulate the Finance Minister who has 
brought in a very populist and at the same 
time a skillfully balancing of the budget. 

Even with regard to fertilizer prices, 
actually the fertilizer prices ware high and 
the weaker sections of pur agricuhural 
coml"lundy were unable to use fertilizers at 
all for the last 4·5 years. That was the diff;' 
cully. Ther. was monsoon failure Mveral 
times. Consecutively, for the last 4-5 years, 
there was monsoon failure and drought W88 
prevailing all over the country. The two. 
Finance Minist.r came to know an the .. 
things and in order to help the tannera and 
poor agriculturists. h. has rlducedth.f.rtH-
izer prices by sevln-and-a-half percent. 
This is a boon to the farmers. This is an 
helping tendency that has been shown by 
the han. Finance Minister to the agricultur-
ills. 

With regard to rural employment pro-
grammtl aIIo. hI has stated that that would 
be ,.viewed and made more tfficttnt. That II 
aIIo another aaurance thlt has been PlUm-
iMd by the Anance Mlnllter to 1he poorer 
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Mellon, of the people and the agriculturilta. 

As fit • Detance expendIur. is con-
e»med, that WIt going up previously. last 
year. it haagone uptf/ 83 percent or 10. Last 
year, the Defence axpIRditur. was put at 
RI. 12500 cror ... Haw. II his been reduced 
by As.SOO crot'II and it has been put at 
Rs.12000 CIO'88. In ... of the Indian 
Peace-K.eping Force remaining in the I. 
land of Sri Lanka, that has been reduced. 
There was a criticism even by some of the 
OppOa~ion parties that about Rs.3 crores is 
being spent by thi Govemmrnt of In~ia 
everyday on that account. That is an accusa-
tion against the Govemment of India by the 
Opposition part~. Actually. it is not 80, The 
IPKF is kept in Sri Lanka on, In order to 
restore ped, in order to save the valuable 
lives and in order to g!ve security and protect 
tt)a people of TamUs in Sri Lanka. \"18 have 
to 888 things in this light. That is why the , 
IPKF is remaining in Sri lanka. 

Sir, the Fanance Minister's budget this 
year-1988-89 actually repr_nts a skillful 
balancing of feliefs, expenditure increases 
and revenue raising meausr .. that do not 
fall heavily, partic\'larly on the common 
people of our countr ,. This is very important. 
I beg to submit that you have given a farmers 
Budget. a skilful Budget and a balancing 
Budget. We appreciate it. At the same time, 
we have got some grievances about Tamil 
Nadu. So many projects have not been 
cleared bv the Centre so far. 

You know !ully well that as regards 
Madr. city. the T elgu Ganga project has 
been pending for the last four years. Our late 
Madam Gandhi actually laid the foundation 
stone for this T eJgu-Ganga Projed. But that 
has not been cleared. Evan -now we are 
flCing wat.r problem not only in the Madras 
city but in al!noat aU the Nr.i .... There IS 
no wate, avdable for drinking purpose. 
That ia the main thing. The Centre must 
coma forward to cIur the Ttlgu-Glnga 

Project immediately 10 thIt the people of 
Madras city at least get water from the 
Krlahna river. 

Another important thing is... (lnttKfUP" 
tions) 

SHRIMATI BASAVARAJESWARI 
(BeIIary) : Madam did not lay the foundation 
atone for Teigu:o&nga Project. She laid the 
foundation for drinking water to Madras. 

SHRIP.KOLANDA~LU:No.no.ft 

w •. T elgu-Ganga Project. I ten you, in thai 
your Chief Minister tAr.Hagde was also 
there. The Chief Minister of Andhra Pradesh 
also attended. My Chief Minister and the 
Kerala Chief Minister also attended. Evan 
the Chief Minister of Maharashtra Mr. Patel 
was there. I know fully well. I was a Minister 
at that time. 

Another thing is thal you have mnfened 
the best civian award, the highest civlian 
award to ourbaloved Chief Minister ,l.ala Dr. 
MGR. We ara very grateful to the Cantre tor 
having conferred the highest civilian aw8Id 
to the Late Dr. MGR. At the same time, we 
make a request to you thai the ai~tarminal in 
Madras be nned after MGR because when 
you have conferred the bast award to my 
Chief Minister you should aIao nama the air 
terminaJ at Madras after the name of MGR. 

Another important thing is the Kaveri 
Award dispute. That has not been solved so 
far. When my Chief Minister was alive. he 
was pressing upon the Central Government 
to have a trbunal to finalise the water dis· 
putes between the States of Kamataka and 
Tamil Nadu. Evan now we go to them with • 
begging bowl. Every time .. have to go to 
Kanartaka to get water through Barl., Sys-
tem. The, are not giving it freely. By means 
of Baretaf System ontt. we are IbIe to get 
water. Recently they have rlleased 4 TMC. 
But we need 10 1MC of ... for the Claps 
in the Th.njavur diItrict which is. gt'8IWy or 
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TamO Nadu. You should request the Kama-
taka Government to release another 6 TMC 
of water immediately for the crops in the 
Thanjawr district. 

Another important project is the Sethu-
Samudrum project. Sethu .. Samudrum proj-
ect has baen pending for the last twenty 
years with ttle Centre. That has not been 
$ared. Why is the Centre taking such an 
attitude to not to clear the Sethu-Samudrum 
project? When there is war. this project is of 
help not only to Tamil Nadu but to the whole 
nation. So. this Sethu-Samudrum project 
has to be cleared. 

Another thing is the East·Coast Road. 
When I was the Minister for Highways. I was 
pressing upon the Centre to clear this project 
which costs Rs.1S0 CI"Ores. This is also a 
very important project. This project covers a 
distance of about 850 kilometres from Ma-
dras to Cap Cof1.!Orin. This is a very impor-
tant project and it has to be cleared. 

Our Finance Minister has to be praised 
for the Budget. he has to be appreciated, he 
has to be congratulated for having given a 
tanners' B~t, a skilful and a balancing 
Budget. Thank you. 

[ Translatbn) 

SHRI CHANDULAL CHANDRAKAR 
(Drug): Mr. Deputy Speaker t Sir. first of all I 
would like to say that keeping in mind the 
problems being faced by the fanners and 
rural areas requisite relief haS been provided 
in the budget which has been pt'8I8nted this 
time by Shri Narayan Dutt TIWari. During the 
lilt .w y .. s. it is probably foc." first tima • that special attention has been glYen to 
wmers and poor people living in far-flung 
........ For this. I congratulat. our hone Min-
ilia' and the Prime Minister. As far u h has 
bien poad)Ie, efforts have bten made to 
...... tacIitieI to them. Though problems 
_ ..., but there •• two rnIi1 problema 

which our country is facing tooday. One is of 
rising prices and the· second of poverty ac-
companied by unemployment. Both these 
problems cannot be solved by making 
speeches or by t_ing ad-hoc steps. For this 
we will have to make M-depth study to find 
out as to how thase can be solved. Today is 
an age of specialisation in the wo{1d as well 
as in India. Unless thera is a specialist in 
avery field, things do not move forward. 
Whether it is production of vigatable8, 
whether It Is brick making or checking pollu-
tion, atc. Thera is a need of specialists in 
Ivery field. The necessities which existed 
earner have· changed atter forty years. 
Therefo .... it is necessary to give more atten .. 
tion towards establishing more universities 
and research centres in India tp suit our 
requirements. Students which come out 
from coneges today get no employment. 
They get only academic and bookish knowJ.. 
edge whereas there should be professional 
studies. That is why after completion Qf stud-
ies upto B.A .• M.A. level. they seek the post 
of a driver, a conductor or a peon. St~dies 
take a long time to complete. Therefore it is 
all right upto the Higher Seoondary stage but 
thereafter there is a need for specialisation. 
For this, we may have to open Institutes. But 
today, it has become a rule these days that 
after higher secondary everybody wants to 
jOif' a college for graduation. 

Attention is not being paid towards the 
farmers who produce grains in the country. 
For them, a University of Horticulture should 

l be opened. They should be provided with 
degrees. Thus, universities for 7 to 8 sub-
jects should be opened. Forestry comes 
next. Many people want to plant tra. but 
they do not know tha types of tr.es which 
should be planted. To study aU these things. 
a University of Fore.try should be estab-
lished. Similarly a Univeraily of Vetarnary II 
needed too. When the people find 00 other 
avenues, they become veterinary docIors . 
The,. is no dearth of cattl.-wealth in our 
country. Ploughing ot land and many other 
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jobs are done with the help of the cattle.
Protection cif the cattle is equally important
as the protection of men. Therefore, a Uni-
versity of Veterinary should be opened
which can produce capable doctors. There
are many more similar things like house-
building. We see that 20 per cent students in
German Universities study architecture
which is the most important field. The prob-
lem of construding houses in our country is
very critical. According to the available fig-
ures, there is a shortage of 4 crore houses
but actually the shortage is much more.
Therefore we should also open a University
of Architecture to acquire this knowledge .

. Many people will say that Architecture is
taught as a subject.,.at many places. Even the
work of making bricks should be entrusted to
specialists. See the plight of the workers
engaged in manufacturing bricks. I know
that their condition is not better than that of
bonded labourers. I know that from my con-
stituency, from Uttar Pradesh the people go
to distant places for this work. So a Univer-
sity of Architecture should also be estab-
lished. Training in manufacturing better
quality bricks should be imparted. Similarly,
there is a need to make cheap and. strong
houses. It is necessary that training centres
for tabricatlnq cheap and strong houses
should be established in every district. At
those places which are very hot, there
should be heat 'resisting houses and in the
cold regions there should be cold resisting
houses .. Nowadays, many literate boys
remain unemployed and are in search of
employment but they do not get it. There are
many obstacles in the way bf establishing
industries. They become Managers there
but they do not possess any knowledge of
management. Therefore, I want there
should be a University of Management. At
present there are only two to four such
universities in Bombay and Baroda but this
will not solve the problem. There are about
500 districts in our country. Every district
needs it. There should be an Institution of
Management, a Universjty of Management
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where training should be imparted. Where it
should be taught how small scale industries
can be set up and what type of management
should be there in industries. Whether it is a
small scale industry or it is a medium scale
industry, management training is needed in
both the sectors. At present there are univer-
sities where only degrees .are important.
History is taught there. Art subjects are
taught there. The boys when they come out
from there, do not get employment. Today
the need is that they should get employment
after completing education, they should be
employed in one or the other occupation,
they should be trained as good Managers.

In our area, all our crops depend on
irrigation. 'Everybody wants that irrigation -,
facilities should be provided in his area.
Without irrigation facilities crops do not
grow. Whatever efforts you may make> irri-
gation facilities cannot be provided in more
than 50 per cent land in our country. It may
be possible in case of Punjab or Haryana.
Therefore we should not depend on rains
only. As such, training should be imparted in
this connection also. For this, such universi-
ties should be opened where training for
growing rain-fed crops should be given.
Nowadays, mere issuing degrees is not
enough. Degrees in cornrnerceor arts do not
ensure employment. It would be better if
universities are opened for particular sub-

. jects. The Government should pay. more
attention towards agriculture. Dur Govern-
ment has done much useful work inthisfield.
176 districts have specially been selected
for, growing more grains and rice so that
more paddy can be grown. Although our
Government has fonmulated a plan and set
out a target for increasing toodqrain produc-
tion by 17.5 crore after the current five year
plan but it can't be achieved simply by say-
ing. It requires a review of <;Jifferentaspects
of aqriculturs throughout the country. Al-
though our Finance Minister is very wise but
still I request and suggest that an Agriculture
Commission. should be appointed as early
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as possible. Altnough in 1.928-29 the Royal
Agriculture Commission had been ap-
pointed in this country but now its recom-
mendations have become out of date in view
of the circumstances-et today. Hence there
has been a demand for appointmenting an
Agricultural Price Commission in the country
but I request that let there be an Agriculture
Commission to enable us to find out the
ways and means for developing our ag;icul~

. turs and villages and for increasing agricut-
tural production. This is very essential.

- Accordiflg to the Agriculture Depart-
msnt Agriculture Science centrss have
been opened at many places while their
objective was to open an Agriculture Sci-
ence Centre in every district. But as I know
wherever these centres have been set up,
there a-re neither agricultural experts nor
scientists. Whatever is done it is done super-
ficially. I want that an Agricultura! Centre is
set up in every district where services of
scientists and AgriCUltural Experts be made
Available so that our farmers are able to
learn as to how production can be increased
and pro!;!ress can be achieved.
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It is requested that the date of present-
)ng the Budget in, the House shoiJldbe
changed. We have been demanding it since
long. The reason for not changing it is still
unknown. The budget is presented on 28th
or 29th of February which iS110tonly contrary
to the circumstances of this country but also
harmful. It might have some utility for the
Britishers as they used to function in their
own interests' according to the system of
England but it is quite contrary and harmful
to our interests. I, therefore, requestthis date
should be changed, Although the Hon. '

. Prime Minister, had appointed the L.K. Jha '
Committee to advice in this matter and after
taking into account all the circumstances the
Committee came t9 the conclusion that th.e
budget of this country should be presented
either on tst January or on tst Julybut I want
that it should be presented either ln Septem-

ber or in October.The reason for this is that
during this period1he overall position oUhe
whole country becomes quite clear about
the volume Of rain fall, quantity of production,
the possibilities of the coming harvest, the
quantity of water available i~ rivers and rivu-
lets, irrigational requirements, availability
and non-availability of drinking water,' the
number g1relref works required to be under-
taken and the amount of money available for
the same. K~eping in view all these facts
provisions can be made in the budget. What
is the use of such a buciget which is prepared
without knowing _all the above mentioned
facts. I know that your officers will ~ertain~
put obstructions in this regard but, a firm
determination is required for it. Viewing from
the practical point of view it becomes neces-
sary to present the budget in September or
in October. This is a well known fact that after
having approved the budget th~ funds are
made available to the States by 15-20 April
.and then these funds are not properly util-
ised and remain lying unutilised in every
district as rains start from 15-20 June., -

As has been pointed out by Members,
who have spoken before me in the House,
the level of water in wells and tubewells at all
places have gone down. It is mainly because
that much sand, mud and stones have accu-
mulated in our rivers and even after having a
small volume of rain the rivers start overflow-
ing and the entire water flows into the ocean
and becomes useless for us. I request the
Cantral Government to S9t up a Dredger
Oorporancnto solve this problem. Undoubt-
edly, it is a very costly and difficult work but
by organising it we can save th,e reliefassis-
tance amounting to 3-6 thousand crores of
rupees, which we have to provide -to the
people every year. As there are Central
Dredger Corporations for ths main rivers of
the country like the Ganga, the Yam una, the
Brahamputra, etc., similarly separafe
Dredger Corporations should be set up in
every Stat~ to remove sand, etc., from small
rivers. Unless, 'the sand and other matter is
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not removed from the riv.l'lrs,we will have to
go on facing the menace of_ flood and
drought 'every year. I, therefore, request the
hen. Minster of Finance to set upimmsdi-
ately a Dredger Corporation in the country.
Some funds should be allocated fer this
purpose so that the Dredger Corporation is,
able to do its work accordingly. This will
ensure required supply of water both for
drinking and irrigation purposes, as all the
tubewells'will start working.

Our hon.Finance Minister has been a
Chief Minister of a State and he knows that
housing problem in our country is very seri-
ous and we are in need of houses. ,But we
,find that fertile agricultural land is being
utilised for setting up various colonies. On
the one hand, the area of agricultural land is
going on decreasing and on the other the
popuiation isgoing on increasing, Hence it is
very necessary that colonies should be al-
lowed to be built on such landwhich isbarren,
and unctlltivable. Keeping in view the speed

. with which our population is going 'on in-
creasing,the remaining cultivablel~d will
be utilised for housing and.wewill be left with
no' cultivable I~nd at all. Hence in every
district there shoutd be one or two .satellite
towns on 200,400 and 600 acres of land
where all facilities like roads, electricity, etc.
should be provided. Besides, training
centres should be set up there for imparting
technical education to the youths of today so
that they are able to start their own work after
receiving this training. For this purpose all
facilities should be provided to them so that
they are able to set up th~ir own factories
there itself instead ot migrating to cities.

Mr. Deputy Speaker, Sir, I want to coo-
clude in a little while. At present the condition
of enviornment in the 'Country is not so bad
butsoon the same situation as isprevalent in
foreign countries, will hav.~to be faced inour
country also due to the population explosion.
In foreign countries, river-water, the land
and the air have become polluted. Some-

thing, therefore, be done well in ~me so that
our country has not to face such a situation.
The Department for prevention of pollution
does not pay any heed ·towards our com-
plaints. The condition of water in river in
foreign countries is such that even the legs of
animals become forstbitten when they pass

, by the side of rivers due to accumulation of
much acid in their waters. Hence to save the
country from such a state there is a need to
work speedily to bring about an improve-
ment in the Environment.

Mr. Deputy Speaker, Sir, in the end, I
would like to say to-thehon. Finance Minister
that there is shortage of electricity and en-

'ergy. There is much cattle-wealth in our
country ana itsdung can be used fordifferent
purposes. So the people in ru~1 areas
should be provided incentives and all the
requisite facilities for setting up gobar gas
plants. Some financial assistance should be
elEtendedto them for this purpose. Iwant to
.tell you that manure is far better than even
urea for increasing agricultural production,
In forests, trees are being cut for using the
wood as fuel. H Some relief for using gobar
gas is provided to the villagers then there
would be less cutting of trees. The poor
make their both ends meet with great hard-
ships. We can save our electricity and pre-
vent deforestation if we give some incen-
tives for using gobar gas <!ndfor launching
sucl1programmeswhich are based on gobsr
gas.

Mr. Deputy Speaker, Sir, Iconclude and
thank you very much.

[English]

'- SHRI M.R. SAIKIA (Nowgong):
Mr.Deputy Speaker Sir, I rise to make some'
observations on the General Bndqet, Last
y!,,~r,the Finance Minister promised in the
House to contain the limit of deficiencies
within the limits but thls has been achieved
by reckless increase of administered prices
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[Sh. M.R. Saikia] .
tOf petrol, edible oils, sugar, steel, etp.

13.59hts.

[SHRISOMNATH RATH in the Chai~

As a result ofthis,what we have seen in
the last three months is that price index has
been increased by 10 per cent. This year
also our Finance Minister has shown a deficit
of Rs. 7484 crores. This deficit, the increase
of administered prices will definitely give
more favour to the inflationary forces. in the
next year, the price index may goupto 20
percent In the-Budget; the Finance Minister
has introduced coma measures to provide
marginal relief to the weaker seCtion's of the
peOple but this marginal relief will definitely
be wiped out by increase in prices. The
marginal relief provided in the budget would
become needless by higher rate of infJation~
Then.where is the marginal relief?

14.00 hrs.

Secondly. the most distressing feature
in the Budget is that it does not indicate any
measure to accelerate the growth of our
economy. Widening of the deficit Budget is
largely due to increased expenditure on the

.non-developmental schemes, particularly
Defence, interest payment, subsidies and
salaries. Nearly eighty-five per cent of the
increased expenditure is in respect of non- .
developmental schemes, intsrest payment,
subsidy ste. A huge amount of expenditure
has to be incurred to meet the cost of-admini-
stration. The burden of deficit financing is
because of non-developmental expenditure
and increase in administered prices and that .
Will definitely lead to higher rate of inflation.
Therefore, the question arises whether the
economy with such a high rate of inflation
can absorb the heavy doses of deficit financ-
ing. Moreover, the deficit financing together
with concessions given in excise duty on a
number of items would lead to expand the

aggregate demand in our economy. As a
result of this, there would be all round price
rises and that is what is going to happen.
Such price rise will lead to fresh wage de-
mand and that would inflate industrial prod-
ycts. All these things taken together will_
upset the cost estimates of our development
programmes. Therefore , I urge upon the

. hon. Minister to take some concrete steps,
definite steps to arrest the price rise.

In this connection, 1would like to Sl!g-
gest that some concrete measures should
be taken to expand the base of. revenue.
From the side of the Government also, some
steps should be taken to reduce the burden
on our Budget by arresting the increased
expenditure on salaries, and allowances
from borrowed money. Further, steps should
be taken to improve the efficiency of the
public sector.

One of the most important thing that I
. would like to mention in 'thls connection is
that steps should be taken to recover the .
farm loans. Side by side, steps should <be
taken to change the quality and pattern of
farm loans; otherwise the banks in the coun-
try may face a serious !lituatio.n at the time of
ex~cuting the agricultural credit program-
mss.

Thirdly, inflationary pressures are of
great concern, as far as tlie balance of
payment is concerned. We have witnessed·

, unprecedented drought in major parts. of·the
country, and unprecedented floods in some
other parts of. the country. These have
caused a heavy strain on our balance of
payment. Moreover, what do we find today~
According to the estimates of the World
Bank, the overseas loans of this country are
Rs.33000 crores, but the Government of
India estimates put it at Rs, 23000 crores.
The average debt liability of every Indian'is
more thanRs.1500 and this is more than the
annual income of most of the Indians today.

. Out of the total earnings that we get from
foreign exchange, minimum 25 per cent
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goes for inter .. payment. Thus, what do 
you find today? The whole country 18 on thl 
virge of being trapped in the foreign debt, 
ov.,.... debt. Therefore. some posbive 
stepe should be taken In this ragard. I would 
Ilk. to suggest soma of the steps. 

Although the Rnanee Minister has indi-
cated some provisions for a rapid and sus-
tained growth of export and additional im-
ports, the question is, how much h would be 
posalble to follow them unless you improve 
the quality and effICiency of the industrial 
pt'OductB. At the Pl'8I8nt moment our prod-
ucta are facing fine mrptition. Unless you 
inprove the quality of the product, unless 
you Improve the efficiency of our products, 
how would b be possible to face the compe-
tition in the international market? Therefore, 
some steps should be taken in this direction. 
" we really want to have a rapid and sus-
tained growth of export and additional im-
pon, then we must take steps to improve the 
quality and efficiency of the industrial prod-
ucts. Sir. in this connection. I would Ike to 
say that the Govemment should take some 
st., not by raising the price of petroleUr.1 
but by some other m.ethod to reduce the 
consumption of petroleum in both, Public 
MCtor II weU as private sedOr. Unless you 
redUce the rate of consumption ot petro-
leum, the balance of payment wiD be over .. 
burdened because we have to Import huge 
quantity of crud. oil from the foreign coun-
trie •. So, you hav8 to reduce its consump-
tion. 

I would suggest that sleps should be 
tlken and funds al)ould be altoted for the 
explobtJon of our own resource. so that we 
can reduce the burden on India's balance of 
payment. 

Our finance Minister and most at my 
co ...... from the other aide praised the 
Budget ..,.ng It •• 'popular' Budget In the 
..... that ..... pIOYited lOme reIiIfa to thl 

poorer IICti)nI of the society. Somebody 
hu said It • a '1OCia1lt BudgIl' • 'WeI .. 
Budget'. But what have we bien expedenc> 
ing? Du~the last «) , .... In wary yeaf., 
Budget the,. ... some provisions to give 
relief to the weaker aectiona of the society. 
But the question is whether those reWa .. 
read1ing the people? , am sorry to mention . 
that the Finance Minister ~ .. also tailed to 
indicate any measure which is prapoeed to 
be taken to ensure that theM benIffts wi go 
10 those p80pIe for whom 1h8y are meaM. 
Therefore, though apparently it is people', 
Budget, the question is, who wil enjoy thole 
benefits? What do we find in the case of anti-
poverty schemes which .. going on in the 
rural ar.,.~ spending thouaandI and th0u-
sand of CfO .... of rupees? The naaI ber ... 
have gone to whom? Who has been bene-
fited by it? I would say, nat the 1"811 people 
and not the weaker 88CtiaI. of the society. 
Always these benet .. are enPfeci by .. 
middleman. Thefllfcn, in thiI Budget_ 
8XP'tded that certain measures must be 
introduced by the Rnance .. ,.... which wi 
ensure that such benlfb would N8Ch the 
~ people. But in the Budget we fm no 
such indication. 

Lastly, SW.I WDUId"to aaythlllth1r8 
is a rise in prices the whole Y" round, then 
to my mind there is no paint in having 1ft . 

annual Budget.' the price'" flam day-to-
day t the price chMges from day"" • 
the cost of the conaumers, then whit is !hi 
meaning of haYing an AnnUIII 8ucIgIl WI 
want to frame • Budget keeping In view the 
interests c:j the people. But wheIher the 
Budget hu served the irderelll cI the 
people or not? I think it has not a.ved the 
interest of the people at aI. 1"hINtcn. to"" 
mind the ... is no meaning of having 1ft 
Annual Budget. un .. we can tab .... 
c:oncr8te muautel to ,..".. the _ 
rise. But in the Budget there .. no mlldiDn 
abo~ the IOIuIbn of the ptObIIm tI _ 
"se. batance of payment and at dIIficIl ft. 
nancing. 
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[She u.R. Salda) 
With theM few WOld, I conclude my 

speech. 

14.10hr .. 

[&pshJ 

BUSINESS ADVISORY COMMITTEE 

fiftieth Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTAJlV "F· 
F~S (SHRIMA T1 SHEILA OIKSHfT): I beg 

14.10112 bra. 

GENERAL BUDGET-1988-89-GENERAl 
OlSCUSS\ON CONTO. 

[English) 

SHRI LAKSHMAN MALLICK 
(Jagatsinghpur) : (8) I rise to support the 
General Budget for the year .1988-S9. This is 
a moat popular Budget This is a rural ori-
ented Budget. 

I think the Union Finance Minister of 
presenting the timely Budget to restructure 
the anti-poverty plans to elevate the rural 
farming people d the country. This Budget 
indicates the Union Gove~nmentt8 political 
and economic polices for uplifting the rural 
people. The Budget is for helping the starved 
and drought wrecked viNages with the com· 
bInation of subsidies and growth oriented 
inoIntiv •. In this Budget there is a m_ive 
incnNIaI in the plan outlay for Agriculture. 
Sublidies on food and fertilizer, wtre up bv 
20 per cent. The interest on crop loan has 
bien reduced. Goods required to Agricul-
....... eIIcIrIc motors. machinery for holt;' 
cuIure. poultry and been keeping have been 

made cheaper. excise duty on peatlcldll 
has been reduced from 105 per cam to 70 
per cant. Government have also made a cut 
in Excise Duty from 40 per ClInt to 15 percent 
on cold storage components. Reliefl to 
Food proceaaJng and packaging induatrlta 
have also been ensurad. The Government 
haye rightly given incentive. for the manu-
fadurad products by the Registered c0-
operative in villages areas. 

I thank the Finance Minister for an-
nouncing the package programme specially 
meant for rural people. So he has given mar. 
weightage for the vHlage pIOp~. Steps r. 
garding exemption in excise duty for Khldi 
and Village Boards for making Jam, Jelly 
and Pickles need appreciation. 

J would appreciate the Fina~ Minlller 
for introducing projects like Jaladhara 
Schemes for spreading ownership of 
pumpsets in drought aftected areas. The 
Kutir Jyoti Schema has been introduced for 
giving lights. He has also allocated a sepa-
rate fund for Rs. 100 erar. for rural ho~ 
programme. 

The Government hatVl also choMn 
simultaneously to appease the middle cIaIa 
people who are living in the urban areas. at 
the same time keeping the bulk of his pres-
ents lor the people who are living in the rural 
areas or for a specified depressed popula-
tion such s Scheduled Castes and Schad-
.ulad Tribes. 

There will be no incre_ in tax ... In-
. centive. for savings will go up. NREP. 

RLEGP and IRDP programmes are' ex-
pected to be mora stronger because of In-
creased ~ocation. in the Budget. 

The Finance Minister had tlk8n con-
sck)uI It8p8 for wooing the rural poor. II· 
though he Had railed the outlay on .... 
pove", programme. .... hal \ annculCld 
only marginally a plant to sink 1 mlion .... 
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for the .xduIN. 01. of Harijana and Trbals. 
\ 

Thel8tting up of Scheduled Castes and 
8cheduled Tribes Corporation at the na-
tlonallevells a walCOm" ... It ie IftAant for 
Harijans and Adlvesis. You might be know· 
Ing that already Scheduled cast .. and 
Scheduled Tribes Corporations are func-
tioning now in some Stat ... Due to want of 
funda, they are not functioni~ property. I 
urge upon the Finance Minister to instrucl 
the Stat. Govemment. for improving the 
functioning of the Scheduled Castes and 
Scheduled Tribes Corporations.Group in-
surance for artisans, scnool teachers and 
milk producer is a good step. 

In agricultural sector mora arsistanoa to 
small and marginal farmers and infrodudion 
of cropinsurance schemes are anticipated. 
The Government has already inclu1ed in the 
plan rural based technology mission on 
water. oil, seed. immunization, literacy and 
telecommunications. This is a very good 
afton on the part 01 the government Hous\ng 
schames and particularly Indira Awas 
Yojana Will benefit the people in housing 
schemes due to this Budget. 

I consider thi~ budget to be the softest 
budget in the last ten years. This budget \ViII 
fulfil the aspirations of the Father of the 
National. Mahatma Gandhi. that unless the 
rural community in this country is not 
elevated, the country wUI not progress. The 
present budget is certainly a good news to 
most of the people. By this Budget. thelffect 
of price rise has been neutralized somewhat 
by excise and other rebefs. 

I am happy that governm.n~ has taken 
radical stand to switch over to agricultural 
aeca from industry and responded to the 
cal of rural people. I will urge the govern-
ment to _ that schemes are properly and 
t_lmpIemented and officers not properly 
... entIng IChemes are tlken to task. 
The Aeportlanct findings of Comptroller and 

AuditorQen.,., In mil-utRlutbn and irregu-
lar .xpendlur. should be followed with 
immediate lIdion. Unn8C8ISIIY expandi-
ture in office 81tab11ahment should be ,. 
duced. There .,.., be co-ordlnatlon of the 
departmental schemes In every uca. 
Responsibility must be fixed against thole 
who rnisusetheobjectJves d the budget and 
as a whole anybody who is deterimental in 
implementing schemes and promote c0rpo-
ration should be dealt with strictly. I wi 
appeal to the government to see that no 
price rise and corruption takes place. 

I would iike to say a word about my 
Stata, Orissa. as wed as my constituency. 
There is no proper development of Parad., 
Port. Parad"lp Port is ona of the 10 major 
ports in the country. Il has been negteclad •• 
needs to develop and modernise. It is regret· 
table that adequate fund provision has not 
been made for development of Paradip Port. 
As the econo"'] of the Stat. largelydtplllds 
on this Port. the government should take 
necessart steps \of \he expans\on and 
devetopment of the Port. Fishing harbour 
and cit refining facilities and ship building. 
yard should be set up at Parad_'. Provisbn 
should be made to implement these pr0j-
ects. and on-going projects. I urge upon the 
Finance Minister to see that afl on. going 
projects whicr have aiready b&en started 
should be completed on time. 

There was a proposal to set up an 
integrated steel plant at Paradip. The loca-
tion was subsequentty shifted to Dami. But 
the steel plant hM not been sat up at thai 
place. In order t~ provide additional employ-
ment to the unernploy9CI youths, it is neces-
sary that the Steel plant should be set up at 
Daitari very soon. Thank you. 

r Translation] 

SHRI GANGA RAM ( rlOZlIbM) : Mr. 
Chairman, Sir. I hereby .. Icome and ... 
port the Budget for the ,.. 1 .... ,.. 
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Sir, there is a provisron for KUTIR
JYOTI and JAlDHARA schemes on page 9
of Budget Speech. This is a new innovation,
new thinking and anew assumption Whichis
highly commendable. Some persons have
said out side that under the KUTIR JYOTI
scheme. there is a proposal to give one
electricbulbin every hut and ths hut made of
grass will catch fire. This is being said by the
_Members belonging to the Opposition. It is a

.>: pity that as and when our party, our Prime
Mr. Chairman, Sir, the hon. Finance Minister or the Finance Minister wants to do

Minister has plucked the flowers in such a something for the weJfare of public that is
way that there has been neither any move- usually criticized by' the Opposition parties.
ment nor any sound in the branch with the But I would like to tell you that the schemes
result that the heart of every bud is cheerful. of KUTIR' JYOTI and JAl DHARA have
This Budget is a symbol of innovative and created a new enthusiasm among the

J,ound thinking of the Hon. Prime Minister weaker sections in rural areas. A new pro-
and an indicator of the socialistic ideology of gramme is being started by HUDCO to pro-
our socialist hon.Finance Minister. 'vide housinq facilities to the small or mar-

Sir, there are' 555 Jakh .agricultural ginal farmers Whose monthly income is be-
labourers in this country and out of them low Rs. seven hundred. This amount will be

. 182.5 lakhs belong to Scheduled Castes advanced on 7 per cent interest and will be

[Shri Ganga Ram] . .
sented by the hon ..Finance Minister to the
Supreme legislative BOdY ofthis country i.e.
this House. The best way in which the

• human and moral value have been incorpo-
rated in this Budget is highly commendable.'
This is farmers' and labourers oriented.
Budge!. Whatever has been' done by the
hon. Finance Minister through this BUdget
for big, small and marginal farmers, agricul-
tural and landless labourers, poor weavers,

, minorities and for those downtrodden who
have been exploited 'for centuries is an suc-
cessful attempt to give a practical shape to
the ideas of Rashtraplta Mahatma Gandhi,
tho seviorofthe poor Smt. IndiraGandhi and
young and popular Prima Minister Shri Rajiv '
Gandhi,who is fully dedicated to the cause
of humble and afflicted persons, The .hon.
Finance Minister deserves congratulations
for presenting a, balanced Budget. At' the

'.' /
present rates of taxation a gross revenue of
41,985 crOre is likely to be earned and after
taking into account the expenses 0 be in-
curred, a deficit of Rs. 8,120 crores will be
left. The new taxes which have been trn-

.posed are within limits and I think the follow-
ing couplet of Shrl Anwar Mirzapuri ls'rels-
vant in this context:

"Phool kutch is tarah.tor ai Baghban;
Shakh hilne na paye, na Aawaz ho,
Varna Gulshan main raunak na phir

Aaeygi,
Oil gar har kali ,ka Dahal jayefja."

and 71.7lakhs belo'ng to Scheduled Tribes.
, These agricultural. labourers are ancrqanl-

sed and live in villages. A commendable
provision has been in this Budget to improve
their pitiable condition. I wish to suggestthat
a provision should be made to give Rs. 500
per month as unemployment allowance to at
least one person of each family of this class.
The process of giving an unemployment
allowance to other bonaflde families should
be started with thissmall scheme. As Iar.es
I know there. is a provision in England and
Sweden forgiving unemployment allow-
ance. In Sweden this allowance is almost
equal to the salary of an employed person.
The hon. Finance Minister may please look
Into my above suggestions just on experi-
mental basis. I must say that the poor in this
country are living with this hope that;

Raat Bhale lambi ho lekin nishchit
kabhi subah aayegi,

Jarata sabhl tirohit hongi nai chetna
lahrayegi" ' .
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, recoverable in 22 years. Along with this I
would like to tell the hon. Finance Minister
that the work which is beIng done under the
INDIRA AWAS YOJANA in the country is
highly laudable. More funds should be made
available for this scheme because .this
scheme is being praised everywhere. The
poor people are getting shelter under this
scheme, therefore;more funds should be
allocated for.this scheme.

In comparison to last year, in this
Budget more money has been allocated for

, the coordinated plan and the Special Com- '
ponent Plan, In this Budget an' amount of Rs.
180 crore has been earmarked for Sched-
uled Castes and Rs. 185 crores for Sched-

. " .•
uled Tribes. I would like to urge the hon,
Finance Minister to increase this money a
little more, The amount for' Scheduled
Castes may be increased to Rs. 200 crore
because there are 15 crore Scheduled
Castes in India while the number of Sched-
-uled Tribes is 7.5 crores. When the popula-
tionof Scheduled Caste is just double then
that of Scheduled Tribes, the amount allo-
cated for this Special Coordinated Plan
should be increased to some extent.

I would also like to point out that the
Government does allot the money but that is
not being utilised properly: An amount of Rs.
125 crore 'Alas allotted in the last year's
Budget also but only 13or 14 per cent of that
amount was spent and the rest was trans-
ferred to the General Budget. Whenever any
plan is formulated and funds are allocated,
forthewelfare of the poor, it must be ensured
that the funds are properly utilised, Its moni-
toring is also necessary.

I want to congratulate the hon. Finance
Ministerfor providing Rs. 50 crors for setting
up a Corporation at the Nationallavel for the
development of Scheduled Castes and
Scheduled Tribes as he had done in Uttar
Pradesh during Chief' Ministership. I thmk
that this amount of Rs. 50 crate is not suffi-
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cient for the population of 25 crores. I, there-
fore, request you to increase this amount to
Rs. 100 crores. 'I understand that this will
ensure, their better development.

Sir, Iwould also like to SrlY that the
policies of the Government are. formulated
by us in this House 'but those policies are
implemented, by the Gol/ernment staff and
officers. Sometimes we cast aspersions on
the. No special relief has Iieen provided to
the Government employees in this Budget.
The standard deduction has been increased
from ten thousand to twelve thousand. I want
to hill YOJJ by citing an example thatthe salary
of a Secretary of the Government otlndia is
rupees eight thousand per month but after
Income-tax deductions he only gets a salary
equal to that ota Sectio:n Officer. In several
countries, the Government employees have
been exempted from payment of Income-
tax. I urge upon the Government to increase
the standard dedication from Rs. 12 thou-
sand to Rs. 15 thousand because a large
portion of their salary is deducted as Income-
Tax. The Government employees are the
only tax payers in this country whose income
tax is deducted at SOUrce and they have
nothing to bide. The other people who are

.rr-illionaires and billionaires, hide a large .
portion of their incomes and make money is

black markets. This' requires a serious
consideration.

In the end, I would like.to talk about my
own constltusnoy.: The Goverhment had'
prepared a Dacoit affected Region Develop-
ment ?che,!,e for the Ohambal Valley with
the assistance of EEC. But unfortunately
the work is being done at a very slow speed.
Several. bridges have been sanctioned but
have not been constructed so far. It might
have been better if some more money had
been allocated for this plan. I have many a
times requested the Indian Government as
well as the State Government todsclars the
rural area of Agra as a backward area but

, nothing has been done in this regard. I would
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Ibto urgethcltwhanforthe protection of the 
anvirQnrMftt and the T aj, all industries of 
Agra have bien closed th..n the Govern· 
mentof India should give ita special attention 
towards the industrial development of this 
.,.. by declaring this area as a backward 

While congratulating the hon. Finance 
Minister once again for presenting a good 
Budget. I would 1M. to quote a few fine! of 
RangjI: 

-sabko Bhojan, wasan aur Aawas Do 
Nailida leo tum apna vishwash do. 
Pankh uge Hain abhi aman ke panchht 

Uske ume ko aseem aakash do.· 

Our party. our Govemment, our Fi-
nance Minister a'1d our Prime Minister are 
going forward to achieve this very end and I 
hope that they wHI go on marching to achieve 
our targets by presenting such people's 
Budget. 

(EnglisY 

v{..RIMATI BASAVARAJESWARI 
(BeItary) : Mr. Chairman, Sir. I welcome the 
Budgll for the year 1988·89. While welcom-
ing the Budget, I would like to ;ive a few 
suggestions. 

Sir. this Budget for 1988-89 is a pro-
~, pt'01)OOI', pro-middle class, pro. 
each and wary one, and pro-aU sections of 
thllOCiely. It is a realistic budget wherein 
the Finance Minister has taken lot of inter.' 
to ,._, all sections of the society. J thought 
that hon. Members from the Opposition 
WDUId CIItaidy give constructive sugges-
tbns. to howbetlt we can implement these 
1ChemeI, how best we can see that the 
beMfb reach the poorest among the poor. 
Mdhowblll ..... lChemeacangiv.ben. 
.. tothe....,peopIe. But instead of doing 

that, they are atlclllng It, uyingthat .... II 
nothing in this budget. I do not thlr* .... . 
anything to oppoee thta budget. TheMIcn, 
sttH they can make up their mind nat 10 
criticise ft. But anyhow. becauIe tt., .. 
sitting in th.OppoaIIion, they want to crltlclN 
it. 

I walcom. so many newachemes which 
have been Introduced in this budget. auch. 
JAL OHARA. KUnR JYOn. KISAN VIKAS 
PATRAS. etc. This budget mainly projadl 
the incentives and concll8ions which have 
been extended to the farmers. I thar* thl 
hone Finance Minllter. on behalf of the tann-
ing community as a whole and also • a 
representative of the Bhartiya KrilhIk 
Samail for all the concessions which hIIve 
been extended to.the tann ..... But stiD more 
has to be done to see that the farmara' . 
problems are sorted out. 

The farmer community as a whole II 
agitating throughout the country. They .. 
asking for a remunerative price. They .. 
saying that all their interest burden shOuld be 
removed in toto. They sr. saying thII 
uninterrupted power should be supplied to 
their pump 8ets at a reduced tariff. etc. So I 
would have been more advisable If he ... 
considered th_ points aIao. The whole 
concept today is that the cost 0' praducIIan 
should be reduced becauM ~ we ... to 
give a remunerattve prtce to thef.,.... .... 
the cost of production goes ~. the con-
sum.r will dltinlety get affected. In order. 
enlur. that the conIum. gets the c0m-
modities at • reuonabIt price. we have to 
make up our mind to ... that the COlt of 
cu'MIIton II reduced to the maximum ,.... 
sible extent. To reduce the CDl!of production 
or the COlt of cu~n. WI have to mend 
10 may COfiCIIllotaa-apan from what I. WI 
have given-such .t we have to remove the 
8xciae duty on Igrtculural Implements, _ 
have to reduce the .. elM duty on lrIc*n 
and tv,... Many people can aayihattran 
are UMd onIybv big farmera. Thtt II not till 
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concept becauae even the .man farmer 
requires a tractor to proper his ~nd for the 
next crop-H the farmer wanta to grow two 
crope orthrae crope in a year, thin he should 
be In a position to prepare the ~ for the 
crOps. Forthls. even a sman farm.r requires 
• tractor to prepare the land. Such being the 
cas', w. must also ... that excise duty on 
tyres, tradors, etc. is removed 80 that the 
cost of cultivation comes down. 

Sir. you have not spent much on re-
search for this sector. We have not given 
much importance for agricultural research. 
Sir, since we have not gone much head way 
in agricultural production. we could not 
achieve the desired targets. During the last 
three years, thought, our targets were to 
increase the production and reach a mark of 
170 million tonnas, we could not produce 
more than 150 miHion tonnes. The produc-
tion rate has not increased. There are so 
many difficulties faced by the farmers. We 
haye not looked in their problems. They,are 
supplied with adulterated seeds, ~ulter
ated pesticides and adulterated fertilisers. 
We have read in the newspapers about this. 
It is something shocking to know that there is 
no germination taking place in vast acres of 
land because of bad seeds suppfied by the 
N.S.C what can farmers do? How can they 
increase their production? When we com-
pare the cost of production of toodgralns wiI~ 
that of foreign countries, the cost of produc-
tion of riM. wheat and also sugarcane is high 
in our CX)untry. We have not been able to 
incr_ the production also. These points 
should be kept in mind and we must try our 
best and see that our scier.tists go ahead 
with their programme and se. that the cost of 
cultivation comes down and the production 
of foodgrains Increase&. If these two things 
are kept in mind and research is conducted 
and the fanners ara educated on that. I think 
the country can produce sufficient quantities 
of foodgralna which can be made available 
to the common people at reasonable prices. 

Sir. take for example .. ttl production in 
our country. The production cost· is hVh 
compared to its COlt in foreigncourdrias. The 
energy consumption is high for the pr0duc-
tion of steel and the COlt of other inputs is 
also high. That is why the price ~ steel II 
high. What can we do for this? We have to 
consider ways and means to reduce the 
production cost. • you don't reduCe !he pr0-
duction cost. it will be very difficult to com-
pete with other countries in the WOt1d mar-
kets. Unless and until the cost of production 
is brought down, we cannot increase the 
production of foodgrains. Therefore, Sir, 
necessary rasearch should be made in agri-
culture 80 that the fanners may be advised 
properly and they increase their production. 

Sir, regarding the small scile indus-
tries, I think in the Budget proposals they are 
going to have a separate bank. It Wl1 be a 
subsidiary bank under 1.0.B.I Sir. a number 
of small industries started by small people in 
the rural areas have now become sick. In the 
case of cement, many smaH units with a 
capacity of 20 TPD or 50 TPD or 100 TPD 
were set up. The technology which has been 
given to them by the Cement Corporation of 
India was not suitable from the point of view 
of cost benefit. The cost of the inputs and 
other raw materials is high. They canner 
compete with the bigger units. II is vary 
difficult for them to compete w1h the big 
units, because excise duty is the,e and other 
concessions and incentives are not thera. 
Unless and until incentives and concessiotlS 
are given to the sman units which have been 
set up at the remote comers where raw 
material is available forth. industry. they wi 
not be able to run thair sman units viably. 

Sir, I understand thalthe Govemment is 
going to withdraw thl concessions and in-
centives given to the sman industrias by 
issuing orders. I would request the Govern .. 
ment not to send the orders to this effect and 
continue the incentives and concISIbns. 
Such being the case, I think many more 
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small industries are on the vetg8 of becom-
ing aide and they wi create more and more 
unempbyment in the rural areas. I hope that 
the Minister will look into it. 

Another thing is t more and more prob-
lams are coming up after we have con· 
structed a dam. Wherever there is a flow 
irrigation, most of the land due to use of 
excess water or due to unauthorised cultiva-
tion is becoming salinaled. ArAes and acres 

I 

of land are baing converted into salinated 
land which cannot be reclaimed for years 
together. It is a very bad case because 
unless and until we have a proper manage-
ment towards using of water, we are losing 
the fertily of the land. God has given such 
fMiIe land to our country. Our lands are very 
much suftable to grow and kind of crop. But 
we are loosing on the other hand by giving 
excess watar wtthout having proper man-
agement of water and the lands are becom-
ing saHnated. That thing has to be looked 
ido. 

Sir. we have considered drought and 
flood as natural calamities. There is one 
mora calamity which has come up very re-
cently. I have been seeing in Raichur, I think 
two months back a main canal had a breach. 
It was breached to a maximum extent and it 
could not be repaired for months together. 
AD the farmers who are in that area. i.e. more 
than 5 to 6 lakh acres of land have been 
badly affected because they could not get a 
dmpaf watef. How are we going to solve this 
problem? This also has to be considered as 
a havoc and the farmers win be put into 
inconvenience because they muld not r. 
par the Iones which they have borrowed 
fIom the banks. Unless and untO they pay 
t.::k the Iaons, they won' get the loans for 
1hI-=ond crop~ Sot that has to be treated as 
• nIIIUnII caIamily and further loans should 
be.xtended to the farmers who have been 
.. eded by the breach. It the major breach 
II ...,..., wilhin 5-10 dayl, I can under-
iliad, but If itia going to be repaired within 

two or thr .. month .. I think." ... bIIfJk *' 
the farmers and thle h .. to be looked "*'. 

Sir, during ., th... days .. have 
planned here and there, but to me the ... is 
not enough of • comprehensive plan for the 
natural resources which are available In this 
country. What are the natural resources? 
They are water, land and then mineral 
wealth Can we explore them firlt as a 
whole? As a whole we have not explored 
them because a lot of land is stln wasted, • 
lot of land is there uncultivated, the,. is much 
water which WI can use. WI have not ex-
plored fully the flow irrigation or the III iriga-
tion or the ground water or the natural re-
sources like mineral wealth, land and water 
should be explored first, and then we can go 
to others. By doing this, we wiD be creating a 
lot of employment in the rural areas. Not only 
that, We are proud that God has given 10 
much wealth for us that we should try to 
utilise water which is avilable and also the 
mineral wealth, and wherever we cannot do 
anything. I think at least we can grow some 
plants where we can have some greenery in 
our fields. Such things should be given 
importance at the tima of formulating the 
next plan. This we have to look into. Other· 
wise, I think we will not be doing justice in 
three natural sedor. 

Regarding labour management. I think 
I have to welcome the suggestions made by 
the hone Minister because the labour have 
been asked to participate in the manage-
ment and they have been given .U facilitie~. 
That is how the industrial production has 
inaeased in spite of sever. drought in our 
country. The industria) growth hu increased 
because we have vary good labour relatbna 
in our country. They are working very .. I. 
Th. labour are under the impression. and 
they have decided that they have to grow 
along with the plant. Whenwer the plant 
grows, they win allo grow. WIIh that kind of 
oudook. r think thllabour in our country .. 
working verY ..... th.r. 18 good ooopera-



flon and Incentlv .. at. g/Wn I. bon .. , 
provident fund .tc. all theat things have ben 
looked aft. by the Government and the very 
recent dev.lopnwnt Is their patticipation in 
the management also. 'hope that it win boost 
further production of our industrial set up. 

Last but not the least. Sir, is that regard-
ing the anti-poverty programme, much has 
been given for the anti-poverty programmes. 
I think we welcome that. But while imple-
menting it, we have been seeing a lot of 
corruption that is taking place at various 
levels. We hava to soma how try to 888 how 
best we can avoid such misgivings. I think, 
there should be proper monitoring wherever 
these. programmes are going to be imple-
mented further. When we ara spending hug. 
amount on this anti-poverty programme, W. 
have to see how best these programmes 
would benefit the needy persons. Otherwise 
whatever we spend, at present, would be a 
waste. Somathing has to be seriously 
thought over and we should come with a 
better proposal than what we have been 
doing. 

We have said much about the rural 
sanitation. I am glad that the hone Minister 
has reaUsed the importance of rural environ-
ment. The moment we entar the village, we 
S.I the place is very much polluted. I need 
not explain. The reasons are we"-known. 
But after 40 years of independence. do we 
want to witnlss the same environment in the 
villages? I don't think ~ is advisable. ~ any 
foreigner comes to vUlaga and sees tha 
vHlage m. and we would be ashamed the 
way women are looked after. In the Budget 
itsel, Instead of saying sanitation, we can 
straight away say that we are going to con .. 
strud 10 many latrines in each villages. That 
would solve the problem and I think. women-
folk as·. whole will welcome the Budget. 
While replying to the debate,1 think. the hone 
Minister wiN say that we .re going to con-
8tr~ 10 many latrinel in the entire rural 
If ... 

TMr, " • grMI dIItnMd 01 ... in tIriJ 
country. By fOOo AD we will be requiring 10 
much of at .... for I8UiIg up of Vljay ...... 
plant you have to look into at the time d 8th 
Pian. In the 7th Plan, •• could not include I. 
Becaus. ther. is dol of demand, there •• 
lot of mi,.., wealth and good iron en 81 
Hospet ar.a. I do request that at the time of 
formulation of 8th Plan. we should try to 
consider setting up of Vijay8nagar plant .. 
Hospet. 

Last point is, regarding thermal power in 
Karnataka, you know the growth of induItIy 
and the production has .. bit CX)IIle down 
because of energy canaInint, tIwugIaIt 
the country. During the qahlh Plan, much 
emphass should be given for 8I'tinCI of 
more and more thermal power stationa. 
Otherwise the entire growth wi come ... 
because of anergy constraint. Theralcn. I 
request that one super thermal plarCof 1,000 
mega watt should be set up in HospaI, in mr 
area so that Kamataka which is mostIr 
dependent on the hydel power. willcomeOUI 
of this power crisis. 

Withthestwords.lthanks,au tor" 
ma the time. 

( T ranslalionJ 

SHRI RAM NARAIN SINGH ( Bhiw .. 1 
Mr. Chairman. Sir, it has been said VIII 
under this General Budget presented for ... 
financial year 1988-89 a relief hal bien 
provided to every section of the aaciaty •• _ 
look at this Budget anoriIy then ....... 
that it is a welcome OM but when _look II 
it closely we find that a deflcil aI As. '11M 
crora has been left which wi give rile to 
inflation and the pries of dII ... conuncd-
ties will incr .... and l wi di8cttt IIffecttbe 
poor. The Gov8rnrnM should haw bIaughI 
down this deficit. In IdcItGn to ... is" 
tive to check the grawing waIIIfuII ....... 
ture which is being irarMd br the Gowm-
ment DepartmenIs ... whlchilglvilg rile. 
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the non..plan expenditure. WhOe not going 
into details, I would like to point out that last 
year aven white-washing of M.Ps' flats was 
banned thr.ough 0 a circular saying that the 
country had witnessed severe drought and 
there was no need of white-washing but on 
the other hand, an expenditure of Rs. 89 
lakhs was incurred for decorating the flats of 
Ministers and the Air India, a Government 
Undertaking has incurred an expenditure of I 
Rs. 50 lakhs on printing of calenders and 
diaries. R80ently th.era has been a discus-
sion regarding the Scooters India Ltd. in this 
House. It is being handed over to Bajaj 
Saheb on a consideration of Rs. 30 crores 
only whereas its cost works out to be As. 200 
eraras. We could rander some relief to the 
poor by curtailing wasteful expenditure. A 
poor man requiring 4 loaves can only sustain 
his life on one loaf but cannot be satisfied. I 
may explain the position of farmers. Before 
partition of the country Punjab used to be 
from Aawalpindi to Gurgaon. They used to 
have land, 2 bullocks and agricultural instru-
ments and their produce for 12 months. 
government need not had to auction them for 
recovery of loan. I remember when Pt. 
Jawahar Lal Nehru was to address a huge 
gathering at Rohtak during the el&dien 
campaign in 1937 being held under Govern-
ment of India AD. of 1935, President of 
Rohtak Congress and a great freedom 
fighter Pt. Shriram Sharma asked him to 
criticise policies of Sir Chhotu Ram other-
wise congress will lose its existence b&-
cause his party and policy is proving benefi-
cial to the farmers. Panditji mentioned in his 
speech that although he has asked by Pt. 
Shri Ram Sharma to crHicise the policies of 
Sir Chhottu Ram but he would support his 
policies. Panditji further said that there was 
only one difference in their approach, in our 
opinion we want 10 achieve independence 
first and thereaft.r help the farmers and 
labourers but Sir Chhotu Ram gives prefer-
ence to the welfar. of poor farmers and 
labourers tfian independence. Therefore Pt. 

Nehru had also approved his view. Lettbe 
law of British period be paled 10 that CIItI., 
land and foodgralnl of the farme,. may bat 
be auctioned for the recovery of loans Third 
point I would like to highlight I. that the 
farmerwho provided foodgrafns to ourcoun-
try has only on8 bus;ness that is farmlr:-g. 
Farming should be declared' an industry 10 
that farmers may also get facilities of indus-
try. It would not only improve the condlion of 
the farmers but ovar all economic condition 

I 

of viUages will also improve. Eighty percent 
population of our country lives in villages 
having direct link whh farmers. For example 
scheduled caste, tribals, backward classes. 
craftsmen and small shopkeepers of village 
all are directly linked with farmers. there-
fore, H cond~ion of . farmers is improved, 
condition of other village people would also 
improve. If you want improvement in the 
condition of villagers you will have to declare 
egriculture as an industry. 

My further point is that all the rivers of 
India should be harnessed by constructing 
dams over them so that eledricity could be 
produced and canals could be dug. The 
reason for the Punjab and Haryana being 
more prosperous is the suppty of electricity 
and water from the Bhakhara dam which 
was built at the instance of Pt. Ja\\'ahar Lal 
Nehru. Thein dam is baing constructed in 
Punjab very slowty for the last ten years. " 
you get it completed soon, the Kashmir, 
Haryana and Rajasthan will be benefited 
and there will be no shortage of electricity. 
!hereafter Government need °not help the 
farmers or agricult\JraJ labour in villag.s. 
They will become s.1f -sufficient. 

Some of our colleagues say that the 
farmers have bacome wealthy. but I have 
never found them so though I have made 
frequant visits to each of the district in the 
Punjab & Haryana in connection with my 
servlCl. I noticed there that sons of • few 
farmers have gone to the America or Can-
ada and few oth.,. hay. acquired top posts 
in the military like Colonel or Gen.ral. So, no 
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Some of my friends NY that ttt .. are 
big as will as smaHfannera. But now farm .. 
haVIland in the tune of 210 18.,.. only. I 
soml one haaland mont than 18 ... then 
his cas. may be pending in the court of law 
for adjudication under Land CeIling k1 Md 
he would lose his land 88 soon a court 
verdict is I'ICIIvlO. 

My fifth point is for the employment 
opportunltlll in the rural areas. At pl'888nt 
20 percent population living in urban areas 
have acquired 80 per cent costs leaving 20 
par cent posts for our 80 par cant population 
living in rural areas. I demand that Govern-
ment should amend the constitution and 
reserve 80% posts for rural areas and that 
would include SCheduled CastasITribes and 
backward ct_s. Thi$ Would imprOve their 
condition. The rural people who look wealthy 
at present are not so due to the farming but 
because of their fathers holding the posts of 
General, I.A.S. I. P.S Otherwise common 
rural folk having insufficient education can't 
get employment life of a class IV SINant is 
batter than a farmer having 15 or 18 aaes of 
land. Therefore, I would like to submit that 
posts should be reserved for rural people for 
the improvement of their lot. 

My sixthy poi"t is ,on the remunerative 
price of wheat Vt hich is rupees 172 per 
quintal at present though Government have 
to pay at least rupees 250 per quintal H wheat 
IS to be purchased from abroad. While a 
farmer has to sell his wheat in one month at 
the rate of rupees 172 per qUintal the price of 
wheat jumps to Rs. 200, 225, 250 or 300 per 
quintal in the remaining eteven months of the 
year. Therefore. a farmar gets only rupeas 
172 par quintal though rate of wheat may rise 
upto rupees 300 per quintal in remaining 
eleven months. " a '.,ner gets Rs.300 per 
quintals he waif become prosperous. What 
objectIOn. have you got In It. The rate of wheat 

rllmllin./U .. 172 PM quinIsJ tor ot» month 
only and I is 6tHd III much h/ghllr nIItI in ,,,. 

remaining monthl. , is .hH, injultics to tIuI 
'arm.". It mUll be atopped. 

My seventh point is related to the acqui-
sition '" farme". land by D.D.A There are 
380 vIIIag .. around Delhi. I am talking about 
the period when Delhi was having a popula· 
Ibn of 51akh1 SO years before but population 
of Delhi has now gone up to 8 millions 
resulting In the sky rocketing prices of land. 

Government acquires the land of fann-
ers paying them nominal rate of rupees 5.1 'l 
or 12 peryarel while the farmer may get much 
higher price of their land viz more than As. 
1000/- per yard if the same is sold privately. 
What is the harm if a farmer also becomes 
millionaire and sets up a factory. If other 
persons can establish a factory why not a 
farmer. The D.D.A. allots land in Delhi 
D.D.A. takes half of the profh if an allottee 
sells the land while profh should go to the 
farmer because D.D.A. had taken develop-
ment charges initially. So, it is nothing but 
high handedness on the part of the Govern-
ment. H you remove this injustice, only then 
you could assist farmers in the true sense of 
the term. Farmers don't get oompensation if 
their crops are destroyed as a result of flood. 
drought and hailstorms. Though compensa-
tion for destruction of crops would be in 
billions of rupea but they don't get any thing 
even for ploughing, irrigation and hard. 
labour. Therefore, farmelS always face in-
justice and indiscrimination everywhere and 
in every manner. 

Now the hon. Minrster has proposed to 
decrease interest rate by 1 1 J2% for farmers 
whICh is negligible. Can it be called rehef<! " 
interest rate reduced to 6 to 9 per cent ire'll 
present 12 per cent only the one could tt"~ 
it as rehef. Thera shoutd be a frIed n ax'M~='l 
hmlt ot toan also for the fa;",ers lii\t:' Industrl . 

allsts to be draYln from t~ ban~~, 
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Suppose a farmer has 5 acres of land 

and h. needs a loan of As. 50,0001- he 
should be authorised to draw the amount of 
rupees 50 thousands. The farmer should br 
ptOYided with pass -book in which entry 
should be made to this affect. Otherwise. 
now -a -day he has to pay 10 to 25 per cent 
commission of the total amount to the bank 
employ .. s while taking loan. H you provide 
a pass-book to the farmer mentioning the 
maximum timtt of his drawing right. he will 
have not to pay any commission whenever 
he draws the money. 

15.00 In. 

My eighth point relates to irrecoverable 
loans given to farmers. As Prof. Ranga has 
do demanded eartier, the farmers may be 
exempted from repayment of their loans to 
some extent as debt of Rs. 4720/- crotes has 
been written off in case of industrialists. tn 
Haryana, the Chief Minister, Shrl Davilal had 
wrilten-off some outstanding loans about 
which false propaganda was made. When 
the loans of big people can be waived, why 
not in case of farmers? I am not suggesting 
that outstanding loans worth Rs. 1 lakh 
should be waived, but those farmers who 
have lass than Rs. 10 thousands or Rs. 20 
thousand as loans, some amount of it should 
be waived. AIongwith it. W they have no 
source of income, then also their loans 
should be wrilten-off. The farmers should be 
made to realise that Government is commit· 
ted to their welfare and it win extend all 
assistance to them. The Govemment would 
say that the price of a bag of fertihser has 
been reduced by Rs. 9. This reduction does 
not make dlference to the farmer. On ac-
count ofth_ relSOnS, I am saying that this 
Budget is not good for the farmers. As it is all 
the hone Members of this Hous. sympathise 
with the fanners. But h is regretful that inspite 
of this, their basic problems have not been 
solved. If the Government approves of these 
two points, the farmers will nevar ask for 

subsidies. Whatever subsidies are given. 
they are pocketed by the middlemen. You 
should pay attention in this direction also. 
When farmar has to gat a toan of Rs. 10 
thousand he has to offer his land as security. 
When an industrialist owning 10 factor •• 
wants a loan, he too has to offer a security 
but h affects him little because he has to 
mortgage only one of his factories. On the 
other hand, the farmer is ruined. He.nea, 
Government should pay attention to the 
particular problems of the farmers. Along-
with it. it should be ensured that the entire 
amount of subsidies reach them. If dams are 
constructed on allriversofourlOuntry. there 
will be no difficulty in supplying power and 
water to the farmers and they will not make 
any demands in this regard. 

Secondly, I want to submit that urban 
property is increasing by leaps and bounds 
and it is necessary to put a ceiling on it. If this 
is not done the poor people will go poorer 
and the rich will go richer. 

Now I would like to mention one or two 
problems relating to Haryana. The SYl 
canal diverts the water of Punjab towards 
Haryana. This scheme was to cost Rs. 45 
crores. initially. But now ~ has escalated to 
Rs. 366 crores. The han. Minister of Water 
Resources has informed me in writing that ~ 
WIll be completed by 31st March. Similarly tf 
the aqueduet on Sirsa river is completed in 
this one year. ~ will benefit the farmers of 
Haryana by Ra. 100 erares. The Thein dam 
when completed. win also benefit the farm-
ers greatly. A Govemment agency Is install· 
ing a thermal power plant at Yamuna Nagar. 
In this case also, If you direct this project, to 
be completed at the earliest, II will do a lot of 
good. 

Now. I want to submit a few points about 
consignment tax. The Chief Ministerof Hary-
ana has met you several times In this con· 
nlchen a severa' mHtings have bI.n held. 
All our factories at Sonepat. Bahadurgn. 
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Faridabad and Gurgaon have their head 
offices In Delhi. Ne_her sal.-w nor in-
come-tax Is received from there. As a r .. ult, 
Harvana is losing Rs. 50 eror •. Efforts are 
being mad, to pass the consignment bin for 
the past 8 years. But ~ has not been passed 
so far. There are several such issues, which 
have not been settled as yet. Apart from that 
U.P Karala and Andhra Pradesh are also 
incurring losses on this account. The mn-
grass ruled States have no objections in this 
regard. Therefore, I want that it should be 
reviewed. 

With these words, I conclude. 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN-THE 
MINISTRY OF FINANCE (SHRI 
B.K.GAOHVI): Sir, I wish to make a brief 
intervention not with a view to score any 
debating point but with a view to put some of 
the things on the record straight. 

Sir, I have attentively listened to the 
speeches of opposition Members who have 
participated as well as Members belonging 
to my side. I am surprised to observe a very 
basic misunderstand'ng in the speech given 
by the initiator of the discussion Mr. Madhav 
Radd. I would touch upon those points. The 
main criticism he levelled and which was 
later on supported by some of the Members 
from the opposite benches was that there is 
no direction in the Budget. 

AN. HON. MEMBER: That is true. 

SHRI B.K. GADHVI: That ;s not for you 
tOljudge. I don't know whether they have gol 
a picture of India before them. I don' know 
whether they understand the complexion of 
th. country and I don' know whether they 
have got any sense of dtrection as to what 
should be calltd • direction. 

If you look to thlll1lirHOUntry. then we 
afl claim from this lid •• W8U 81 from thai 
aide .th8t this country belongs to1I18 farmers, 

• that this country belongs to the rural p0pula-
tion and that in th. rural ar .. the need for 
giving h~p is much mora imperative and 
much more needed. W. also talk about the 
deprived, the under-privllged and the poor ,. . 
tribals, etc. I, in the Budget it has been 
endeavoured that let there be iDuminaliDn in 
the amaH huts of Ad"lVasi trbaIs. is I not a 
direction? If, in the Budget II has been en-
deavouradthat Illth.,. be pumpseta,letthe 
Harijans and the people beiongingto ached-
uled cast. and scheduled 'me have an 
opportunity to get more financial asaistanca 
and if there is an endeavour in the Budget 
that besides the existing financial agencies 
for house building purpose let the land 
Development Bank also play its role which 
covers the whole country. is it not a d"weo-
tion? H, in the Budget, despite aI prices 
going up, there is an effort to reduce the 
prices of fertHisers, is it not a direction? I in 
the Budget thefl is a direction that essential 
commodities should reach to the needy 
men. the previous system should be 
strengthened and the blackmarketing 
should be diminished. is it not a direction? 
(Interruptions). I am not on a debating point. 
I am not yielding. 

That is the very reason why I say that 
they don' understand as to what this Budget 
aims at because they have got no proper 
understanding of the people of this country. 
They don' know what is the need of the 
people and what are the thrust areas where 
the Budget should dirlCl itself. 

This Budget has been direded towards 
the thrust areas, towards amelioration d the 
condhions of thoM people wtich is much 
more imperative. And it is being done for that 
purpose. 

You look to the outlays. W. all want this 
tempo of development in our country. Wp 
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have got to aCcelerate the tempo of develop-
memt. What is the outlay for that? It is Rs. 
28715 crores. Would it not accelerate the 
tampo of development in this country? 
•.. (Interruptions) ... In the area of develop-
ment, particularly in the basic energy inputs. 
look at the figures. Our coal and lign~e 

production up by 11 % than the correspond-
ing period of the last year; our electricity 
generation' up by 7.6 % our produdion of 
saleable steel 5.9% our cement produdion 
up by 8.1%. 

Our earnings on railway traffic are up by 
5.4 per cent and our industrial production 
has registered a growth of 10.2 per cent 
despite the pressure of serve drought on the 
economy of the country. Many hon. Mem-
bers mentioned that agriculture growth and 
production has become· a little stagnant. 
This budget provides tp accelerate the 
growth in agricultural production and agricul-
ture growth. Therefore, there is 40 per cent 
more outlay this year in this sector. So to say 
and that too not by people who do not under-
stand economic; but by person who has got 
ability and understanding of economics in a 
better way - Mr. C Madhav Reddi - that this 
budget is directionless is totally unfounded 
and there is no basis for making such a 
criticism. 

Shri Madhav Reddi and other hon. 
Members also mentioned about the admini-
stered prices. I think they do not understand 
whether the administered price and its rise is 
a revenue measure or not. In fad, it is not. 
Administered priet3 sometimes are raised 
with a view to contain the losses in the 
produdion of that particular commodity 
( Interruptions) 

So far as administered prices are con-
cemad let me give you one illustration and 
that is about petrol. Do you know when we 
hiked the price of petrol then on the other 
hand on the same petroleum product what 
subsidy w. are giving! You were crying also 

about subsidies that the subsidies should 
come down but to whom the sublidygoea on 
kerosene? For one litre of keroSIne thl 
subsidy Is Rs 1.8 paisa. On a LPG gu 
cyfinderthe subsidy par cylinder is Rs. 43.S9 
paisa. On thase two itams alone the subsidy 
comes to Rs. 1015 erar •. By whom kero-
sene is consumed? It 'is consumed by the 
ordinary and the common man. 

( Interruptions) 

If you do not understand I cannot help 
you. I cannot open a school here. I was also 
surprised to listen that when we gave some 
excise . concessions than they said these 
concessions ought not to have been given 
because the share of the States would come 
down to that extent. The revenue which 
would be devolvable to the States would go 
down. Concessions in excise were not given 
py this motive. H you look to the whole area 
of the commodities where the concessions 
have been given then you will find that they 
are given on the commodities which are 
mostly used by the middle class and com-
mon people. 

Shri Madhav Reddi also made one 
more mistake. That was about our haYing 
got 1.28 per cent surcharge on basic excise. 
He said that this win not go to the States. Let 
me make it clear that by the impos~ion of 
excise, we are going to get about Rs. 902 
crores. This excise would be shared by the 
States. 

SHRI SAIFUDOIN CHOWOHARY 
(Katwa): Surcharge is not shared by the 
States. 

SHAI B.K.GAOHVI: The concession, 
which we have given in excise and the 
consa- quent loss thereto, would also be 
shared by the States. 

Another point he raised was that the 
States would not be getting their share trom 
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the Small Savings Certificates, Indira Vikas 
PatrIe and the Kisan Vikas Patras. Let me 
make it clear that even on Indira Vikas Pa-
tras, Kisan Vikas Patras and on Small 
'Saving.s the States are going to get their 
share. 

SHRI BASUDEB ACHARIA (Bankura): 
How much? 

SHRI B.K.GADHVI: As per the Finance 
Commission's recommend~ion-some 75 
per cent. You are asking me, 'Ho"Y much' 
You don't understand that very simple thing. 
As they used to get in the Small Savings, in 
the same pattern, they will be getting. But' 
they fail to understand this. Whal I have to 
say is that the concession which we gave in 
excise amounts to Rs. 510 crores. The 
special excise duty, which we are going to 
collect, would br Rs. 749 crores. Thus, the 
additional income devolvable to the States 
on this front woukJ be Rs. 122 crores more. 
But it is better that they studied the whole 
thing before leveling any criticism. 

Other points would be dea~ with in the 
final reply. But I do share the concern about 
the deficit, about the growing expenditure· 
what you term as non-plan expendlture- and 
also about the revenue receIpts and revenue 
expenditure. So far as revenue receipts and 
revenue expenditure are concerned. I do 
feel that this has started since 1979-80. A 
deficit has emerged in the revenue account 
of the Government. This IS certainly a cause 
for concern. But the revenue receipts have 
grown satisfadorily. I don't Wish to say that 
they have not grown. But the expenditure 
has outpaced. That has to be admitted. 

Now let us examine what are the areas. 
You go in for development. You create an 
asset under the Plan. Are you not gOing to 
maintain it? You create a school in the vii· 
tage. Should you not do it? You create a 
hospital. Should you no~ run it? Atr defence-
should you not have defence to meet any 

contingency and a threat on our borders? 
Therefore, at this place. I would like to say 
that ~ is a misconception to say that all non-
developmental expenditure is bad. In the 
area of services, in the area of mai'!'.nance, 
You have got no option. You have to do it. In 
the area of subsidies, I have already spoken 
earlier about the subsidies on food. f.rtms-
ers, kerosene and LPG. Can you afford not 
to give them to the farmers? What is the 
contribution of the farmers ? We had 
century's severest drought and not a single 
man died of starvation. Have you seen be-
fore two years, when ther. was a drought 
around the ahara countries where millions of 
people died for want of food? Despite this, 
people say that the Indian agriculture. Indian 
economy depend on the rain. Certainly our 
economy is very much predominantly d. 
pending upon the rain but have you marked 
the feature that this time the industrial growth 
IS more than 10 per cent? You go and exam-
ine the figures in the past where it was a 
minus of industrial front. Why so? Because 
thiS is the first year where W8 have got a 
conspicuous result to witness that the old 
proverb saying that the Indian economy :s a 
gamble in the rain, has not assumed that 
much importance as I mentioned, as you 
used to assume in the past. Therefore. al-
though 40 per cent of our industry has go a 
great relevance in bearing the agricultural 
production, our 60 per cent of tHe industries 
in the newty developed areas, in the modem 
area have come up where they can with .. 
stand rigorous drought and even the vaga-
ries of weather and that is why this industrial 
growth has come up. It should be a matter of 
pride for all us. It is not a matter of any party 
and that is the resilience of our economy. 

We are equally concemed in the area of 
def 1C1t. h is not that we are not concerned but 
you show a single developing country with 
our democratic set-up, with a federal struc-
ture like ours, with the view to meet so many 
obligatIOns that they could do away with the 
deficrt budget. None. Because the more you 
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develop, the mora you have to spend. If you 
cannot touch the resources, if you cannot 
augment your_rasoUt'C8S and there is a limit 
in augmenting the resources because here. 
unfortunately, today what I find and also 
yesterday is that the excise concessions are 
criticised. The farmers concessions are criti· 
cised. How ant we going to meet? I inVite all 
the Opposition Members to give me sugges-
tions as to how we can contror expenditure, 
which are the areas where we can put our 
economy. Some people suggest here and 
there as 20 crores, 30 crores, 50 crores and 
SO on. That is not going to mal\e any dent. 
What are the .eas and what the priorities? 
Let us _together and examine the priorities 
and you tel us that these are the priorities 
which should be taken up first. Can we give 
up defence preparedness? Can we give up 
education of our country? Can we let down 
the industrial sector and our farmers sector? 
Can we let down the research and develop-
ment and the space research, our own place 
in the intemal areas of research and devel-
opment in Antartica? Can we let these 
down? Certainly not. Therefore. Mr. Chair-
man Sir, what I wish to point out is that this 
Budget is a great exercise and particularly, 
when the economy was under serious straIn 
and is under serious strain and it is the best 
exercise that has been done. H you want to 
develop an industry in this country. the 
people should have the purchasing power 
also. Majority of the people belong to the 
farming sector. There may be farmers and 
there may be farm labourers. H they do not 
have the purchasing: power, then there 
could not be adequate indigenous market for 
the industry and then thOere cannot be deve'· 
opment and growth of the Industry. Thp 
answer in the economic area lies in the 
growth. What we need today ;s not the pe. 
,."..81 criticism but concrete suggestIOns 
81 to how we can achieve growth in all the 
Mdors. The answer is the growth. but untor-
tun8Iy when that is being endeavoured. 
you are putting fetters and chains on the 

march of development; you are putting the 
barricades and blockades on the road of 
development. I know you have not to share 
the responsibility. you are simply to criticise. 
People have entrusted us with the responsi-
bilityof running this nation. You can afford to 
do anything. but we cannot afford to do like 
that. What you did yesterday we can never 
afford to do it. 

We have seen some of the Janata Party 
members stated that why we talk of 1979·80 
only. whey don't we talk of 19n· 78 and 
1978·79. I would ask them only, without 
taking much of your time. 'Ar. Chairman, to 
examine what they got as a legacy after 
1976-77. What was the foreign exchange 
reserve and what was the foodgrain reo 
seNe? At that time it has been mustered by 
Congress Government and you squandered 
that away like a prodigal son. You brought 
down the price of sugar to As. 2 per kg and 
the farmers had to burn away their fields of 
sugarcane. Do not take credit for all these 
things. With a view to mop up the resources. 
you resorted to gold auction. we are not 
going to resort to that, as you resorted. 

Sir, in the lim~ed are a of expenditure, 
what I wish 10 say is that we have tried to 
contain the expend~ure and we are certainly 
confident that as we proved successful last 
year, deftcit was contained, inflation was 
contained, this year also we are going 10 
contain the deficit. There should not be any 
alarm on that account. any misconception 
on that account. 

I hope that I have cleared some of the 
points which the hon. Member. Shri Madhav 
Reddy, who is present here. had raised. 
Many of hiS pointer were well mis-conceived 
and I think now they would be understood in 
the proper perspective. With these words, I 
thank you. Mr. Chairman. for oermitting me 
to intervene in this debate. 
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PROF. NIRMALA KUMARf SHAKTA-
WAT (Chlttorgarh) : Mr. Chairman, Sir, the 
han. Minister has presented the 41 st Budget 
on the occasion of the 40th annivarsary of 
our Independence. Not only myself. but aU 
the sections of our society welcome this . 
Budget. 

The Budget is the reflection of the econ· 
amy of a State. The economic situation of a 
country is reflected in it. The people of our 
country are viewing this Budget with a pleas-
ant surprise. In spite of giving such a large 
number of concessions, it is a balanced 
Budget. It appears as W it has been prepared 
after much deliberations. It is a yeoman's 
Budget and is village oriented. The taxes 
have been levied, lUxury items which will 
affect the rich. The common man, the ordi-
nary farmer, worker and the scheduled 
castes and scheduled tribes witt benefit by 
this budget. 

SIf, I want to submit that the conces-
sions announced in the budget should adu· 
any reach the villages. It should not happen 
that the businessman and the black market-
ears not allow thase benefits to reach the 
rural areas. It is essential to consider the 
situation rationally. 

, also welcome the concessions given 
to the housewives in this Budget. The items 
which she IS concerned with have either 
been made free of excise-duty or h has been 
reduced. It includes stainless steel utensils, 
cooking materials. soaps etc. and by which 
you have earned the blessings of all marrted 
women. It will not make much dnference to 
your revenue but by exempting the vermilian 
form ,xcis,eduty you have definitely re· 
caNed their blessings. Alongwith it, you 
have mad. the children happy as well by 
exempting toys, copy-books and other ma-
terials used for 'eading and writing from 
excise duty. Simlarly, you have granted 
concessions in rasped of medicines. I wet· 

come all these measures. 
The Opposition parties are oppesing 

the Budget just for the sake of opposition 
because in their hearts. they aIeo welcome 
this budget The main point of their criticism 
is the deficit of Rs. 7.112 cror .. in the Budget. 
which they think wiD aggravate inflation. But 
it is their misconception, the deficit financing 
will not enhance inflation and in order to 
ensure that we win have to generale addi-
tional resources. The daYeloping countries 
always have deficit financing but additional 
resources are mobilised 10 make that up. 

Another criticism is in regard to the hie. 
in postal tariff and in railway lares. I want to 
submit that today. postal facilities are avail-
able in every village and the increase is not 
much keeping in view d the quantum of 
facilities provided and moreover, it wiR en· 
sure a better further. We must aD be ready to 
sacrifice this much. 

Mr. Chairman. Sir, 80 percent of our 
population is residing in 5 lakh and 75 thou-
sand villages in our country and their main 
occupation is agriculture. I welcome the c0n-
cession gIVen to this sedor. Concessions 
have been granted in resped of fertiiiser, 
pestICides and three new experiments have 
been done. I welcome thasa three projects 
the names of which are 'Gram in Awas • Kutir 
Jyoti' and Jal Ohara. In this connection, one 
questIon which comes in my mind is that how 
will the Kutir Jyoti' project be materiafised in 
those viJlages wtiere power is in short supply 
or same is not available at an. 40 per cent of 
our villages fall under this category. I hal 
from Rajasthan and the Electricity Board in 
this State is running at a loss. Electricity is 
availabte only for 2 or 3 hours. The famine hit 
people are not able to draw water from the 
wells due to the non·availability of power and 
under such circumstances, I am afraid that 
our project may remain on paper only .1 order 
to meet such an eventuality, we shaH ch •• 
out a plan at the outset. 3 to 4 per cent of 0lW 
power requirements ara being met by the 
Atomic Power Plants. When the raw ma .. 
als required for atomic power like thorium, 
uranium etc. are available he,. then why is 
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the Govemment not considering the installa-
tion of additional atomic plants. 

I would also like to subml that atomic 
plants similar to one set up at Kalpakkam 
with indigenous technique should be sat up 
in other parts of the country. It takes 8-9 
years in setting up an atomic plant. The 
Govemment should make endeavours to set 
up more and more thermal power plants, 
particularly in the.backward areas like Ra-
jasthan so that the schemes like 'Kutir Jyoti' , 
and IJal Ohara' could be implemented. 
There has been a 40 per cent increase in the 
allocation for power and irrigation. It is, 
therefore, necessary that special attention 
should be paid towards small irrigation 
schemes and anicut schemes in irrigation. 
They should be implemented under 
N.R.E.P. and I.R.D.P. 

Since the hon. Minister belongs '0 hill 
areas, he has given some facilities to those 
areas. The desert shoulcf also be treated at 
par with the hill areas. These areas can 
develop like the Arab countries once petro-
leum is found in that region, for which ex-
ploratory work has already been taken up by 
the Government. The Government should 
conduct more and more explorations for 
finding petrol in the desert areas of RaJast-
han. 

Drinking water is the most acute prob-
lem in Rajasthan. Even after 40 years of 
independence there are certain villages 10 
Rajasthan where drinking water is not avail-
able. Hon. Prime Minister was kind enough 
to sanction Rs. 25 erores forthis purpose last 
year. But this amount was as good as a drop 
in the ocean. It will serve little purpose for the 
areas having no water I, therefore, request 
him to make additional provisions for this 
purpose and supply high pressure figs to 
Rajasthan free of cost. High Pressure rtgs 
are most essential In Rajasthan without 
which water cannot be pumped out and 
people wiD continue to remain thirsty . Pres-

ently 36,252 village~ comprising I popula· 
tion 3.7 erer.s and about 3.6 crore. cattle 
have be8n affected by famine. The Govern-
ment proposes to provide As. 187 crores for 
the year 1988-89. But I request that a'provi-
sion of 216 crores should be made so that 
people affeded by famine could be saved. 
Last year, the Government had sandioned 5 
lakh metric tannes of tlheat free of cost for 
Rajasthan with a view to save the people 
who have been suffering from drought for 
last 4 oonsecutive years. But this time no 
wheat has been supplied to Rajasthan. As a 
result of this, people do not get nutritious 
food. They have been suffering from night 
blindness for want of vitamin lA' and cannot 
see during night. If they are not given nutri-
tious food, more and More people will turn 
blind. As such arrangements should be 
made to supply fooctgrains to the people of 
Rajasthan so that they may get nutritious 
food. Drought and floods have become a 
sort of permanent feature. The problem has 
been aggravating in spite of incessant reme-
dial measures. I would like to request the 
Government to find out a permanent solution 
to this problem. We must identify the main 
reason behind the drought. The main reason 
of this problem is that the forests are being 
denudated indiscriminately. It is estimated 
that In our country forests cover 15 per cent 
of the land surface. ~ut according to an 
astrologer only 10 per cent land has been 
covered by forests and in Rajasthan it is only 
2 per cent. 

We can make progress only when the!e 
forests are protected. Today there are 1554 
dams in our country. Though we have been 
benefited by major dams, vast forest areas 
have been submerged and large areas of 
land have' gone waste. It has reduced pro-
duction. I, therefore, reiterate that the Gov-
ernment should look into the small irrigation 
schemes like the Gambhari Canal, Sari 

. Yojana and the Oevbas Vojna lying pending 
with them. Priority should be accorded to 
urlgatlon under draught relief work. The 
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construdion work on Indira Gandhi canal 
has been fingering on for the fast 10 many 
years for want of adequate funds. this canal 
will proveto be the Ganga of the desert areas 
in Rajasthan and will be useful like the river 
Ganga. I request that more funds may be 
provided so that the construdion work on 
this project may be completed early. 

We find thaJ our industrial adivities 
have been confined to big cities only and it is 
the main reason of rising un-employment in 
the country. I 'would like to su["gest that 
industries should be set up on a decentral-
ised basis in the backward districts by de-
claring them as industrially backward dis-
tricts. 

15.41 hr •. 

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chai~ 

Rajastban in very rich in mineral re-
sources. But no attention has ever been paid 
towards it. There are large deposits of lime 
stone in the Chittorgarh region. But cement 
industry has not made the require progress. 
This industry should be encouraged. Zinc is 
also available in plenty in Rajasthan. the 
Government had given hs approval for set· 
ting up Zinc Smeher Plant at Agucha in 
Chittorgarh district. but no work has yet been 
started on 'h,s scheme. , urge upon the hon. 
Minister to exped~e this work. Besides, huge 
quantity ot rock phosphate is available in 
Rajasthan. It is useful for production of fertil· 
iser. But no attention has been pajd towards 
it. Chittorgarh can be best place tor setting 
up a rock phosphate based plant. It is be-
cause this place is baing connected by a 
broad gauge line and suriace water is also 
available there. 

Financing thro'Ugh borrowing has been 
wlakening our economy. 17 per cant of our 
total revenue is being spent on payment of 
interest. Presently our country owes loans to 

the extent of As. 1,05:1.67 crores whlcb 
incfudei foreign loans comprising 22 per 
cent. According to World bank f4ep0rt India 
occupies 4th position among 98 debtor 
countries. India comes after Brazil, Mexico, 
Korea in this group. Our non-plan expendi-
ture goes on increasing due to rise in ih_ 
loans. We invest 74 per cent of our revenue 
on non-produdive items which include de-
fence. payment of interest and giving su~ 
sidy on food and fertiliser. If this situation 
continues to prevail, we win have to pay as 
much amount towards interest as the 
amount of investment in 1992·93. As has 
been said by the Planning CommisSion, the 
Government met half of its expenses out of 
its own resources during Fifth FIVe Year 
Plan, but all the investments during the 
Seventh Plan Period had to be made by the 
Government through loans. If this situation 
continues, our economy will deteriorate fur-
ther. It should, therefore, be our effort to 
reduce th~ loans to the minimum. We should. 
increase our export. Besides. most of our 
Public Undertakings and private factories 
are running at loss. All the private companies 
have become si"'k. If the cause of the loss is 
due to the mal-functioning of the manage-
ment, the managing board should be 
changed immediately in order to solve the 
problem of deficit financing. J am of the view 
that due to the parallel economy being run by 
the black money our economy is deteriorat-
ing. The Government have made a tot of 
efforts to dig out black money and issued a 
number of Vikas Patras. But we have to 
concentrate on the root caurses of black 
money and find out as to how it is being 
created. Our economy cannot improve untm 
and unless the parallel economy of the blid 
money is curbed. I do not want to go into"the 
statistical details. I would only like to subm~ 
that the Government should control bIaci 
money in the first instance and then contro 
inflation. If h faits to effect control over infla· 
tion, a situation similar to one once prevaHac: 
in Israel and West Germany may arise 
Therefore action has to be taken keePing aI 
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these aspeds in view. 

The population of our country is 15 per 
cent of the total World population and our 
income is 1.5 per cent of the world income. 
We will have to prepare our schemes and 
control our economy. Keeping in view the 
international figures and the map of the 
entire world. The Government has taken 
some welcome steps in this direction. It will 
definitely improve our economy. 

With these words, I support the Budget 
proposals presented in the House. 

SHRI UMAKANTA MISHRA 
(Mirzapur): Mr. Chairman, Sir I I am citing a 
vary old principle on political economics 
which is applicable even to-day. While naf-
rating about the ideal ·Suryavansh' in his 
epic 'the Raghuvansh'. the great poet Kali-
daswrote: 

Prajanam Ev Bhrityatyartham tabhyo 
baHmgrihit. 
Sahasraguna mutshrashtum adavse hi 
rasm ravi. 

It means that the king levies taxes on his 
subjecls fortheir'progress, welfare and pros-
perity.Just as the sun takes away wat.from 
the earth and supples thousand times of the 
same to the earth, similarly the king or the 
Government invests ten times of the taxes 
that are collected from the people on their 
.. Iare. This pri~ is equally important 
even to-day. Out Govemment collects reve-
nue in the form of taxes and invests several 
times more on the weKare work. Shri 
Gldhavi has drawn a true picture 01 this 
llualion in this House. We can find that the 
GovemrMnt gives eror. of rupees in the 
farm of IUbIidy on a number of food items. 
LP.G., ..... etc. and it i. their duty to 
........... of the people. 

••• welcome Budget. When the then 
FInInoI "'1_, Shri ViIwanaIh Pratap 

Singh presanted·the Budget for the year 
1985-88 capitalists Ike Shrl Nanl Paldwala 
and capitalist organisations like the FICOI 
had praised him a lot. but we had criticised 
him in this very House. 

[ Translation) 

We believed that if any Budget is ac-
claimed by persons like Nani Palkhiwala of 
Rightist Capitalist ideology then it cannot be 

I 

a budget for the poor people of the country. 
But present Budget on the other hand has 
been criticised by the same Nani Palkhiwala 
in his statement published in the Indian Post 
Qf 9th March, 1988. After going through this 
magazine I was very happy because I feel 
that if a Budget is cr~icised by the people 
having faith in capitaHst ideology then it 
means that Budget is definitely good for the 
common man. But current Budget is being 
widely welcomed by people from all waks of 
life. On my visit to my constituency farmers 
told me that price of fertiliser has already 
been reduced by Rs. 8.80 per bag. Farmers 
had all praise for the concessions an-
nounced in the Budget which were first 
hinted by the Hon. Prime Minister Shri Rajiv 
Gandhi in the rally of 15 lakh farmers at 
Lucknow last month. The Hon. Prime Minis-
ter stated at the rally that Government wUI 
help small. middle and farmers of backward 
regions. Redudion in price of fertilisers by 
Rs. 8.80 per bag is not a small thing. 

(English] 

MR. CHAIRMAN: I can pive you ten 
minutes. You cover your points within ten 
minutes. 

SHRI UMAKANT MISHRA: You are a 
very good Chairman. Pie .. give m. 15 
minutes. 

[ Translation) 

The Budget it_ welcomed in MIIY 
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nook and comer. It hal beln established 
that Government of Shri Rajiv Gandhi is 
trying Ita beat to help the workers and com· 
mon man. Now. is difficult to Incite f.mers 
against Govenvnent. I welcome and praise 
the current Budget wh~ is tormulated to 
help farmers, poor and common man. 

A few concessions have been given to 
wral folk but large allocation has ~n made 
for the rural sector in the Budget. Since 
1952-53 rates of direct taxes have been 
continuously revised upward but the provi-
sion for rural sector has been diminishing in 
the Budget It is a welaime.sign that more 
and more funds are being allocated for rural 
araas in the Budget for the last two years. 

Incentives are being provided to the 
agricultural sector. Prices of fertiliser have 
been reduced. this is a welcome steD. Jald-
hara Programme is also a good programme. 
Irrigation facilities will be provided 10 small 
farmers under this programme. I request the 
Govemment to start 'Haldhara' or 'Haldhar' 
programme in addition to Jaldhara Pro-
gramme. h will enable such farmers to hire 
tractors who are not in a position to buy 
Tractors of their own, This will prove to be a 
boon for small farmers. I hope in the next 
Budget Government will start 'Haldhara' or 
'Haldhar' or 'Oharli Tor' or 'Oharti Pakar' 
Programme to enable farmers to take Trac-
tors on hire. 

'Kutir Jyoti' is a nice programme to help 
nearty fivelakh families in lai~ing their level 
of living in rural areas as they will get light. 
Therefore I request the Government to a:SO 
start 'Gramin Jyotr Programme to take elec-
tricity to villages of India. This will also help 
unemployed in setting up cottage industries 
and solve their problem of unemployment 

Ta.get of digging five IIkh wells has 
been lit und., National Aural Employment 
Programme .,.,. Rur. landlns Employ-
m.ntG ..... Programme. I welcome this 

and also request the Government to provide 
machines for rock breaking in the hilly ...... 
Five lakh lv.11s cannot be dug in hiIy ... 
unless such machi ..... are provided by the 
Government. OnlY when theM machines 
are made available the IUCC8II 01 the pr0-
gramme can be ensured and people will be 
able to derive full benafds out u it 

Government has formulated a scheme 
of As. 100 cror. to provide craa~ to people 
for construction of houses. This is also wei-
come. But Gov .. nment is also requested to 
take nota of the repaying capacity m people 
of the rural areas because they are very 
poor. Therefore Government is requested to 
widen the scope of Indira Avas Scheme. 
Under Indira Avas Vojn&, Government is 
requested to provide all pols" financial 
assIStance to the poor living in rural areas for 
construction of houses. Evan I &mal 
houses. consisting of a room and a v.anda 
are provided then also poor people wi. be 
benefited. But a111his cannot be constructed 
with in six thousand rupees. I request the 
Government to raise the amount of assis-
tance from As. 6,000 to As. 8,000-10,000 
under Indira Avas Vojna if they really want to 
help the poor. Than only they wi be able to 
construct houses of thair own. We have no 
reservations about it. 

Oppositions Member have alleged that 
the budge' would encourage inflation and 
pi ices would increase further. NodevOlopad 
country of the wortd - be it Japan. West 
Germany or France could check inflation in 
time. Our country is vast and ourec:onomy is 
at developing stage. Development is taking 
place rapidly. So there is bound to be aome 
price rise and inflation. But, however, Go¥-
emmant should ensure thai inftation and 
price rise remain under check. The ...... 
for inflation and price rise are incr8ase in 
non-plan expenditun. Besides this. c0rrup-
tion, hoarding and smuggling .. ..., .. 
sponsbIe for generation of bID moner 
which should be redUC*l to the minimum. In 
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addition to this, stem measures need be 
tlkan to control black money which has 
takan the shape of paraHeI economy. I hope 
Govemmeni wiD take concrete steps to 
control it. 

According to the report of Reserve 
Bank, as Nirmalaji has pointed out, the~ are 
problems in securing and repayment of 
loans. The Government is taking measures 
in this respect. I would suggest that Govern-
ment should push up exports and curtail 
imports. Government should reduce its non-· 
plan expenditure and resort to economy in 
administration expenditure also. 

Both Hon. Prime Minister and the han. 
Minister of Finance have stressed the need 
take such measures. I want to draw the 
attention of the Government towards a seri-
ous problem. Number of educated unem-
ployed is rising at an alarming rate. Govern .. 
ment is requested to formulate schemes to 
reduce unemployment among educated 
people of various disciplines viz I.T.l. Eng'· 
neer, Diploma holders. Doctors, B.Ed., B. T. 
High school degree holders and B.As. Chan-
draka~i has also stressed the need to check 
unemployment which is taking serious turn. 
Government is requested to formulate 
schemes to create jobs for these educated 
unemployed. 

In backward regions industrialisation IS 
necessary together with development of 
agriculture in rural areas for improving the 
living standards through generation of jobs 
in rural areas. Government is requested to 
encourage industrialisation in backward 
regions of Eastefa Uttar Pradesh. Bihar and 
Madhya Pradesh - like Jabalpur, Reeva 
and Santa where thafe are no industries. 
Shivraman Committee has stressed the 
need to declare big distriels. development 
blocks and sub-divisions as backward for 
promoting industriafisation. Mirzapur ;s a 
very big district. Coat and alectricity are 

available in abundarq in 300 kIorMtrt 
southern region of the district. So Industries 
can easily be aat up there. Tt\8 people .a 
deserting' Mirzapur and the lurrounding 
areas. In view of this. indUltries should be 
set up around Mirzapur district. Similarly 
industries should also be set up around 
Bhadoi. On the sama tinas large ~ scale, 
medium scale and small scale industries 
should be set up around backward regions. 
Industrialisation is necessary together with 
development of agriculture for solving the 
problems of inf1ation. unemployment and 
poverty. 

With these words, I welcome and sup-
port the Budget. 

[Eng/ish] 

16.00 hr •• 

SHRI A. CHARLES (Trivandrum): Sir. I 
stand to support the budget tor the year 
1988·89. This budget has to be viewed from 
the background of the great naturat calami· 
ties such as drought and floods that this 
country had to face during the last year. The 
nation was facing one of the unprecedented 
droughts and in sp~e of that the growth rate 
in all the sectors have been comparatively 
encouraging and the people in the rural 

;. areas djd not bear the brunt of the calamity. 
This was achieved with better economic 
performance and management and with a 
careful storing of suffICient buffer stocks of 
the foodgrains for distribution allover the 
country through the Public Distribution sys· 
tem. 

Sir, this is one of the most popular 
budgets presented by any Government 
durtng the last 40 yeara since independence 
benefiting all aectlOns of the peopIa of this 
country. Every segment of the COPImunlty 
will be benefited but the r_-generation of 
rural economy and providing trnploy~nt 
opportunity ·to the weaker ,actions I. the 



main thrust of this budget. Farmn who 
~.v. been affected by the unprecedented 
drouth! and flood will be releved, to. 'lID. 
extent by the IoanI they can get at a lower 
rate of Inter .. and the pumpsets on loans at 
nominal cost. There Is • reduction fA 7 1 f2OIo 
01 coat In the fertilisers which wIIllowtr the 
cost of agriculture production and will also.go 
• long way in stepping up agricuMurai pr0-
duction. s.verallakhs of homeless can now 
aspire to have a home of their home by 
availing the loan facility at a v8lY nominal 
rate of interest. Every attempt has bean 
made in this budget to arrest the spiraRing 
price of essential commodities which win 
certainly relieve the burden of the poor 
housewives. 

Sir, the Finance Minister has also given 
a categorical assurance that all steps will be 
taken to ensure that the benefits due to 
reduction in the prices of essential artictes 
including the textiles, life.saving medicines 
etc will be passed on to tha raal mnsumer. 
this is a "lery positive step and nQbody will 
diIpute thai the concessions announced 
mekegood sense and it shows the intelligent 
way of stepping up of procludion and helping 
the small farmers who have been afflicted by 
aeveral years of drought and floods. This 
goes CDunterto the negative approach of the 
some of the non-Congress (I) Governments 
such as Haryana where several CIOr.ot 
rupees ware written off for patty political 
interest without achieving any positive r. 
suits. 

Sir, some of the friends on the Opposi-
tion have criticised this budget as anti-
people, anti-working class and that this win 
benefll on" the rich farmers. I would only" 
appeal ~ those members to go through the 
budget proposals. study them carefully and 
understand the number of me.sures pr0-
posed for the re-orientation of ruralaconomy 
and the measures to h._' farmers affected 
on account of drought. eepeciaIIy the Co-
opnttye Credl system. programme for 

IIectrIicaIion and single paint __ .,..... 
programme called 'JaIdhn', ..... up 01 
National HoUling Sri, hof!aitg fInanct, 
measu.... for promotion of ampIoyInM 
opportunities in the decentralsed NCIor and 
the like. 

Sir, when the Government is Itrivi, 
hard to sav. 0&1' rural people ffORlthl 0n-
slaught m the natural calamitiel and to gMt 
them hope of a belt. futW8, what is the role 
of the Opposition? Has nott,. OpposIion in 
this country to play a constructive role? Ale 
the 'bandhs' and disruption of normal If. and 
destruction of the pdunentary Iyatem it 
the. country the only programmes in their 
manHesto? Ate they not answerable to 1M 
people at large? Sir, what has been haptaI-
ing in this House during the last one ,.. 
may not have any parallel in the parliamen-
tary system of Government anywhere in the 
world. I would request the ~rnant to 
look into the conduct of the Opposidon in the 
House for the last one year 80 1hat you wi 
know how much of the valuable time of thiI 
House was wasted and the I'8IUIing lola at 
money caused to the Nation. Sir. there •• 
saying that -when Rome was buming. N8nt 
was fidding-. That is what is happening In 
some parts of our country with the bIIai ... 
of the non-Congrass-I Govern ..... in 
those States and I must say that it does naI 
give credilto anybody. not to speak U par1ia-
mentary democracy; In J(erala. they haw 
damaged the Central Government .... 
lishmerds and the public property. The bpi 
workers who tried to attend the offICe ..,. 
prevented and thay stoned the buses. I 
would appeal to the Government 10 arrange 
for an assessment of the damage ca ..... to 
thale and property allover the CDUI1Iry •• 
result of 1)andh'. They have no concern 
about the country. they have no concern 
about the poor people and they have no 
concem about the lite and aspil'lliona fi the 
poor people. 

Sir, in this connadion. I may add thIIl 
am nat .... to uyttaat ............. 
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pIcbn of this country is rosy. and that the 
",...nt budget has solved all the problems 
far eIImIy. Ther. are lot of problems. But I 
would remind the han. Members of this 
House the great saying of Gandhiji. GandhQI 
1Iid:" want to wlpe out every te.rfrom IVery 
eye-. Our task is far ahead and W8 have to go 
rnu. and miles and we have to wipe the 
t ... of fNlry common man, every ordinary 
man In the rural area and every man who is 
IIrIviIg hard to lift himself up above the 
poverty line. 

While supporting the Budget I would 
draw the attention of the han. Minister to one 
or two aspects which are not being fully, in 
my opinion, covered by the Budget. One is 
the handloom sector. In the Budget speech' 
I is said 1M! the handloom sector provides 
empbymt_ntto abQut 10 million waavJrs and 
aIhera. This important sector has been a'· 
f«8d by high- prices of cotton and other 
pma. There is a proposal to Increase the 
IUbIidy of Janata cloth from As. 2 per ..... mat,. to Rs. 2.75 per square metre. 
This is welcome, but what is happening in 
thillIClor it. whatever concession or what· 
1V8f.aistance is given, it neve, goes to the 
real worker. This is being eatan away by the 
middlemen. In Kerala there arathousands of 
aoa.ties. They have bogus names as work· 
ers in their 1is1s, and whatever is gIVen to the 
workers as rebate Of' concession is taken 
IIII8Y by the middlemen. So. , woutd urge 
upon the Government for a proper verifica· -
tion of the looms and to find out the re.' 
workers. Whateve, assistance is given 
IhouId be monitored and whatever assis-
tance II gtven should reach the ordinary 
worker. 

Another ... is the fishing sector. The 
tradMonat fisheries sedor is an aHied sector • of agriculture. About 10 miDion people are 
engaged in this sector. This is one of the 
_1kIIt uctions of this country. who often 
hid to t1gtc against the vagaries of nature 
... the &nil_ natural Cllamitiea. 

"Ale,. are a lot of problem affecting the 
tradltimal fllhermen of this country •. 1n .. 
Unatarred Question No. 2882 tabled by 1M. 
I aakad whether the Govemment ...... 
that Out. Board Motor (C.B.M.) above 10 
H.P. is required by traditional fishermen. 
Unfortunately the answer given by the 
Co~merce Ministry is: -Government have 
no definite Information about usa of Out 
Board Motors above 10 H.P. by traditional 
"hermen.· The Government should know 
that thousandsof8uch Out Board Motors are 
being used by the fishermen in fishing all 
over the country. In answer to another Sup-
plementary, the Minister stated: "Out Board 
Motors above 10 H.P. are not being manu-
fadured in the country in the organised 
sector.- This shows that what_var reauire-_. ' 

ment is there, it has to be met by the import 
of O.B.M., but the licence for import is given 
to larg. export houses. As a result, thl real. 
poor traOltionat fisherman has to pay two 
times or sometimes three times of-the total 
cost of these eng.inaa to the intermediaries . 
This ;s a very bad position and while answer .. 
ing. it is said that -. few schemes for manu-
fadure of Out Board Motors above 10 H.P. 
are at different stages of implementation.-
So, I woutd plead that the real traditional 
fishermen may be aHowed the right to import 
such Out Board Motors because that is the 
only way to help them from their pr8Mllt 
crisiI. 

I also have a few suggestions. I request 
the Minister to consider them favourably 
because the budget is totally .Uent about thl 
plight of fishermen. The following are my 
suggestions: • 

(1) 1 00% 8)(~ of import duty 
tor di_' driven OUtboard Me-
tornnboard Motor (OBMIIBM) 
required for traditional filhtries 
Hdor should be given. 

(2) Om ~ ~ lubildy on the . 
Import Value 01 DIINI dri\tenf 



446 Gent S.t 88-89· PHALGUNA 26. 1909 (SAKA) Gent. DIsc. 441 

Outboard Motor/Inboard Motor 
in preference to the existing rate 
of 50% subsidy to all times of 
OBM/IBM should be given. 

(3) Inclusion of items "Outboard 
Motor above 10 Hp· and Inboard 
Motor under OGl in Appendix-
6 of Import Export Policy and 

their import canalised through 
State Government agencies for 
Fisheries Developments for dis-
~ribution to trad~ional fishermen. 

(4) 1000/0 exemption of excise duty 
allowed on Nylon Filament Yarn 
for manufacture/repair of fishing 
nats. 

H these requirements are fuHmed, 
hope the poor traditional fishermen who are 
facing a lot of problems can strive hard and 
face the challenges of the organised sector 
in fIShing. There are also some of the prob-
lems like shortage of kerosine for the out· 
ward engine. I hope, these probl&ms will be 
taken care of. 

With these words, lance again support 
the Budget and I hope this win regenerate 
the economy of this country and give a better 
future for the downtrodden millions of this 
country. 

MR. CHAIRMAN: Shri B.B. Ramaiah. 
The entire time alloned to your Party has 
been taken by your friend. But still I gIve you 
5 minutes. Please be very brief. 

SHRI B.B. RAMAIAH (Eluru): Thank 
you, Mr. Chairman for giving me time to give 
expression ot my thought on the Budget. 
Almost all the sessions look like Budget 
Session because for every session, they are 
coming with supplementary demands, even 
up to Rs. 5.000 crorts. For the last three 
years, the deficit financing is increasing y.ar 
by y.ar and b has crossed over RI. 8000 

crorts. Second thing is, before the BudgtI. 
you have already increased the pricel of 
steel, coal and petrol and postal. telegraph 
and telephone charges and railway farea. 

The main point on which I want to stress 
is, in the public sector, we are investing more 
than Rs. 80,000 crares but the return on that 
is not up to the mark. That is why, our 
financial position is getting day by day del. 
riorated. Look at the Budget deficit which is 
more than As: 8120 crores. The interest on 
the borrowings is Rs. 14,100 erares and the 
salaries are going up year after year at a very 
fast rate, and the Defence Budget go up to 
Rs. 13,000 creras. We ... also going for 
market borrowing. for Rs. 7.000 cror. and 
external assistance is Rs. 3734 cror8S. 
Small savings come to Rs. 1150 auras, 
Special deposits come to As. 4325 CRnI 
and the provident funds are As. 1,000 
crores. That shows our entire planning de-
pends on the outside rather than on the 
aduaJ revenues whiQl we are gAtting. 
namely through income-tax of As. 3810 
crores, corporation tax of As. 4099 crores. 
customs of As. 15.626 and the 8xcisedutyal 
Rs. 18.172: Out of this, you wi see, it is not 
the direct tax that makes more for the 
countrYs ravenue but it is the excise duty 
that makes more important. That shows the 
importance w~haV8 to give for the ind~ 
development and productivity. H you give 
more productivity and opportunity to invest 
more money in the industrial aspects, pr0ba-
bly the revenue will go up much fast. in aI 
the goods that you produce. The excise duty. 
sales tax and tb. income-tax atso wi in-
crease only when you start with more PIO-
duction and also It would lead to ampkJym8l1t 
potential inaease and goods availabity in 
the market goes up. The bladtmarketing wi 
come down, once goods goes to the matkat 
mora and more. So. this is one of the impor-
tant aspects which I would .. to stress that 
the hon. Minister to take care and see that 
fast. industrialisation should go. When 
countriellit. Korea and Taiwan wth very 
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little resources and manpower are able to 
produce so much goods and export even up 
to As. 45,000 crores. in sp~e of all the efforts. 
ourentir8export is not exceeding Rs. 15,000 
ClOre&. This is ona of the aspects, I hope, our 
hon, Minister will look into and give more 
attention and give more fillip for the develop-
ment of country's opportunities to improve 
and also our per capita ihcom8. 

The item which has probably been 
completely neglected is population growth. 
On the family planning side, probably they 
have not done much. That is one thing that is 
dluting our entire resources and avaUability. 
Whataverw8 are impR)ving it. the population 
explosion gives a lot of burden on ~. 

Second point is, on the agricultural side, 
you have provided As. 1078 ercres and for 
Irrigation and flood, only Rs. 217 crores have 
been provided. This is one point which I am 
rePeatedly stressing unless you increase 
the investment on itrigation and floods, ft is 
very difficult for you to increase ~ricultural 
production. Every time. drought is causing 
problems, floods are causing problems. This 
Hydel project is able to minimise the flood 
damage and also give drought renef. Today 
we are able to produce so much in agricul· 
ture, in spite of drougnt because we have 
constructed some projects. I hope we shouki 
be able to take more advantage from these 
things in order to safeguard and improve the 
country's economy and productivity in agn. 
culture. For example, we can 58e in Godav-
ari, 80% water is going to the sea If only we 
are able to take up some project like Polsv-
aram. that will improve agricultural produc-
tion, not only for the State but for the whole 
nation. 

Another item is energy. Its allocation 
this year is RI. 9,196 crores. This is the basic 
..... Without energy and power generation. 
fttuIIry cannot survive. In this rt8plCt.l feel 
l1li there should be • long-term poIicr to 

Involve the prtvatesector also but. 10 f._ 
have not been able to involve the prtvatl 
sector sufficiently which should be done to 
improve industrial production. 

Fundamentally. W8 find somehow this 
Budget is not attractive for capital invest-
merit. We ~n see right from the blgiming of 
the Budget presentation that the stock mar-
ket is reflecting on the negative sida. StHI 
today, we are watching closely, this stock 
market depression is going on. People have 
lost confidence on the shares of inveatment 
in industry. That win cr.at. probIlms. 
People wilt divert thair investment towards 
gold and other things which Is noI good for 
any country and, I am sure, that this is a vary 
important aspad that we have to look into. 
This is important for the real industrial devel-
opment. 

As regards the agricultural side, we 
have given some (X)ncessions to inaecti· 
ddas and fertilisers and also elactricaJ mo-
tors. But still we have to do a lot more in spite 
of these things. 

We are importing huge amount ci edible 
oils. This industry requires lot of support from 
the Govemment. 

Even today we import lugar in spite of 
agricultural development. 

Cotton48Velopment has not been ~ 
erty takan cera of. Unless you give lOme 
opportunities, this will not improve. 

For example, on the export lide, WI find 
GuM countries requiralot of agricultural prod .. 
ucts. They need tNdl. vegetables and even 
flowers. There is so much you can devetop 
and export if only you can makllOm8 tlCl-
ties for lransport to dlferent parts fA the 
world. 

Unless you improve road" warehouI-
Ing flCililiel for varioUllgricultur1I producll 
and communicIdJonI. the cauntry'l ICOn-
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omy will not grow ana cope up with industrial 
activities. I hope that you will do something. 

In the backward areas, the amount of 
subsidy given earlier to industries has prac-
tically oome down now for a number of 
States. We have to find out some method of 
setting up these industries in the backward 
areas. You may call it growth oriented 
centres and give them some fillip to develop 
more industries. 

As regards paper industry, in the 
Budget you are giving some support for the 
non-conventional raw materials like the 
grass and straw and other things but we are 
continuously importing lot of pulp and paper 
whereas we are not starting our own Indian 
produds which are non-conventional paper 
industry by giving them the non-conven-
tional raw material, the same protection. 
Otherwis9 they will not survive. I hope you 
wi" do it as we are giving to Baggasse what 
you have done to the big industries. you 
must do for small industrjes. Even for devet-
opment of plastIC indust~'. you nave to give 
lot of support. 

The capital goods import for industries 
is still up to 850/0. Unless you reduce that part 
of it, our project capital cost will not come 
down and the industrial produds In this 
country cannot meet the local requirement, 
because they will be very expensive. You 
import goods which are not competitive with 
the ~ manufadurers. The same attitude 
should be adopted towards generators also 
because we require more power generation. 
We must have some higher capacity. You 
have to give special duty concession so that 
we can import these things and generate 
more power. Ctd by RRR. On the rural elec-
trifica~ion also. unless you give more sup-
port, probably what you·expect of it, what we 
are trying to do, that cannot be able to be 
achieved. 

One more item I want to stress is about 

the Direct Taxes Amendment Bill which you 
had introduced before this House. II came In 
such a hasty way that w. did not have an 
opportunity to go through it nor disculll • 
required a lot more to be ~ne. though you 
have mentioned about it In the budget. The 
main part of it is that you have now got a 
uniform accounting year. It has has created 
difficulties for the people. You had intro-
duced ~ all of a sudden. It a'88tad a lot of 
problems. There are so many types of or-
ganisations. The moperativ. societies have 
dffferent year endings and the banks have 
different year endings, ••• 

MR.CHAIRMAN: Please condude. 

SHAI B.B.RAMAIAH : Therefore, u.. 
things have to be looked into. We have to do 
something in this regard. Ther. are allo the 
Trusts. There are so many things. You have 
to give us time to discuss aD these things. 
once again. 

SHRI TARUN KANTI GHOSH (Sa-
rasat): Sir, I rise to support tha budget. as 
proposed by our Finance Minister Shri 
N.D. Tiwan. This budget has given the right 
thrust i.a. the development of agriculture has 
bean given top priority. I think, it is a right 
thing.At this stage, I want to ten this ·House. 
through you, Sir, that we must be thankful to 
our leaders like Pandit Jawahartal Nehru 
and Smt.lndira Gandhi and also to our farm-
ers, our workers, that due to their work. in 
spite of such a great calamity i.e. the drought 
that we have faced this year, it did not raaIy 
take India to a much worse pos~ion because 
of the schemes which were already imple-
mented. But aven tOday. we have found out 
that our agriculture is so much dependent on 
the vagaries of the nature. We canrd stop 
either floods or drought. I come, particuIIrty 
from a State which is visited by both ftoads 
and drought every year. I would appeal to ... 
han. Finance Minister, through you. Sir, ~ 
give a little mora stress on u.. thivs tar 
the Eastern India. particularly to West Ben-
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Sir t while we tak about the budget. we 
knowtheftnancial strains that we are always 
t.cing. On the one hand, we have to spftnd 
~ney tor our Defence and on the other 
hand. we have to find out money for the 
developmental projects that we must have 
for developing our country. At this stage, I 
would .lke to bring it to the notice of-ol 
course, it is known the han. Minister of State 
of Revenue who is sitting hete that why is it 
that only 2.2. minion people out of the 850 
miUion people pay taxes. Why is it so? What 
steps are you really taking to bring into net aU 
those who should pay the taxes? Naturally, 
Old of the 850 mHlion people, only 2.2 million 
peope are paying the taxes and this is too 
... a fraction for taxation purposes. 

The other point that I would like to say 
wIh all my emphasis is this that India can 
never forge ahead with the rapidity that we 
want unless and until we can break this high 
COlt economy which we are suffering from. 
Is it not amazing that imported sugar? Is it not 
amazing that Japan takes the coal and iron-
ore from India all the way to Japan and they 
send the .. shed produdsta tndia again by 
ship? 

It costs money but even then they can 
sal. at a cheaper price than our own indi-
genously produced things. Why should ~ be 
101 I want to know the rlason from the 
hon.Minister. Why should it be that our coal 
cost so much? The tota: number of people 
who are employed here in our collieries are 
about six lakhs. You may know that only 
6000 people in Australia are produang the 
same amount of mat that has been pro-
duced by the six lakh peop~ of our country. 
Why should M be so? We must SOlvi these 
basic things if WI want to taka India rapidly 
towards development. While we t4 about 
development. we must aIeo _ that India 
cIeveIopI •• whole. I am sorry to say one 

thing. I come from Eastem IndILI aIIolcnow 
about U.P. very well because that II alto my 
home State. Sa,from U.P.,to the entire Eat· 
ern India. the deMiopment is far below thin 
the rest of India.So. while w. are try~ to 
develop our country. we must develop It In 
such a way that all the Stales. aft the parts of 
India can progress simultaneously and not 
one part. There are large segments of pov-
erty, 'here are large segments of under-
developed araa in our country particularly in 
the Eastern India and Uttar Pradesh and 
maybe, in Rajasthan and also in some other 
parts which we have to really tackle. As a 
matter of fact, when we tak of Budget, the 
success of the Budget really depends on 
how much it costs the poorest man in the 
village and not the richest man in the city. 
From that point of view, we have to find out 
whether we are really progressing tQwardl 
that end ar not. 

I want also to thank our pr_nt Prime 
Minister for the economic steps that he hal 
initiated for the development of industry and 
economy of our country. I have not the 
slightest doubt that if the opposition and all of 
us really come together for the economic 
development of our country, our progress 
could be much faster than what it is today. 
There are two or three very imponant prob-
lems that are facing India today. One is the 
problem of unemployment. I am very lucky to 
be born as a son of.Shri Tushir Kant; Ghosh, 
who was the editor of some neWspaper. 
When I passed out from my college I could 
get a ready-made job. Everyday, every 
morning. I~erally, fifty. sixty, eighty or 
hundred boys come to me and they ara not 
inferior to me in any way. They have the 
same brain. same education and everything 
except that they art not fortunate enough to 
be born in a ready-made family. They come 
to me only with one wish. They want to u .. 
their hand. they want to use their brain. they 
want to earn their own living. They do not 
want any help. any charity from any body. 
Even afterfortyyeafl of t~Hdomt this unem· 
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pIoyrwent I. r.ally dampening the spirit of our 
youth who are the future of our country. I 
request the Minister of State who is sitting 
h .... and who is taking down notes and 
through him our Ananca Minister to really · 
tlke lOme drutic steps so that we can solve 
this problem. h cannot be solved in one day. 
But WI can go In the right direction in sotving 
this unemployment problem. 

The other thing which I would also like to 
mention is the rise in the cost of Iivtng. India 
II the one country where prices always go 
up. It never comes down. In an the other 
countries of the world, sometimes, prices go 
up and IOmetmes it comes down. But here, 
I pi up in SP.ite of the efforts that we are 
dDIng. This really affects the poorer sections 
aI the community, the poor man in the vil-
_, poor pesants who live in our country. 
So. we have to do something about that. 
How to tackle that? 

The other point which I would liKe to say 
here with all the emphasis is this. When 
there was. this drought. our Prime Minister 
did his best to give the stJffers the relief that 
they needed. But I have seen what happens. 
Once the thick passes, we start forgetting 
them. But the loss that they have suffered· 
the peasants. the vmagers-~ we really want 
to bring t~m back to their own feet, we have 
to give a sustained assistance to them so 

. that th,y can stand on their legs to become 
the useful peasants of our country. 

WI go on sa 'Ing about social justice. 
we go on saying about fair-play to the down-
trodden. Ever Budget can be judged by how 
much we have advanced towards that end 
whether all our emphasIS. all our steps that 
we I ... proposing are achieved and whether 
WI are relfty going towards that end or not? 
One thing I would tlte to say her. is that the 
people of India can become really very very 
strong country once we forget the dller· 
ances In cutes. Whether M it PunjIbi. 
whether he is BengaU. whether hili Alum-

mese or whether he is South Indian, I we 
really become one and that can only happen 
if there is economic development In our 
country.l know that my time is short and that 
I cannot go on talking taking more tim. than 
what you're kindly giving me. I am giving my 
fuR support to this Budget and I would r. 
quest the Finance Minister to remember the 
basic problema facing our oountry. I would 
also try to be a little parochial and say that for 
my' Eastern India. my Uttar Pradesh, he 
should have a little more kindness. 

I again support fully the ~udget pr0-
posed by our Finance Minister. 

[ Translation] 

SHR~ K.N.PRADHAN (Bhopal): Mr. 
Chairman, Sir, I support the Budget There. 
saying tllat 'magic manifests itself.' The 
budget presented this year has cast a 8pII 
on the whole country and more espedllr 
opposition parties. I think that it has been 
prepared with a view to face the challenging 
drought situation. Our lariIet was to stabihI 
the prices and ensure ina-ease in indUllrilll 
and agricultural produdion. Sinlarty, we 
were to strengthen the rural economy too. 
There has been drought for thr .. incessaN 
years and the present one qui. Wlprece-
dented and the major part of the remaini1g 
country has been in the grip d floods.1nspU 
of all these hurdles and troubles, the war in 
whICh the Govemment has conbolled the 
situation, has undoubtedly created a new 
history. We do not find words for its apprecia-
tIOn. But it is sad to know that the action 
worthy of appreciaten has not moved our 
oppositIOn. This affects their own Image 
adversely. They are, perhaps. determined 
not to behave in responsible manner at al 
Just as Arjun did not see anything exceptthe 
aya of the fish. simA.ty the aim m our 
opposition is to grab power. TheW one, pur-
pose is to apoit the show. TMy do notbalher 
about the IlChIevemenls d the Col •••• 
Govemm ... You must have ..,. the.., 
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they behaved yesterday. They tried to sae 
the extant of damage that could be don. by 
sabotage etc. consequent upon organising 
Bharat Bandh. It is said that wisdom is not 
sold or bought from the market. But Indian 
Express, that favours Shri. V.P .Singh help 
and advises the oppos~ion on various is· 
sues. Pro-American lobby is wortdng behind 
the scene. In spite of all this, the fantastic 
budget presented by Shri T ewari has si-
lenced them. The budget being flawless, 
they have become restless and feeling 
embarrassment. It is correct that our Fi· 
nance Minister has shown special favour to 
the farmers. poor people and the labourers 
in this budget. But I want to draw attention of 
the Government towards the fad that the 
implementation of all the policies and 
schemes depends upon our officials. But it 
appears that our Finance Minister has not 
given due importance to them. In the past, 
people used to talk about a person who used 
to pay income tax. In those days every one 
used to think that here is a person who could 
afford to pay income tax from his savings 
after enjoying all the necessities, amenities 
and luxuries of life. But the time has 
changed. Now even a peon has to pay 
income tax i"espective of the fact whether 
his necessities are met or not. The break up 
of the reV6"Ue received as a result of income 
tax is 65 percent corporate tax and 30-35 per 
cent taX for while huge amount is spent and 
which generates corruption. The Finance 
Minister is requested to look into this aspect 
also. Only an employee pays the income tax 
with honesty. Necessary deductions are 
made from his fixed pay. He has not been 
able to get any benefit out of the concession 
anowed by you. I want to assert that if you 
pay a little consideration to the amount we 
spend and get, you will realise that exemp· 
tion limit for the payment of tax should be 
'''to Rs.50,Ooo. H it is done people having 
flUd income wilt also get some relief. 

Workn at various places observe 

strict quite often. sometime thay 'ISOrt to 
'work to rule' which ,esult, in heavy 'lola d 
production. This problem should be solved. 
The Govemment will have to formulate 
National Wage Policy, may be after 5 years 
or 1 0 years if they want to run the administra-
tion from top to panchayat level efficiently. I 
would request you to consider this point also 
seriously. Its implementation should not be 
difficult under the leadership of the CXlura-
g80uS Finance Minister like Shri Tewari. 

Now. I want to draw the attention of 
Finance Minister towards the Gas tragedy of 
Bhopal. The death toll in the aforesaid trag-
edy has reached three thousand • Even 
today people are dying. The complication of 
diseases like Jaundice, Heart disease and 
lungs disease are increasing. There are 
some cases of even cancer. You have sperd 
the amount of Rs.55.56 erores on their reha-
bilitation and relief in three years. The tor-
menting things is that the amount of Rs.56 
erores only has been spent on such a hor· 
rible tragedy. Some political personalities 
are sympathetic to-vards Union Carbide. 
They mould the case in a way that the 
interest of the Union Carbide is served and 
they may not have to pay the oompensation 
absolutely or to pay a very little 8mount, H at 
aU. This point must be given due considera-
tion. Rs.4-S erores have been spent to im· 
prove the enviornment. The water of both of 
the tank.~ has become rotten. It can cause an 
epidemic. The condition of tanks should be 
improved by working upon the plans already 
prepared. Similarly an appropriate Cancer 
Institute can also be sat up. The ease is 
lingering on inthe court and no one knows II 
to how much time it may take in getting 
compensation. The distrid court had given 
its judgement to make payment of Rs.350 
crcres as an interim relief. But the other sid. 
appealed in the High Court after which it may 
proceed to the Supreme Court and they may 
al80 go to American Court. In this manne, 
the amount of compensation may naI be 
paid to the present generation. Th. indian 
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Government thtm8llevtS should pay the 
amount of Ra. 350 erar. as interim relief 
which the court has ordered the Union Car-
bide to pay and deduct the same from the 
amount that will be paid by the company 
atter final judgement. 

Many schemes have been prepared to 
abolish poverty. But I want to draw your 
attention towards an important point. The 
number of daily rated workers in our country 
Is still very high. We have made our best 
efforts to get them already fixod minimum 
wages. But you can S88 that they did ~ot get 
the work for more than 20-25 days and also 
do not get the fixed rate. They do not get 
more than As. 10/· per day which makes the 
total of 200 per month. In this manner we 
cannot raise their standard above the pov-
erty line.So you will 'have to think about the 
amount 10 be fixed for daily wages that my 
help raise their standard above poverty line. 

Similarly. conservation of energy has 
also been ignored in the present budget. 
Everyone talks about the necessity of en-
ergy d)nservation in ~his country. But there is 
total lack of determination on the part of our 
administration to do the job in a systematic 
manner. I want the Finance Minlste, to pay 
more attention towards this important factor 
and make the maximum possible provision 
for energy conservation. 

There are no two opinions I1bout the fad 
that there is large scala unemployment in our 
country. which is discussed quhe often in the 
House. But it is a matter of great regret that 
Postal Orders worth Rs.10 or 20 or 40, are 
demanded aJongwith application forms for a 
particular post advertised in the newspaper. 
I want to request the Finance Minister 
through you to stop the exploitation of the 
unempbyed persons at least. no matter they 
are paid unemployment allowance or not. I 
hope that you will give spus thought to ~. 

Th... .. . number of forests in 

Madhya P ..... h. A number ~ compb-
tions have arisen in the Forest ConIeMltion 
Act already in vogue. Uany of our vllage,. 
under Forest Department have been trans-
ferred.to revenue department. There are 
land disputes even now. ThousancIsof acres 
of land is in the possesSion or trDaJ people. 
who cultivate it, corruption is rampant and 
bribe is to be given. No one dare to challenge 
them. &ven trees cannot be planted. Many 
State disputes remain unsolved they are not 
being disposed of. Why don't they solve 
those dispute by sending a joint team on the 
spot wherever they .xist. Besides Madhya 
Pradesh, many other States, •• also facing 
the problems of forest lands which are under 
dispute. The land required for housing 
should be allott~ to them and a decisiDn 
may be taken with regard to the rest of the 
land. Because of this. many projects .. 
hanging in the balance because it takas blat 
time in the correspondence. Moreover thana 
is bound to be cast excaiation.iI the projadl 
are not implemented in time. 

There is another aspect in this budget 
which has not been taken care of. Infrastruc .. 
ture in the country Will have to be buill rapidly. 
Roads are essential in every village. If the 
Government wants the farmers to sel their 
commodities at reasonable prices, roads win 
have to be provided for their transportation in 
order to bring them to the market Although 
the provision of hospitals in every vin. is 
very necessary t yet its facilities can be pr0-
vided to the masses only if roads are t ..... 
Similarly the roads are essential to provide 
the commodities at cheap rates to the re-
mote areas. So the Fanance Minister is re-
quested to give special consideration to the 
construction of roads. 

Objedion has been raise about getting 
huge amount of loans from the foreign coun-
tries. loan is e~sentlal for us because of our 
limited resoutceS and lack of funds. Our 
formar Finance Minister Shri Morarji Desai 
had got pat .. Gold ComoI order but the 
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same waalmplemented half-heartadly. The 
fascination of the ladies towards gold hal 
diminished notably because of terrifytng 
incidence of robbery. Now they •• going for 
imitation. Why is Government not taking 
advantage mth. s~uation and put ban on the 
use, sale and possession of qokJ and thus 
make basi use of the opponunity. W. are 
~ra of the fact that the quantity of gold 
available at present is sufficient to impIe-
ment'innumerable five year plans success-fuI". I think. you can get sufficient capital 
money, if you start returning b in the 21~t 
century. With these words, I support the 
~. 

·SHRI Y.S. VIJAYARAGHAVAN 
(Palghat): MrChairman, I rise to support this 
budget. The maiden budget of the hone Fi· 
nanca ~ is aimed at the over aU devel-
opment of the Indian economy. This is ~s 
speciality . 

Generally this year's budget has been 
charactensed as farmers' budget. True. It IS 

very gratifying to note that the budget reoog· 
nises the basic truth that farmer is the bac~ 
bone of Indian economy. 70 % of our people 
are livjng in the Turai areas. But agriculture 
contributes only 290/0 of gross domestic 
prodUCl This shows that the agricultural 
sedor remains backward even today. Any 
GeM which wants to develop India wiH car .. 
tainly would concentrate its attention on 
agriculture. The hone Finance MinlSte, has 
done that in a oommendable way. Thar. 
fore. I heartily e»ngratulate him. 

Let us now look at the major problems of 
our farmers and then the wtltf in which the 
GeM has dealt with those problems. The 
,."..., especially amaA and marg;naJ farm., 
always faces the problem of recov.ry of 
loan. Having reaIiaed this tht GeM hal r. --------------

duced rata of Int.rest on Loan from 1 .... to 
2%. Simnarly. 411, Rmlt of loans to the agricul-
tural sector has also been ralaad. It h. aIIo 
be.n decKfId that the public· aeetor bankI 
will pay 17% of thairtotalcradit to the agrlcul-
tural sector. In 1988-89 the farm sector wi 
get rupees 3 thousands erar •• more by.., 
of credit. 

Another problem of ~. farmer ts thl 
availability of fertiliz.r and pesticlda. at. 
reasonable prices. The Govt has provided 
that there will be a discount of 7.5% in the 
case of fertilizers and pesticides. This_ it· • 
very we!oome stap. Similarly. there wiD be • 
permanent arrangement for giving r.lief Ind 
aid to the the farmers who suff. 10_ on 
account of natural caJpmities.ln this COM8C> 
tion the nota~1e steps taken by the Gavt II 
the setting up of the national agriculurill 
credit relief fund. 

Jaldhara, the project for giving pump_ 
on hire to the small farmers is a very wei:-
come feature. Similarly. the scheme f1f 
Kuteer Joyti which is meant for providing 
power connection to the Houses of.people 
living below poverty line including harijana.1t 
IS an attractive scheme. Another attractive 
foature of the budget is that there is a provi-
sion of free insurance for the nuts of the poor 
people in the villages. 

If thesa are the some of the concessions 
given to the fann sector the Finance Minister 
has given retief in .xdse duty on a numblr~ 
items used by the common man. For ex-
ampletea. coffee. sugar. edibktoB maICheI. 
cement. k~chen utensils etc. etc. 

Thus on the on. hand thl Minill., hal 
taken stapa to reduce the prices of thinga 
used by the common man on the other 
invested more money In the prodUCIhM 

;- ------------
en. 8pMCh .. O(iginaly delivered iI Malayalam. 
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MC*Wfor the development of the economy. 
In the Igrlcultural sector, the total Inveat-
ment h .. been stepped by 4~. 

I would Ike to make a submission with 
regard to direct taxes. The Govt has decided 

. not to make any changes in the dired tax8l. 
The exemption limit of income tax has not 
been raised during the last two years. H is no 
U88 ignoring the fact that this has seriously 
affected the fixed income groups. The Govt 
employ_ had to return a major portion of 
the benefits given to them by the 4th Pay 
Commission as income tax. Similarly, IVen 
the clearn_ allowance that is paid to the 
employ ... neutral~e)he increase in the 
COlt of living is taxable. Therefore, the 
employees do not get any real relief. I have 
railed the demand that deamess allowance 
IhouId be exempted from income tax on 
IIIMJ occasions in this House. Therefore,l 
would *,uast the Govt to reconsider this. 

Now, I come to some of 1he problems 
which my States is facing. Budget is the main 
instrument of plan development-It is a fact 
that there is no uniform development in all 
parts of the country. RaylOnal imbalance is a 
.. rious problem. The main reason for this is 
lack of adequate central investment This 
hu created very serious situation In Karala. 
There are about 27 lakhs of unemployed 
people in the State. The reasonforthis is that 
inHustries have not coma up thera. The LDF 
Government in Kerala has promised 10 lakh 
jobs every year. HaVing come to poyer on 
such a promise they have not been able to 
crute evan a single job during the past one 
year. They have thus betrayed the young 
men and women of Kerala Perhaps, It is not 
known to many people. But that is a different 
pojnt. The main point is that there is serious 
unemployment in Kerala.1f you want to solve 
the problem there is no other way except to 
make large investment in the Central MCtOr. 
There .. many scheme. pending before 
thl GeM .uch u modemisation of FACT. 
dtvtIapmenl of m Palghat. Cochin Refiner .. 

iea, Cochln Shipyard etc. I would requelltbl 
Finance Mlniaterto take a more aympalhlllc 
attRude towards this problem. 

Next point is about power. KeraIa Is 
facing a crisis situation in this regard. It is 

'-estimated that by the middle of 1988 40% 
power cut will be irpposad on industries in 
the State. The pow. famine has serbusIy 
affected the economy of Karala. W. depend 
on hydro ~wer only and failure of monsoon 
has created this power famine. Realising 
this the Central Govt has taken a da&ion to 
set up a thermal pow_ un. in Kerala. I 
congratulate the Prime Minister for this. 
However, papar reports say that this project 
has not been included in the list 01 prajeda 
for the 8th Plan. I tak8 this opportunity to 
request the GeM to take steps to set up iii 
plant in Ker. without any delay. 

Similarty, the proposal tor the conItIuc-
tion of Kuriarcutti-Karapara projed which 
•• though of as an alternative project In 
place of the silent vaHey projed is still hang-
ing fire. This should atao be implemented 
without any delay. 

Sir, Kerat. has been facing serious 
drought condition for the past three yen.-
There is acuta shortage of drinking wat. in 
many distrids. The worst hit is Palghat dis-
trict. In order to solve the problem of drinking 
water In this district and partICUlarly the 
adIV8S1 areas in thiS dlstnct the hon. Prime 
MinISter has sandlOn,:.: ~t'le technology 
mISsion for which I thank the prime Minister. 
I want to mnv.y the grateful thanks of the 
people of Palghat to the Prime Minister for 
this mIssion. In this context I want to say one 
thing. When Karala faced serious draught 
the Centre rushed there with aid. But the 
lOF Govt in Karata was lass interested In 
providing relief to the people and mON in 
making political cepital. They did not IpPriIe 
the Central StudJ team of the reel ... 
about dtoughl This was doni to put the 
bIam. on the c.m.. In PIIghaI mII1f 
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people died after consuming contaminated 
water. The present Govt in Kerala could not 
evan provide even medical assistance to the 
afflded people. But they show as if all this 
aid which is coming from the Centre and the 
relief programma are their own achieve-
ments.. Sir. the previous Govt in Kerala used 
to provide free ration to the adivasis. The 
pr8I8I1t LDF Govemment has stopped evan 
that.llcanclain aediI for any achievement 
• is in respect ti political murders. There ;s 
no law and order in Karaa Even the rep'e-
Mntatives d the people have been as· 
.. Ia.d" ML.\S have been attacked. In such 
adUldiDn haw can the mmmon man can be 
sate. There have been serious clashes be-
tween the ASS and CPM. There were as 
many as 48 political murders in the State 
aftIr1his Govt came to pPW8r. In my district 
many clashes between the RSS and CPM 
has takan place. In the last Panchayat elec-
tions the congress led United Front has 
lCOI'ed impressive victory although there 
was wida spread rigging by the CPM. This 
shows that the CPU is losing public support. 
It is such a party which has organised Bharat 
blind yesterday. Sir I what right have they got 
to organise a Banet When tha country is 
facing the sevarast drought of the century 
organising a Band is an anti-national ad. 
When Stvi Ra;v Gandhi is trying to increase 
production and save people from starvation 
the Opposition parties are organising Bunds 
to disrupt it. This is directed agaInst the 
people and that has been shown to them by 
the people of this country by decisively re .. 
jecting their call for the BUnd. We have lost 
AI. 750 crores in ona single day. 

In West Bengal and Kerala the Govts 
ipOnlorad the BUnd. In Kerata the CPM lat 
...... violence on a large scale. Director of 
Doordarshan and other oflicials were as-
uuIed. The managing Editor of a hundred ,ear old newapaper in Karata namely the 
Ualayaam ~ was attacked by the 
MarxiIta Goona in the mid(U. 01 the road and 

his vehicl. was severely damaged. 

The Director of Doordarahan waa given 
police escort but when he was surrounded 
by large number of CPM activists the police 
wi1ndrew and CRP had to be called to give 
him protection. 85% of tha workers attended 
duty. But many workers were locked inside 
the factory buildings last night I got frantic 
call hom my constituency saying that a large 
numbe~ of workers belonging to my union 
have been locked inside the fadory building. 
Sir, the bundh was a total failure. When the 
Bund failed outside the Oppos~ion came 
here and created a rumpus in the House. I 
am reminded of a saying in Malayalam which 
broadly means that -after getting a good 
beating outside one is taking out his anger 
on his mother. -That sums upthecondition of 
the opposition. I am sure that th~ people of 
this country will deal with them in the proper 
manner. 

Finally, I must say that this budget is an 
important milestone in the path of progress. 
h will strengthen the economy. It is an affec-
tive instrument for implementing the pro-
gressive policies of Shri Rajiv Gandhi. lance 
again support this budget. 

18.55 hra. 

[Eng/ish] 

ARREST OF MEMBER 

MR. CHAIRMAN: I have to inform the 
House that the following teleprinter mes-
saga dated 15th March. 1988, has been 
received from the District Superintend.nt of 
Police. Jahanabad, today:-

·Shri Ramashray Prasad Singh, M.P., 
has been arrested in Jahanabad Town 
under section 151 Cr. P.C. during 
8har. Bandh today on 15.3.1988.· 
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GENERAL BUDGET, 1988-89-GENERAl 
DISCUSSION·CONTD. 

[English] 

SHRIMATI JAVANTI PATNAIK: (Cut-
tack): Sir. the Budget presented by the Hon. 
Rnanee Minister has evoked the most fa-
vourable reaction all over the country. It is a 
very independent and ingenuous Budget 
presented in the background of serious 
drains on the economy due to one of the 
worst droughts in the present century. 

Despite current year's severe drought 
and ifY.fifferent weather conditions 4" differ-
ent parts of the country during the last three 
years, the economy of the country has re-
sponded well. This shows that we have 
developed resilience and independence in 
the different sectors of growth - thanles to 
imaginative planning and management of 
the economy during the last eight years. 
Infrastructure and industrial sedor have 
recorded impreSSIVe growths. Export posi-
tion has also improved substantialty over the 
kist two years and the trade deficit has been 
declined. Power generation has improved 
considerably. RIS8 in consumer price index 
has been contained within the manageable 
IImlls. Given a good monsoon during 1988-
89, the agricu~ural produdion as well as the 
overeD economy will take a big leap forward 

I congratulate the Finance Minister for 
plaCing emphasis on agriculture and irnga-
tion where the Central Plan outlay has been 
increased by 40 per cent. In this connection 
completion of incomplete irrigation projects 
_um. priority and I hope that the Central 
Govemment and the Planning Commission 
will impress upon the State Governments to 
kMp this important objective in view. 

While the growth of revenue over the 
Y'" hal bien utWKtory. the growth ot 

nen-Plan upendlurl h. created concem. 
That is why a nationallxercise involving 1M 
State Governmenll is imperative to cut 
down non-Plan expenditure in d 18dorI .. 

.. The Budget that gives thrust towardl 
supplementing the agricultural revival with a 
wide ranging welfare padutges for the 
weaker ~ections of IOCiety in the rural areas 
is likely to achieve two objectives: 

(1) The strengthening cithe various 
poverty amelior.ling pro-
gramme, rural housing pr0-
gramme, social security fund to 
cover insurance for ~ 
labours. handloom work.,.. 
rickshaw puHers and others wiI 
both generate a certain ~nt 
of purchasing power in thacoun-
tryside to support industrial .,. 
fort; and 

(2) A goodwiU which may refted .. 
the hustings. 

The main emphasis on the Budget has 
been on rural development including .mer.,. 
ratIOn of economic conditions of farmeIs, 
generation of rural employment and ... -
employment for the poor. improve the ftowof 
agricultural credit, strengthen the institu-
tional framework and improve the condDms 
of the Scheduled Castes and Scheduled 
Tribes. Increase in food and fertizer subsi-
dies is a step in the right direction. However. 
we ha~e to ensura that this bene" is distrb-
uted rationally in diff .... rent parts of the coun-
try improving the fartilizer off-take in agricu1-
turally backward areas •• the Eastern 
Region of the country. It necessary to mount 
special programme for rice and other crape 
to implOv8 production and prodUdivity intil 
sector. Simultaneouslr whll expanding the 
area under irrigation has to be giv8n pdarly. 
.e have to pay much mont an.11Ion D,.. 
irrigated area by cJMnIyIng aappIng ..... 
tern. AlIudy • big ... b .. hal been 
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The decision to lower the interest rate 
on agricultural aadit is a momentous daci-
MKl which would benef~ mHlions Qf small 
and marginal farmers. In thi.~ connection I 
would urge that a special programme be 
taken up for revamping t'1e strength of weak 
cooperative banks and regional rural banks 
in dlferent parts of the country. The decision 
to involve the rural branches of banks to play 
a more meaningfullOle in the over.all devel· 
opment of surrounding villages is a very 
welcome one. Increase in target of direct 
finance for agriculture by puDlic sedor banks 
will also help the -farming sedor. Redudion 
in the price of fartHizer by offering a discount 
in sale wiN also help farmers substantially. I 
am thankful to the FinanQ Minister for 
agreeing to set up a NatIOnal Agricultural 
Credit Relief Fund. But the modality should 
be worked out quickty i'l consultation with 
... State Governments so that the Funds is 
launched expeditiousty. 

The Jaldhara scheme is an innovative 
lCheme to assist marginal farmers in 
drought-prone areas. Equally innovated is 
the Kutirjyoti programme which will extend 
single point light connections to rural house-
holds including Adivasis and Harijans. 

I must congratulate the Finance Minis-
ter for strengthening of tha corpus of the 
National Housing Bank. It will go Q long way 
in promoting rural housing. Expanding the 
role of iaN! development banks 10 CINe' 
housing finance for farme" will help this 
objective. A similar scheme by HUDCO 
envisaged in the Budget will help small and 
marginaJ farmers tor constrUCIlOn of houses. 
HUOCO'. new programme for environ-
mental improvement is welcome. 

The new ICheme for provision of insur· 

anca coverage for ~r. hazard to land ... 
labour .. , artisan and poor famln. in rural 
areas will help the most wlnerablel8Clk)n of 
the rural, community. The Social Security 
Funst of LtC would be able to provide insur-
ance cover to artisans, landless Iaboure,. 
etc. 

The new crop insurance scheme to 
cover small artisans and wage umera 
would be in the true tradition of a socialistic 
economy. 

Ona of the most welcome decision is to 
set up the National Scheduled cast. and 
Scheduled Tribes Finance and Develop-
ment Corporation. But in some Stat .. there 
are already such Corporations. So this Cor-
poration has to work in close collaboration 
with similar institutions set up in diff.rent 
States and would be able to promote 8n-
tre~reneurship among Scheduled Cast .. 
and Scheduled T ribas. ' 

A long standing sdemand of the small 
industries sector has been met by creating a 
Small Industires Development Bank. An 
equally healthy decision has bean to provide 
single window facility to smal scale units for 
working capital upto Rs.2.S lakhs. Introduc-
tion of a new scheme to safeguard industry 
from the impact of foreign exchange on 
foreign currency loans will hetp imports cf 
equipments. The Finance Minister is hope-
full that industry would continue to perform 
satisfactorily given the continuation of the 
Liberalisation Policy. 

Introduction of the Kisan Vikas Pltra 
and Uberalisation of Indira Vital Patra wiD 
hetp mobilise small savings. 

While there has been a welcome reduc-
tion in IXc1sH duty on eltdronicl items, 
some of th. compon,",a hither to •• mpted 
from Excise Duty levy, have bien brought 
under .xcise levy. This would atfld mMY 
marginally viable campona ••• induatrlet. I 
would requnt thl Finance Miniltlf'to Idnclr 
COnt. withdrawal of thllievy. 
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The Central Government have to make 
all poll" efforts to ensure that large ren.t, 
given under different Items are actually 
puud on to the CX)nsumers and the indus- .-
trlee do not absorb It partly on entirely. 

The Central Govemment have to make 
alpossbJe efforts to ensure that large reli8fs 
given under different items are actually 
passed on to the CX)nsumers and the indus-
tries do not absorb it partly or entirely. An 
example is the man-made fibre ir :lustry .. 

Basic infrastrudure sectors like energy, 
transport and communication have got in-
creased allocation of 25 per cent and .this is 
a very welcomliJ move. Same;s the case of 
coal where the provision has been stepped 
up by 30 percent. Although power genera-
tion S8C1Dr has got an increased outlay of 32 
per cant, this is not sufficient considenng the 
need of the country. I would advocate for a 
much more liberal porleY of encouraging 
import of capital machinery with package of 
foreign cred~ to set up a large number of 
power plants not only in the State sector but 
alia in the joint and private sectors. Onty by 
Increasing the power base can we hope to 
optimise the industrial and agricultural pro-
duction in our country. As you know I what is 
the condHion of power in the country. So. this 
may also be considered by the Finance 
Minister and more fund may be allocated 
accordingly. The overall ,evenue effort in the 
budget amounts to As. 1534 erores bal-
anced by concession'S of As. 922 erores 
yielding a net revenue of As. 614 erores. 

The notable feature of the excise is that 
the additional burden does not fall particu-
larly. heavily on anyone. While the conces-
sions are fairty. widely distributed. the major 
revenue e.rne, is the special excise duty 
levied at the rate of 5 per cent of the basic 
duty and these wUI be a few exemptions. 

In raising the prices of ooi&ur TV sets. 
aircond.ioners _ motors the govern-

mint has sought to counter the Imprasion 
created trt the last two budgets that I waa 
soft on the rich. In contrast, relief on h0use-
hold appliances, utensils, toys and cement 
for ."atanee would hold a wide appeal par-
ticularly to the urban middle class. 

~ On the whole the budget contains many 
innovative and ingenuous proposals to bring 
about economic development especially in 
the rural areas and the wlnerabie Hdors of 
the community. The two criticisms which I 
have found as a reaction to the budget 
~sals are a large uncovered deficit and 
the absence of reliei on taxation on the 
corporate sector. Considering the economy 
as a whole, the FinanCe MiniRer had no 
other way out. The budgetary defICit of As. 
7480 erores which is just 9 per cent of the 
total expenditura is a modest figure consid-
armg the problems facing the country. The 
corporata sector must contrl>ute to the 
overall development of the country with 
emphasis on the poor since it is a sector 
which contributes a Yclrge percentage of the 
direct taxes. I arr SJre that !he Central 
Govern'mer.t will takg adequate safeguardl 
to ensure that inflation is kept within IMII-
&geable limits conducive for the gtOWth d 
economy despite the large uncovered gap. 

With these words. I congratulate the 
Finance Minister tor his trail-blazar budget 
proposals which have owned acdaim from 
the majority of the people in the country. 

!.Translalion) 

SHRI lAl VLJAY PRATAP SINGH 
(Sarguja): Mr. Deputy Speaker, Sir. flis 
Budget has been prepared keeping!! view 
of all types of people that is fannws, women. 
workers. pressmen and 1he smal industrial-
ism. This is reatty axnmendable. 

Mr. Deputy Speaker. Sir I you .. aware 
that Cong ... Party hed issued Its mani-
festo betcn IIIdkane and pIIced • bIfcn 
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the people and also made the masses aware 
ot Its programmes. This Budget has baan 
presented in this House just to implement 
those programmes. It definitely propounds 
the values of Congress Party and directly 
benefits 75 to 80 % people of the country. 
This Budget should be welcomed from evefy 
point of view. 

Mr. Deputy Speaker, Sir. you are aware 
that our country is mainly agricultural coun-
try and its 80% population depends on agri-
culture. You might have been aware that at 
the time of inrJependenc8 the production of 
foodgrains in our country was only 50 million 
tonnes. Today, we teel proud of it when our 
Fanance Minister and Prime Minister say that 
we would be able to produce 175 milflon 
tonnes of foodgrains and make the country 
self sufficient in foodgrains. 

The opposition Members have de-
scribed this budget as d irectlon less. They 
have also said that it will be inflationary. I 
would like to know from my opposition col-
leagues that when this budget has given so 
much direct benefits to the farmers of our 
country, can it be termed as directeoniess 
budget. I fully accept it as a socialistic 
budget. Each and every word of this budget 
gives indication towards the progress of our 
country. 

I want to give a detailed description of 
this budget. The prices of Urea has been 
reduced by 8.80 rupees per bag. It will defl· 
nhely encourage the Green RevolutIOn. The 
price of phosphorus fert~izer has also been 
reduced. The schemes which provide ben. 
fits to the farmers directly haye been in-
cluded in this budget 8.g. the mid-term loan 
has been converted into bng term loan and 
.hort term loan has been converted into 
midterm loan. 

Sir. you a-e aware tha1 the country is 
fd1g • severe drought at this time. This is 

the most severe drought of this century. In 
this context also, this budget Is laudable 
because a provision of an additional amount 
of nearty 236 crores rupees, Is being made to 
complete aH thoseirrigatio" scheme. whiCh 
were left incomplete. It Is in itself a great 
achievement. 

There are many other things in which I 
do not want to go at present and due to lack 
of time I would go into those things only 
which are beneficial for this country. I would 
like to request the han. Minister, Shri Panja. 
who is now sitting here to reduce the fonnali-
ties of Budget speech. Now the time has 
come to give some pradical shape to these 
speeches. I request the hon.Minister that 
before the preparation of Budget, a general 
discussion should be held and each member 
of Parliament and Legislative Assemblies 
should be taken into confidence. The .. 
tailed schemes and programmes should be 
worked out which must be ralated to their 
constituencies and some meaningful work 
should be done there. Mr. Deputy Speaker, 
Sir, no doubt, works are being done in States 
but it is &tso true that a s~uatior. of regional 
imbalance is growing. I, Most humbly, re-
quest to change this situation." the develop-.. 
ment programmes remain confined to only 
metropoUs and cities then the rural people 
will f8el themselves isolated and then the 
country will have to fac. the consequences. 

Mr. Deputy Speaker f Sir, I would like to 
make one more submission that the Govem-
men! have given many concessions to the 
countrymen but the fact remain that taxn 
are also levied upon lhem on large scale. No 
doubt, taxes are nlC8lSary for the progress 
of any country, but I think that only as much 
taxes should be levied at could be racov-
erect. The Indian Govemment levies tu. 
more than any other Govemment of the 
world but collecta very tittle. I am of tt'e 
definite opinion that only as much tax .. 
should be levied which are ,ufficientto melt 
the rtquirementl of the country . WhIe 1m-
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posing taxi. the Government should also 
makl a"angements for the collection of 
theal tax ... W •• hould adopt various meth· 
od,to ,ea, •• thlm. You are aware that in the 
pr.ent times no ona is happy to pay the 
taxIS and neither it is good to harass the 
people by levying more and more taxes. I 
strongly demand that Government should 
take strong steps to collect taxes for the 
purpose of increasing our resources and ~ 
should do away with all the superfluous 
taxes. 

I Have ana more submission that the 
Government should defin~ely reduce the 
Non-Plan expenditure which comes to 70 0/0 
at present. h will not do any good to the 
country. Similarly. I have one more submis-
sion that we are spending a huge amount on 
our defence requirements . The Govern-
ment should pay special attention towards 
~s caste eftectiveness. This is also neces-
sary to fuRHt the requirements of our armed 
forces at any cost. But the Government must 
see that their schemes and programmes 
should not be very much expensIVe and we 
will also have to hm~ their sIZe. Our country 
IS a pioneer is so far as disarmament IS 

concerned. We should not store these arms 
more than that of actual reqUirements of our 
country. By thiS. we WOUI i be able to set an 
example and move o~ country towards 
progress. When we take up any project then 
we must derive full benefits from it. There are 
so many proJ8dS whICh are still tying incom-
plate and the CX)untry IS not In a pos~ion to 
get any advantage from those proJects. We 
are also not in a position to complete those 
projedS. We Yfill have to double the prev.-
lion recently envisaged in thiS budget to 
complete those proj8Cts. In View of this. we 
win have fix a limit. think about completing 
some selected projects only SO that the 
funds may be bettar utilised. With thase 
worda. I conclude. 

·SHRI R.JEEVARATHINAM (Ar-
akkonam): Hon. Deputy Speaker. Sir, I 
welcome the General Budget for 1988-89 
presented by our hon.Finance Minister. 

Severe drought conditions prevailed d . 
over the country last year. To battle the 
drought cond~ions. the Govt has aliocated 
during 1987-88, an additional amount of 
Rs.236 creres for various relief measures 
and for agriculture and irrigation projects. I 
congratulate the Prime Minister and the 
hon.Finance Minister for this fine gesture. 
This year the Central Plan outlay for irriga-
tion has also been increased by 40 % . I 
welcome this. I request the Govt to spend 
this money properly for irrigation purposes. 

Farmers constitute the majority of our 
population. Agriculture is the mainstay of 
our rural poor and they are the worst affected 
by droughts and floods. Even the Father of 
our NatIOn Mahatma Gandhi did not fail to 
give importance to agriculture. Accordingly, 
our Finance Minister has presented this 
Budget to serve primarily the interests d 
farmers In thIS country. 

loans are being provided liberally to the 
rural poor for agricultural purposes. Interest 
rates on these loans have bean reduced. But 
the reduction in interest rates in not enough. 
h must be further reduced to only 8 % on aI 
agricultural loans. H the farmers fail to repay 
the toan. the farmers are either ct\8rged 
compound interest or additional interest on 
the interest daimable from the farmers. Hon. 
Finance Minister must bring forward a pr0-
gramme for recovering agricultural loans 
extended to our poor farmers on nominal 
interest rates. 

I also welcome the radUdion of .... 
duty on pumpseta. 

-- - ------, ,------- ----------------
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Weaving comes next to agriculture. 
Govt has so far been paying a subsidy of Rs. 
2 per metre. Now, the Govl has proposed in 
this Budget to pay Rs. 2.75, per met.r as 
subsidy. I welcome this. The Govt is also 
piOViding subsidy on janata sarees. The 
Central Govt pays this subsidy to the Stat. 
Govt. and it has, there after to be paid to the 
weavers through cooperative societies. 
Before the stock is lifted from the weavers, 
the Central Govt pays this subsidy to the 
State Govt for onward payment to weavers. 
The sad fact about this is that the subsidy 
intended for the weavers does not percolate 
to them. 

In my oonstituency in AmmaiyarKup-
pam, Palliputtu and Tlthani there are nearly 
,60,000 weavers. They have 600 to 700 
weavers' societies. Sarees worth Rs.SS 
Jakhs were proposed to be lifted from the 
weavers and subsidy matching the worth of 
the stock was also received from the Central 
GoYl However, due to some problems 
which developed later. the sarees number-
ing 21J2lakhs have not actually been lifted 
from the weavers. The Central Cooperative 
Bank had financed the weavers tor produ~ 
tion of these sareas. Since the stock of 
.... has stagnated with the weavers, 
they are constrained to pay high rat .. of 
interest and penal interest to the Bank on the 
loans obtained from the "Bank. Their families 
have been ruined. They are sinking in debts. 
I have been drawing the attention of the 
GoY\. to this genuine probMtm of the weav-
ers. Even. recently, when I partq,ated in the 
debate on the motion of Thanks to the 
President's Address, I highlighted the prob-
IImI faced by the weave". 

I alia met the hone TextilIS Minister Shri 
Ram Niwu Mirdha and submitted a memo-
mum in this regard. 

The principia. phlolophiea, plan. and 
pI ...... ~ ..... mmet of our han.Prime Min ....... 

extremely good. But while Implementing the 
plans some problems surface. Th_ must 
be resolved wfthout delay. 

Then comes the industries in our coun· 
try. Industry in India has grown by leaps and 
bounds. Pandh Jawaharlal Nehru was the 
archited of Indian industry. However, th .... 
are many sid( units in our country. Stars 
taken so far to rehabilhate them art not 
adequate. Either the Govt should take over 
the sick units or auction these sic:k units to 
enable private entrepreneurs to run theM 
units. The auction money would not only 
redeem the sleeping capital in the lick units 
which is estimated as Rs. 5000 aor .. buI 
can also be used fro developmental pur-
poses. I have been drawing the attention of 
the Govt to this particular problem of our 
industry for the past 3 years since I entered 
Parliament. I have also made mentions 
about h in the Consultative Committee d 
Parliament. No concrete proposal has so far 
emerged. 

In the case of a private individual. for a 
simple loan of Rs. 5000 or 6000, exorbitant 
interest is charged. I shudder to think of our 
interest payments on this Rs.5000 or Rs 
6000 crores blocked in sick units. Hon. Fi· 
nance Minister must, therefor., take effec-
tive staps to rehabUltata the sick units on the 
lines I suggested. 

Hon. Deputy Speaker, Sir, 'have been 
waiting for the past 5 hours. Please give me 
5 minutes. 

• MR DEPUTY SPEAKER : There art 
other people waiting. 

SHRI R. JEEVARATHIN~: I am hun-
gry too. Interest rat •• have been reduced in 
respect rA farmers. Such conctIIionI 
should also be shown to the mercMII 
community. The Govt. must fix a unlonn fit. 
of int .... tor them. Som. 1 ewe or 12%. 
Trlldtrl contribution IOWIrdI economic 
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growth cannot be undermined. Traders are 
the backbon. of our country. Hon. Finar.ce 
Minister must .'so explore the pouDiitiesof 
reducing interest rates on loans to the trad-
ing community. 

lnI.rest at various rates ar8 given on 
fixed deposita. I do not know how_ Reserve 
Bank of Indian allows this. Poor people in-
vllt in companies offering returns at 14 %, 
15% and 16CYo and after 2 or 3 years the 
companies are no more in existence. This 
has happened in Tamil Nadu. The Govt and 
the RBI must look into the whole matter and 
take nacassary steps. 

Next is about the income-tax. The Govt 
has raj$8d the standard deduction in respect 
of salaried class from As.10,000 to Rs 
12.000. Small traders and middle level trad-
e,. must also receive attention of the Govt. 
Tradars paying As. 16,000 or 20,000 as 
income tax cannot be big traders. Income 
\IX limit must, theretore. be raised in respect 
of th ... small traders. 

Aural development should also receive 
the attention of the GaYl. Aural Development 
Banks are proposed to be sat up in avery 
village having a population of 10.000. My 
humble request is that only the villagers and 
local people should be employed in these 
banks. Regulations shoukl be amended for 
this purpose. 

We ara providing housing finance to 
harijans under RlEGP. We pay Rs.1 0.000. 
This is infinite small considering the risa in 
coat of b .. uilding materials. This amount 
should be at least, raised by Rs.2OOO. 

likewise, house building loans must be 
provided to the beedi and cigar workers. The 
loan. must be provided on long term basis 
and recovered in reasonable mstalments. 

While concluding lit me thank you. 
hon.Deputy Speaker for blaring Mh m. for 

along time. 

SHRJUATI USHA RANI TOMAR (AI-
garh): Mr. Deputy Speaker, Sir, I WIN to 
congratulate the hone Fmance .... ..,i •• for 
presenting such a historical Budget for 1M 
year 1988-89 and afso support this Budget. 

Our Prim. Minister. Shri Rajiv Gandhi 
deserve. congratulationa for granting c0n-
cessions and reliefs, particularty to farm.,. 
and weaker I8diona, through this Budget. In 
this Budget. the attention hal been given 
towards the interests of every I8CIion m 
scx;iety . The ralief has been given to IQrIcuI-
tural labour and weak.r aectionI otaociaty, 
to kitchen wares the cu::ural and ~ 
articles and the commodities ~ daily .... 
This Budget proves that Hon. Prime Minister 
has kept in mind diffICUlties experienced by 
the poor as well as women. No, only this, the 
atlantion has also been paid tow.cIs the 
development of children. who are the futum 
generation of our country. Tha concession 
has also been given on toys, doHs ate. whi:h 
is being praised everywhere. The top pIar 
an important part in developing the mind ci 
children. 

I have myself seen in my constluencr 
that due to th.concassionsgiven to tanna. 
they are vary happy and are praiIiIg til 
Budget. The Prime Ministe(s announc»-
ment that the interest where l is mora ... 
the principal would not be recovered is being 
praised everywhere. Our Prime Minist. has 
undoubtedly fulfftlad his promise of upIIting 
the farmers and weaker sections of the 
society. 

Sir. there is a problem of farm .. in .. 
Stat. i.e. Uttar Pradesh where augaICIM iI 
grown in abundance but their aapI .. 
standing in the fields due 10 ~ ... 
crushing facility. One of my co ..... _ 
raised this point here. Supporting til .. 
point. I would like., say 1hat IUQIICIM II 
.... nsively grown in AIgarh cIiItricI ... 
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which Is my constttu.ney, but augarcane 
crops'" stil standing in the fielda there" 
ciullO lack of adequate transportlltion facII. 
ties to carry the produce to the mills. I would 
.. to urge upon the hon.Minist.r of Finance 
to .. up • lug. mill in my constituency to 
..... crushing of sugarcane produced in 
our .... Although there is I sugar ml in my 
... but that is far from the -rappal area-of 
my constituency where sug~ Is grown 
on a large scaI •. existing sugar miD is aitu· 
lIleei at • corn.; place in my constituency. A 
lot of distance has 10 be covered to carry the 
auga-cane1o the mi. Therefor., I u'rge upon 
the Minister 10 set up • sugar miD in my 
conduency 10 as to ensure remun .... lv. 
prDa m sugan:anes to the farmers. 

SW, Budget tor 1988-89 is receiving aU 
pnIiII everywhere in India. With th_ 
worda, I support the Budget and offer my 
~ions 10 the Minister with the core of 
., heart. 

SHR. RAMDEO RAI ~): s., 
I welcome the general Budget present8d by 
our hone Minister 01 Finance becauH it is. 
.... Md poor oriented. 

Hon. DIpuIy Speaker, Sir, it ila mlftar 
alpridetorthe nIIan that our Prime Minist .... 
who II an adalOWledged leader of the coun· 
by t II .mestJy making aJllfforts to fulfil his 
commlmenll made to the poor people of 'he 
country with full d~iDn. It prcw .. 1hat we 
... secular, democndic country. india it • 
country of firm dMerminabon Md Shri Ra;v 
Gandhi symbo .... it wlh his ability to trans-
lite that ct.termtnatiDn Into prletice. Our 
Prine .. rill., hal been working for the 
Ulment ~ the aapirationI of the 80 CIOr. 
people of our country. Today. you can find • 
,., of hope emerging in the.. of rural 
pocn .. They now , .. , that the ..... Iftd 
Prine 11111111,01 our country •• man who • 
IIIkiIg the CIDIdry torward.1hIrIng the .., 
MIl .... cI the poor. n.r.r.. we eM 

laY that thle progrIIIMt and IfIICIIYa 
Budget Ie baitd on democratic vaIueI. And 
this II the 'UIDn whr ... being praIIad 
everywhent. 

I would aIIo .. to IIY that a number of 
IChemeI wlth regard to Irrigation. Nral d. 
veIopment and poverty alleviation a,. being 
undertMen. But nature is not CXJOP.8I'lfing 
with UI. Adequc. allocation h. been made 
in thl budget for agriculturl and irrigation. 
But, Mr. Deputy Speaker, Sir, our country 
has bien reduced to • skelton due to 
drought. Floods and heavy rains have 
caused oolouallolS in Bihar. Even today. 
Bihar Is bearing thl brunt of untlmety rainl. 
Earlier ,b was drought there. Recently, the,. 
has bean hailstorm in North Bihar I as a rasult 
of which 75 per cent of Rabi crops has been 
destroyed. We know that thl Government 
can't be blamed for the hailstorm. I know the 
GovemmentwiHtake all me.urea expected 
of it. For lxampll, where there is problem of 
floods and water logging due to rains, the 
Govemment wiH have to make arrange-
ments to check floods and drain out .:cum ... 
lated wat. caused by raina. W. would have 
to make water reservoirs by constructing 
rivulels to check the rain water from causing 
havoc Md to use them for the irrigation 
whenev. required by fanners . So. today 
ttw. is. need to streng:han the Irrigation 
facilily . Seventy five per cent of the total 
tubew.'. installed in Bihar ara not working. 
More than fifty per cent of tubeweUs are o~ 
of order for want of repairs involving a smd 
coat ranging from 10 to 2S thousand 01 
rupees. Somewhere the machine. itself a,.. 
out of order and somewhere t~ are 
not wOrtmg, due to which fanners .... 1Uff.'· 
reing. Now, this budget hal railed a new 
hope that the Oovemment Ihd mIk.tffortI 
to compIM. abandoned proteus and aIIo 
.... projects needing 101M rtpIirI. In 1hII 
connclDn.lwouId •• todrllw1he...., 
01 the Cove".".,. to tube .... In _ to 
fIIIkI them operIIIIonaI bf PftWIdIng tub-
tidy .. 
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All of us know that a number of r;vltl 
flow in Bihar, on an average at least five 
rivera flow In each region, water of which 
flown. down unharnessed after every flood. 
No •• there is every need to heme .. river 
wat.r, which involv .. tess colt in providing 
irrigation and is more beneficial as com-
pared to water derived from other lOurceS. I 
would like to urge upon the Government to 
prepare a scheme to harne .. river water so 
as to provide water to farm.rs. 

Programme for the upliftmant of people , 
above poverty line is also going on but Banks 
and Block Offices are two great Impedi-
ments in it. Today. farmers have to take a 
number of rounds to Bank and Block Offices. 
They have to offer bribe there but even then 
they do not gat loan in tima. It appears to ma 
that with the presentation of this budget, 
which shows the ability and foresightness of 
our Prime Minister, our people will be amply 
benefited with the programmes provided in 
it. But I would like to invite your attention that 
the farmers would not get benefit untO they 
get rid of making rounds of banks and block 
offices. The rafore , I would like to impress 
upon that banks be brought under control of 
local officers. Nowadays bank employees 
don't care for toeal officers and even don' 
follow their "directions. They even don't fol-
low the orders of h~ her authorities including 
the district magistrate concerned. You SH. 
there is no one to control and direct them. 
This is why we are 'Klt getting the desired 
result from the banks. 

'-

Our Govemment has implemented new 
education policy. which has certainly raised 
the hopei for the chUdren of the poor. Chtt-
dren of poor would also study In the same 
tChooI aJongwith the children of rich people. 
But .-rangements for imparting education 
certainly create IOmelOrt of doubts. Ther. 
tore. I wouki Ik. to urge upon the Govern· 
ment to make sucb legal ptOVISionl so that 
Stat. Govammera may have to mike 
prope' ",YMtm .. ",t of the fund for pnmarv 

educatbn to bring aboutmainum ben8fl1D 
the children. Students •• nat getting proper 
benefit of that and they have dark future. I 
hope you wiD take n8Clllary Iteps tor It. 

At pr_nt firm Iabounn in Bih ... 
migrating to Punjab and West Bengal. Ala 
result thereof, farmers of B~ are autrering 
tosses because tanning work has been 
advers .. aff8d16 due to the migration at 
labour.,. from a.. to Punjab and Benga( 
I would urge upon the geM to inpose • bin 
on migration of farm Iabour.rs from ttw.. 
Migrated labourers are baing expIDW In 
Punjab. When thay return from ttw. thIr 
are found to be inflicted with diI ..... 1DmI 
of them die in the way even. TheW condIIon 
is very miserable after returning from th __ . 
Therefor. this practice ahould be binned. 
You should get theu labourers rag .... 
and they should migrate only wIh .... 
governments permission. 

Ther. 818 so many sick mils in ow ..... 
which required to be made opealdloillL 
Thousands of people will derive benIfII 
from them. 1Mre is a Thakur Paper MIl in 
Samast ... r which has been lying doled for 
many years. No body is coming foI want to 
reopen the said mil So. I would •• to urge 
upon the Govemment to reopen it ..... 
any further delay. 

North Bihar is • poor ... beckW8Id 
region. And Samastipur has lO ... thebnn 
of not only of natural calamtial but IIID at 
your system. People of _ ....... 
~ht as enjoyed by the people of 0Itwr 
places. People of Sam..... have the 
same right as enjoyed by the peapII (j 
Bombay. Calcutta and ...... The .... 
of Sa~ want thai indUSlriel be ... 
lished theN. Many schamel haN been 
pending for man, years ...... II» ... 
area. Our Prima t.IniIter .. ~ diectiDn 
for .. d'ftl)llft'MM'lion IUdt _ esIPbIIhitg 
of a graphl. t.aa.y bull is nallaDIn "'" 
illS still no1 being ~ .... _ 



JMt)III ,. 
fSIt. RamdfIo RaI/ 
MlUp industries in vUfage., the poor people 
cannot make progress and get thetr due 
.... in the benefits accrued from develop-
ment. Therefore. I urge that you should pay 
full attention to it .... (nterruptbns) 

[English] 

MR .DEPUTY SPEAKER : An right 
Pllaie conclude. Next. I call Shrimati Patel 
Ramaben Ramjbhai Mavanl to speak. 

(T~J 

SHRI RAMDEO RAt : I also subm~ that 
you should pay more attention to cottage 
and smd scale industries. Unl_ you give 
incentives to the cottage industries,lndia will 
not become a prosperous country. The way 
you have presented this Budget for poor and 
farmers, it would have to be implemented 
accordingly and the vHlages will have to be 
kepi associated with us. Poor youths, farm-
ers and labourers would have to be ass0ci-
ated with us. There is a proverb that a 
youngman can seldom be oorrupt, of course, 
he may be a quarreller. Prime Minister ef our 
country is a young man. He will fight against 
evils, calamity and poverty in the country. 
Therefor., the entire people of this country 
who have the feeling of nationalism and 
Indianism will embrace the feet of the F rime 
Minister and will apprecia1e his efforts. The 
way our Prime Minister has fulfled his prom-
ises. it bemmes the duty of 80 crores people 
of our country to appreciate his work and 
allo extend co-operation to 
him ... (Interruptions).... Therefore, I urge 
upon the people who criticise this Budget 
that they should appreciate the steps taken 
by our Prime Minister. If they do not do so. it 
will be like making a mockery of Indian 
cultur., Indian literature and Indian _ ... (/"'~)··. 

(£ngbllJ 

MR • DEPUTY SPEAKER: thai II II. 
Nothing wi go on t'ICOrd. Th.re. no Ind of 
It. lam not allowing anything more to go on 
record. 

( Interrupt;c",sr· 

[ rlMlllllon) 

SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI (Rafkot): Mr .Deputy 
Speake" Sir, I support the Budget presented 
by our hon. Minister of Finance. Economy of 
the nation has telt a new aYfakening in this 
year's Budgetary provisions. People of aU 
classes of the society ara contented with the 
Budgetary provisions and our commitments 
to poor people, farmers and others are ,.. 
fleeted in this Budget. I congratulate ShIt 
11wari to play this difficult role with gflll 
capability and skill. I have termed the role of 
Shri TIWari as difflCull because almost thl 
~Ie country has been reeling under the 
severe drought conditions throughout the 
year. Some states, which had acaped the 
wrath of drought, had to face unprecedented 
floods which has affected our agrieultul'l 
based economy adversely. There is yet 
another Minister of FinBf'Ce in India which II 
known as rain god. This other Minister of 
Finance has remained angry this year and 
thal was the reason that the work of Shri 
TIWari had become more difficult. Under 
such adverse circumstances, It was not easy 
to give justice to allsec:tions of thl society 
and to keep thlm happy while IUCClllfulty 
tlking the economy of thl country on the 
path of progress. 

Interests of ClOre. of poor people, lan-
di_ and Imall farmers hlVl been kept in 
mind even though there was a proposal 01 
great cut In the prien ~ terti .... No doubt. 



tw, " 10m. lWduction In "*,." fIJI. on 
loans pertaining to farm.... but If II not 
adequat.. Farm.,. affected by drought 
d .. ervt more mnctllion. ft II my humble 
suggestion that the farm,,, of the states 
affected by drought 8uccessively for thllast 
thr .. or four Ylars should be fully exempted 
from paying Interest on their loans. Sufficient 
quantity of sap and fertilisers should be 
provided free of cost to the farm'" owning 
land upto two big has. Recovery of their 
electricity bills should be suspended. These 
ItepI do not involve much revenue loss to 
the Government but this will go a long way in 
providing relief to the affected farmers. 

No doubt. many new programmes have 
bela mentioned in this Budget like 'JaId· 
hare' I.e. to provide water to &Very village 
and 'kutir jyotr programme which will light 
every hut of a poor man living in the villages. 
Not only this, poor people will get employ-
ment while living in their own vHlages and 
tendency of migrating to cities will decline. 
This scheme will prove very beneficial. We 
win achieve great success in it. 

The scheme to provide assistance at 
low rate of 7 per cent interest repayable in 22 
ytars for building houses for small & mar-
ginal farmers will prove very beneficial to the 
people belonging to Middle and poor 
classes. 

Exemption in excise duty on khadi and 
village Industries and electronic goods 
manufactured by co-operativ9 soc.eties in 
village has been prrvided. This will fuHil the 
dreams of Mahatma Gandhi and promises 
made by our Prtme Minister to the poor. 

Ther. is a provision in the Budget to sink 
one million wells uncler N.R.E.P and 
R.LE.G.P. schemes. Many scheme, have 
been lncIuded in the Budget for wena,. of 
Harijans scheduled tnbes and journalists but 
stiR I ott,r I suggestion that dearness allow-
ancegrantld recently to low paid employ ... 

,hould I» t. hi, IwpIng in ... tIw,.,. , 
Iner._to thlt 'INIy ,can ,eel condorflfJll 
and lUIIain their Dvas. This If." wi pnwIde 
rtnet to petty employees. 

Our Minister of Finance has paid great 
anention to women and children. Mr TIWari 
has enhanced ,elfresped of our woman to. 
by exempting Kumkum. KajaI and other 
symbols of the age old· glorious & devout 
womanhood from taxes. SliD this wil nat do. 
I shall definitely draw his attention towards 
this that Mangalsutra (symbol of being mar-
ried) is considered to be a pious binding after 
maniage. At present there is 200 per cent 
(takka) duty on it, beads. Due to this. beads 
are smuggled in large quantity. Due1D higher 
cost of mangalsutra, poor ladies wear it in 
dreams only. Therefore, I hope.that our 
Minister of Finance will exempt it from the 
duty and receive their blessings by providing 
mangalsutra to every woman. 

·In the end, I would lI<e to say that the 
textile industry is on the brink of its closure 
due to excessive excise duty on it. Some 
mills are being closed. Many mills have 
already been closed in Gujarat and this has 
a direct bearing on the employrnant of poor 
people. It has created a problem for them .• 
has also resulted in increase in smuggling 
activities. You should reduce excise duty on 
clothes, after having a serious thought on l 
Excise duty on textile industry should be 
reduced. Our Minister of Finance has made 
efforts to bring true socialism in the COUIdry. 
For this, I thank the Minister of Fmance and 
support the Budget. 

I also thank you for the opportunly 
given to ma to express my views. 

SHRI BHISHMA OEO OU8E (Banda): 
Mr. Deputy S""_. Sir, I IUIlPOIt the 
Budget tor the year 1988-89. In '.:t. tis 
Budget is in the ift..-of peopIIln ..... 
and It wiI' give some ralilfto the peapIe who 
have been atlldId br the .... dIougN fA 
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[Sh. Bhishma Deo Dube]
the last year. It is a very good Budget for the
farmers living in our villages. Our Prime
Minister and the Minister of Finance deserve
congratulation for this.

When I was going through the Budget,
I found that our MInister of Finance is how
deep & precise in his thinking while prepar-
ing his budget and giving concessions and
reliefs in the Budget. It is really worthy of
praise the way reliefs have been given and
sections of people have been chosen to-
grant concessions. I come from a farmers
family and I have seen in my constituency
that this Budget has been welcomed to a
great extent and the people are immensely
happy after this Budget. With these words, I
once again congratulate- him.

Farmers will be much benefitted with
the schemes like 'Jaldhara' 'Kutir-Jydti-
"Village Abadi Environmental Improvement
Scheme" and "Krishi Vikas Patra". This will
definitely lead to. improvement in our eco-
nomic condition. I am neither an economist
nor a student of economics. As such I am not
in a position to prove my view point with the
help of statistics but I work among the people
whom I represent and from where Ihail from.

I am expressing their feelings before
you as to how they are satisfied and feeling
well protected after presentation of this
budget. Generally, people await the budget
proposals, holding their breath in suspense
as to what is likel}' to happen. The way the
severe drought has weakened the economy,
the entire kharif crop was destroyed, they
were thinking about the additional taxes
likely to be levied upon them but when
Budget was presented, they felt great relief

I because no additional tax was imposed on
them.

Many respectable Members of this
!.!ous exp assed heir v;ews on ~heBudge>t.
r ; avs ocserved (-om the Vi9 S e: ;,resse .

by the hon. Members of the oppositiqns that
they have not viewed the Budget in a totality
but have criticised it selecting some points
here and there. Budget should be cOnsid-
ered as awhole to see which sections is
being affected and whether they are in a
position to pay the taxes after being affSCted.
In this connection, I am reccyling a story.
Some people, who did not have the eye-
sight, were feeling an elephant with their
hands and were talking among themselves.
One who touched the leg. of the elephant,
asserted that the elephant was like a pillar, I
feel they have viewed on the Budget in the
same manner. If they considerthe Budgetas
a whole, they would have understood that
this was a very fine and good Budget.

I will like -ona thing more. Migration of
people from village to cities is a thing of gr~at
concern. As many as to say 75 to 80 per"cent
of the people live in village in our country. 35
per cent of the people who live in the villages
are connected with agriculture in one way or
the other. Either they work as labourers in
the field or they own their own fields. When
people migrate to the cities, it creats many
problems in the cities and the villages also
decrease gradually. As such, we should
formulate such schemes which can detain
the people in the villages itself. We should
open avenues of income in the villages and
provide facilities there, for which they mi·
grate to the cities. This way, the problems in
the cities will lesson and slums will be ended.
People will like to reside in the villages ff
facilities are provided to them there. Forthis,
the greatest necessity.is to link every village
with a road. Roads constructed through re-
liefs works ,disappear in two to fouryearsdue
to rains. As such some schemes should be
formulated that the roads constructed
through relief measures should be made
pacca and permanent. After all, tha money
spent on constructing these roads belongs
to the country. Why these roads are being
consnuctsc :.em:- ....~.. '~~J?!, 'herefcia sug-
gest t. at t:jere sh i';C::8 c proper planr.;nQ
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for the villages as to how the houses are built
and the lanes are laid. Because in the com-
ing time small villages will change into big ~
villageS and the big· villaqes will take the
shape of big cities. Similar problems will
arise there under these conditions slums will

· be visiblf3 there. Therefore, why should we
not plan now as to the type of houses to be
built there and the way lanes are to be laid.

v In many villages, drinking water is supplied
through the pipes from the tanks constructed

· there but due to the punk, the· lanes become
unworthy of walking. Therefore, we have to
consider from now on that how the villages
should be developed so that such problems
do not arise in future,

Along with this; I will like to submit that
I:R.D.P, N.RE.P and A.L.E.G.P.are revolu-
tionary schemes but we have seen that the
schemes initiated by the centre do not give
full benefit to the people at the lower level.

. So, its proper implementation is ess~n-
tial, I feel that for its proper implementation,
a committee should be constituted which
should exist at district level and its Chairman
should be a people representative who may
ensure its implementation. We are repre-
sentatives of the people. We have many
responsibilities, we live in Delhi, we are busy
with work of the session of the House and
meeting of district Committee take place in
our absence and we do not come to know of
the decision taken by them. Therefore, we

·will not able to have rapport unless we are
directly as-sociated with 'them ..

I want to mention one thing about my
constituency, from where .1 have been
elected. The way I have. been offered oppor-
tunity today.to express my views last of all,
similarly my area i.e. Bundelkhand ranks last.
in the matter of development. Now Iwant to
draw your attention towards the progress or

· 8[;I1Ce;f(-:Br..... ~;..s "l<:,et cr;tisal· drought
cccured there and \va faced the ~rcug!-'~.
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[English) .

MA. OEPUTYSPEAKER: Wind up
please. "

[ Translations]

SHRI BHISMA DEO DUBE:Mr. Dep-
. uty Speaker, Sir Iam provided opportunity

so late, my points have been misplaced
somewhere, Iwant to say whatever is left
with me. Iwas talking about my area Bun-
delkhand. This is a backward andundevel-
oped area. Ifthere is any such area there that
is Bundelkhand in Uttar Pradesh. Ihad a talk .
with Prime Minister one day, he had ex-
pressed the view that such' scheme should·
be formulated in connection with Madhya
Pradesh and UttarPradesh by which they
may have full development. Perhaps, it may
be considered in future. But Isubmit that a
Central Commission should :be constituted
for Bundelkhand, as it is bein"gformulated for
hilly regions. There is U.'N.D.P. programme
for irrigation under which flvadistrlcts of Bun-

·delkhand and three other district§ should
have been' irrigated. These districts are
Jhansi, Lalitpur, Banda, Hamlrpur.s.Ialon
and Allahabad, Banaras and Mirzapur.
These are hilly areas. There is an U.N.D.P.
programme for providing irrigation facilities.
When the discussion on Ministry of water
resources will take place,l"'shalltalk about is
in detail. I submit that there is a
U.N.D.P.Programme for providing irrigation
facilities to Bundelkhand. It should be taken
on. top priority. ·If we make available the
resources for irrigation here, then our agri-
culture, which is totally dependent on rains at
present, will get some stability and we shall
get strength to some extent. There. are yet
another prograammes such as programme
of drawing underground water through bor-
ing the land, programme of providinq irriga-
tion facilities, but these scheme have been
lying pending for last eight years. Had we
completed U.N.D.p.programme earlier, we
\/-,7 u'd ha"~'afaced drought situa'icn eifs-c-
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(SIt. BhiIrna Deo DubeJ 
_. I am happy to know that Government 
.. liken a decision U. IChernes which 
have been lying pending wi be completed 
fill n.. .. about half • dozen schemes 
pencIng in our ... aIao. Thole could have 
bien completed within the stipulated 
amount but tDday they wi. COlt about four 
times of their original estimates. Attention 
has been paid towards il, it Is a thing of 
..... and satisfaction. 

".,. Is a proposal to establish a flint· 
.. fc.ctD!y in Banda at the cost of Rs.200 
..... But there is an amamg thing about 
a ... facDy is being estlbllhed at Banda 
but b offices are being opened at AI-
IIhIbad. I am not able to UAderstand the 
....... behiKI it. II is just Iik8 opening the 
unlversIy in Delhi and establishing Board 
hauling in Am .... I am not able to under-
8IInd as to how the people of that place will 
be benefited out of it under such circum-
IIances and how they can be co-opted with 
them. At least. aU the afficas should be 
opened in Banda cliltrict so that people of 
that ... can be benefited. 

The main hIC8Uities of the country 
tDday .... ~. production and 10 
chedl the increasing population of the coun· 
try and if .. coutd be IIbIe to solve these two 
problems tDgIIIher eff8divety. our future 
piObIams wlleIsan very much. 

AgrtcdIn poduction has direct be.-. 
ina with the pnMsion of .... to the fields 
n in order to providing water, we should 
givetoppriorly to aD our ifrVation schemes. 

• About relief WOfk.I want to say that reW 
work in connectiOn with drought has since 
been IkIppId. When the drought occurs. itI 
......... tel next y .. r. Now when efflCtl 
dIaughI •• being felt by the people, relet 
.. : .. been stopped. RaW wort< should 
be ItMed immediately 10 thai the drought 
.... .... .. PIIIId awrtt. people "" 

SMdIPoIcy 

be .aved from thel8V8l1ty of betic. 

The Budget which hIS been prII8ftted 
here. Is • very balanced Budget and It '* 
been presented under such • condltlonl 
which was very difficult to controL I congratu-
late the Minister of Finance and Hon. PrIme 
Minister for It. I thank you for giving m. an 
opportunity to speak. 

HALF·AN-HOUR DISCUSSION 

(NIt1,.,.' SMct. Policy) 

18.01 tva. 

[EngJsh) 

MR. DEPUTY SPEAKER: Now .. like 
up hal·an-hour discussion. Shri BalauhIb 
Vikhe PatH may speak. 

[ Translation} 

SHRI BAlASAHEB VIKHE PAT1L 
(KopIrpon): I have given haIf·an·hour ell-
CUIIion notice about unstarrad queIIIon 
No.1783. This question wat aut NIIIonaI 
Seeds Policy. In reply to this question. • W8I 
staled that there WII no such poley and 
details alia could not be fumlahld and the 
question does not arise. I have to .., wah 
regret that we hay. not been ablllO tonnu-
late NatIonal Seed, Policy 10 far. WtIIMN 
national calamittet, natural calam .... 
drought, floods. cyclone occur. we ..... 
The farmers need it. National Seed Cotpcn-
lion was established in 1983 to look att.t 
But it h .. been stilled in the ~ 
Report that their woft( II not very aadIf.,.. 
tory. During 1985-88, their producdan .. 
on lower IcaIt and II all happened due to 
carry tNet. 111ft not able to underItInc(.to 
why the PIOPII do not 'tiki hVh quIIIy 
1Md. Nving _ germination potendaI. 
n.. is ~uI.1IIan In ..... AIoInttt. , • 



zontI have Wen created on thl baail of 
aglO-dlmatlc conditio,. blcauu produc-
tion of IMds and crops can vary with the 
dIf.rent agro~nmatlccondltionl. W. need 
seeds for khartt, Rabi an~ rest of the crops 
tao. 

. When the drought occur.s, leed IOWn 
eartier II dried up and we need hundred per 
cent .... for replacement and re-sowing. 
When the seeds do not germinate fuDy, 
whole crop gets destroyed and production 
also falls. When the seeds are not pur., it 
ClIChes dis_I. Such incident is on the 
tncr.ae now. The han. Minister is quite 
aware as to what is happer.ing about wheat 
In Haryana. Therets disease in Bajara crops 
and the lame situation exists with regard to 
COlOn. On the one hand, farmers do not get 
remunerative prices, on the other seeds 
production has been entrusted to private 
agencies. When W8 purchase certified 
seeds, be it a paddy or oil saeds, it is not 
found to be a certified seeds after opening 
the bags and in the process farmers suffer 
lois. H. is not in a position to return the loans 
hetak ... 

Unless you prapare a national policy, 
problem is not going to be solved. You had 
spent RI. 61 emr. on seeds programmes 
during sixth five year plan. You have spent 
one or two crores of rupees more amount in 
the seventh five year ptan. It is not corrado 
Seeds production is at variance with the 
number of National Seeds Corporation or 
Farming ~,alions which have been 
estabhhed at dlffe,ent places. Some private 
people have also established seed produc-
tion enterprises. I want that hone Minister 
lhould pay attention to n and formulate good 
programmas about seeds. You may take a 
stand that these programmas come in pur-
view d the Stat. Govammants and you can 
not ~ .. ...,.. When our production has 
gone dawn" evhtlakh tonn8' and we are 
going to fix • target of 175 mf1l'on tonnes. 
how Ie this going to be .a~ There 

IhauId be an _rated IppID8Ch wIh ,.. 
garct to production and ... IhouId be • 
national ... poley. 8in1111r. __ I0Il at 
co-ordInatton Ihould ~ makItaIned ... 
tween the Stat. and the Central Gcwwft. 
ment. Though the I.O.A.A: conducIa ,. 
.. arches. thrust should be given to ..... 
culturailnsteadofgeMlic.nglneerilgwhleh 
is receiving more attention theM days. 
Ther. should be • time bound pragramme 
for this purpou. Though high cIaina _ 
made In this reg8ld, y. farmers do naI gil 
any benefl A book entillld VarIItiII cI 
seeds' is being published ... III ... 
known nor available to fanners. ~ ........ 
reqUllt the GcMrrWnent to chaoge ill .. 
point with regard to supply of ..... M the 
time of any drought and tlmip, G0vern-
ment n8Ida 10 make 100 per CInl II" 
ment of ..... lfthe seeds .. not av~ 
ir" the godowna. what can be done at thII 
time. Secondly, due to incre_ in humidly 
in the atmosphere, 1M ..... go ..... 1IId 
gat eaten up by worms. SirnIIrty, u.r. .. 
places where the quantum of rainfall. much 
more. When .... are supplied to theM 
are. attar rainy 1MIDn. 1heir genninalian 
percentage goes down. becalM u.r. .. 
no fadl .. of CDId IIDrage in theM .... 
The farmer become victim of .... ... 
and partk:uIarIy the am .. fanner lUll .. .. 
most. 

Similarty. while coming to price trant, I 
would like to poire out that prices ~ CIftIIId 
seeds. foundation ..... muliple ...... 
being charged arbIIrarIy. The tarmera .. 
being upIoIed by the Stat. and NIIlkNI 
Seeds Corporation. When this __ II 
raised in this Houle, the mailer II ... 
tracked on the plea that. it ...... 1UbtIrL 
The .... are received 110m u.haraIhn. 
Gujarat and Andhra PradeIh. ...... the 
Stat. Governm ... should look Into l How 
will you manage the affairs. I you do nat 
made avlhbll .... in aotIOfdIncI .. 
the n8Ida of IQfO-dImIItIc ... __ 
and mike arrangemenlI far cold ...... 
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[Sh. Balasaheb Vikhe Patil]
and formulate a national seeds policy. 'If the
Government does not supply the seeds well
before rainy season, the seeds will not ger-
minate in time and will not yield goad crops.
It is, therefore, necessary that effarts should

.be made to supply seeds befare the rainy
season sets in.. There is a need to make
further improvements in it. Same time back'

, , '
garlic' seeds were sawn in my area. But not
a single seed did germinate. Similar)y,it has
been seen that of sonalika varietyet wheat
turn into drop variety of wheat due to adul-
teration. Adulteratian should be, checked
firmly. The State Governments have been
asked to look into it. Hut there is a need to pay
more attention to it.

What I want to say is that unless
adequate arrangements are made for'cold
storage, the farmers will not get goed quality
seeds. There' should be a co-ordination
betwee~ th~ States and the Central Govern-
ment in this regard. Similarly, there is also a
need to change our national seed policy:
Unless the ~griculture production gees well,
the country's economy cannot be an sound
footing and the farmercannot lead a good
life. It will also.deteriarate the' condition ot the
consumers living in the villages. I, therefore,
urge that one or the other national seed
policy must be formulated.

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL): 'Mr. Deputy Speaker;
Sir, Shri Patil has made same suggestiens
prior to it . He desired to.knowwhathsr there:
was a proposal to formulate a nationalseed
policy. The reply to this question was given
in negative and accordingly, he was in-
formed that when a policy already existed on
this subject, the question of formulating a
new Policy does net at all arise.

Mr. DepUty Speaker, Sir, as you are
aware, at the time of independence of our
country, total national production ef,
focdgrains was to.the.tune ef 5.10 crore

tonnes only. But now the target has r,eached
to 15 crores tonnes. Allthis Could be possible

, due to supply of goad quality seeds to farm-
ers as a result of concerted researches done
by our scientists. in various Agriculture Uni-
vsrsities and I.C.A.R. The production has
increased by three times due to high yielding
variety of seeds. The Hon. Prime Minister
has taken keen interest in .agriculture.'The
Government has set up agro-climatic zones
in the country with a view to supplying full
information to the people about the climatic

, conditions of the respective zones and ad-
vising them the crops they should grow, the
time of sowi'lg and variety of seeds to be
sown and the' quantity o~ fertiliser the crop
would require. A,1fthese steps have been
taken to see that the farmer couldproduce
more and more and his. lot could be im-'
proved. He has said that good qu~lity seeds
are not available. In this connection, I am to
say that the Government has duly amended
the laws and enacted an act in which it has
been provided that for any kind of adultera-
tion rnadsin the seeds and seeds f6und to be
sub-standard, the adulterator is li~ble to be
punished by imprisonment up to six months
orto be fined upto Rs.1000 t-, Testing labo-
ratories have been duly set upIn the country.
Anybody can go. to the laboratories with
sample and getthem tested. Certified seeds
are properly sealed . Before purchasing
seeds, the farmer should see to himse~ that
the seal is in fact. If i~is not so, he should not
take the seeds. The farmers are being
briefed in this regard from time to.time. There
are national seed farms run by Central
Government and the States have also set up
their own seed farms. But it has not been
possible to supply as much seeds' as the'
farmer requires. We are meeting 'Only 42 %
of t~e 'total requirem.ents. The rest of the
farmers get faundation seeds wtlich are
thoroughly cheeRed 4 times before their
supply: The respective supplying Govern-

" ments ensure checking of the seeds before
supplying them. NO.t only that the seeds are
put under strict observation at various
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stages of their growt~ i.e. plants right from
Iowerages to harvesting .soas to detect any
kind of disease at any stage. It is also as
certained whether it conform to our stan-
dard. If.it Conformsto our standard after due
process and certification, only then it is
cleared for sale:We produce about 19 lakh
tonnes of seeds and distributed 56 lakh
tonnes of seeds all 5?verthe. country. No
doubt, there is shortage of seeds. Due to
drought for consecutively two to three years,
we have. been' experiencing- shortage of .
pulses and oilseeds also. Millet seeds are
grown in Gujarat and Rajasthan. Seeds of
pulses and oilseeds are also produced in
these areas. We have been exp'lriencing a
lot of difficulties due to drought. In spite Of
that, it has been our efforts to supply seeds
to the farmers in full quantity. A proper watch

. is being kept on private seed supplying
agendes so as to check any kind of mischief
done by them.

SHRI BALASAHEB VIKHE PATIL
They get diseased seeds.

SHRI BHAJAN LAL: Seeds are duly
processed and tested and only then sup-
plied to farmers. Before supplying, it 'IS en-
sured thatthe seeds are not pestilent andthe
farmer does not find any difficulty to grow the
seeds. The hon. Member has also asked to .

. launch a time-bound programme. In this
connection, I would like -to say that the

.Government has prepared a timebound
programme for this purpose. A Committee
under the chairmanship of a scientist has
been appointed to report to the Government,
with regard to the measures to be adopted to.
ensure that seeds reach the farmer in time
and he. has ne: complaint about it. The
Member he has also raised the issue of
prices. In this connectiori, I would like to
furnish the figures. The procurement price of
wheat seeds is Rs. 465 perquintal whereas
the ,?overnment sells to the 'farmers at Rs.
425 per quintal, Similarly, the procurement
price of paddy seeds is Rs.465 per quintal

.and the Government supplies to the'farmers
at Rs. 425 per quintal: The Government
incur a lo.ssand supplies to farmers at rea-
sonable rates. It is not so, as has been said
by the hon.Member, that the Government
makes the purchase from the farmers at a
cheaper rate and sells at a higher rate. The
yi~ld of this variety is less than the general
crop and it requires more fertilizers, water
and aftercare. As regards cold storage, as
suggested by the hon. Member, I also share
his views that it is very essential. A meeting
was held for this purpose. We will ensure
that seeds are so stored that not even one
per cent of seeds lose germination potential.
We are making all out efforts that the seeds
to be supplied to farmers do not lose its
germination potential even after six months

. of their storages so that no room is left for
complaints by the farmers. If at all, there is
any complaint against the quality, it should
be given in writing to the Government of
lndia, All arrangements have been made to -
supply seeds to the farmers in time. If the
seeds do not germinate and a written com-
plaint is made to us, we will definitely take
action. Farmers are the backbone of th~
country. The Government wants that they
should get water, power, goodoqualityfertil-
isers and secds ln time. With the eo-
operation of the hon.· Members, we will
extend all help to the farmers so that, they
could be benefited more and more.

[English]

SHRISOMNATH RATH(Aska): Sir, we
do not doubt the intentions of tile Govern-
ment. The Hon.Minister has stated thatthere
is a policy but what is wanting ls the lrnplem-
entation of that policy. The spurious seeds
and adulterated sesds are sold to the farm-
ers when there is a natural calamity, say
drought or flood and the braeders, the foun-
dation seeds, certified seeds 'are not-avail-
able. I want to know from the Hon. Minister
whether the breeder and quality seeds are
available and whether the foundation seeds
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... Mntto the State.? The intentions will not 
be fulfiled unIeu it is implemented at the 
graII-fOOt level by the Stat ... It hu come 
out in p,... that in some Stat .. apurioua 
....... given to the cultivators.So. und.r 
thaae circumstances, our aim being that by 
the end of the Sev.nth FIVt V.., Plan, we 
should reach the targat of 175 million. ape-
cIic st. should be taken for thai purpoM 
d auae. I would congratulate the hone 
Agriculbn Minister for the steps which he 
had taken. He is endeavouring hard to _ 
thatthetargat is being reached. But it maybe 
ambitious forth, simple reason that besides 
water and fertiliz.' .... ave apart the other 
inputs-seed is the main input. H tI1is input is 
not supplied to the farm., when it is required 
by hin and that too at. reasonable ,.e, then 
• would be very difficult to reach the target. 
Our Scientists have developed certain 
foodgrains which can stand the pressure of 
moisture aIao. High breeds ara also there. 
The problem is not that our Scientists have 
not risen to the occasion but tha results ... 
to reach the farmtr. We have got agricultural 
Gtwn Swab. The World Bank did not fi-
nance at one point of time. Unless the Gtwn 
..... at the Stale level remain with the 
Agriculture Department; and nor with the 
BOOs .• iI incumbent on the Gtam &willes 
to go 10 tM ¥iMages at least four dayl' • 
WMk.1n fact they are not going. The Sdence 
and Technology is to be transferred to the 
farmers. W. should take active It8pI 10 
educate the farmers, _ the hon. Minister 
Mid just now. 

The fann... can be educated onfy 
through Gram S-V1Ib • agriculture Depart-
rnenI officerl. Unless they do 10 and u .... 
..... iI mobility 01 .... from one Stat. to 
..,.., II may not be poesible to NICh the 
..... II it not only the National Seeds 
CaIpDration. but we mUtt _ thIt the Stale 
GDtt.... can ptOducI the b.ndIItion 
..... GIfdied ..... 11 anyOlher Stale 
...... " ...... tIIauId be .... movement. 

The CennI GovernmenIIhouid _ to ... 
theM things are don. end done effIcIentt. 
then and then alone the production wi In-
CI'HI_ and In the dJought and flood afflClld 
.r .... we can ... at the farmer and I'UICh 
the target of production. So It is.certaInIy the 
herQJlean task. It II not that we only .... 
It must be implemented. The an ... illhil 
it should be sincerely and honHtIy imple-
mented. The Minister In the meeting along 
with the other Minis ..... 1houId dllcuu thia 
matt_r, review the matter. gat reports from 
the dlfenant Stata. and then he wli be able 
to know how best It is baing implemented. 

IT ranslation ) 

DR. CHANDRA SHEKHAR TRIPATHI 
(KhaIHabad): Mr. Deputy Speak., Sir, whit 
taking not of the time f-=tor, I would Ike to 
seek clarification on only one or two impor-
tant points from the hon. Minister. In his reply 
the hon. Minister said thai we were experi-
encing shortage of seeds, be it was certified 
seeds or foundation seeds. On the other 
hand, the National Seed. Corporation ,_ 
staled in its annual report for the year 1915-
86 that .. much as l.35lakh qui.-al .... 01 
wheat remained uru.old and • such it hIId to 
be sold as non· .... at competitive rat. it 
open market. How much Iosl did the Qw. 
.rnmer4 sufi. on account of .. ling tt.. 
I88dI at compel" rlt .. in open markll' 
On the one Mnd. IherI it shortage fA cMI-
tied .... in our COWttry and foundation 
1Nd, and certifted .... are not eva .... 
on the other, the National Seeds Corptn-

'iion lUffers loaMI to the extent of IIkhI of 
rupeeat, ... "11 ..... non ....... II. 
mllterol COfarft for UI.I would It. the hon. 
Minister kindly to ... the oircumatancll 
under which ... 1OId • non· ..... 

Secondt1 ..... Corporldlonl. AgrIa 
cu'ural U....... ... InIIIIuIionI .. 
providing GIfdied on hWbrid vntr ~ ... 
and PIddr .... to the ....... 1M the 
e»ur*y hal bien IXpIIiIndIW ..... ..... 
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• of put.. and oitaMds. W. II IIong 
come to know from the newspapers that sun 
flower, which it an important 1OUfC8 doll, is 
not available in adequate quantity In the 
country to meet our requirement.. What 
.tepee,. being takan by the Government in 
this regard? Green manure is very _"'ial 
for maintaining lOti fertility. But constituent 
etements ~ this manure, Ute 'Jantar' and 
'Dhencha'. are IC8J'C8 in this country. w. 
want that fertility d our soils should be main-
tained and they are not allowed to become 
barren in future becauae excessive treat· 
ment of chemical f.rtinzers to the IOiIs is 
depleting the fertility of soil. I want the hon. 
Minister to explain the Government'. policy 
on gr.en manur •. I also want to know how 
the Government 18 ensuring the timely sup-
ply of green manure to farmers? Further, I 
want to know as to who supplied 10,000 
quintals of rotten Bajra seeds to the U.P .and 
Rajasthan Governments in 1983 ? Was it the 
National Seeds Corporation or a private 
-.ge"'Y or some other else and whether any 
action has been taken against the party 
concerned by thl Ministry? 

Sir. about 3-4 'months back. 'BISCO-
MAN' lupplied seeds to the state of Bihar. 
When theM seeds were sown in nearly 2.5 
IIkh hectar .. of land. they failed to genn;' 
nail. All their labour and investment went 
wast •. May I know from where 'BISCOMAN' 
got th.a seeds, how did these seed. reach 
the farmers and What adon has been taken 
against the quality? 

Besides this, I want to ask a very ampor. 
tint question relating to the 'Money-blck 
Guarant .. -clause in this poky. This cIauM 
_urIS the fannera that their money would 
be Ntut'ned I the .... tal to germinate. 
How manytarmera have avaled d this tid-
~? IIlttrul that nat even 1 %of thecountry'l 
........ have, ... anything outot.? 110. 
whit .. the reIIOIII bfI'aInd k? II. the rigid 
.......... of the.....,.... cau..ne.' "'which .. naalllowtorllrtcomplfi-

utIon to tarlMl'I or illt becaI_ ....... 
community is ignorant of the ." .xtilinee 
of such a law? How ill that ........ nat 
ra-imbursed the COlt of .... even ... 
bearing such heavy -.., 

Sir, anoth .. question I want to .. II 
about centr.. estabfllhed tor .. of 
seeds. These have been 1II-up.IUCh .... 
oft locations that &Mdl .. nevw d.WId 
. in time. The entlr.House ..... clthII and 
one of our hon. c:oIeag ..... even ",elltiolled 
it recently. Being f.-mers we .... t ... .. 
with this aitudion. The delivery 01 .... II 
never on schedule becat ... '**-I far their 
supply are located 30().«)0 ......... 
away. Why does the Govemmenl..,.1Ilup 
a centre for Ivery group of 10 .... ' The 
farmers 01 that particular area could wark In 
that centre and produce cartlild .... far 
their own use. This wi not onIr save .... 
port charges but also put an end to the 
corruptbn existing in th.a actiwIiaL WI 
the Government take thisltlp keeping it 
mind the .aIIare of CIONI cf eM counIry'I 
farmers? 

DRG.S.RAJHANS ~: Mr. 
Daputy-Speeker. SW, I .. ",.nlio .. juIt one 
point bacat'se a laIoftirne _beMtIMn up 
already. 

The hon. Miniat.1IIid 1hII peapII wIlD 
supply spurious .... wi be ~ .... 
As everyone knows. the havoc ca.d by 
the recetC floods in ... a ..... occur-
rence of Is kind in the last 150,....1 D , =wy 
has never seen. dwMtationclthil .... 
tude. 8elongi1pofpeapll .......... ... 
flWIII.1Mving them wah ....... 1M CIft. 
traI GowrnmeN pn:wided n I I' , ... til the 
State GovernmeIC. Elhlrthe StIlI GDv .... 
menl suppled ........... -. 'lISco. 
MAtt or the StIR GcMmmINjuII ...... 
fundi to -aISCOUNI which Ift_." lid 
spuriouI ....... whlllI ........ lI .. 
uIinMn ................... ..... 
nate Iftd 50 .................. .... 



503 HAH. ,.: NafIoneI 

(Dr. (lS. RaJhanaJ 
themlelves in dire strab. They U8Id fertHiz· 
.. and other inputs, but .,.r the Rabi crop 
was destroyed, the khartf crop also failed. A 
lot of ferrnera have sutteract in the process. 
The ..... only one reason why the Rebi crop 
hal failed and that is the supply of spurious 
...... eror. of rupees are involved in this 
lC8ftdai. This Budget says that Co· 
operatives should be encouraged. But what 
Is the Govemment going to do about the 
,..abIams hanging' over the Co-operative 
aec:tor? The Government might say that this 
is • situation for the State aovemment to 
dell witt: 80 why should the Government 
come 10 the fore. I can even mentGn names. 
By cllclaring this as a State Government 
SubjId can the Govemment afford to leave 
cnna of people groping in the dark? Can the 
Government divest itself of its r88pOnsibil-
Iy? If the Government is alive to its duties 
and reaponsDIiliM,1et the han. Finance 
Iiniller announce I in the House. Because 
• II me who has to face the lakhs of agonised 
f. ",e,. 01 Sihar .• is me who has to tell them 
why 1hey have been deceived so, why apu .. 
riDus I88da have been suppfied to them and 
why the guilty have not been brought to 
book. 

SHRI CHINTAMANI JENA (BaIasore): 
Mr. Deputy Speaker. Sir. 1 would r •• to know 
hom the hone Minisl., one potlt. While he 
.. replyllig 10 my friend, Mr.P.d. has was 
uying thII there ... equate tegialabon in 
our CDU'*Y to punish thole who are "'Iing 
spurious I88da and .tuller.ad ..... 
.trnidwed ..... *- 1M tor hil kind War· 
marion I WDUId .. to IMIttion her. IhM aftef 
the Union Government declared the .... • M""" commodly Md 8CCOfd6ng1y, 
In 1983 ....... the SMdI Control Order. it 
.. atayed by \Wioua High Court. in the 
0IUIIry ...... privIII'" went to the 
.... aI_ .. the COUftI'uIimIteIy pvt 
..., ...... 10. how can that 0fdIr be 

Implemented? 

The SMda kA"Of 1988 ... plalelln 
Parliament, .. but unfortunate, I II yet be 
enforced by the St .... lila the reepon __ 
of the Stllte Governments to Implement It In 
their $tit... But many Stat ... as per my 
information. _ many as ten Stat •• , have not 
10 far enforced It in their Stat ... How can we 
punish the gultly then? 

Besides this. one more thing. I want to 
know from thl hone Minister. In the W8Item 
countries the production of wheat In 1970 
... 3000 kg per hectare and it was raised to 
3800 kg by , 980. This marvellous yield 
could be achieved by tho.e countries by 
using hybrid seeds and also high yielding 
varieties of ...... So, unless WI have I 
national policy of seeds. how can we achieve 
that type 01 high yield? In our country the 
yield d wheat is only about 1100 kg per 
hectare. How can we achieve higher yields? 
Besides. our population is growing and how 
can you ~Hd them unless we alia breed 
hybrid seeds in our r.lds? 

Anolhef point iI. the rate of the hybrid 
seed. ilabnormal. illS much more higher. 
and it is beyond the reach of farm .. , epe-
caally "" .. and maJginai fannera. The.,.. 
era incr_ the .... of the hybrid .... Iftd 
the high yielding IHds and they lito mix the 
admixturwd ..... .ec. in order to get men 
proftta. I am not leIitg Ibout the National 
&Mdt Corpor.ion .• it known ., the han . 
Man",". I ...... urge upon the lion. 
Miniller to JMlY peIIOftII .ention tor 1M 
dIYeIopment and growing cI more hybrid 
I88da in tNt Corporlllon. As 1hey .. ** . 
ing in finance. they cannoI dlvetapthem and 
txPIftd. a.. ... of tNt high ,... aI the 
hybrid and OIItItid I88da 101M prInII 
farmet'l lie. .. Indulging In IIIIIdng mort 
Idul .......... and "'" '11111"1 .... 
.. not being ,..,.., •• d. The ..... ...,. 
pled by the NSC II nat onIr _ ... by 
them but they ., prooure • tIM , ..... 
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But alr.edythe hone Minister has agreed that 
In most of the interior areas there II no cold 
storage. Besides, the farmers are nottrained 
to produce the certified or effective standard 
of seed. So I would like to know from the han. 
Minister what is the programme to educate 
the farmers on this issue so that they can 
produce good seeds. With the~e ¥lords, I 
thank you very much. 

SHRf BHAJAN LAL : Mr. Deputy-
Speaker Sir, Shri Somnat~ has rightly said 
that the policy needs to be vigourously im-
plemented. The Government is also very 
keen to act in this direction. It is necessary to 
monitor as to how the seeds are to be pre-
pared, howthey are to be supplied to dealers 
and how they are to be produced and taken 
to the people concerned. The Government 
keeps hearing of grievances from vanous 
places. Efforts have been made towards 
their r&dr.ssal. Still. the Government has to 
make an in-depth study of this situattOn so 
that farmers do not have nay reason to 
complain. It is true that onty when the tarm-
ers are assured of a timely supply of quality 
seeds can the Government hope to achieve 
its goal of producing 175 millien tonnes of 
foodgrains. The Govemment will make 
ooncerted efforts to provide all facilit18s to 
f.mers. The importance of seeds is weD-
known. ~eads are the key to. a good crop. 
. How can a structure stand without a solid 
foundation? Similarly I if the seeds are of 
good quality the produce IS bound to be nch. 
There is no question of the yield not coming 
upto expectations. 

Our scientists have made extensive 
research in this regard. Their untiring efforts 
have led to the production of 1600 varieties 
of new hybrid seeds. This is in no way a small 
achievement. what the hon.Membtr said 
about universities and the l.e.A.R. it also 
true. You know that mere bookish kftOWl. 
tdgt doll not help very much. Until we 
lrnPIf1 ptICIicaI training 10 the fanMrs at . 
their ....... naI bInet'thlm • at The 

people from our unlv..... and that ~ 
other agricultural depaftments go to the 
farm.rs from time to tim. and they have 
done oommendable work. W. are going to 
prepare more of such programmes in tt. 
future also so that the farmers are able to 
derive full benefits. The departments en-
geged in this work, should go to the villages 
atleast for a week every month to impart on 
the spot training to the farmers in this regard. 
They should se~ 1 to 2 villages for impart-
ing training to farmers with regard to meth-
ods of cultivation of paddy. wheat, mustard, 
oilseeds & pulses. Only then, it could be put 
to a practical shape. 

Similarly t mentioned has been made 
about drought and floods. The drought situ-
ation has created certain difficulties for us. 
But Government has extended an assis-
tance to the people. Wherever water is in 
short supply, we have made aHorts to grow 
crops which require less water and it win help 
in improving the standards of living of our 
people. 

Similarly. hon. Shri T'~i h.t men-
tioned about Sunflower and green mama •• 
is true that Sunflower seeds ." not ... 
duced in adequate quantlies. But we .. 
making efforts to import it from U.S.5.R. We 
will supply the same to our fannera 10 IMI 
their production incr_ and the quIIty aI 
the seed is also improved. As reganII gr-. 
manure grass etc .... have producad ... 
varieties otseeds because Rajasthan," 
and Gujarat are in the g,., of drougti and 
floods. Quality seeds •• not IMIiIIbIe tor 
cultivation of folder and you •• _,.1hII 
the tarmer Is completely dependent on his 
canle and hence we have to make ... to 
produce quality todder seeds and we .. 
makilYd such atfoIta. SimMrtr. it was ItIItd 
that the baira seeds .tppIed to Raiastt¥ 
... d sub-standard qualty tu thiI ha 
come to our noticeonly~. W.WI__ . 

~ . 
to what Ktion can be SIk8n in thiI NpI'd. 

~.·"""poinI""bfhon. 
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Shri Rajhans and Shri Tripathl about Bihar. 
which has soma weight, I want to inform 
them that as certified seeds of Whe~t ware 
not available with us, we had supplied them 
with 4 lakh quintals of best quality wheat 
from the ~.C.l on the request of Bihar Gov-
emment because there was an acute short· 
age of wheat in that State. You are aware 
that anyfoodgrains, be it rice, wheat, pulses, 
mustard seeds, millets etc. have germina-
tion potential. Therefore, we seleded wheat 
of a good quality and supplied jt to Bihar 
informing them that these are not of a certi· 
fied variety. Out of the 41akh quintals. 1 lakh 
quintal was supplied to Jammu and Kashmir 
and from where we have not received any 
complaints so far. Bihar has of course oom-
plained that their germination is not proper. 
There can be two reasons behind it. Firstly. 
due to flooding of the fields. seeds may not 
germinate property. and secondly, due to 
drought oondihons atso. the same may 
happen. However, we are gHthng It invest,-
ga1ed . The secretary of the concerned 
Department along WIth a team. had made an 
on the spot study of the situatIOn a week ago 
The Central Government is not responsible 
tor this matter. Bihar Governmenf was In· 
formed beforehand thaI we are not supply· 
ing them certified seeds Th..,etore, we 
cannot stand guarantee in thiS regard. II was 
the responsibiti1y of the State C..ovemmen' to 
have informed the farmers that they were not 
getting cettifted quality of seeds. 

DR. G.S. RAJHANS : B.har Govern· 
mint did not inform anyone about fI 

SHR. BHAJAN tAL : This IS what f am 
trying to emphasise that the farme,soughtto 
have been informed of course, the wheat 
.. of • good quality. W. got • ,ested and 
fGund .. genninalion potential to be proper. 

DR. G.S.AAJHANS: We want to heir 
...,., .. fuI .... lOthII .. ClIft oonver iC ... ,..,... 

SHRI BHAJAN LAL: You have submit· 
tad that the 8Hd oent,.. If. located f.-aft 
and that they should be located n.arby. We 
win make efforts to enlura.that the centres 
are located a. naar to the farmers a. pos-
able. Another point which you have submit· tea is regarding the cooperatives. We will 
look into that also but the cooperative ~e· 
tieS fall under the jurisdiction of the Stme 
Government. 

DR. G.S.RAJHANS: You can at least 
convey our sentiments to the State Govem-
mente 

SHRI BHAJAN LAl : We appreciate 
yourfeelings . Secondly. he has enquired as 
to how much losses have been suffered due 
to substandard seeds. Governments policy 
IS in the ,nterest at the fa. mers and Vie cannot 
suppty thAm substandard seeds. We did not 
carry forward the unused stocks of 1984-85 
seeds for distributIOn in the y.ar 1985·86. 
We did not doso,.st it should lusegermin. 
teon pot.ntlals that stock was. sold in the 
market .n the form of wheat. As a result. 
Govemment had to suff.r 8 loss of RI. 1 
erore and 90 lakhs. As much as 1lakh and 35 
thousand qUintals of wh.at war. sold in this 
mann.r. Thus we did ".ot distribute the old 
stocks to the f 3rmers tn order to proted thlir 
Int.,esls. 

Similarly . whtle raising some legai 
matters. Shn Jana has scud something. It IS 
under the consaderatiOn of the Supreme 
Court We win look Into the maner. He has 
Slated fhat If') other count,," prodUCItOn IS 
much mora as compa,ed to ours. However, 
we haw. also made mmpa. able progress 
but some CO\Int, ... are ... .0 ahNd 01 us. 
Ther. can be no two openlOn on the fact th., 
Chana has mlde more prDgr_ tMn UI in 
ag'lCUftu,.. 20 yUII ago China .. tar 
bet\ind UI but 10dIY II it far ah8Id of UL We 
wit tMkI .. QUI tItod. to ~our. 
cuIurII production and II wi be pal." 
........ we .. quaIIy ...... -
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• farm.,.. W. will make avery effort to pro· is adjoumed to reassemble tomorrow at 11 
duce Improved seads so that qualHy seeds a.m. 
are supplied to them. With these words. I 
thank you and conclude. 18.50 hr •• 

[English) The Lok Sabha then adjoumed till Eleven -' 
of the Clock on Thursday, March 17,19881 

MR. OI:PUTY SPEAKER: The House Phalguna 27, 1909 [Saka). 
I 
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